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LOK SABHA DEBATES

LOK SABHA

Monday, August 3, 1987/Sravana 12,
1909 (SAKA)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO OUESTIONS
Air Service to State Capitals

[ Translation )

*101. SHRI R.M. BHOYE: Will the Min-

ister of CIVIL AVIATION be pleased to state:

(a) the State Capitals which are at
present linked with Delhi by air service;

(b) whether Government have any
scheme under which all the Capitals of the
States would be linkéd by air service; and

(c) if so, the details thereof?
[English)

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER):
(a) to {(c). A statement is given below.

STATEMENT

(a) The State Capitals which are at
present directly linked with Delhi by air
services are:

States Capitals
1 2 3
1. Andhra Pradesh  Hyderabad

1 2 3

2. Assam Guwahati

3. Bihar Patna

4. Goa Panaiji (Dabolim-
34Km.away)

5. Gujarat Ahmedabad

6. Haryana Chandigarh

7. Himachal Pradesh Simla

8. Jammu & Kashmir Srinagar

9. Karnataka Bangalore
10. Kerala Trivandrum
11. Madhya Pradesh Bhopal

12. Maharashtra Bombay
13. Manipur imphal

14. Orissa Bhubaneshwar
15. Punjab Chandigarh
16. Rajasthan Jaipur

17. Tamilnadu Madras
18. Uttar Pradesh Lucknow
19. West Bengal Calcutta

(o) and (c). All Stage Capitals except
ltanager, Gangtok and Kohima are already
airlinked by scheduled services. Kohima is
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served by Dimapur airport, 74 kilomerters
away. Gangtok is catered to by helicopter.
Government have plans for development of
airports at ltanagar and Gangtok and
Vayudoot has plans to provide air services
there as soon as the airports are commis-
sioned.

[ Translation)

SHRIR. M. BHOYE : Mr. Speaker, Sir, is
there any proposal to start Vayudoot serv-
ices in Union Territories and in various dis-
tricts of the country?

[English)

SHRI JAGDISH TYTLER: Sir, the ques-
tion relates to the Delhi being connected to
the State Capitals, but anyway subjecttothe
availability of the traffic and capacity we
have, w2 would like to connect every part of
the country so that we could make some
money and at the same time serve the

people.

MR. SPEAKER: That is pessible only if
Finance Ministry could give you more
money.

[ Transiatior:

SHRIR. M. BHOYE: My second question
is whether Vayudoot services will be ex-
panded to link Delhi with the various Parlia-
mentary constituencies sothatthe Members
can reach Delhi conveniently?

SHRI JAGDISH TYTLER: We have no
such proposal at present.

SHRI BALKAVI BAIRAGI: In that case
Sikar will also be covered.

[English]

SHRIP. M. SAYEED: Sir, | want to know
from the Hon. Minister, the Lakshadweep
Airport has just been started a couple of
months back. They have started levelling the
ground. It took nearly one-and->-half year to
take a decision to offer the cotract for the
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work. May | now ask the Hon. Minister by
what time this Airport will be commissioned.

SHRI JAGDISH TYTLER: By March,
1988, Sir.

SHRI SHANTARAM NAIK: Sir, as far as
Goa is concerned, the name of the Airport
there is Dabolim. Dabolim is the name of a
village. Since Goa is on the international
teurist map, people normally do not come to
know by seeing the map as to which place it
represents. Dabolim is about 34 Km. away
from the State capital, therefore ........

MR. SPEAKER: What is there in the
name?

SHRI SHANTARAM NAIK: Sir, the
question is when the place of airport is away
from the State capital, whether he would
name that airport as Goa Airpart so that
people from other places should come to
know about it?

[ Transiation]

MR. SPEAKER: You give him in writing
and he will look into it.

[English]

SHRI EBRAHIM SULAIMAN SAIT: Sir, |
would like to know as to when the Calicut
Airport will be ready because for years and
years we have been waiting and nothing has
been done so far?

SHRIJAGDISH TYTLER: Sir, by the end
of this year, | expect to start the Calicut
Airport.

Sale of Deed for DDA Houses

*102. SHRI P. M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(@) the number of cases in which the
allottees of DDA houses have made full
payments but the registration of sale deed in
favour of allottees is still pending;
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(b) the exact number of years in each
case that have lapsed after making full pay-
ments asked for by the DDA;

(c) whether Government employees
who have obtained Housing Building Ad-
vance are facing difficulties inthe absence of
proper sale deed for the houses allotted to
them; and

(d) itso,thestepstakenorproposedto
be taken to meet their grievances?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): DDA executes
conveyance deeds of the flats in favour of
the allottees on receipt of requests for the
same after full payment has been received
from them. There are 971 such cases in
which conveyance deeds are still 1o be
executed. Out of thase, in 500 cases the
requisite formalities have been completed
by DDA and documents are being senttothe
allottees for getting them stamped and reg-
istere within a month. The remaining 471
cases are being processed.

(b) The 471 cases remaining to be
processed are less than 3 months old.

(c) and (d). Execution of conveyance
deed is not a condition precedent to availing
of House Building Advance by a Govern-
mentemployee. The procedure permits rais-
ing of such loan on an agreement to be
executed by the allottee after the payment of
inital registration has been made, on certain
conditions which include mortgaging the
property in favour of the President.

SHRI P. M. SAYEED: Mr. Speaker Sir, it
appears from this reply that the allottees are
responsible for the delay in executing the
sale deed. As per the answer given, there
are 971 cases pending for registration. They
have very skilifully managed to give an
answer that out of the 971 cases, the requi-
site formalities have been completed by the
DDA with regard to 500 cases and that the
documents are being sent to the allottees to
get them stamped and registered within a
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month. These documents are not sent. They
are being sent. Out of the 971 cases, they
have somehow bifurcated 500 cases, thus
giving an impression that the ball is in the
allottees’ court now. It is also stated that the
remaining 471 cases are less than three
months old. With regard to the 500 cases, |
wantto know how much time has been taken
in «<ending the documents for executing the
sale deed after full payment has been made.

[ Translation]

SHRI BALBIR SINGH: Mr. Speaker, Sir,
the hon. Member has asked about the con-
veyance deeds. '

[English)]

“There are 971 cases in which convey-
ance deeds are still to be executed.”

[ Translation)

Now itis notso. In case of the Janata and
LG Schemes, 3 per cent duty has been
exempted and they have to pay 5 percent as
a municipal transfer charges and MIG allot-
tees have to pay 8 per cent. The hon.
Member has asked as to how much time will
be taken to dispose of 500 cases. When
conveyance deed forms are issued to the
allottees, it is their duty to send them duly
filled in between 30 to 90 days. We are
continuously processing the forms. We are
further thinking of not giving them posses-
sion until we receive the forms. Conveyance
deed forms are sentto the allottees after the
completion of the flats and it is their duty to
s~nd us the forms duly filled in. We send
saveral reminders to them and in spite of that
these forms do not reach us. | agree with the
hon. Member. We are processing these
cases and as regards these 500 cases, we
are expediting the process so that convey-
ance deed forms reach us at the earliest.

[English}
THE MINISTER OF STATE OF THE

MINISTRY OF CIVIL AVIATION AND THE
MINISTER OF STATE OF THE MINISTRY
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OF TOURISM (SHRI JAGDISH TYTLER):
The DDA is in a mess. ....... (Interruptions)

SHRI P. M. SAYEED: The Minister says
that the DDA is in a mess.

PROF. MADHU DANDAVATE: Sir,
kindly see that the words ‘DDA is in a mess’
are recorded.

MR. SPEAKER: Why should they be
expunged? They are not unparliamentary.

SHRI P. M. SAYEED: In the absence of
a proper sale deed for the house allotted to
them, the government servants are really
facing some difficulty. The Minister has re-
plied that the execution the conveyance
deed is not a condition precedent to availing
of house building loans from the Govern-
ment. Inthe same reply, he also saysthatthe
loans are raised ‘on certain conditions which
include mortgaging the property in favour of
the President’. Unless the property is mort-
gaged in the name of the Presidént of India,
the employees will not get the loan. Unless
they execute the sale deed, they will not get
the house. Will you please find some way to
alleviate the problems of the government
employees? So many cases are reported in
the press also in this regard.

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI) :
The hon. member has raised a very relevant
question. The burden of signing the convey-
ance deed is on the allottee. When the DDA
sends the papers to the allottees, it is pre-
sumed that they will return the documents
within 90 days to register themselves. So, |
think it is in the best interests of the Govern-
ment employees to ......

(Interruptions)

SHRI AMAL DATTA: Let the Minister
kindly explainthis. It is not the law of the land
forthe purchaser to prepare the conveyance
deed.

SHRIMATI MOHSINA KIDWAL: | amtell-
ing you the system of DDA .....
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(Interruptions)

SHRI AMAL DATTA: How can you rise
above the law of the country? You are saying
something which goes against the law of the
country.

SHRIMATI MOHSINA KIDWAI: | am
replying to this specific question. You can
put supplementaries after this.

(Interruptions)
[Translation)
MR. SPEAKER: This is the D. D. A. law.
[English]

SHRI AMAL DATTA: But you are giving
an answer to the Parliament which is viola-
tive of the law.

Parliament which is violative of the law.

SHRIMATI MOHSINA KIDWAI: The
problem is this. There are certain duties, as
my colleague has said, 5 per cent for the
Municipaltransferduty and 3 percent Stamp
Duty. Now, Janta LIG flats are exempted
from the stamp duty. But this five per cent
duty which goes to the Municipal Corpora-
tionremained. That is why Ithink they are not
very much interested in signing the docu-
ment and | am not very happy about this
system.

So, | am going through all these things
and | will try my best to ask the DDA to evolve
such a system in which these papers shouid
be given to the allottees at the time, when
they ask them for the full payment of their
flats. So, | think it will be easy because
revenue for the Municipal Board is also very
necessary and it should be done in such a
way that the sufferer, i.e. the Municipal
Board, gets the money and the allottee, get
the conveyance deed signed and the owner-
ship is given to them.

SHR! BHADRESWAR TANTI: May |
know from the hon. Minister whether itistrue



9 Oral Answers

that the DDA houses are at pesent not avail-
able to the applicants? But surprisingly
snough, the DDA houses are now at the
disposal of the private property dealers who
can very well get the DDA houses easily.
What actions are being taken by the Minister
to check all these things?

SHRIMATI MOHSINA KIDWAI: Mr.
Speaker, Sir, | have already said that this
system will be amended and the sale deed.

(Interruptions )

SHRI BHADRESWAR TANTI: | am ask-
ing you a specific question, whether any
;middlemen are involved in this matter? |
want a very specific answer from you. The
DDA houses are available with the middle-
men, i.e. the private property dealers.

SHRIMAT! MOHSINA KIDWAI: The
houses are in their possession. There is no
condition that the built up houses should be
given in the possession of the allottees only
after executives of the conveyance deed.
So, after taking the possession, they sign
this conveyance deed. So, there is no prob-
lem of giving them possession. The flats are
in the possession of the allottees. But, |
would say that this question pertains to the
conveyance deed only. You can give........

(Interrupticns )

SHRI BHADRESWAR TANT!: | would
like to know whether you are going to take
any action against these people?

(Interruptions )
MR. SPEAKER: That is all right.

SHRI CHANDRA PRATAP NARAIN
SINGH: Sir, the problems faced by the allot-
tees are according to their needs. There is a
reason and lacuna in this which | think the
hon. Prime Minister in aPress Conference at
Calcutta has stated and i.e. the plots and the
land should become freehold from lease-
hold. Then, the lacuna which the hon. Minis-
ter is trying to explain would | think not fallon
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the shoulders of the allotiees.

Is this being considered by the Depart-
ment and when will it be implemented?

SHRIMATI MOHSINA KIDWAI: There is
another question regarding this freehold
land. | think at that time, you can rise this
question. This question does not pertain to
anything - either leasehold or freehold - but
it is the question which pertains to the con-
veyance deed of the allottee.

SHRI CHANDRA PRATAP NARAIN
SINGH: | had said that was the problem. But
if this was done, it would help. There is the
statement by the Prime Minister. What is the
department doing regarding it?

Metropolitan Cities as National
Clties

103. SHRIMATI N. P. JHANSI LA-
KSHMI: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the National Commission
on Urbanisation has recently recommended
to Union Government for the protection of
the four Metropolitan cities, Delhi, Calcutta,
Bombay and Madras from the health point of
view;

(b) if so, whether the Commission has
evolved a concept of national cities; and

(c) if so, what steps Government have
taken to implement the recommendation?

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MGHSINA KIDWAI): (a)
to (c). The National Commission on Urban-
isation has termed the four metropolitan
cities of Calcutta, Bombay, Delhi and Ma-
dras as National cities, being solarge and of
such vitalimportance to the country that their
health, prosperity and efficient functioning
are of national concem, and have made
suggestions on how there can be national
support in their development. Views of the
State Governments etc. on the Commis-
sions’ recommendations are stilt awaited.
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SHRIMATI N. P. JANSI LAKSHMI: |
want to know from the hon. Minister whether
there is any budget allocation inthe 7th Plan
for the poliution control and sanitation im-
nrovement in such cities. If so, what is the
achievement obtained till today?

SHRIMATI MOHSINA KIDWAI: The
hon. Member is asking about the report of
the National Commission on Urbanisation.
Inthe 7thfive year Plan, there is an allocation
for these cities, but not in a way in which the
Commission has recommended it. There
are cetain recommendations — and this is
the interim report of the Commission. We
expect the final report of this Commission in
March 1988. After receiving this interim
report, the Ministry is trying to incorporate
some of its recommendations in our Plan.

SHRIMATI N. P. JHANSI LAKSHMI: Is
there any proposal to restrict migration of
people from rural areas to urban areas, to
prevent urihygienic conditions in such cit-
ies?

SHRIMATI MOHSINA KIDWAI: Urban-
iza-tion is moving faster in these areas; and
the Commission has said in its report that
there are more than 3,000 cities —small and
medium towns and big cities, apart from the
four metropolitancities. There are more tnan
500 cities, small and big which are tast
growing. The Commission in its interim re-
port has recommended the study only in
respect of these four metropalitan cities as
national cities. There a:e the national cities,
because they are not catering only to their
own States, but they are catering to the
needs of highways — National Highways,
Railways and communications.
(Interruptions )

MR. SPEAKER: Order, order.

SHRIMATI MOHSINA KIDWAI: | am
giving you the background of this National
Commission’s report; you have asked me a
specific question about poliution, and
whether there is any fund ... (Interruptions )
Listen to me. Your first question was regard-
ing the- poliution in these cities, and the
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second one was regarding the migrants. As
you know, in big cities, the problem is one of
migrants — in Delhi, Bombay, Calcutta and
other big cities also. That is why you know
th ‘earecertainplans. In Delhi, for example,
we have the NCR programme in which we
have taken up many cities close to Delhi,
counter—magnet cities, to lessen the bur-
den fo Delhi, and to some extent to prevent
the migrants from coming to these cities.
There are many schemes. | can give you a
detailed statement of these schemes. You
can see that in the 7th Plan, many schemes
and many proposals are there, to prevent
this migration problem.

SHRI DIGVAJAY SINH: The problem is
notonly of the four metropolitan cities, but for
that matter of all urban areas in the country.
The problem is that of the areas and cities
no. being covered by the sewerage and
treatment systems.

Conglomeration of the cities is being
expanded and the sewerage and treatment
systems are not being given. Therefore, on
more than one occasion, on the Floor of this
House, commitments have been made by
the government that they will set up a special
corporation called “The Urban Sewerage
and Treatment Corporation of India” on the
lines of HUDCO, which would advance loan
to individual municipalities for laying down
sewarage and treatment plants at a low rate
of interest. Can the government now make a
commitment and can the government set up
such a corporation so that such loan can be
given at a low rate of interest to individual
municipalities?

SHRIMATI MOHSINA KIDWAL: It has
not yet been decided when we are going to
set up this corporatic 2. But | agmit that the
problem of thesr: small towns is much bigger
and everybody wants to come to ‘i@ cities.
That is why we have a scheme to develop
thes. small and medium towns. For this we
are giving 50 per cent loan from the Centre
and 50 per cent is to come from the States.
As you know, this is a subject entirely with
the State Governments and we are thi~king
in which manner we can give them assis-
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tance. But we have not yet decided when we
are going to set up this corporation.

SHRI P. KOLANDAIVELU: | request the
hon. Minister to first of all go through the
question carefully. The answer given by the
Minister is completely varied from the main
question. The National Commission on
Urbanisation has recommended four major
cities as national cities from the health point
of view.

PROF. MADHU DANDAVATE: Others
are anti-national.

SHRI P. KOLANDAIVELU: They have
given some recommendations to the Union
Government. what are those recommen-
dations? From the health point of view of the
metropolitan cities as national cities, what
are the steps taken by the government with
regard to the recommendations made by the
National Commission on Urbanisation? This
is the main question. When all the metropoli-
tancites are crowed-Delhi, Bombay, Madras
and Calcutta- because of slum areas, what
are the steps takan by the Union Govern-
ment with regard to the recommendations
made by the National Commission on Ur-
banisation? | want a categorical answer from
the hon. Minister.

SHRIMATI MOHSINA KIDWAI: It is an
interim report; it is not a final report
(Interruptions ) In this interim report, they
have given suitable direction for carrying on
the future programme. The Commission will
look into things like demography, employ-
ment, shelter, etc. the poliution is there.
Resettlement colonies are there. Jhuggis-
Jhompris are *here. So for the healthy at-
mosphere, for drinking water, for providing
good environment, they have recom-
mended to carry on the future programme.

(Interruptions )

SHRI P. KOLANDAIVELU: These are
common features.

SHRIMATI MOHSINA KIDWAI: These
are common features. They have recom-
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menued 1o go to othe towns, in counter
magnet towns.

SHRI P. KOLANDAIVELU: The main
G 'estion is with regard to four metropolitan
cities.

SHRIMATIMOHSINAKID'Al: How can
you go to metropolitan cities without going in
for de-congestion in these metropolitan cit-
ies? It is a measure of heaith hazard. The
problems are inter-linked. You cannot ex-
clude the big cities from the small cities.
Without going in for de-congestion in the big
cities, how could you improve the health of
the cities? (Interruptions)

MR. SPEAKER: No more juestions,
please do not disturb.

SHRI AMAL DATTA: She has not stud-
ied the question.

SHRIMATI MOHSINA KIDWAL: The in-
terim report of the Commission is in the
Library. They can see what the recommen-
dations are. If you want, | can go through alt
the recc mmendations. canread out. Health
is a national concern. lt is not the concern of
this Commission alone. It is national con-
cern. it isthe concern of all the State Govern-
ments. They have recommended
........ (Interruptions ) because these metro-
politan cities ......

MR. SPEAKER: No comments please.

SHRIMATI MOHSINA KIDWAL: The
Commission has recommended that grants
should be given from the Central Govern-
ment to the States to maintain all these
things.

{Interruptions )
SHRIAMAL DATTA: Recommendations
regarding drinking water, sanitation, drain-
age are there.

(Interruptions )

MR. SPEAKER: Order, order. what 1s «



15  Oral Answers
this? Order order.
(Interruptions )

SHRIP. KOLANDAIVELU: Half and hour
discussion may be there.

MR. SPEAKER: You have alreacy had it.
[ Translation)

SHRIMATI MOHSINA KIDWAI: Lt is the
responsibility of the State Governments to
look after Health and Transport. Regarding
these 4 metropolitan cities, the Commission
has recommended that tha Central Govern-
ment should release some funds for the
development of these cities. This is what |
wanted to tell you.

[Engiish]

These are the recommendations of the
Commission.

KUMARI MAMATA BANERJEE: Sir,
Calcutta is one of the important cities.

(Interruptions )

AN HON. MEMBER: They do not do,
they will not allow others to do.

(Interruptions )

KUMARI MAMATA BANERJEE: Will
you keep quiet please?

MR. SPEAKER: They seem to quite
unchivalrous!

KUMARI MAMATA BANERJEE: Cal-
cutta is one of the important cities of our
country. But due to negligence and as there
is no development work the condition of the
city and health conditions are deteriorating
day by day. | would like to know from the hon.
Minister whether the Government has re-
ceived any proposal from the State Govern-
ment for the development of Calcutta. If not,
is the Government going to pay special at-

“tention for the development of Calcutta? We
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want oxygen {0 revive ourselves.
(Interruptions )
SHRI AMAL DATTA: You stay in Delhi.
(Interruptions )
MR. SPEAKER: Shri Raj Kumar Rai.

SHRIMATI MOHSINA KIDWAI: The
Centre has given assistance to Calcutta for
its Metro Railway, we have given hundred
per cent assistance and in other States we
are giving....

MR. SPEAKER: Shri Kali Prasad Pan-
dey.

Shri Ananda Pathak.
(Interruptions )

MR. SPEAKER: Oxygen can be sent.
(Interruptions )

SHRI AMAL DATTA: Why do you not do
something?

SHRIMATI MOHSINA KIDWAI: It is the
responsibility of the State Governemnt to
look after their people and their health.

(Interruptions )

Increase Iin Defaults of P. F.
Deposits

*106. SHRI ANANDA PATHAK: Will the
Minister of LABOUR be pleased to state:

(a) whether Government are aware
that the cases of default in respect of Provi-
dent Fund deposits are assuming serious
proportions and the amount is increasing
day by day; and

(b) if so, whether Government are
considering deterrent measures against.
such defaulters, if necessary, by amending
the existing law and removing the loop-
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holes?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) In absolute term, the arrears
have been on the increase. However, taken
as a percentage of contribution realised, the
increase is marginal.

(b) Yes, Sir.

SHRI ANANDA PATHAK: Sir, the Hon.
Minister has given a vague answer. He has
not given any figures about the accumulated
arrears of the Provident Fund. Sir, every-
body knows that the defaulting employers
have not only not deposited their own share
of contribution but they have misappropri-
ated the share of contribution collection from
the workers. | would like to know what strin-
gent measures are taken against such de-
faulting employers by the Government.

Whether any employer has been sent to
jail during the last five years and if so, the
duration of the sentence.

SHRI P. A. SANGMA: Sir, the hon.
Member is interested in the figures. | can
certainly give the figures. There are two
types of Provident Fund Scheme. One is
Exempted Scheme and the other is Unex-
empted Scheme.

As far as the Unexempted Scheme
which we run ourselves is concerned, the
amount of arrears in 1983-84 was Rs. 41.62
crores, that makes just one per cent. In
1984-85, itwas Rs. 52.30 crores, that makes
the arrears 1.1 per cent. In 1985-86, it was
Rs. 58.30 crores, that makes the arrears 1.1
per cent.

As far as the Exempted Scheme is con-
cerned, the armrears in 1983-84 was Rs.
45.75 crores, that makes 0.75 per cent. In
1984-85, it was Rs. 63.90 crores, that makes
0.90 per cent. In 1985-86, it was Rs. 84.23
crores, that makes 1.08 per cent.

As far as the measures are concerned,
we are taking various type of measurées. The
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number of persons, who have been arrested
in 1984-85, was 136, in 1985-86 310 people
were arrested and in 1986-87 till December,
I do not have the final figure, 49 people were
arrested and out of these 49 people, there
were quite a number of Calcutta people
belonging to the Jute industry.

SHRI ANANDA PATHAK: Sir, it is very
revealing and our experience is that when
the Provident Fund Inspector prosecute
these defaulting employers, they rushto the
High Court and stall the prosecution. In such
a situation, it will be very difficult for the
workers to get their Provident Fund Ac-
counts settled. | would like to know from the
Hon. Minister what measures are taken to
plug the hole in such cases.

SHRIP. A. SANGMA: Our main problem
has been that we do not have recovery
machinery of our own. We have to depend
on the recovery machinery of the State
Governments and the State Governments
are overburdened with their own work.
Therefore, we have decided to create our
own recovery machinery and to that effect,
we are going to bring an amendment to the
Provident Fund Act. Hopefully we will intro-
duce it in this session of Parliament.

DR. DATTA SAMANT: Sir, the hon.
Minister has given some figures. Many of the
employers are not even assessed and they
are not coming under your office at all. There
are defaulters who are not paying not for one
or two years, but for several years. At pres-
ent, more than 1,17,030 factories are there
employing about one crore workers. Among
these, there are sick industries also. It is a
question of their gratuity also. If | mention the
names of the mills in Bombay, it will take a
lot of time. For some of the Mills, the hon.
Minister has given the reply that about Rs.
four crore arrears are there. The contribution
coliected from the workmen has not been
deposited. How serious itis? The employers
are collecting equal contribution from the
wokmen and even that, many of the employ-
ers have not deposited. Out of a few lakh
employers employing more than 10, 20 or 30
workers you have just arrested 100 or 200.
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And the surprising thing is that none of them
is convicted. They are just called to the
police station, given tea, given bail and sent
away.

MR.SPEAKER: Please put the question.

DR. DATTA SAMANT: This is such a
serious economic offence where the termi-
nal money of the workers livelihood is not
paidtothousands of workers. Is the Govern-
ment going to deal very seriously with the
defaulting employers? It is a cognisible
offence as per the existing law. Why not use
it firmly and amend it if it is required, so that
they will not be given bails and summary
trials are given because it is a serious of-
fence?

SHRI P.A.SANGMA; As | have already
stated before the House, if you take in terms
of percentage of the arrears it comes just to
1 per cent. So interms of percentage is it is
not very high though in absolute termsiitis a
very big amount. | have no quarrel about
that.

DR. DATTA SAMANT: You are not tak-
ing the whole calculation into account.

SHRI P.A.SANGMA: As far as the ar-
rears in textile industry are concerned, they
are the highest. It is Rs.26.2 crores. Our
present law is not effective in the sense that
the penal provisions are not stringent
enough. | am coming with an amendment
within the present session of Parliament.
For the non-payment of provident fund
amount | am going to make the punishment
so stringent that there will be mandatory
imprisonment.

[Translation |

SHRI PIUS TIRAKY: Is the hon. Minister
aware that the tea gardens of Duas and
Darjeeling have not deposited the provident
fund amount due to the workers for the last
3 or 4 years and that cases are not being
settled in the Calcutta Provident Fund Office
which is causing great resentment among
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the workers? Incase providenttund amount
is not paid to these workers, it may be
misused. Will the hon. Minister direct the
owners of the tea-gardens to send the entire
details of the arrears and to ensure payment
thereof?

[English ]

SHRI .P.A. SANGMA: | have already
given the figures. As far as the exempted
scheme is concerned, the amount of accu-
mulated arrears is Rs. 64.40 crores. Asfar
as the exempted scheme is concerned, the
amount of accumulated arrears is round
about Rs. 99.34 crores.

SHRI PIUS TIRAKY: He has not replied
about the tea garden workaers.

MR. SPEAKER: He will look into it.
[Translation]

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, the Labour Department is not
maintaining the provident fund accounts of
the labourers properly. As aresult, lakhs of
labourers have not so far received the re-
ceipts of their provident fund deposits.
Hence, the figures which you have provided
regarding 1 or 2 per cent are absolutely
incorrect. Until allthe accounts are properly
got verified, we will not be able to know as to
how much amount has been deposited. Itis
due to loopholes in our laws that such a
situation has arisen. |wantto know from the
hon. Minister as to why legal action is not
taken againstthem under Section 409 ofthe
Penal Code ?

[English]

SHRI P.A. SANGMA: The question re-
lates to the arrears of provident fund. The
hon. Member has asked about the account-
ing of the subscribers. This information | do
nothave. |know thatalarge numberof cases
are pending to be settled |do not have the
exact figures with me because this question
relates to the question of arrears.



21 Oral Answers

Delhi-Bhopal-Nagpur flight of Indian
Airlines

*107.SHRI G.M. BANATWALLA; Wil
the Minister of CIVIL AVIATION be pleased
to state:

(a) whether it has been decided that
tne Indian Airlines Flight to and from Delhi-
Bhopal-Nagpur will be flying straight to Delhi
while returning from Nagpur; and

(b) if so, the reasons for not landing at
Bhopal on return flight particularly when
night landing facilities at Bhopal Airport ex-
ist?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDIGH TYTLER): (a)
and (b). Indian Airlines had plans to operate
a service on the Delhi-Bhopal-Na_»ur-Bho-
pal-Delhi sector with effect from 15.6.1987.
Due to non-availability of the Abridged Vis-
ual Approach Slope Indicator (AVASI) at
Bhopal, Indian Airlines is not landing at
Bhopal on the return flight. As soon as
AVASI is operational, Indian Airlines will
stop at Bhopal on the return flight.

SHRI G.M. BANATWALLA: Mr.
Speakaer, Sir, the flight was announced, O.K.
tickets were issued, passengers reported at
the airport and then without anyannounce-
ment whatsoever, everything stands
cancelled because of the non-availability of
what they say some Abridged Visual Ap-
proach Slope Indicator. This shows the
entire malfunctioning of the system. What to
speak about the planning, was the Govern-
ment not aware atthe time of announcement
of the flight that this Abridged Visual Ap-
proach Slope Indicator was not available at
Bhopal? What are the reasons that it is not
avalable? What is being done now 10 see
thatitis made available atthe earliest and by
w! at time will these flights be resumed?

SHRIJAGDISH TYTLER: Sir, let us not
blame the officers or anybody. It is not the
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fault of the Indian Airlines or the National
Airport Authority, it is because the CPWD
Junior Engineers went on strike. They are
the ones who have to energise this AVASI
system. | would like to inform the hon.
Member now that the High Intensity Runway
Lights have been installed, the AVASI sys-
tem has been completed, but this system
cannot be energised till such time that the
strike by the Junior Engineers of the CPWD
is there . At present | feel that by 30th of this
month the strike would be off and ittakes just
one hour for the National Airport Authority to
synchronise and calibre the instruments and
we will have the flights run at nights.

SHRI.G.M. BANATWALLA: Mr.
Speaker, Sir, this is trying to pass the buck.
That is all. The fact is, and let the Govern-
ment enquire into it, that this thing was not
being properly maintained over there for a
long time. The strike was known at the time
when the flight was announced. It is now
trying *o pass the buck on the Junior Engi-
neers and say that this thing is being done.
At the same time, they are now installing the
various things to which he has referred. Why
these things were not installed at that time?
Further, | would like to say that as far as
Nagpur is concerned on this route, will the
Government consider that we have a morn-
ing tlight from Nagpur to Delhi and evening
flight from Delhi to Nagpur, which is the
general demand of all?

SHRIJAGDISH TYTLER: Sir, with due

respecttothe Member of Parliament, we are
nottrying io pass the buck. |have just stated
the fact. It is the discretion of the pilots who
decide the safety of the flight and it is the
pilots who objected to the flight that they will
not like to fly at night tillthe AVASI system is
put. Afterthe pilots had objected toit, we had
installed this system. Then we had a genu-
ine problem because of the sirike by the
Junior Engineers of the CPWD for which we
are not responsible. We hope that the
Engineers, strike will be off by the end of this
month and we will like to operate it
...(Interruptions ). | will convey your request
about the change of the flight.
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Muitl-Storeyed Buildings In Delhi

*112. SHRI RAM BAHADUR SINGH:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Delhi Administration
has written to the Union Government for
according permission to raise multi-
storeyed buildings in New Delhi and Delhi;
and,

(b) if so, whether such a permission
has been accorded?

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI): (a)
and (b). Three proposals received from the
Delhi Administration to accord permission to
raise multi-storeyed buildings in New Delhi
are under process.

[ Translation

SHRI RAM BAHADUR SINGH : Mr.
Speaker, Sir, while replying to the question,

my intention behind the question has not’

been taken care of.

MR. SPEAKER: You may talk about your
intention later on. Now ask your question.

SHRI RAM BAHADUR SINGH: It is
envisaged to ensure complete safety
against congestion, pollution and fire acci-
dents. Incidents of fire occur time and again
in Delhi city. The Ansal Bhawan caught fire
afew days back. Inmense damage is done
to life and property in these incidents. | want
to know from the Government the policy
underlying the process of granting permis-
sion for the construction of multi-storeyed
buildings.

SHRIMATI MOHSINA KIDWAL: Mr.
Speaker, Sir, the question relates to the
process of granting permission for construc-
tion of high-rise buildings and it is true that
permission should not be granted so long as
a provision for fire safety measures is not
made. But your Question was about the
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number of proposals received from the Delhi
Administration to accord permission to raise
high rise buildings and also the number of
proposals in respect of which permission
has been granted and the reply has been
given that three proposals have been re-
ceived and are under consideration.

SHRIRAMBAHADUR SINGH: The hon.
Minister has stated thatthree proposals are
being processed. | wanted to knowthe policy
underlying this process of granting permis-
sion.

MR. SPEAKER: And also how muchtime
is taken.

SHRIRAM BAHADUR SINGH: And how
much time is taken for the this purpose? He
said that while according permission, along
with other things, it is also verified whether a.
provision for fire safety measures has been
made or not. May | know the number of multi-
storeyed buildings in Delhi in which fire-
safety measures do not exist and also the
number of those out of them which are
Government buildings?

MR. SPEAKER: This question has no
connection with that. We should talk about
that question which you have asked origi-
nally.

SHRI RAM BAHADUR SINGH: He has
stated in his reply that all things are consid-
ered before permission is accorded and it is
also seen whether fire-safety arrangements
have been provided? Will you kindly state
the number of such multi-storeyed build-

MR. SPEAKER: Mr. Ram Bahadur
Singh, you have asked a simple question
anditis:

[English]

(@) whether the Delhi Administration
has written to the Union Govern-
ment for according permission to
.raise multi-storeyed buildings in
New Delhi and Delhi; and
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(b) If so, whether such a permission
has been accorded?”

SHRI SOMNATH CHATTERJEE: His
question is now out of the reply given by the
Minister.

(Interruptions)
[ Translation]

MR. SPEAKER: The question is not in
order.

(Interruptions)
[English]

PROF. MADHU DANDAVATE: This
question is perfectly in order. He asked that
if you grant permission in that way, there
mightbe fire hazards. Therefore, we can say

(Interruptions)

MR. SPEAKER: It is a long term ques-
tion.

[Translation)

SHRIMATI MOHSINA KIDWAI: We
grant permission in respect of buildings with
more than 4 storeys. Upto 4 storeys permis-
sion is not necessary. If the building is more
than 4 storeys and has a height of morethan
45 feet, then it is essential to get permission
from the Delhi Administration. You have
asked a question in this connection and we
have replied that 3 proposals are under our
consideration at present. This matter relates
to Delhi and the Delhi Administration looks
after it.

MR. SPEAKER: He has asked aboutthe
time which is taken in clearing such propos-
als.

SHRIMAT! MOHSINA KIDWAI: | cannot
say as to how much time is taken because
each caseis unique in nature. In some of the
cases permission has already been granted.
if he asks about some specific project, | can

SRAVANA 12, 1909 (SAKA}

Oral Answers 26
tell him how much time will be taken.

[ Translation]
Support Price of Kharif Crops

*113. DR. CHINTA MOHAN: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether many State Governments
have protested against the support price
recently announced by Union Government
for Kharif Crops;

(b) - if so, what are their objections: and

(c) the reaction of Union Government
thereto?

[English]

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

. (b) and (c). Do not arise.

DR. CHINTA MOHAN: Hon. Minister has
given a very evasive reply. The Govern-
ments of Haryana and Punjab have sepa-
rately written to the Centre saying that the
minimum support price for rice should be
fixed at Rs. 165 per quintal and also Rs. 180
per quintal respectively.

SHRI YOGENDRA MAKWANA: Till
C.A.C.P. Report is out, how is this figure
being quoted? The Report is not out. We
have not published that report still. | do not
know how the Member has got this figure
with him.

DR. CHINTA MOHAN: | have got news-
paper clipping with me. | would like to know
the suppont price fixed by the Agriculture
Prices Commission for tobacco, groundnut
and rice.

SHRI YOGENDRA MAKWANA: We
have already announced support prices for
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black-soil, F-2 quality, Rs. 11.25 per Kg. and
for Light-soil, L-2 quality, Rs. 12.0 per Kg.
These prices are fortobacco. For cotton, that
is for F.414/H-777, the price announced is
Rs. 440.0 per quintal and for the H.4 quality,
the price announced is Rs. 550.00 per quin-
tal.

[Transiation]

SHRI C. JANGA REDDY: The price of
paddy and rice should be uniform in the
enuntry. The Government should consider
this suggestion. | want to know as to why
pr..es in Punjab, Haryana, Uttar Pradesh
and Andhra Pradesh differ ? In the case of
the states of Andhra Pradesh, Punjab and
Haryana, the difference inthe price of paddy
and rice is in the range of Rs. 20 to Rs. 30.
it is not helping the farmers. What are the
reasons for such a difference?

MR. SPEAKER: You please give the
reply.

tEnglish)

SHRI YOGENDRA MAKWANA: | have
statad that a unitorm price is followed all over
the country.

[ Translation]

SHRI C. JANGA REDDY: Why do the
procurement prices vary from state to state?
What are the reasons for it?

[English]

SHRI YOGENDRA MAKWANA: We do
not declare State-wise prices. The prices
are declared for the whole of the country.

SHRI V. SOBHANADREESWARA
RAO: Sir, the procurement price of F.C.1. is
the same for Andhra Pradesh, Punjab, Hary-
ana and soon. There is no difference in price
paid by the F.C.I. ltis not afact thatinthe
matter of procurement of grains in Punjab
and Haryana, the FCIl is allowing some
margin to be paid for certain people who
supply these foodgrains to the FCI either
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through State agencies or otherwise? It is a
fact that Rs. 21.00 crores were paid in the
form of commissiontothe middiemenforthe
purchase of these foodgrains in Punjab and
Haryana. Will the Government allow the
other States supplying foodgrains to the
Central pool the same tacility which i1s being
extended to Punjab and Haryana, particu-
larly the States like Andhra Pradesh, Tamil
Nadu, etc. which are supplying foodgrains to
the FCI ? In that way, you are technically
correct that the support price is the same all
over the country: But if you add these inci-
dentals, the price would vary. | want a
categorical answer to this from the hon.
Minister.

SHRIYOGENDRA MAKWANA: The FCI
is not under control. The Ministry of Food
and Civil Supplies knows about that
commission they are giving. | can say about
the prices declared by the Government. We
fix the price and we declare it and at that
price the FCl has to purchase the
foodgrains.

Waste of Fruits for Want of Proper
Packing

*114. SHRI M. RAGHUMA REDDY + :
SHRI DHARAM PAL SINGH
MALIK:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a large quantity of fruit
goes waste in Himachal Pradesh for want of

proper packing;

(b) whether Government of Himachal
Pradesh has approached the Bhabha
Atomic Centre for the use of radiation tech-
nology for the packing of fruits to save the
forest wealth in that State;

(c) whether Union Government pro-
pose to assist Government of Himachal
Pradesh in this regard; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRI!CULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). No, Sir.

(c) and (d). A Central assistance of Rs.
10 crores has been provided in the annual
plan for +¥986-87 and Rs. 3.7 crores in the
annual plan for 1987-88 for contributing
towards equity of the company proposed to
be set up for manufacture of the Corrugated
Fibre Board (CFB) Cartons by the Govern-
ment of Himachal Pradesh for packing fruits.

SHRIM. RAGHUMA REDDY: Sir, gener-
ally in any package programme a loss of
10% to 15% will be there. In Himachal
Pradsesh, the losses will be more than that
because of shortage of packing material.
The hon. Minister is very vehement in his
reply to parts (a) and (b) of my question by
saying ‘No, Sir'. Ido not know from where he
got this information. | want to know from the
hon. Minister what will be the capacity of the
Corrugated Fibre Board Cartons to be
manufactured by the Government of Hima-
chal Pradesh and how much quantity will be
exported by them.

SHRI YOGENDRA MAKWANA: The
Government of Himachal Pradesh is putting
up this factory. | have no details about the
capacity etc. of this factory.

[Translation)

SHRIDHARAM PAL SINGH MALIK: Mr.
Speaker, Sir, in order to prevent damage,
there are three methods of packing ripe fruit.
We can either use wooden board boxes,
cartons or radiation technology for this pur-
pose. | want to know from the hon. Minister
as to which is the cheapest method and
whether Government will provide assis-
tance in adopting such a method?

(English]
SHRI YOGENDRA MAKWANA: Sir, so

farasthe radiation technology is concerned,
it is not standardised and is not adopted by
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anybody. So, the question of its adoption
does not arise.

So far as the other methods are con-
cerned, there is a great drain on our forests
and therefore, it has been decided by the
Government of Himachal Pradesh to supply
the corrugated fibre board boxes at a
cheaper rate to the farmers. This is sub-
sidised, and at present these are purchased
from the market ande supplied to the farm-
ers. But now they are putting up a factory in
H.P so that they can manufacture and can
supply to the farmers at subsidised rates.

Policy to Promote Rural Develop-
ment

*115. SHRI LALITESHWAR SHAHI + :
SHRIT. BASHEER:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government have
urged the States to adopt new strategies and
policy-initiatives to promote rural develop-
ment;

(b) if so, the details of the guidelines
issued;

(c) whether any time bound pro-
gramme has been drawn up for the speedy
implementation of the strategies; and

(d) if so, the details thereof?
[Transiation)

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRIRAMANANDA YADAV): (a)to
(d). A statement is given below.

STATEMENT

(@) Under Integrated Rural Develop-
ment Piogramme (IRDP) which is a major
poverty alleviation programme, the State
Governments have been advised to adopt
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new and innovative implementation strate-
gies, with a view to improve the quality of the
programme.

(b) Recognising the shift in the trend
from activities under primary sector to activi-
ties under secondary and’tertiary sectors
amongst Integrated Rural Development
Programme (IRDP) beneficiaries as well as
the need to consolidate it, the role of rural
industrialisation and linking of TRYSEM with
industrial opportunities has been empha-
sised. The elements of new strategyin-
clude:-

(i) setting up of resource base indus-
tries such as fruit and food proc-
essing units and the develop-ment
of horticulture, vegetable growing,
prawn and fish farming, tea cultiva-
tion etc. through IRDP loaning;

(i) identification of strong purveyours
of demand in the public sector and
to encourage supply, against such
demand from production groups,
set-up under Integrated Rural
Development Programme (IRDP)
for items like uniform required for
defence and police personnel or
school children and items required
for Operation Blackboard,
Operation Flood-lll and nursery
raising for social forestry etc.;

(iii) off-loading of certain lines of pro-
duction with high labour content to
rural production groups to be set
upwith IRDP beneficiaries through
suitable fiscal and financial meas-
ures;

(iv) encouragement for setting up of

Small Scale Industries in Rural

Growth Centres.

(c) and (d). Integrated Rural Develop-
ment Programme (IRDP) is an on-going
programme being implemented by State
Governments. The implementing agencies
i.e. the State Govermments, have been «
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urgeo to diversity from predominantly pri-
mary sector activities to innovative secon-
dary and tertiary sector activities with clearly
identified backward and forward linkages.

[Translation )

SHRI LALITESHWAR SHAHI: Mr.
Speaker, Sir, what is meant by the sugges-
tion which Government has given to the
State Governments for adoption of new and
innovative implementation strategies? The
Operation Blackboard has also been men-
tioned in it. A reference to the shift in the
trend from activities under Primary Sectorto
activities under Secondary and Tertiary
Sectors has also been made. What are its
implications and what does the Government
want? Secondly, thetraining provided under
the TRYSEM is inadequate and the expen-
diture incurred thereon is lost in the revolving
expenditure culture and is the Government
awarethatinthe implementation of the IRDP
programmes, maximum expenditure is in-
curred in March, the last month of the year,
and if so, how can we expect that its benefits
will reach the people?

SHRI RAMANAND YADAV: Mr.
Speaker, Sir the officials of the Rural Devel-
opment Department come here from time to
time to attend Prooject Officers’ workshops.
The various programmes under the IRDP
are evaluated and onthe basis of the conclu-
sion reached, the Rural Development De-
partment writes to the State Governments.
Along with it guidelines are also issued from
time to time. Sir, 3 workshops were organi-
sed in the months of May and June in which
it was decided to revamp the programmes
and certain steps have been taken in this
direction. We want that there should be a
shift from primary sector to the Secondary
and more to the Tertiary Sector. In this
connection, it has been decided to take such
measures whereby the new beneficiaries
are immediately benefited.
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WRITTEN ANSWERS TO QUESTIONS
[ Translation ]

Telecast of Reglional Language
Feature Flims

*104. SHRI. RAJKUMAR RAI:  Willthe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether feature films of various
regional languages aie shown by Doord-
arshan in the National Network Programme;

(b) the criteria adopted for the selec-
tion of these films;"

(c) the language-wise break-up of the
films shown on Doordarshan during 1986;
and

(d) the amount paid for telecasting
each of these films?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRLA.K. PANJA): (a)
Yes, Sir.

(b) Regional language films are tele-
castonthe National network of Doordarshan
on Sunday after-noon, once a month on
Saturday (in the category of “old classics” )
and late night chunk on Friday.

The films telecast in the late night chunk
are telecast from all centres except eight
Kendras indicated below:-

1. Nazira Assam
2, Diphu

3. Bettiah Bihar

4. Korba MP

5.  Ukhnul Manipur
6. Bhawanipatra Orissa
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7. Pithoragarh UP

8. Car Nicobar uTt

While Sunday after-noon chunk is exclu-
sivety meant for regional film, “old classics”
chunk on Saturday once a month includes
both Hindi as well as regional films.

Inthe Sunday after-noon chunk, regional
films which have won national award as best
film in the particular regional language or
best or second best feature film award in all
languages combined or which have been
entered into Indian Panorama section in
International Film Festival of India are eli-
gible for telecast.

The old films classified as “old classics “
telecast once a month of Saturday should be
at least 25 years old.

The late night chunk telecasts films of
excellent quality dealing with subjects of
mature concept.

(c) The language-wise break-up of
regional feature films telecast on National
Network during 1986 is as under:-

Language Number of films
1) (2)
Assamese 5
Bengali 6
Gujarati 1
Kannada 6
Khasi 1
Malayalam 5
Manipuri 1
Marathi 4
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Oriya 3 TV Viewing FaciHtles
Puniabi 2 *108. SHRI RAM PYARE PANIKA:
J SHRI MANIK REDDY:
Tamll S Will the Minister of INFORMATION AND
Telugu ‘4 BROADCASTING be pleased to state:

(d) Films telecast on Sunday after-
noon and in the category of ‘ old classics ‘on
Saturday are paid a uniform royalty of Rs. 5
lakhs as these films are categorised as ‘A’
Grade films. The films telecast in the late
night chunk are paid royalty of Rs. 3.5 lakhs.
For premier telecast, royalty of Rs. 8 lakhs is
paid. Films in Black and White are paid 25%
less of these rates.

Allotment of Plots Under Rohinl
Scheme

*105. SHRI KALI PRASAD PANDEY:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the number of persons registered
bythe D.D.A. for allotment of plots under the
Rohini Scheme in different categories but
not allotted as yet;

(b) the reasons for the delay in aliot-
ment; and

(¢) the s¢hedule of future draws and
aliotment drawn up for the purpose?

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI ):(a)
56939.

(b) The allotment has been delayed
due io non-development of the area and
non-availability of services.

(c) The Draw of lots for 5,000 plots is
being held shortly. The allotment to the
remaining registrants will be made after the
development of plots is completed.

(@) the number of T.V. transmitters
functioning in the country at present;

{b) the percentage of the area of the
country covered by them; and

(c) the time by which the uncoveted
area will be provided with TV viewing facili-
ties?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K: PANJA):(a)
The number of TV transmitters functioning in
the country at present is 204 excluding 2nd
channel transmitters, one each at Delhi and
Bombay.

(b) About 47%, Sir.

{c) TV service in the country is being
expanded in a phased manner. On implem-
entation of the schemes includec in the
Seventh Plan of Doordarshan, TV networkis
expected to serve about 67.2% area and
about 82.8% population of the country.
Extension of TV service to the remaining
uncovered parts of the country would de-
pend upon availability of resources for this
purpose in future plans of TV expansion.

Coconut Development Schemes

*109. PROF. K.V. THOMAS: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the steps being taken to produce
handicrafts from the different parts of coco-
nut; and

(b) the amount allotted to Coconut
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Developmant Board forthe various develop-
ment schemes?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) The Coconu’
Development Board is giving grant to arti-
sans who produce handicraft items utilising
various parts of coconut trees for purchase
of essential machinery, at the rate of Rs.
5,000 in each case. During the last three
years, grant at the rate of Rs. 5,000/- has
been given to sixteen artisans.

(b) Atotalamountof Rs. 9001akhs has
been tentatively allocated for various devel-
opment schemes of the Coconut Develop-
ment Board during the VII Five Year Plan.

[ Translation |
Support Price of Soyabean

*110. SHRI HARISH RAWAT: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthere is any proposal to fix
support price for soyabean cultivators in hilly
and rocky areas of the country in order to
encourage soyabear cultivation;

(b) if so the A ‘ails in this regard; and

(c) if not, the steps proposed to be
taken to encourags soyabean cultivation in
these areas?

THE MINISTER OF AGRICULTURE
(OR.G.S. DHILLON ):(a)and (b). Minimum
suppoit prices are announced for soyabean
from year to year on an all India basis for all
regions.

(¢) The cultivation of soyabean is
being encouraged under the National
Oilseeds Development Project in al’ areas
including hilly areas where thers is potential
for cultivation of the crop.

Consumption of Puises

*111. SHRIBALWANT SINGH RAMOO-
WALIA: Will the Minister of AGRICULTURE.
be pleased to state:
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(a) whether the per capita consump-
tion of pulses in the country is one of the
lowest in the world;

(b) if so, the per capita requirement
vis-3-vis consumption of pulses; and

(c) the steps taken to bridge the gap?

THE MINISTER OF AGRICULTURE
(DR. G.S, DHILLON): (a) The following table
indicates the per capita supply of pulses in
some selected countries as calculated by
t1e Food and Agriculture Organisation for
1979-81

Per capita supply of pulses in se'ected
countries -1979-81

Country Grams/D;y
1. Uganda 52.3
2. Mexico 48.3
3. Brazi 43.9
4. Korea DPR 375
5. India 34.3
6. Tanzania 24.6
7. Nigeria 20.2
8. Egypt 19.6
9. China 14.9
1C Pakistan 13.8
11. Srilanka 6.7
12. Bang'adesh 6.2
13. Indonesia 49
14. Australia 31

(o) The normal per capita requirement
of pulses at the national level as computed
by the Indian Council of Medical Research,
New Delhi, works out to 47 grams per day.
The per capita net availability of pulses in
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1986 is provisionally estimated at 40.6
grams per day.

(c) To increase the indigenous pro-
duction of pulses, the following strategy is
proposed during the Seventh Plan:-

1. Introduction of pulses crops in ir-
rigated farming system such as
double and multiple cropping.

2. Bringing additional area under:-

a) short duration varieties of urd,
moong, etc, in rice fallows by
utilising the residual moisture in
rabi season;

b) insummer season with irrigation
after oilseeds, sugarcane, po-
tato and wheat; and

c) in rabi under lentil.

3. Inter-cropping of arhar in soy-
abean, bajra, cotton, sugarcane
and groundnut both under irri-
gated and unirrigated condi-
tions;

4. Multiplication and use of im-
proved pulses seed; adoption of
plant protection measures; use
of phosphatic fertilisers and
rhizobium culture; and

5. Improved post-harvesting tech-
nology; public policies including
pricing and marketing of pulses.

In addition, the import of puises is al-
lowed under Open General Licence for
augmenting domestic availability.

[English ]

Recommendations of Task Force on
Working of FCl and HFC

*116. SHRI E. AYYAPPU REDDY: Will
the Minister of AGRICULTURE be pleased
to state:
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(a) whether Government have consid-
ered the recommendations made by the
Task Force appointed to go into the working
of the Fertilizer Corporation of India and the
Hindustan Fertilizer Corporation;

(b) ifso,the actiontaken onthe recom-
mendations accepted by Government; and

(c) the recommendations not ac-
cepted by Government and the reasons
therefor?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) to (c). The recom-
menda-tions made by the Task Force are
being examined. However, action is already
under way in regard to a few matters in-
cluded in the recommendations of the Task
Force such as processing of proposal for
limited rehabilitation of the Ramagundam
and the Gerakhpur plants of the FCI, ap-
pointment of consultants for the end-to-end
survey of the operating units of HFC, allocat-
ing power of the super thermal power sta-
tions for the Ramagundam unit, etc. Non-
plan financial support has been provided to
both the companies to tide over immediate
liquidity problems.

Industrial Relations Blill

*117.PROF. MADHU DANDAVATE.
Will the Minister of LABOUR be pleased to
state: (a) whether Government propose to
introduce in the House a comprehensive
Industrial Relations Bill; and

(b) if so, whether Government have
consulted various Central Trade Union
Organisations before formulating the new
Industriat Relations Bill?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
P.A.SANGMA): (a) Yes, Sir.

(b) Yes, Sir Consultations on the vari-
ous aspects of the proposed Industrial Rela-
tions' Bill were held in the Standing Labour
Committere, a Tripartite National Forum in
which workers and employers representa-
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tives sit together with Government. This
consultation was held in September, 1986.
Formal consultations were again held with
the representatives of the Central Trade
Union Organisations in November, 1986.

Abolltion of Lease Hold System In
Delhi

*118 SHRI MAHENDRA SINGH:
DR. CHANDRA SHEKHAR TRI-
PATHI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government's attention
has been drawn to a resolution passed by
the Metropolitan Council of Delhidemanding
abolition of the lease hold system in Dalhi;
and

(b) if so, what is the decision of Gov-
ernment in this regard?

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI): (a)
Yes, Sir.

(b) The matter is under consideration.
Cultivation of Egyptian Cotton

*119. SHRI V. TULSIRAM: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether there is any proposal
under consideration of Union Government
to introduce cultivation of “Egyptian Cotton”
in the country;

(b) if so,the namesofthe States which
have been selected for this purpose;

(c) the extent to which the “Egyptian
Cotton” will improve the lot of the farmers in
the country growing short and long staples;
and

(d) when this new cotton cultivation
will be started?
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THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) to (d). "“Egyptian
Cotton “ (Barbadense) is already being
grownin India. Variety ‘Suvin', developed in
India, is cultivated over an area of about
15,000 ha. mainly in Tamil Nadu and Andhra
Pradesh. This variety is comparable in
quality characteristics to “ Giza-45", the best
variety grown in Egypt. Because of extra-
long staple, superior fine fibres and high
quality lint, the minimum support price of
‘Suvin’ in 1986-87 was Rs. 900 per quintal of
kapas as against Rs. 605 per quintal of
‘DCH-32’, the next best extra-long staple
cotton grown in the country.

Changes in Concept of Agricultural
Extension Services

*120. SHRI V. SOBHANADREESWARA
RAO: Will the Minister of AGRICULTURE
be pleased state:

(@) whether Union Government pro-
pose to make basic changes in the concept
of agricultural extension services following
an evaluation done by the World Bank;

(b) if so, the details of the evaluation
made by the World Bank; and

(c) theimportantbasic changes envis-
aged in the concept of agricultural extension
services?

THE MINISTER OF AGRICULTURE
(DR. G.S.DHILLON): (a) to (c). Recently a
World Bank Review Mission studied the
functioning of the Trainig and Visit System of
Extension in the various States assisted by
the Bank. The Government have not re-
ceived the Mission’s Report. Therefore, the
question of making any basic change in the
concept of Training and Visit System of
Agricultural Extension does not arise at this

stage.

Soviet Aircrafts For Civil Avlation

1067.SHRI JAGANNATH PATTNAIK :
Will the Minister of GIVIL AVIATION be
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pleased to state:

(@) whether it is a fact that with the
Western Civil Aircraft markets becoming
more and more prohibitive cost-wise, India
has begun serious exercises to acquire
Soviet aircrafts fcr Civil Aviation; and

(b) i so, the details regarding the plan
of Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). Discusstons are still in progress for
leasing/acquiring Soviet aircrafts for Civil
Aviation.

Setting up of a News unit For Air
Sambalpur

1068. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
set up a separate News unt for A.LR.,
Sambalpur in Orissa:

(b) it so,the stepstaken inthis regard;
and

AUGUST 3. 1987
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(c) whetherthe proposalis goingtobe
implemented during the current financial
year?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
No, Sir.

(b) and (c). Do not arise.

Outlay For Urban Development of
West Bengal

1069. SHRI SYED MASUDAL HOS-
SAIN: Wl the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether the annual plan outlay for
Jrban development of West Bengal for
1987-88 has been finalised; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). The
annual outlay for urban development of
West Bengal for 1987-88 has been finalised
at Rs. 62.00 crores. The details of break-up
of the amount are given in the statement
given below.

STATEMENT
(Rs. in lakhs)
S.No. Name of the Annual Plan
Scheme 1986-87 1987-88
Appd. outlay antiexpd.  proposed recommended
outlay by the working
Gp.
1 2 3 4 5 6
L. URBAN DEVELOPMENT
a) Assistant to Local 320.00 320.00 336.00 336.00
Bodies, Corporations for
General
b) Other Assistance to Local 475.00 475.00 467.75 367.75

Gowt. & Urban Development
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1 2 3 4 5 6
c) Slum Area Development
i) CMDA Areas (M.D. Deptt.) 500.00 500.00 500.00 500.00
i) Outside CMD (LC & UD)  155.00 155.00 193.00 193.00
i) Other expenditure (LG &  190.00 190.00 200.00 200.00
UD) (Non-MNP Scheme)
d) Other Urban Development
Direction & Admn.
i) Local Government & 27.00 27.00 29.00 29.00
Urban Dev. Deptt.
@) Assistance to Local Bodies
Corpn.— Urban Development
Authorities
i) T &CP Department 490.00 598.00 518.00 518.00
iy M. D. Department 80.00 90.00 90.00 90.00
f) Other Expenditure
i) T&CP 5.00 5.00 4.00 4.00
i) M. D. Department 170.00 235.00 209.75 209.75
g) Training & Research 8.00 8.00 8.00 8.00
Institute (LG & U.D. Deptt.)
h) State Capital Project 3600.00 4150.00 3780.00 3680.00
C.M.D.A.
TOTAL: URBAN DEVELOPMENT 6020.50 6753.50 6335.50 6135.50
. PUBLIC WORKS: 738.08 769.08 809.68 809.68
IV.  STATIONERY & 20.00 20.00 5.00 5.00

PRINTING

Scarcity of Drinking Water in Delhl

1070. SHRI AMARSINH RATHAWA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whetherthere is scarcity of drinking
water in Delhi for the last 3-4 months;

(b) whether it is a fact that in many
areas there is no water supply;

(c) if so, the details of areas;

(d) the reasons for the shortage of
water; and

(e) the steps taken or proposed to
solve the problem?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) At present 407
MGD of water is being supplied against the
assessed demand of 472 MGD.

(b) and (c). As per policy, water supply
has not been extended to unauthorised colo-
nies. In Delhi out of 452 unauthorised colo-
nies, 402 colonies have been regularised
and water supply has been extended to 271
colonies and work is in progress in respect
of 71 colonies.
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137 colonies have recently been trans-

ferred from DDA and water supply exists in
49 colonies.

(d) Non-availability of raw water for
which Delhi is dependent of neighbouring
States

(e) By 1990, the projected demand of
water is assessed as 592 MGD and to
achieve this production, the following works
have been proposed:-

i) Construction of additional Ran-
ney Wells to yield 20 MGD.

i) Construction of additional 100
MGD Water Treatment Plant at
Haiderpur by exchange of sew-
age effluent for raw water from
Haryana.

iii) Setting up of additional 40 MGD
Water Treatment Plant at Wazira-
bad at an estimated cost of Rs.
2267 lacs.

iv) Construction of 20 MGD Water
Treatment Plant at Wazirabad.

Seed Testing Laboratories

1071. SHRI C. SAMBU: Willthe Minister
of AGRICULTURE be pleased to state:
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(a) the number of seed testing labora-
tories in the country, location-wise;

(b) thetesting capacity of each labora-
tory;

(c) whether there is any proposal to
set up more such laboratories in Andhra
Pradesh; if so, the details thereof; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). There were 73 seed
testing laboratories during 1985-86 in the
entire country under the Central and State
Governments, State and Central public
sector seed corporations and the Seed
Certification Agencies. The location and
number of samples tested by each labora-
tory during 1985-86 is indicated in the state-
ment given below.

(¢) Government of Andhra Pradesh is
considering to set up a Seed Testing Labo-
ratory at Warangal and Andhra Pradesh
Seed Certification Agency is setting up its
own Seed Testing Laboratory at Andhra
Pradesh Agricultural University, Rajendran-
agar, Hyderabad.

(d) Question does not arise.

STATEMENT
Location of the Seed Testing Laboratories and number of samples tested during
1985-86
S, Name and address of the Seed Testing Laboratory Number of seed
No. samples tested
during 1985-86
1 2 3
1. Asstt. Director of Agriculture, Seed Testing Laboratory, 10,972
Tadapalligudam-534101, West Gadavari Distt. (Andhra Pradesh).
2. Seed Testing Laboratory, Rajendranagar, Hyderabad- 500 030 18,032

(Andhra Pradesh).
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1 2 3

3, Seed Testing Laboratory, Cuddapah, (Andhra Pradesh) NIL

4, Dy. Manager, Quality Control Laboratory (South) National Seeds 13,916
Corporation Ltd., Lallaguada, Secunderabad (Andhra Pradesh).

5. Seed Testing Officer, State Seed Tasting Laboratory, At-Sonajuli, 98
P.O. Bhagpur Charali, Distt. Lower Subansiri Pin-707 033
Arunachal Pradesh).

6. Seed Testing Laboratory, Assam State Seed Certification Agency, 3,510
Ulubarj, Gauhati-7 (Assam).

7. Seed Testing Laboratory, Chandmari Road, Silchar-3, Dist. Cochar 505
(Assam)

8. Seec Testing Officer, Assam State Seed Certification Agency, Kushal 209
Konwar Path, Jorhai-1 (Assam).

9. Asstt. Seed Testing Officer, Seed Testing Laboratory, Krishi 5,520
Bhavan, Laxmi Niwas, Kanke Road, Ranchi-834008 (Bihar).

10. Regional Seed Testing Laboratory, Kishan Vidyapeeth, Dumka 1,006
(Bihar).

1 Regional Seed Testing Laboratory, Agwanpur, P.O. Sisal, 2,943
Distt. Saharsa (Bihar).

12. Seed Testing Laboratory, Bihar Rajya Beej Nigam Premises, 1,711
KUDRA-821 108. Distt. Rohtas (Bihar).

13. Dy. Director of Agri. (Seed Analysis), State Seed Testing 5,899
Laboratory, Lal Bhadur Shastri Nagar, Patna-23 (Bihar).

14. Asstt. Seed Testing Officer, Regional Seed Testing Laboratory, 2,867
Sabour, Distt. Bhagalpur (Bihar).

15. Asstt. Seed Testing Laboratory, Dholi, Muzaffarpur (Bihar). 1,106

16. Officer Incharge, Regional Seed Testing Laboratory, Laheria 947
Sarai, Darbhanga (Bihar).

17. Farm Superintendent, Seed Testing Laboratory, Agricultural 2,002
Horticuttural Research Station, Ela, Old Goa (Goa).

18. Offices Incharge, State Seed Testing Laboratory, Near 5,062
Motibagh Agril. University Campus, Junagarh (Gujarat).

19. Officer Incharge, Seed Testing Laboratory, Sector-15, 10,740

Gandhinagar -382015 (Gujarat).
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20. Officer Incharge, Seed Testing Laboratory, Eruchar Rasta, 50,165
Navsari-396450, Distt, Valsad (Gujarat).

21, Seed Analyst, State Seed Testing Laboratory (IADP) 6,639
C/o Dy. Director, of Agriculture, Karnal (Haryana).

22. Seed Research Officer, Seed Technology Unit, Deptt. of Plant 500
Breeding, Haryana Agril. University, Hissar (Haryana).

23. Incharge, Seed Testing Laboratory, (Holta), IADP, Palampur- 2,228
176061 (Himacha! Pradesh).

24. Asstt. Seed Tasting Officer, State Seed Testing Laboratory, 5,833
Chambaghat-173213, Solan (Himachal Pradesh).

25. Seed Analyst, Seed Testing Laboratory, Agri, Deptt., 1,972
Lalmandi, Srinagar (J&K).

'26. Seed Analyst, State Seed Testing Laboratory, Agri. Deptt. 4,385
Talab Tilloo, Jammu-180002 (Jammu & Kashmir).

27. Asstt. Director of Agriculture, Seed Testing Laboratory, 21,651
Hebbal, Bangalore-24 (Karnataka).

28. Asstt. Director of Agniculture, Seed Testing Laboratory, 4,183
Dharwad-8 (Karnataka).

29. Dy. Director of Horticulture, Seed Testing Laboratory, 8,659
Lalbagh, Bangalore-560 004 (Karnataka).

30. Associate Director, Regional Agril. Research Station, Seed 836
Testing Laboratory, Pattambi-679 306, Distt. Palghat (Kerala)

31. Seed Analyst, State Seed Testing Laboratory, Kaler Code, 401
P.O. Alieppey-3 (Kerala).

32. Seed Testing Officer, State Seed Testing Laboratory, 6,928
M.P. State Seed Certification Agency, Krishinagar,
Adhratal, Jabalpur (Madhya Pradesh).

33. Seed Testing Officer, State Seed Testing Laboratory, 2,053
Department of Agriculture, Gwalior (Madhya Pradesh).

34. Seed Testing Officer, Seed Testing Laboratory, Deptt. of 979
Agricuiture, 54/2, Bhawanipur, Indore (Madhya Pradesh).

35. Seed Testing Officer, Seed Testing Laboratory, Maharajbag 9,720
square, Nagpur-440 001 (Maharashtra).

36. Seed Testing Officer, State Seed Testing Laboratory, 10,455
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37. Seed Testing Officer, State Seed Testing Laboratory, Deptt. of 12,022
Agriculture, Ashirwad Building, Raut Wadi, Akola-444 005
(Maharashtra).

38. Seead Testing Officer, State Seed Testing Laboratory, Agril. Engg. 20,673
Workshop Premises, Dargah Road, Aurangabad-431 005
(Maharashtra).

39. Chief Seed Testing Officer, Seed Testing Laboratory., New Admn. 12,327
Building, Shivaji Nagar Pune-411005 (Maharashtra).

40. Research Officer, District & Local Research Station and 24
Laboratories, Deptt. of Agril. Fruit Garden, East Khasi Hills,
Shillong-793 003 (Meghalaya)

41, Seed Cetiification Officer, State Seed Testing Laboratory, 5,300
Santarapur, Bhubaneswar-2 (Orissa).

42, Asstt. Seed Certification Officer I/C Seed Testing Laboratory, 5,154
Balia, Distt. Balasore (Orissa)

43. Seed Inspection Officer, State Seed Testing Laboratcry 9,500
Punjab Agril., University, Ludhiana (Punjab)

44, Sseed Testing Laboratory, Deptt. ot Agn. Durgapura Jaipur 10,500
(Rajasthan)

45, Seed Testing Laboratory, Depitt. of Agriculture, Sriganganagar NIL
(Rajasthan)

46. Seed Testing-cum-Certification Cfficer, State Seed Testing 440
Laboratory, Marchak, P.O. Ranipool, East Sikkim
Pin-737135 (Sikkim)

47. Seed Testing Officer, Seed Testing Laboratory, Deptt. of Seed 3,748
Certification, Vayalogam Post, KUDUMIAMALAI! Pin-622 104,
Distt. Pudukkottai (Tamilnadu)

48. Seed Testing Officer, Seed Testing Laboratory, Subramaniampuram, 13,455
Coimbatore-641 040 (Tamilnadu)

49, Seed Testing Officer, Seed Testing Laboratory, Tirunagar, 11,531
Madurai-625 006 (Tamilnadu)

50. Seed Testing Officer, Seed Testing Laboratory, Research cum 285
Demonstration Farm, Arundhutinagar, Tripura (W)

51. Dy. Director of Agricutture-cum-Officer Incharge, Regional Agril. 299

Testing and Demonstration Station, Barabanki (Uttar Pradesh).
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1

2

3

52.

53.

64.

55.

56.

57.

58.

59,

60.

61.

62.

63.

64.

65.

66.

Dy. Director of Agriculture-cum-Officer Incharge, Regional Agril.
Testing & Demonstration Centre, Azamgarh (Uttar Pradesh)

Dy. Director of Agriculture-cum-Officer Incharge, Regional Agril..
Testing & Demonstration Centre, Etawaha (Uttar Pradesh)

-Dy. Director of Agri. cum-Officer Incharge, Regional Agril. Testing

& Demonstration Centre, Industrial Estate, Varanasi-221106
(Uttar Pradesh)

Dy. Director of Agriculture-cum-Officer Incharge, Regional Agril.
Testing & Demonstration Centre, 95/5, Civil Lines, Jhansi
(Uttar Pradesh)

Dy. Director of Agriculture-cum-Officer Incharge, Regional Agril.
Testing & Demonstration Centre, 103, Dhanvantri Marg, Bareilly
(Uttar Pradesh)

Dy. Director of Agriculture-cum-Officer Incharge, Regional Agril.
Testing & Demonstration Centre 32, Civil Lines, Mathura
(Uttar Pradesh)

Dy. Director of Agriculture-cum-Officer , Regional Agril.
Testing & Demonstration Centre, Haldwani (Uttar Pradesh)

Dy. Director of Agriculture-cum-Officer Incharge, Regional Agril.
Expt. & Demonstration Station, Meerut (Uttar Pradesh)

Dy. Director of Agricutture-cum-Officer Incharge, Regional Agril.
Testing and Demonstration Station, Hardoi (Uttar Pradesh)

Director, u.P. State Seed Certification Agency, C-910, CID Colony,
Mahanagar, Lucknow-226 006. (Uttar Pradesh)

Dy. Chief Seed Prodn. Officer, U.P. Seeds and Tarai Dev. Corpn.
Ltd., Pantnagar, P.O. Haldi, Distt. Nainital (Uttar Pradesh)

Prof. & Head, Deptt. of Seed Tech., C.S. Azad University of Agril.
& Tech., Kanpur 208 002. (Uttar Pradesh).

Dr. R:L. Agrawal, Officer Incharge, Seed Testing Laboratory,
G.B. Pant University of Agri. & Tech., Pantnagar-263 145,
Distt. Nainital (Uttar Pradesh)

Director (Agril. Experiment Station), Seed Testing Laboratory,
N. Dev. University of Agril. & Tech., Narendranagar, (Kumarganj),
Faizabad-224229. (Uttar Pradesh)

315

119

519

312

1,016

819

NiL

604

507

12,983

7,695

1,839

1,663

2,198

Asstt. Silviculturist (Experiment), Seed Testing Laboratory, Silviculture " NIL

Breeding Forest Research Institute & College, P.O. New Forest,
Dehradun-248006 (Uttar Pradesh)
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67. Assistant Seed Testing Officer, State Seed Testing Laboratory, 5,071
(Tollyagunj), 238, Netaji Subash Chandra Bose Road,
Calcutta-700040 (West Bengal)

68. Seed Testing Officer, State Seed Testing Laboratory District 3,028
Agriculture Farm, Kalna Road, Burdwan, (West Bengal)

69. Asstt. Seed Testing Officer, Seed Testing Laboratory Gour Road, 4,152
P.O. Mokdumpur, Distt. Malda (West Bengal)

70. Head of the Division of Seed Technology, Central 5,427
Seed Testing Laboratory, IARI, New Dalhi.

71. Seed Testing Laboratory, Office of the Jt. Director of Agri. Delhi 295
Admn. Khyberpass, Delhi.

72. Quality Control Laboratory, National Seeds Corporation Ltd., 27,501
Beej Bhavan, Pusa Complex, New Dethi-110012.

73. Seed Testing Laboratory, Krishi Vigyan Kendra Campus, 743

Ayyankuttipalayam, Pondicherry , Pondicherry-605010

(Pondicherry)

Loss of Agriculture Due to Equated
Weed and Water Hyacinth

1072. SHRI VIJAY N. PATIL: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the States and area in hectares
infested by equated weed and water hya-
cinth;

(b) theiossoccuringtoagricultureasa
rasult thereof

(c) the steps taken to control the
menace;

(d) whether Government have under-
taken foreign expertise and technical know-
how and ICAR assistance in controlling
water hyacinth and equated weed; and

(e) it so, the details thereof and the
results achieved, if any?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Precise estimates about the

infestation of equatic weeds and water hya-
cinthin different States of the country are not
available. However, water hyacinth is re-
ported to be causing serious menacs in the
States of Assam, Andhra Pradesh, Bihar,
Kerala, Manipur, Mizoram, Orissa,
Nagaland, Tripura, Tamil Nadu, West Ben-
gal and Uttar Pradesh.

(b) No precise estimates of the total
losses caused by the aquatic weeds and
water hyacinth are available.

(c) to(e). Many State Governments like
Uttat Pradesh, Kerala, Rajasthan, Manipur
have initiated action in controlling the
aquatic weeds.

Research is going on at different Insti-
tutes under the Indian Council of Agricultural
Ressarch who have also Schemes for es-
tablishment of a Centre for research on
aquatic weed control at Kerala Agricultural
University under the All India Coordinated
Research programme on Weed Control and
a National Research Centre for Weed Sci-
ence. Agricultural Universities of West
Bengal, Andhra Padesh, Kerala, State
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Departments of Agriculture, Uttar Pradesh
and Rajasthan and the Central Directorate
of Plant Protection Quarentine & Storage
are also carrying on the research for finding
out suitable control measures against water
hyacinth and other aquatic weeds which
Interafia  include physical, chemical and
biological methods. The noteworthy results
are as follows:-

i) Physical removal of Water
hyacinth from the water bodies is
the safest method.

i) Combination of 2, 4-D+Paraquat
are effective in controlling water
hyacinth and Salinia.

iii) Dalapcn in combination with die-
sel oil has been reported to be
effective against Typha weed.

iv) The gxotic phytophagous weevils
Neochatina bruchi and N.
eichhorniae against water hya-
cinth and Cyrtobagous Salviniae
against Salvinia have been re-
ported effective in controlling
these weeds due to their selective
feeding habit on these weeds.
Biocontrol work on water hyacinth
is being done at the Central Bio-
logical Control Stations Banga-
lore, Bhubaneswar. Burdwan,
Faridabad, Gorakhpur, Hydera-
bad, Raipur and Surat by rearing
exotic phytophagous weevils
Neochetina bruchi ard N.
eichhorniae in the laboratory and
their subsequent field releases in
water hyacinth infested lakes,
ponds and canals.

Construction of Houses In
Rajasthan Under Indira Awas Yojna

1073. SHRI BANWARI LAL BAIRWA:
Will the Minister of AGRICULTURE be
pleased to state the number of houses pro-
posed to be built under the Indira Awas
Yojna during the current year and the
amount allocated therefor?

AUGUST 3, 1987
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV ): An
amount of Rs. 487 lakhs has been allocated
for Indira Awas Yojanato Rajasthanin 1987-
88. The State has a spill-over of Rs. 392
lakhs under the Yojana from the previous
year. Computing the foodgrain resources
against the available cash resources, the
State will have resources to the tune of Rs.
1185 lakhs for the Yojana in the year 1987-
88. Approximately 10000 units of houses
could be constructed with the available re-
sources.

Recruitment of SC/ST in IA, Al,
Vayudoot and IAAI

1074. DR. B.L.SHAILESH: Will the
Minister of CIVIL AVIATION be pleased to
state: '

(a) the number of vacancies in Class
IIl and IV (category-wise & post-wise) re-
served for Scheduled Castes and Sched-
uled Tribes which fell vacant in Air-India,
Indian Airlines, Vayudoot and International
Airports Authority of india in New Delhi dur-
ing the years 1985, 1986 and 1987 (uptil 30-
6-1987);

(b) the manner in which these were
filed up and whether any requisition was
sent to the Employment Exchange at any
stage for any of these vacancies, i so, the
details thereof;

(c) what are the guidelines laid down
for the filling up of such vacancies and
whether these were strictly complied with;
and

(d) if not, the reasons therefor?

THE MIN!STER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRIJAGDISH TYTLER ). (a)
Statements 11,11l and IV are given below.

(b) PostsinGroup CandD arefilled up
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by direct recruitment trom the open market.
Posts in Group C are notified, giving wide
publicity in the press as also copy of notifica-
tion sent to the Employment Exchange and
various SC/ST Organisations. The eligible
candidates are subjected to a written test or
a trade test as considered necessary fol-
lowed by a group discussion and personal
interview, by a duly constituted Selection
Board under the provisions of Recruitment
Rules. Those found suitable are piaced on
the select list in order of their merit and
appointments are made on availability of
vacancies.

Posts in Group D are also notified to the
employment Exchange and a copy of the
notification is sent to various SC/ST Organ-
isations. The eligible candidates are re-
quired to appear for a personal interview by
a duly constituted Selection Board. The
suitable candidates are placed on the select
list, in order of their merit and appointments
are made on availability of vacancies.

It is also ensured that an SC/ST officer is
invariably nominated on the Selection
Boards. The concessions and relaxations
envisaged in the Presidential Directive are
also extended to the SC/ST candidates.

(c) Guideiines laid down by B.P.E. for

SRAVANA 12. 1909 (SAKA )
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filling up ot these vacancies include-

(i) Allvacancies should be notifiectothe
local orthe regional Employment Exchange;

(i) Vacancies in Group C and D recruit-
ment to which normally attract candidates
from a locality or a region should be adver-
tised in such newspapers as the Appointing
Authority may consider suitable for the pur-
pose if candidates are not likely to be avail-
able through the Emplcyment Exchange;

(iii) Simultaneously with the advertise-
ment, the vacancies should be broughttothe
notice of SC/ST organisations:

(iv) Atthe time when the vacancies are
notified to the local Employment Exchange,
the reserved vacancies should also be no-
tified to one or more stations of the Ali India
Radio; and

(v) The Public Enterprises should in-
clude invariably a Scheduled Caste/Sched-
uled Tribe officer while constituting the Se-
lection Board, etc. for the recruitment to
posts/services under them.

These guidelines are being followed by
these Organisations.

(d) Does not arise.

STATEMENT-|

Number of vacancies reserved for Scheduled Cates and Schedule Tribes which fell vacant
during 1985, 1986 and 1987 {upto 30-6-1987) in Air India, New Delhi.

S.No. Name of the post 1985 1986 1987
(Uptil 30-6-87)
SC ST SC ST SC ST
1 2 3 4 5
Category Group C.
1. Junior Operator - . 1 . . .

2. Driver -
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1 2 3 4 5

Category Group D.

1. Handymen - - 1 .- . .

2. Loader - - - 1 - .

3. Cleaner - - - - 1 -

4. Peon - - - - 1 -
STATEMéNT-II

Number of vacancies reserved for Scheduled Castes and Scheduled Tribes which fell
vavant during 1985, 1986 and 1987 (uptil 30-6-1987)

S.No. Name of the post 1985 1986 1987
(Uptil 30-6-87)
sC ST SC ST SC ST

1 2 3 4 5

Category Group C

1. Stores Holder/S & S 2 1 1 - - -
Assistants

2. Security/Stp./Ctg. Asstt./ 2 1 - 1 1
Telephone Operator

3. Traffic Assistant 14 7 11 5 6 3

4. Operations Asstt. 2 - - 1 -

5. Accounts/Audit Asstt. 5 3 3 1 1 -

6. Stenographer 1 1 1 ‘- - -

7. Office Asstt./Typist 5 3 4 2 - -

8. Junior Operator 2 1 2 1 - -

Category Group D

1. Helper (Engg./Stores/ 6 3 14 6 6 2
Ctg./MT)

2. Driver 3 1 - - - -
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1 2 3 4 5

3. Daftry/Dup.Optr./ - - 1 - - .
Lift Operator

4, Peon 1 - 5 2 2 1

5. Security Guard 1 - 1 1 . .

6. Loader 7 4 11 6 3 1

7. Canteen Bearer/ 2 1
cash Boy

STATEMENT-IN

Number of vacancies re;erved for Scheduled Castes and Scheduled Tribes which fell
vacant during 1985, 1988 and 1987 (uptil 30-6-1987) in Vayudoot Limited, New Deihi.

S.No. Name of the post 1985 1986 1987
(Uptil 30-6-87)
SC ST SC ST SC ST
1 2 3 4 5
Catagory Group C
1. Supervisor - . 1 - - 1
2. Sr. Tr. Assistant/ 4 2 3 2 6 2

Sr. Office Assistant/
Sr. Acts. Assistant/
Sr. Ops. Assistant/

Steno.
3. A/C Technician 4 3 13 6 2 1
4 Assistant (Office/ 5 3 4 2 9 4
Accounts/Traffic/
Ops/Typist/Dirver
Category Group D
1. Peon/Helper/Loader/ 6 3 3 2 7 3
Security Guard/Cleaner/

Sweeper
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vacant during 1985, 1986 and 1987 (uptil 30-6-1987) in IAAI, New Delhi.

68

Number of vacancies reserved for Scheduled Castes and Scheduled Tribes which fell

HEAD QUARTERS  YEAR 1985

S. No. Name of the post Total Reserved for
vacancies SC ST

1 2 3 4 5

Category Group C

1. JE (Elect) 6 4 2
JE (Civil) 20

2. AG-| (Acts) 2 1 -

3. AG-ll (Steno.) 8 2 -
Caretaker 1

4, Jr. D’'man (Engg) 1 1 -
Jr. D'man (Plg.) 1

5. AG-llI 14 2 1

Category Group D

(Excluding Sweeper) 10 1 A

1.G.I. AIRPORT  YEAR 1985

Category Group C

1. AG-I (Acts) 1 - 1

2. Security Supervisor 1 - 1

3. Medical Asstt. 2 1 1

4, JE (E) 3 - 2

5. JE (C) 3 - 2

6. Foreman (E&M) 3 1 1

7. Foreman (ACR) 2 1 1

8. Auto Mech. 2 1 1

9. TA (L) GD-lI 4 1 2
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1 2 3 4 5
1—; Airport Hostess 3 . 1 -
11. AG-llI 112 18 12
12. Fire Opr. 24 4 2
13. Driver-cum-opr. 5 1 1
14, Fitter MT 3 1 -
15. Wireman 21 3 3
16. Operator (Aerobridge) 6 1 1
17. Caretaker 18 6 3
18. Electrician 2 1 1
19. Driver 17 4 3
2Q. Auto Elect. 4 1 -
21. Mason 1 - 1
22. Plumber 3 - 1
23. Mechanic (E&M) 14 1 1
24, Mechanic (ACR) 5 1 1
25.  Opr. (E&M) 2 - 1
26. AG-ll (Steno.) 9 3 1
27. SBA 7 2 1
28. Wireman/Helper 6 1 2
29, Dup. Mech. Opr. 9 1 -
30. Traffic Hand 4 2 1
31. Sewerman 5 5 -
32. Lift Opr. 2 - 1
33. Helper Cleaner 8 2 1
34, Beidar 17 5 2
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1 2 3 4 5
35. Messeger 4 1 1
38. Airport Atten. 4 1 -

HEADQUARTERS . YEAR 1986

Category Group €
1. Hindi Translator 1 1
Security Asstt. 1
2. AG-ll (Steno) 1 - -
3. AG-ll 4 1 .

L.G.I. AIRPORT  YEAR 1986

Category Group C

1. HKS 1 - 1
2, AG-| (Afcs) 1 . 1
3. TA (L) GD-l 5 2 2
4, Sec. Supervisor 1 - 1
5. JE (C) 2 - 2
6, JE (E) 4 - 2
7. Fire Opr. 9 4 3
8. Apt. Hostess 5 2 -
9. Auto. Mech. 2 - 1
10. AG-ll (Gen) 8 1 2
1. Driver 9 2 4
12. Fire Foreman 3 2 1
13. AG-ll| 45 13 16
14. Caretaker 11 3 3
15. Mech-cum-Opr. 4 1 1

16. Wireman 4 3
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1 2 3 4 5
17. AG-ll (Steno) 5 3 1
18. TA (L) GD-Il 6 2 2
19. Elect. 3 1 1
20. Foreman (E&M) 3 1 1
21. Foreman (ACR) 1 - 1
22. Mech. (ACR) 1 - 1
23. Fitter MT 1 1 -
24. Mason 1 - 1
25. Plumber 1 - 1
26. Auto Elect. 1 1 -
27. Aerabridge opr. 1 - 1
Category Group D
28. Khalasi 2 - 2
29. Beldar 2 1
30. Wireman Helper 3 - 1
31. Lift Opr. 1 - 1
32. Traffic hand 1 - 1
33. SBA 1 - 1
34, Airport Atter 3 1 -
35. Sweeper 2 2 -
HEAD QUARTERS  YEAR 1987

(uptil 30.6.1987)
Category Group C
1. AG-Ill 4 1
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1 2 3 4 5
1.G.I. AIRPORT YEAR 1987

(uptil 30.6.1987)

Category Group C

1. AG-l (A/cs) 1 - 1
2. Sec. Supr. 1 - 1
3. TA (L) GD-l 4 2 2
4, JE (C) 2 - 2
5. JE (E) 8 - 2
6. Foreman (E&M) 2 - 1
7. Foreman (ACR) 1 - 1
8. Elect. 2 1 1
9. Mech. (ACR) "2 . 2
10. Wireman 2 - 2

1. Aerobridge Opr. 1 - 1
12. AG-ll (Gen) 2 - 2
13. AG-llI 48 13 16
14, Tech. cum-opr. 4 1 1
15. Caretaker 1" 3 3
16. Fire foreman 3 2 1
17. Fire opr. 8 4 3
18. Auto mech. 2 - 1
19. Fitter MT 2 1 -
20. -do- GD-II 8 2 2
21. Apt. Hostess 9 3 2
22. Mason 1 - 1

23. Plumber 2
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SJ)

1 2 3 4 5
24. Driver 11 2 4
25. Auto Elect. 1 1
Category Group D
1 Traffic.hand 1 - 1
2. Apt. Atto. 3 1 -
3. Wireman Helper 1 - 1
4. Beldar 1 - 1
5. SBA 1 . 1
Khalasi 1 - 1
Night Stay Facility at Indjra Gandhi pleased to state:

International Alrport

1075. SHRI PARASRAM BHARDWAJ:
Will the Minister of CIVIL AVIATION be
pleased to state:

(a) the facilities regarding lodging and
boarding etc. available to passengers trav-
elling from the Indhira Gandhi International
Airport for over-night stay at the airport; and

(b) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI. JAGDISH TYTLER ): (a)
and (b). Air-conditioned retiring rooms have
been provided at Terminal | and Terminal i
of L.G.I. Airport for use of bona-fide transit
passengers holding confirmed out-bound
tickets, on a first come first served basis.
Restaurants and snack-bars have alsobeen
provided at both the Terminals.

Rehabllitation of The Persons
Affected During Emergency

1076. SHRISURESH KURUP : Willthe
Minister of URBAN DEVELOPMENT be

() the number of families so far reha-
bilitated who were affected during the Emer-
gency period in Delhi;

(b) the number of such families yet to
receive allotment of land; and

(c) by what time Government will
rehabilitate them?

THE MINISTER OF STATE ‘IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH ) : (a) During the
emergency DDA removed a large number of
families mostly in unauthorised occupation
of Government properties. At the time of
their removal demolition slips were issued to
the affected families. Those persons who
produced demolition slips were rehabili-
tated.

(b) and (c). The families who produced
the pdemolition slips for sesking allotment
have been rehabilitated. Many others who
claim to have been removed during emer-
gency keep on pressing their claim for their
rehabilitation. The cases of those who are
able to produce valid proof in support of their
claim are examined by a committee.
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Fish Production

1077. DR. SUDHIR ROY: Will the Minis-
ter of AGRICULTURE be pleased to state
the fish production in the country during the
last three years, State-wise and year-wise?

Statewise Fish Production During 1984-85 to 1986-87

AUGUST 3, 1987

below.

STATEMENT
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THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF

AGRICULTURE (SHRI YOGENDRA MAK-
WANA): A Statement showing the State-
wise and Year-wise Fish Production in the
Country during the last three years is given

(in tonnes)

STATES/U.Ts. 1984-85 1985-86 1986-87 (P)

1 2 3 4 5

1. Andhra Pradesh 237328 234352 248791
2. Assam 48170 50070 52410
3. Bihar 110000 130000 135212
4. Guijarat 310841 312500 336801
5. Haryana 10010 13527 16401
6. Himachal Pradesh 2700 2950 2460
7. Jammu & Kashmir 9995 10647 11049
8. Karnataka 207680 139762 195863
9."  Kerala 394967 323568 334440
10. Madhya Pradesh 24010 32397 51112
11. Maharashtra 360138 4188S8 372196
12 Manipur 5000 5500 6200
13. Meghalaya 725 672 597
14, Nagaland 450 380 520
15. Punjab 3501 4000 5000
16. Orissa 97960 100967 112500
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1 2 3 4 5
17. Rajasthan 16000 12557 15063
18. Sikkim neg. 70 75
19. Tamil Nadu 425437 397000 37100u
20. Tripura 10000 10978 12603
21. Uttar Pradesh 49690 67350 80000
22. Woest Bengal 401513 428829 470453
23. Anaamans 6032 6315 9697
24. Arunachal Pradesh 330 370 450
25. Chandigarh -30 32 41
26. Delhi 2200 2305 2400
27. Goa 36755 41470 41378
28. Lakshadweep 6314 4678 7101
29, Mizoram 1815 2066 2250
30. Pondicherry 21936 21825 21845
GRAND TOTAL: 2801527 2876033 2915878

(P) : Provisional

Krishl Vigyan Kendras in West
Bengal

1078.SHRIR.P.DAS: Willthe Minister of
AGRICULTURE be pleased to state:

(a)the Krishi Vigyan Kendras functioning
in West Bengal, location-wise;

THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! YOGENDRA MAK-
WANA): (a) The location-wise Krishi Vigyan
Kendras in West Bengal are as follows:

Sr. No. Locations of KVKs
b) the nature of functions being per- . e e
forn(-'e)d by these kendras; 9 pe 1. Krishi Vigyan Kendra, Seva
’ Bharati Kapgari, Distt. Midnapur-
(c) whether Government propose to set 721505.
U i if so, t g .
p more such kendras in the State, if so, the 2 Krishi" Vigyan Kendra, Sri Ram

details thersof; and

(d) if, not the reasons therefor?

Krishna Ashram, P.O. Nimpith
Ashram, Distt. 24- Parganas.
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3. Knishi Vigyan Kendra, Brackishwa-
ter Experimental Fish Farm P.O.
Kakdweep-343347, Distt. 24- Par-
ganas.

4, Krishi Vigyan Kendra, Ram
Krishna Seva Kendra, Ramshai,
Distt. Jalpaiguri.

5. Krishi Vigyan Kendra, Sonamukhi,
Comprensive Area Development
Corporation, Distt. Bankura.

(b) The impontant functions of these
Kendras are as follows:-

i) The Krishi Vigyan Kendras are de-
veted to organizing vocational train-
ing of the farmers, farm women,
Young farmers and the tield level
extension functionaries;

ii) Organizing demonstrations on the
latest Agricultural technologies on
the farms ofthe KVKs as well asin the
neighbouring villages; and

iii) taking follow-up measures by way of
advisory and training services for the
ex-trainees.

(c) More KVKs are proposed to be estab-
lished if additional funds became available.

(d) Does not arise.

Setting up of T.V. Relay Centres in
A & N Islands

1079. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether Government propose to set
up Television relay centres in the Andaman
and Nicobar Islands;

(b) if so, the details of locations and
proposed capacity;

(c) the details of the total funds allocated

AUGUST 3, 1987
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1or the purpose for 1987-88; and

(d) the details ot relay centres likely to
commence operation during 1987-887

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAD-CASTING (SHRI A.K. PANJA): (a)
and (b). in addition to 100 Watt TV transmit-
ters one each at Port Blair and Car-Nicobar
already functioning, establishment of pro-
gramme generation facilities at Port Blair
and setting up of a 2 x 10W TV transmitter
vach at Diglipur, Mayabunder, Rangat,
Nancowry, Hutbay and Car-Nicobar (in re-
placement ot existing 100 W TV transmitter
already functioning) in Andman and Nicobar
Islands is included in the Seventh Plan of
Doordarshan.

(c) An amount of Rs. 42.42 lakhs for
provision of TV facilities in Andaman and
Nicobar Islands is, inter alia, included in
Doordarshan’s Annual Plan for 1987-88.

(d) TVtransmitters at Diglipur, Mayabun-
der and Nancowry are expected to be
commissioned into service during 1987-88
subject to timely supply of equipment and
availability of infrastructural facilities.

Production of Export Oriented
Vegetables

1080. SHRIH.B. PATIL: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether Union Government have
cleared any project to help Scheduled Caste
and Backward Classss people inthe State of
Karnataka to grow exoort oriented vege-
tables etc; and

(b) if so, the details alongwith co-
operation of Government of Karnataka ex-
tended in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK
WANA): (a) No, Sir.
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(b) Does not arise.

[ Translation]

Loss Suffered by Agricultural Farms
of U.P.

1081. SHRI JAGANNATH PRASAD:
Will the Minister of AGRICULTURE be
pleased to state:

(@) the details of expenditure, profit
earned and loss incurred by the agricultural
farms run by State Farms Corporation of
India in Bahraich, Kheeri and Lucknow in
Uttat Pradesh druing 1985-86; and

(b) the steps taken to minimise the
losses?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The State Farms Corporation of
India are not having any farm Kheeri and
Lucknow in Uttar Pradesh. However, they
are having a farm in Bahraich. The informa-
tion with regard to its expenditure during
1985-86 and profit/loss is as under:-

(Rs. in lakh )
Income 142.46
Expenditure 188.70
Profitloss (-) 46.24

(b) The State Farms Corporation of India
is changing the cropping pattern suiting to
the agroclimatic conditions prevailing in the
area and the quality of the soil of the farm to
ensure that productivity and profitability of
the farm increases. The Corporation has
also taken up plantation of Horticulture
Crops and commercial plants. All these
steps along with the stricter control over use
of inputs and effective supervision from the
Head-quarters of State Farms Corporation
of India have lead to better results. The
impact of these steps is borne out from the
factthatthe farm has been able to reduce the
losses from a level of Rs. 87.44 lakhs in
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1984-85 to a level of Rs. 4624 lakhs in
1985-86. The position is expected to im-
prove further during the year 1986-87.

[English)]

Report of Ashok Mitra Committee
on NFDC

1082. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of INFORMATION
AND BRODCASTING be pleased toreferto
the reply given to Unstarred Question No.
4785 on 30 March, 1987 regarding Report of
Ashok Mitra Committee on NFDC and
state:

(a) whether Government have taken
any decision on the reportof the Ashok Mitra
Committee on National Film Development
Corporation;

(b) if so, the details of the decisions
taken and the likely date by which they could
be implemented;

(c) if not, whether any steps have been
takento expedite the decision of the Govern-
ment on the report; and

(d) if so, the nature thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAD-CASTING (SHRI A.K. PANJA): (a)
Yes, Sir.

(b) Dr. Ashok Mitra Committee Report
does not contain recommendations at one
place. The recommendations have been
culled out from the observations and sug-
gestions made in the Report. The substance
ofthe more important of these recommenda-
tions and the Government's decision
thereon is indicated in the enclosed staté-"
ment. [Placed in Library. See No. LT-4614/
87) Because of the nature of different rec-
ommendations, time frame for implementa-
tion on will be different.
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(c) and (d). Do not arise.

House Buiiding Advance to Govern-
ment Employees

1083. SHRI KAMLA PRASAD SINGH:
SHRI JANAK RAJ GUPTA:

Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given
to Unstarred Question Nos. 1032 and 3690
on 10 November, 1986 and 23 March, 1987
respectively regarding House Building ad-
vance to Govern-ment empioyees and state:

(a) whether the recommendations of the
Fourth Pay Commission regarding House
Advance have since been examined' and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes; Sir.

(b) A copy of the liberalised House Build-
ing Advance rules is enclosed. [Placed in
Library. See No. LT- 4615/87)

Guidelines for Implementation of
HLEGP

1084. SHRI CHINTAMANI JENA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether any guidelines have been
issued for execution of RLEGP works; if 50,
the full text of the guidelines;

(b) whether any instructions were issued
to entrust the works for execution to the
vilage committees in rural areas and the
guidelines applicable to the departments
other than Block agency executing RLEGP;

(c) the States and their departments not
strictly following these guidelines and the
reasons thereof and the action taken in this
regard; and

(d) whether such village committees are
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to be constituted through local bodies/Gram
Panchayats, if so, whether such procedure
is also applicable to the Government depart-
ments who are executing the RLEGP works,
if so, whether some of the departments of
Orissa Government are not following it, if so,
the names of such departments and the
action taken for proper implementation of
the programme by adopting proper proce-
dures?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) to
(c). National Rural Employment Programme
(NREP) and Rural Landiess Employment
Guarantee Programme (RLEGP) Manual
October, 1986 of the Department of Rural
Development, Ministry of Agriculture, con-
tains the guidelines for implementation of
RLEGP. Copies of the Manual are placed in
the Lok Sabha Libgary. These guidelines
apply to all the agencies executing the pro-
gramme. By and large, these guidelines are
being followed by all the States. No instruc-
tions were issued to the States to entrust the
work for execution to the village committee in
rural areas.

(d) Question does not arise.

House Site to SC & ST Famiiles

1085. SHRIMATILAL HANSDA: Will the
Minister of URBAN DEVELOPMENT be
pleased to state the number of scheduled
caste and scheduled tribe families provided
with house-sites during 1986-87, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): As per the informa-
tion available, statement indicating the
number of Scheduled Castes and Sched-
uled Tribe families provided with house-sites
during 1986-87 by 11 State Governments is
given below. The information from the re-
maining State Governments is not readily
available.
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House Sites allotted to SC/ST families during 1986-87

States No. of families allotted house-sites.
Scheduled Castes Scheduled Tribes.

1. Andhra Pradesh 60311 18138
2. Bihar 6577 666
3. Gujarat 6174 7427
4, Haryana 1290 840
5 Madhya Pradesh 3368 3708
6.  Orissa 16105 Not available.
7. Rajasthan 21395 9227
8. Tamil Nadu 1,13,131

9. Uttar Pradesh 48988 53
10.  Punjab Nil Nil
11.  West Bengal 2795 788

N.B : Scheme of Allotment of House-sites is not in operation in (1) Arunachal Pradesh,
(2) Himachal Pradesh, (3) Manipur, (4) Meghalaya, (5) Mizoram, (6) Nagaland &

(7) Sikkim.

’ State Gowt. achieved the target before 1980.

*

' includes ST population also.

Unhyglenic Conditions in DDA
Colonles

1086. SHR! KAMAL NATH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that proper hygi-
enic conditions are not being maintained in
DDA colonies, if so, the reasons therefor;

(b) whether the Munirka residents Asso-
ciation have broughtto the notice of DDAthe
poor maintenance of their colony; and

(c) if so, the action taken in the matter?

THE MINISTER OF STATE IN THE
'MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) DDA s taking all
steps to maintain proper hygienic conditions
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in their colonies.

(b) and (c). Information is being ascer-
tain-ed and will be laid on the Table of the
Sabha.

Yayudoot Service in A.P.

1087. SHRI S. PALAKONDRAYUDU:
Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that Government
propose to expand the operations of
Vayudoot Services in Andhra Pradesh dur-
ing 1987-88; and

(b) if so, what are the details with regard
to the funds earmarked for expansion of
Vayudoot and the new routes proposedto be
introduced?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No, Sir.

(b) Does not arise.

Comm!ssioning of New Madras
International Alrport

1088. SHRI P.R.S. VENKATESAN: Will
the Minister of CIVIL AVIATION be pleased
to state:

(a) whether the completion of the new
Madras international airpert is expected to
be delayed;

(b) i so, the details thereof and the
reasons therefor; and

(c) the expected date of commissioning
of the airport?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No, Sir.
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(D) Loes not arise In view ot (a) above.

(c) The project is expected to be commis-
sioned by 31st March, 1989.

Use of Organic Manure

1089. SHRI P.R. KUMARAMANGA-
LAM: Willthe Minister of AGRICULTURE be
pleased to state:

(a) whether chemical fertilizers have
greatly improved agriculture production in
the country;

(b) whether the increased output is in
keeping with increased input of fertilizers
over last 5 years;

(c) if so, the results thereof; and

(d) whether the use of organic manure
which is being burnt away as fuel will reduce
chemical fertilizer use and also improve soil
fertility and texture etc.?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) and {c). Agricultural production at the
national level is not solely influenced by
application of fertilisers alone, but is also
dependent on other factors such as irriga-
tion, adoption of modern crop production
technology and more importantly on
weather conditions. As such, it is not pos-
sible to precisely quantify the effect of in-
creased agricultural production, due to fer-
tiliser application alone.

(d) Increased use of organic manures will
supplement the use of chemical fertilisers
and help in improvement of sail physical and
biological propetties.

Entry of Animals into Airports

1090. SHRIHAFIZ MOHD. SIDDIQ: Will
the Minister of CIVIL AVIATION be pleased
to state:
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(a) whether animals strey into some Air-
ports risking the lives of the air passengers;

(b) how many accidents took place onthe
above count during the last 12 months with
details; and

(c) the steps taken or proposed to be
taken to properly safeguard the air strip and
prevent entry of animals into the airports?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF

'TOURISM (SHRI JAGDISH TYTLER): (a)
Yes, Sir.

(b) An incident occurred on 13,7.87 at
Bhubaneswar Airport when a Boeing-737
aircraft of Indian Airlines hit cows during the
landing roll. There was minor damage to the
aircraft and no injury to any person.

(c) Instructions exist that all controlled
aerodromes should have a barbed wire
fencing or boundary wall around the airfield
to avoid straying of cattle/animals inside the
operational area. Steps have been taken by
National Airports Authority/International Air-
ports Authority of India to provide fence/wall
around the aerodromes. Steps are also
being taken to undertake urgent repair of
broken fencing/boundary wall. Airport au-
thorities are being advised to instruct their
watch and ward staff to be more vigilant.

Development of Rajahmundry
Airport, A.P.

1091. SHRI SRIHARI RAO: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal to
develop the Rajahmundry (A.P.) airport in

(b) if so, the details thereof;
(c) whether some basic amenities/facili-

lies like drinking water, public telephone etc.
are not provided at the airport; and
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(d)if so, the action proposed to be taken?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No, Sir.

(b) Does not arise.

(c) and (d). Minimum basic amenities like
drinking water, toilets, etc. are provided.
Department of Tele-communication has
been approached to provide a Public Call
Office at the airport for which National Air-
ports Authority will provide necessary space
and electricity, free of cost.

Extension of Time Limit by DDA
For Depositing Cost of Flats

1092. SHRI JANAK RAJ GUPTA: Wil
the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given to Unstar-
red Question No. 1982 on 9 March, 1987
regarding extension of time limit by DDA for
depositing cost of flats and state:

(a) whether final decision of the Supreme
Court regarding depositing the cost of LIG,
DDA flats under 1979 scheme, the draw of
which was held in March, 1986 has since
been received; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) DDA has re-
ported that the stay by Supreme Court is still
operative and efforts are being made to get
the same vacated.

(b) In view of the reply to Part (a) above,
question does not arise.

Loss of Food Crops Due to Inade-
quate Monsoon

1093. SHRI K. KUNJAMBU: Will the
Minister of AGRICULTURE be pleased to
state:
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(a) whether inadequate monsoon and
dry spell has affected the foodcrops in differ-
ent parts of the country;

(b) if so, the extent of damage; and
(c) the measures taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) It is too egrly to assess the damage
due to inadequate monsoon and dry speil
during the kharif season of 1987-88.

(c) The steps taken in this behalf include
the following:

i) State-wise contingency crop plans
have been drawn up and communi-
cated to all the important kharif grow-
ing States.

ii) The required in-puts have been ar-
ranged to meet the contingent situ-
ation so as to optimise the production
from the available moisture.
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iii) Al out efforts would be made to step
up the production during the rabi sea-
son so as to make good the. loss
during kharif season as far as pos-
sible.

Setting up of Alr Stations And TV
Centres During 1986-87

1094. SHRISYED SHAHABUDDIN: Will
the Minister of INFORMATION AND
BROAD-CASTING be pleased to state:

(a) names of places brought on the radio/
TV map of the country during 1986-87 along-
with the population of their service areas and
the principal languages spoken therein
centre-wise; and

(b) places proposed to be brought on the
map during 1987-88 with the population and
principal languages of the service areas?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
Details may be seen in statement | given
below.

(b) Details may be seen in statement i
given below.

STATEMENT - |

New Radio Stations Established During 1986-87

State Location of Estimated Principal
the transmitter population covered language of the
y by the transmitter State/Area.
(in lakhs)
1 2 3 4

Arunachal Pradesh ltanagar 3.0 English
Maharashtra Sholapur 9.6 Marathi
Rajasthan Kota 7.0 Hindi
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1 2 3 4
Andhra Pradesh Adilabad 4.0 Telugu
Uttar Pradesh Almora 1.8 Hindi
New Doordarshan Kendras Established During 1986-87
Andhra Pradesh Produttur 3.34 Telugu
Assam Diphu 0.69 Assameée
Bihar Bettiah 8.00 Hindi
Gujarat Bhuj 1.00 Gujarati
Himachal Pradesh Mandi 227 Hindi
Karnataka Hassan 4,05 Kannada
Madikeri 2.41 -do-
Udipi 2.83 -do-
Madhya Pradesh Jagdalpur 1.49 Hindi
Damoh 242 -do-
Maharashtra Satara 4.20 Marathi
Orissa Bhavanipatna 2.49 Oriya
Rajasthan Rawatbhatta 0.17 Hindi
Pilani 2.74 -do-
Uttar Pradesh Ballia 498 Hindi
West Bengal Darjeeling 3.86 Nepali
Union Territory
Lakshadweep Minicoy 0.06 Malayalam &
Mahal
Islands Kavaratti 0.06 ~do-
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New Radio Stations to be Established During 1987- 88

1 2 3 4
State Location of Estimatad Principal
the transmitter population covered language of the
by the transmtter State/Area.
(in lakhs)

Uttar Pradesh Agra 82.2 Hindi

Tamil Nadu Madurai 63.3 Tamil

Orissa Keonjhar 1.5 Oriva

Bihar Jamshedpur 9.6 Hindi

Maharashtra Nagpur (Nationa! 522.6 (Day time)
Channel) 3664.1 (Night time)

New Doordarshan Kendras to be Established During 1987-88

Andhra Pradesh Ongole 2.74 Telugu

Arunachal Pradesh Along 0.22 English
Bomdila 0.11 -do-
Tawang 0.09 -do-
Ziro 0.24 -do-
Seppa 0.15 -do-
Tezu 0.16 -do-
Passighat 0.25 -do-

Assam Jorhat 4.4¢ Assamese

Gujarat Amreli 3.06 Guijarati
Palanpur 243 -do-

Himachal Pradesh Dharamsala 2.71 Hindi
Bilaspur 200 -do-
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1 2 3 4
Karnataka Chickmagalur 3.09 Kannada
Kerala Malappuram 8.92 Malayalam

Kasargod 5.15 -do-
Madhya Pradesh Shahdol 2.03 Hindi
Ambikapur 1.72 -do-
Guna 217 -do-
Maharashtra Ratnagiri 2.21 Marathi
Beed 3.05 -do-
Buldana 2.80 -do-
Gadchiroli 1.54 -do-
Yavatmal 2.21 -do-
Meghalaya Jowai 0.95 Khasi
Mizoram Lunglei 0.18 Mizo
Orissa Jeypore 0.95 Oriya
Baripaca 3.34 -do-
Sundargarh 2.08 -do-
Tamil Nadu Dharmapuri 4.30 Tamil
Uttar Pradesh Tanakpur 1.02 Hindi
Lalitpur 2.45 -do-
Almora 0.23 -do-
West Bengal Kalimpong 3.41 Nepali
Union Territory
Andaman & Nicobar
Islands Madyabunder 0.14 Hindi



103  Written Answers

AUGUST 3, 1987

Written Answers 104

1 2 3 4
Lakshadweep Chetlat 0.01 Malayalam & Mahal
Kalpeni 0.03 -do-
Kiltan 0.02 -do-
Amini 0.05 -do-
Andrett 0.07 -do-

‘Bonded Trade Practice’ In Tur-
merlc Production

1095. SHRI LAKSHMAN MALLICK:
SHRI SRIBALLAV PANIGRAHL:
SHRI JAGANNATH PATTNAIK:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether '‘Bonded Trade Practice’ in
Turmeric production in Orissa has deprived
a large number of tribals of their legitimate
dues resulting in low productivity and pro-
duction despite cent per cent increase of
cultivation area during the last decade;

(b) whether any study has been con-
ducted in this regard; and

(c) if so, the details and the reaction
thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). The information is being
collected and will be laid on the Table of the
Sabha.

Expert Committee on Cost of
Production Estimates

1096. SHRIMATI
WARI:
SHRI H.N. NANJE GOWDA:
SHRI G.S. BASAVARAJU:

BASAVARAJES-

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Special Expert Commit-
tee set up by Government on cost of produc-
tion estimates has recommended a number
of measures for agricultural commodities;

(b) if so, whether the Committee had
examined a number of aspects including the
aspects of risk and uncertainity;

(c) whether the main suggestions made
by the Expert Committee have been exam-
ined by Government; and

(d) if so, how many of them have been
accepted by Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The Special Expert Committee
on Cost of Production Estimates under the
chairmanship of Dr. S.R. Sen was appointed
inJanuary, 1979 by the Government of India
for reviewing the methodology, procedures
and other related matters concerning the
cost of production estimates and make re-
commenda-tions. The Committee submitted
its report in March, 1980.

(b) to (d). The Committee examined a
number of aspects including those relating
to risk and uncertainity and made 51 recom-
mendations. The Government of India ex-
amined all the recommendations made by
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the Expert Committee and accepted most of
them.

Soyabean for Solvent Extraction
Plants

1097. SHRIC. MADHAV REDDI: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether soyabean production has
steeply come down due to drought condi-
tions in different parts of the country;

(b) whether due to the low production,
soya solvent extraction industry, particularly
in Madhya Pradesh, is facing crisis practi-
cally leading to their closure;

(c) the remedial steps taken or proposed
to be taken in this regard;

(d) whether the effect of replacement of
pulses with soyabean under such conditions
has been studied by Jawaharlal Nehru Krishi
Vishwa Vidyalaya, Jabalpur amd other ICAR
units etc; and

(e) if so, the results thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The production of soyabean
during 1986-87 is estimated to be less than
last year's record production of 9.8 lakh
tonnes.

(b) No such reports have been received.
(c) Question does not arise.

(d) and (e). Yes, Sir. Jawaharlal Nehru
Krishi Vishwa Vidyalaya, Jabalpur, had
made a comparative study of other pulses
and soyabean in Madhya Pradesh and
found that soyabean gives better result in
black soil of the State than other pulses.
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Gas Leakages From Chemical
Industrial Plants

1098. DR. T. KALPANA DEVI: Will the
Minister of LABOUR be pleased to state:

(a) the number of cases of gas leakage
from the chemical industrial plants after the
Bhopal Gas tragedy; and

(b) the reasons for not taking strict action
and implementing the guidelines to prevent
such frequent gas leakages?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). The information is
being collected from the State Government
and U.T. Administrations and will be laid on
the table of Lok Sabha.

Leakage of Poisonous Gas Near
Pune

1099. SHRIUTTAMRAO PATIL: Wilithe
Minister of LABOUR be pleased to state:

(a) whether obnoxious and poisonous
gas leaked out near Pune in the recent past;

(b) if so, the details thereof; and

(c) whether any compensation has been
given or likely to be given to the victims who
were hospitalised?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). According to infor-
mation received from the Government of
Maharashtra, Oleum gas leaked from Yap-
ishika Chemicals Pvt. Ltd., Pimpri, Pune on
8th July, 1987. Cloud of Oleum caused faint-
ing and irritation to the eyes of 362 hutment
dwellers of Balajinagar Hutments area.83
persons were sent to Sasoon Hospital
where 77 were admitted for observation. As
on 13th July, 1987, only 2 males and one
female remained under observation in Hos-
pital.
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(c) Theinformation is being collected and
will be laid on the table of the House.

Abolition of Octrol

1100. SHRI U. H. PATEL: Will the Min-
ister of URBAN DEVELOPMENT be
pleased to state:

(a) whether action is being taken to
abolish octroi;

(b) if so, the details thereof; and

(c) what help Union Government pro-
posae to provide in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (c). On the
basis of a resoiution passed in a Mesting of
the Central Council for Local Government
and Urban Development, Govt. of India have
set up a ‘Committee on Octroi’ to examine
the Question of augmenting the resources
of Local Bodies taking into account the need
to make good the loss which they would
sustain in the event of abolition of octroi. The
Committee has compisted its delebrations
and its report is expected to be presented to
the Gowt. soon.

Demand for Higher Rates by Heli-
copter Corporation of India

1101. SHRI VISHNU MOD!: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Helicopter
Corporation of India are demanding heigher
rates for carrying men and material to oil rigs
in Bombay High, as compared to the foreign
contractors; and

(b) if so, reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). The rates proposed to be charged
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by Pawan Hans (Helicopter Corporation of
India) are higher than the rates currently
being charged by foreign companies. The
difference is due to the fact that the helicop-
ters of the foreign companies are very old
and totally depreciated whereas the heli-
copters of Pawan Hans are brand new and
consequently the figures for insurance pre-
mium, depreciation and obsolescence re-
serve are higher.

Ravindra Rangshala

1102. SHRI BASUDEB ACHARIA:
SHRI AJOY BISWAS:
SHRI ANANDA PATHAK:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the object with which Ravindra Rang-
shala in New Delhi was built and the pur-
poses for which it was intended to be used;

(b) whether it is being used presently for
purposes other than originally intended; and

(c) if so, the reasons therefor and
whether Government propose to restore this
national asset to its original objects?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
The theatre was built by the Rabindra Nath
Tagore Centenary Committee, a private
registered society, to commemorate the
birth centenary of Gurudev Rabindra Nath
Tagore and was planned in such a way that
the same stage and auditorium could be
used for dramas, ballets, dance shows, film
shows etc.

(b) No, Sir.
(c) Does not arise.

Problems connected with Quality of
Drinking Water

1103. SHIR D. B. PATIL: Willthe Minister
of AGRICULTURE be pleased to state:—
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(a) whether the problems have been
identified by CSIR about the quality of drink-
ing water in pilot project districts, taken up
under the Technology Mission on Drinking
Water in villages; and

(b) if so, the remidial measures taken
or proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHIR RAMANAND YADAV): (a)
Yes, Sir.

(b) Remedial measures such as es-
tablishment of unaffected sources of water,
setting up of domestic and community water
treatment facilities are under progress. For
scientific source finding National Geophysi-
cal Research Institute is helping in actual
survey, instrumentation and training of per-
sonnel of State Government. A number of
Reverse Osmosis and Electrodialysis plants
have been sanctioned by the Technology
Mission for desalination of water. Plants for
daflouridation and control to excess iron in
drinking water in rural areas have also been
recommended to be provided to States/Uts
affected by these problems.

CSIR is offering extensive training pro-
gramme in these fields. Indian Toxicological
Research Centre (ITRC) Lucknow and De-
fence Laboratory, Jodhpur are also provid-
ing training in water quality testing facilities.
Approval has been given to States,UTs to
purchase water quality testing kits devel-
oped by Defence Laboratory, Jodhpur.

Fishing Boats of Multinational
Cigarette Companies

1104. SHRi RAM.BHAGAT PASWAN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government propose
to take into custody all the fishing boats
belonging to multinational cigarette compa-
nies in India;

(b) if not, the reasons thereof; and
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(c) the details of cigarette companies
engaged in fisheries?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) There is no allegation against any
cigarette company engaged in fisheries at
present. Therefore, the question of taking
any action does not arise.

(c) Only Indian Tobacco Co. Limited is
engaged in fisheries.

[ Transliation)

Consultations with Central Soll and
Building Material Research Labora-
tory

1105. SHRI KAMLA PRASAD RAWAT:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have ascer-
tained as to how many builders of Industrial
Complexes, multistoreyed buildings have
undertaken the construction work after
consulting the Central Soil and Building
Material Research Laboratory; and how
many builders have not consulted them;

(b) whether Government propose to take
any action against those builders who have
not consulted;

(c) if so, by what time; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) There is a
Central Soil and Building Material Research
Station and not ‘Laboratory’ under the Minis-
try of Water Resources. It is engaged in
execution of field and laboratory investiga-
tion and R & D work in Geo-mechanies and
Material Science related to development of
irrigation and power.
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All buiiding activity in the CPWD and
otherwise is carried out after proper soil
testing. Inthe C.P.W.D. Snil testing facilities
are available. Private builders get it done
through various engineering institutions.

(b) to (d). Do not arise.
[English]
Abolition of Octroi

1106. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR
SHRI AMARSINH RATHAWA!

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Union Government have
advised the State Governments for the
abolition of Octroi Check posts;

(b) whether Government have received
representations from various organisations
or State Governments in this regard;

(c)the instructions yiven by the Centre to
the State Governments in this direction; and

(d) the names of the State Governments
which have abolished Octroi duty ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (c). The
Ministry of surface Transport have advised
the State Governments to abolish Octroi.

(b) Representations for abolition of Oc-
troi as also for its continuance have been
received from some of the State Govern-
ments and a number of private organisations
and corporations.

(d) A list of States/Union Territories
which have abolished Octroi duty is given in
the statement given below:

AUGUST 3, 1987
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STATEMENT

List of States who have abolished Octroi

1. Andhra Pradesh
2. Assam

3. Bihar

4. Karnataka

5. Kerala

6. Madhya Pradesh
7. Nagaland

8. Sikkim

9. Tamil Nadu

10. Tripura

11. Himachal Pradesh
12. Manipur

13. Meghalaya

14. Mizoram

15. Arunachal Pradesh
16. Gujarat

Union Territories

1. Chandigarh
2. Dadra & Nagar Haveli
3. Lakshadweep.

Indians in Gulf Countries facing
threat of losing their Jobs

1107. SHRI P.J. KURIEN: Will the Minis-
ter of LABOUR be pleased to state:

(a) whether Government are aware that
a large number of Indians working in Guit
countries are facing the threat of losing their
jobs since concerned authorities are not
renewing the contracts;

(b) if so, whether Government have
taken up this matter with the concerned
Governments: and

(c) if so, the details thereof and further
steps, Government propose to take in this
direction?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR!I P.A.
SANGMA): (a) to (c). Indian workers are
usually employed in the Gulf countries for a
contract period of two years. Renewal of
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their employment contracts is dependent
upon the actual requirements. Due to eco-
nomic recession in the Gulf countries, there
is a general decline in their requirements of
expatriate workers. Where, however, em-
ployment contracts of Indian workers are
términated prematurely in rare cases, the
grievances of the workers are taken up for
redressal with the local authorities con-
cerned in the countries of employment
through the Indian Missions.

[ Transiation)
‘WILT’ Disease of Sugarcane

1108. SHRI C. D. GAMIT: Will the Minis-
ter of AGRICULTURE be pleased to state:

(a) whether it is a {act that “Wilt disease
of sugarcane” has been spreading in the
country, particularly in Gujarat for the last
three years;

(b) if so, the extent of gravity of the
disease and its causes; and

{c) the steps taken to control the dis-
ease?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) There are reports of occurrence
of sugarcane wilt disease in the States of
Gujarat, Andhra Pradesh, Bihar, Uttar
Pradesh and Tamil Nadu in mild to moderate
intensity.

(b) Wilt disease of sugarcane is a minor
disease.

The wilt disease is reported to be com-
plex innature. The association of fungi
namely sacchariand Fusarium moniliforme
Acremonium spp. and nematodes such as
Helicotylenchus,Pratylenchus,  Hoplo-
laimus and Tylenchorhynchus and root bor-
ers has been reported with the disease
complex. Pre-monsoon drought followed by
excessive water in the post monsoon period
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have also been found to aggravate the dis-
ease situation.

(c) Besides the chemical treatment, the
Agricultural University/State Department of
Agriculture, Gujarat have recommended
following practices for controliing the dis-
ease:

() Use of disease-free setts.

(i) Crop-rotation with rice and green
manure crop like Sunhemp for 2
years; and

(iii)Avoidance of ratoon cropping.

The Gujarat Agricultural University has
also brought out a pamphiet in local lan-
guage on wilt disease of sugarcane and the
remedial measures to betaken for control-
ling the disease.

[English]

Amount spent under NREP in West
Bengal

1109. DR. PHULRENU GUHA: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the total amount spent under National
Rural Employment Programme in West
Bengal during the last three years; and

(b) the rate of wages fixed and paid to
workers engaged  under NREP in West
Bengal in the same period?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRIRAMANAND YADAV): (a) The
funds utilised under National Rural Employ-
ment Programme (NREP) in West Bengal
during the years 1984-85 to 1986-87 includ-
ingthe State Share and the subsidized value
of foodgrains are as under:
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(Rs. in lakhs)
1984-85 2285.61
1985-86 2839.42
1986-87 4335.09

(b) The wages fixed and paid to the
workers under NREP in West Bengal, as
reported by the State Government, were Rs.
7.50 per day for year 1984-85 and Rs. 12.00
per day for the years 1985-86 and 1986-87.

Transposer for HPT Visakhapatnam

1110. SHRI BHATTAM SRIRAMA-
MURTY: Willthe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether it is a fact that the Govern-
ment intend to indegenously produce a
transposer to rectify the defects of the HPT
at Visakhapatnam so as to give full coverage
to all the TVs in Visakhapatnam and Subur-
ban areas;

(b) whether it is a fact that the production
of the same within the country is expected to
take about two years time;

(c) what provision was so far made in the
budget for the same; and

(d) whether the Government agree to
import a transposer to obviate the sufferings
imposed on a large number of TV viewers in
Visakhapatnam ever since commissioning
of the HPT about 11/2 year back.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI AK. PANJA): (a)
Establishment of a Transposer for providing
TV service to certain “shadow areas” falling
within the coverage zone of Hjigh Power (10
KW) TV transmitter at Visakhapatnam, is
included in the Seventh Plan of Doord-
arshan. The Transposer is proposed to be
procured indigenously.

(b) The Transposers are expected to be
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supplied by the indigenous manufacturer
towards the end of 1988-89.

(c) A requirement of Rs. 6.7 crores is
estimated for installation of Transposers and
Relay Receivers to be set up under the
Seventh Plan of Doordarshan. A token
budget provision of Rs. 4 lakhs only has
been made in 1987-88.

(d) No, Sir. As the country has developed
the capability to produce this equipment
indigenously, its import is not justified in
larger interests.

Setting up of Gas-based Fertilizer
Plants

1111. SHRI JITENDRA PRASADA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) what is the present status of the
proposed gas-based fertilizer plants in the
country;

(b) whether itis a fact that letter of Intents
issued to some proposed units have expired
or are going to expire shortly;

(c) the reasons for delay in setting up
these plants; and

(d) the action taken by Government
against the promoters of these plants?

THE MINISTER OF STATE IN THt
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): (a), (c) and (d): While three of the
gas-based fertilizer prdjects at Vijaipur,
Aonla and Jagdishpur are expected to be
completed on schedule, there has been
some delay in the other three at Sawai
Madhopur, Babrala and Shahjahanpur,
mainly in regard to selection ot suitable site,
formal transfer of land, environmentai clear-
ance, finalisation of contractual arrange-
ments for consultancy, etc. For the Sawai
Madhopur Project, land is expected to be
formally transferred to the project authorities
shortly, while environmental clearance is
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being obtained and the draft contract for
consultancy is being examined. In the case
of the Babrala project, funds have been
deposited for acquisition of land, a‘no objec-
tion' certificate has been obtained from the
U.P. State Poliution Control Board and the
promoters are finalising the draft contract for
consultancy. In the Shahjahanpur project,
the site has been finalised and is expected to
be handed over shortly to the promoters,
who have already been told that further
extension in the validity period of the Letter
of Intent will not be granted unless speedy
progress in implementation is made by
them.

(b) The Letters of Intent issued to the
promoters in the case of Sawai Madhopur,
Babrala and Shahjahanpur are valid upto
15-18-87, 27-12-87 and 20-8-87 respec-
tively.

[ Translation)
Television facllity to Chittorgarh

1112. PROF. NIRMALA KUMARI
SHAKTAWAT: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government propose to
provide television facility to majority of the
population in the country;

(b) if so, the time by which Chittorgarh, in
Rajasthanis likely to be provided this facility;
and

(c) the cost cf setting up of a high power
and low power transmission centre of doord-
arshan separately?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
Yes, Sir.

(b) A 100W TV transmitter is envisaged
to be set up at Chittorgarh as a part of the
Seventh Plan of Doordarshan. This trans-
mitter is expected to be installed and
commissioned into service during 1987-88.
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(c) The capital cost of setting up a high
power (10 KW) TV transmitter and that of a
low power {100 W) TV transmitter, at current
prices, is estimated at about Rs. 307.7 lakhs
and Rs. 37.05 lakhs respectively

Alr Force Competition

1113. SHRI KUNWAR RAM: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) whether India also proposes to organ-
ise an air-race competition on the lines of
Paris-Peking-Peris air-race; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No, Sir.

(b) Does not arise.
[English]

ESI and PF benefits to workers In
Bihar

1114. SHRI MOHD. MAHFOOZ ALI
KHAN: Will the Minister of LABOUR be
pleased to state:

(a) whether Government are aware that
about 90 per cent of the workers engaged in
the scheduled industries in Bihar are denied
the benefits of bonus, ESI, Provident Fund
and leave etc. in violation of the Minimum
Wages Act, 1948 and also the regular revi-
sion of wages in the scheduled industries;

(b) if so, whether a report from the State
Governmentof Bihar has also been received
‘n this regard; and

(c) if so, the details thereof and action
being taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P.A.
SANGMA): (a) to (c). No specific complaint/
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report regarding denial ofthe benefits of ES|,
Provident Fund etc. seem to have been
received in the recent past. In the circum-
stances, the question of taking any action in
the matter does not arise.

Australlian Alf for Fisheries Devel-
opment

1115. SHRI SOMNATH RATH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether representatives of the
Australian fishing vessel industry and Gov-
ernment visited the country in May, 1987 to
use Australian technology in the develop-
ment of India's fishing industry; if so, the
outcome of the discussion;

(b) the number of Australian made
fishing vessels being usedinthe country and
with what results; and

(c) whether the Australian produced
trawlers are proved to be. technologically
superior to be indigenous ones?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) An Australian Fisheries Mission
visited Indian from 2-10 May, 1987 for pos-
sible cooperation between the two countries
in various aspects of fisheries development.
The outcome of the discussions are :-

() Fishery management particularly
in the deep sea fishing areas
would be emphasised.

(iiy Cooperation in bringing right type
of vessels; providing right type of
training would be examined.

(iiy Adelegationfromindiawould visit
Australia at the earliest opportu-
nity to negotiate with the Austra-
lian companies on joint venture
possibilities.
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(b) The number of Australian made
deep sea fishing vessels (20 M & above
overall length) in operation in Indian waters
now is 13. Operational results of these ves-
sels are reported to be satisfactory.

() No such comparison has'been
made so far as both types of vessels have
started operation only recently.

Decline in Shrimp catch

1116. SHRI D. P. JADEJA: Will the
Minister of AGRICLILTURE be pleased to
state:

(a) the axtent to which there has been
decline in shrimp catch due to over-fishing
by multi-purpose imported fishing trawlers;

(b) the numberof such imported multi-
purpose fishing trawlers engaged in shrimp-
ing;

(c) whether such trawlers have been
fishing only on the Eastern coast; and

(d) the steps taken to allow foreign
fishing trawlers to operate beyond Exclusive
Economic Zone only?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) There is no decline in Shrimp
Catch due to fishing by multi-purpose im-
ported fishing trawlers. Shrimp Catch during
the last 4 years (1983-86) is as follows:

1983 1.97 Lakhs tonnes

1984 2.03 lakhs tonnes
1985 2.32 lakhs tonnes

1986 2.14 (provisional) lakh tonnes

The marginal decline of Shrimp Catch in
1986 is attributed to natural fluctuations.

(b) The number of imported multi-
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purposse fishing trawlers engaged in various
types of fishing is 23.

(c) Though most of the trawlers have
been figshing on the Eastern Coast, a few of
them are reported to be operating from
Wastern Coast too.

(d) No permission from government is
required to operate fishing trawlers beyond
Exclusive Economic Zone. However, char-
tered foreign fishing vessels are allowed to
operate beyond 12 Nautical Miles on the
East Coast and 24 Nautical Miles on the
West Coast from the shore as ageneral rule.
Morsover chartered foreign trawlers are not
allowed to operate incertain restricted areas
in Eastern and Western Coasts.

Reglonal News-Bulletins Broadcast
by Alr, Panall

1117. SHRI SHANTARAM NAIK: Wil

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of regional news-bulle-
tins broadcast by All India Radio, Panaji;

(b) whether there is ademandin Goa
for more regional news-bulletins; and

(c) ifso,the actiontakeninthe matter?
THE MINISTER OF STATE IN THE

MINISTRY OF INFORMATION AND

BROADCASTING (SHRI A.K. PANJA): (a)
One.

(b) No, Sir. The Government is not
aware of any such demand.

() Does not arise.

Cooperative Societies in the Field
of Fisherles

1118. SHRIR. S. MANE: Wil the Minis-
ter of AGRICULTURE be pleased to state:

(a) whether Government propose to
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assist the cooperative sector in the develop-
ment of fishery industry and deep-sea fish-
ing, if 0, the details thereof;

(b) whether itis afactthat many socie-
ties of dubious nature have recently been
formed who applied for various permits; and

¢) if so, the steps taken to weed out
such societies?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir. Government of India
through National Cooperative Development
Corporation provide assistance to coopera-
tive sector for purchase of operational inputs
such as craft and gear, establishment of
facilities for fish processing and marketing.
Government of India are giving priority to
cooperative sector in the matter of charter -
and import of vesels for deep sea fishing.

(b) A few cooperative socisties have
recently applied for permits to charter for-
eign fishing vessels. Governemnt have not
received any report so far about the dubious
nature of these societies.

(c) Does not arise.

Additional Channel In Akashvani
Imphal

1119. SHRI N. TOMBI SINGH: Will the
Minister of INFORMATION AND BRQAD-
CASTING be pleased to state:

(a) -the reasons for delay in the open-
ing of an additional channel of transmission
in the Akashvani Imphal; and

(b) the likely time when the additional
channel will be available?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
and (b). There is no proposal to open an
additional channel at Imphal during 7th Plan
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and hence question of delay does not arise.
However, during the 7th Five Year Plan a 50
KW SW Transmitter is proposed to be in-
stalled at Imphal. This will provide a support
service to the existing 50 KW MW Transmit-
ter. This scheme is under implementation
and the Short Wave transmitter is expected
to be ready for commissioning during 1989-
90.

Shikayat Adalat of DDA

1120. DR. G. S. RACHANS:
SHRI BANWARI LAL PUROHIT:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether DDA has recently set up a
‘Shikayat Adalat’;

(b) if so, the type of cases that will be
disposed of by the said ‘Shikayat Adalat’;
and

(c) whenitis likely to start functioning
and to what extent the general public will be
benefited by this Adalat?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (2) Yes, Sir.

(b) A statement is given below.

(c) It will start functioning from first
Monday of August, 1987, i.e. 3-8-87. The
Institution of Shikayat Adalat being intro-
duced in D. D. A. is an additional step to-
wards mitigating the grievances of the pub-
lic. The public are already availing of the
public hearings by the Departmental Heads
above the rank of Directors. The Shikayat
Adalat is intended fo impart instant justice
and on the spot decision on the specified
subjects given above.

STATEMENT

The types of cases to be dealt with by
the Shikayat Adalat have been catego-
rised under the foliowing heads:-
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(iii)
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v)
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(if)
(iv)

@

(i)
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Housing

lssue of possession letters cn
completion of other formalities.

Transfer of flats between blood
relations.

lssuance of Demand Letters at the
correct address.

Cancellation-Restoration.

Refund of money.

Lands

Removat of encroachments.
Extension of time in respect of
residential, industrial, commercial
lands for construction.

Execution of Lease Deeds.

Handing over the possession of
allotted plots.

Cases related to mutation of land.
Building

Delay in sanction of building plans.
Issuance of Form “C”.

Issuance of Form “D”.

Problems relating to the NOC from
Lands Section & Planning/ Archi-
tecture Department.

Engineering

Complaints regarding poor quality
of construction.

Delay in handing over the posses-
sion to the allottee.

Complaint against missing items in
the flat at the time of handing over
possession.
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(v} Delayed completion of ccnstruc-
tion projects.

(v) Absence/delay of civic amenities
like water supply, sewerage etc.

Increase Production on Dry Land
Farming

1121. SHRIP. KOLANDAIVELU: Willthe
Minister of AGRICULTURE be pleased to
state:

(a) whether Union Government are
taking steps to increase the production on
dry land farming areas;

(b) if so, the details thereof;

(c) the States where monsoon have
failed continuously during the last three
years; and

(d) whether Union Government pro-
pose to introduce drip irrigation system for
the benefit of the farmers in the areas where
water supply is scarce.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Yes, Sir. A number of
schemes have been taken up under the
State and Central sectors for the develop-
ment of dry lands. This includes 7th Plan
Centrally Sponsored Scheme of National
Watershed Development Programme for
Rainfed Agriculture at total outlay of Rs. 239
crores. The main features of this scheme
are:

() Land and moisture management,
cropping systems introduction in-
. cluding dryland horticulture, fodder
production and farm forestry;

(i) contingency seed stocking and sup-
ply of seedlings and grass seeds/
slips;

(iii) training;
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(iv) adaptive rasearch activity;

(v) provision of survey equipment and
fabrication of new tools and

(vi) preparation of field manuals etc.

(¢) The monsoon rainfall was deficient
continuously during last three last three
years (1584-85-1986) in the Metearological
Sub-Divisions of Andaman and Nicobar Is-
lands, West Rajasthan and Marathwadas as
reported by India Meteorological Depart-
ment.

(d) A Centrally Sponsored Scheme is
in operation since 6th Five Plan to encour-
age irrigation through the use of drip and
other systems of small & marginal farmers
under which subsidies are available for drip
system shareable on 50:50 basis between
the Centre and the State.

Welfare of Agricultural Labour in
Assam

1122. SHRIBHADRESWAR TANTI: Will
the Minister of LABOUR be pleased to state:

(a) whether Union Government have
taken any steps for the welfare of agricultural
labour in Assam during the last three years;

(b) ifso,the majorwelfare schemes so
tar approved by Union Government; and

(c) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) to (c). Apart from varous
labour laws applicable to the agricultural
labour, the package of anti-poverty pro-
grammes likelRDP, is aimed at the poorest
section of the community of which agricul-
tural labourers from the buk. These laws
and programmes are not confined to Assam
only.

Bottled Coconut Water

1123. SHRI I. RAMA RAI: Will the Minis-
ter of AGRICULTURE be pleased to state:
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(a) whether as a measure.of encour-
agement to farmers Government propose to
consider promoting units to market bottled
coconut water in the Northern States; and

(b) whether Government propose, o
study the possibilities of industrial utilisation
of coconut shells, as in the philippines?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) No, Sir.

(b) The Cocunut Development Board
has taken up study of a few units manufac-
turing shell powder charcoal and activated
carbon. No large-scale units as in Philip-
pines exist in India.

Sub-Standard Seeds of NSC

1124. SHRI Y. S. MAHAJAN: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that during the
year 1985-86 various kinds of seeds stored
in the godowns of National Seeds Corpora-
tion become sub-standard resulting in a loss
to the Corporation;

(b) it so, the quantity involved, the
value realised vis-a vis original value and the
loss suffered thereby;

(¢) the reasons for such a huge quan-
tity of seeds becoming sub-standard; and

(d) the steps taken or proposed to be
taken to ensure that the seeds do r.ot be-
come sub-standard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) Yes, Sir.
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{b) The quantity of seed which be-
came sub-standard during 1985-86, the
original value of the value realised and the
loss suffered thereby are given in the state-
ment given below.

Written Answers

(c) Some ofthe main reasons for seed
becoming sub-standard are as follows:

() Thequality of seeds deteriorates due
to long storage;

(i) revalidated seeds are generally not
preferred by the farmers particularly if
fresh seeds are available in adequate
guantity; and

(i) Demand of old varieties goes down if
any new promising variety is intro-
duced in the market.

(d) The following steps have aiready
been initiated to keep the quantum of seed
condemnation to the minimum possible
extent:

(i) Seed Production Programme is
being undertaken on a more realistic
basis and over-production is being
avoided;

(i) Seeds of only popular varieties are
being taken up for production and
absolete and unpopular varieties are
beign phased out; and

(i) A closer watch is being kept on the
initial quality of the seed and proper
storage is also being ensured to
minimise losses on account of con-
demnation of seed.
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STATEMENT
Typeof seed  Quantity of seed Original value Value Loss
which became sub-  (Rs.) realised/ (Rs.)
standard (Rs.)
(in quintals)

1. 2. 3. 4, 5.
Maize 10,953.83 45,67,747.11 14,45,905.56 31,21,841.55
Bajra 811.81 5,01,698.58 69,003.85 4,32,694.73
Sorgham 1,304.38- 8,19,150.64 1,26,524.86 6,92,625.78
Wheat 7,079.11 20,52,941.90 12,31,765.18 8,21,176.72
Paddy 12,1563.55 34,27,301.10 17,25,804.10 17,01,497.00
Fibre 410.22 4,03,814.26 4,02,781.34
Pulses 579.46 3,%7,725.29 1,22,953.50 1,94,771.79

1,032.92
Oilseed 1,392.09 8,49,762.07 4,18,160.39 4,31,601.68
Fodder . 655.34 1,89,568.86 49,517.84 1,40,051.52
Misc. 2,360.43 11,00,975.86 2,55,925.70 8,45,050.16
Veg. 453.94 5,5€,745.51 34,331.49 5,22,414.02
Total: 38,154.16 1,47,87,431.18 54,80,925.39 93,06,506.29

In addition to the above quantities of seeds dec!a-ed as sub-standard, the National Seeds
Corporation had also disposed of 1.34 lakh quintals of wheat seeds as grain since the
Corporation was left with large stock of unsold wheat seeds after the end of Rabi 1985-86.

Landless Labourers Benefited under
R.L.E.G. P.

1125. SHRI ANADI CHARAN DAS: Will
the Minister of AGRICULTURE be pleased
to state the number of landless labourers
given 100 days work under Rural Landless
Employment Guarantee Programme in
Orissaduring the lastthree years, year-wise
details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TUKRE (SHRI RAMANAND YADAV) : The
progress of employment generation under
RLEGP is monitored in terms of mandays of
employment generated because the provi-
sion of guarantee has not yet been imple-
mented due to administrative complexities
and financial implications. The number of
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mandays of employment generated under
RLEGP inthe lastthree years in Orissa have
been as under:-

Year Employment Generated
{lLakh mandays)
1984-85 73.22
1985-86 121.29
1986-87 175.94

Brackish Water Fish Projects
Sanctioned In Kerala

1126. SHRI VAKKOM PURUSHOTHA-
MAN: Wilithe Minister of AGRICULTURE be
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pleased to state:

(a) the details of projects sanctioned
for developing brackish water fishing ponds
in Kerala; and

(b) whether these projects have been
completed and if not, the reasons for delay,
if any?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) The details of the projects
sanctioned for developing brakishwater
fishfarming in Kerala by Government of India
are given below:

S.No. Project Area Estimated Cost
(Rs. in lakhs)

1. Poyya 48 ha. Rs.£23.62

2. Ayiramthengu 13 ha. Rs. 6.37

3. Njarakkal Malippuram 40 ha. Rs. 19.60

4. Palaikari 48 ha, Rs. 21.98

(b) These projects have not yet been
completed. The main reasons for delay in
completion of the projects is ate commence-
ment of the works.

Handing over of Farm to University
of Agricultural Sciences, Dharwad

1127. SHRI V. S. KRISHNA IYER: Wili
the Minister of AGRICULTURE be pleased
to state:

(a) whether it is a fact that the Univer-
sity of Agricultural Sciences Dharwad has
requested Union Government to hand over
Jawalgere farm near Raichur to it;

(b) the land in acres available in the
farm;

(c) whether Union Government have
taken a decision in the matter; if so, the
details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) No request has been received
in the recent past directly from any of the
Agricultural Universities of Karnataka in this
Ministry to hand over Central State Farm,
Jawalgera, District Raichur in Karnataka for
their use. However, the State Government of
Karnataka had requested for handing over
of this farm initially for Agricultural Univer-
sity, Bangalore and recently for the Univer-
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sity of Agricultural Sciences, at Dharwad.

(b) The total area of the farm is 2960
hectares.

(c) and (d). The Central Government
have decided not to hand over this farm to
the Government of Karnataka for handing
over to the Agricultural University since this
farm is required by State Farms Corporation
of India for its own seed production pro-
gramme.

News Item Captioned “Calcutta, the
City of Child labourers”

1128. SHRI SUBHASH YADAV: Will the
Minister of LABC UR be pleased to state:

(a) whethet Government’s attention
has been drawn to the news item appearing
in the ‘Indian Express’ dated 14 May, 1987
under the caption “Calcutta, the city of Child
labourers”;

(b) if so, the details thereof; anc

(c) the action proposed to be taken {2
remedy the situation?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR SHRI P. A.
SANGMA): (a) Yes, Sir.

(b) The news item describes the con-
ditions of child workers in and around the city
of Calcutta and the contributions made by a
voluntary organisation, the Institute of Psy-
chological and Educational Research, to
improve the working conditions of child
labour through their holiday schools, with
financial assistance from the Ministry of
Labour.

() Government have already taken
Certain steps to ameliorate the conditions of
child labour:-

() The Child Labour (Prohibition and
Regulation) Act was passed in 1986
to prohibitthe employment of children
in certain occupations/processes
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and regulate the employment of chil-
dren in others.

(i) Severalvoluntary organisations have
been given financial assistance for
taking up projects to benefit child
labour.

Specifically in Calcutta, Govern-
ment has given financial assistance
to the Institute of Psychological and
Educational Research, a voluntary
agency based in Calcutta to take up
two projects to give non-formal edu-
cation, health care and nutritionto the
child workers of North, South and
Central Calcutta.

(iif) ANational Child Labour Policy to give
certain benefits to child workers is
under formulation by the Govern-
ment.

Exploitation of Deep-Sea Waters

1129. SHRIN. DENNIS: Willthe Minister
of AGRICULTURE be pleased to state:

(@) whether steps have been taken for
intensive exploitation of deep-sea fishing in
sea waters; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMEN™ OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) and (b). The following steps
have been taken for intensive exploitation of
deep-sea waters:-

(i) Augmentation. of deep sea fishing
fleet through judicious mix of indige-
nous, imported and chartered fishing
vessels.

() Providing 33% subsidy on the cost of
indigenously constructed deep sea
fishing vessels.

(i) Augmentation of fisheries surveys.
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(iv) Assistance for construction of fishing
harbours at major and minor ports
and for landing & berthing facilities at
smaller fishing centres.

(v) Training of fishery operatives for
manning the fishing vessals.

(vi) Regulation of fishing by foreign ves-
sels in the Exclusive Economic Zone.
For this purpose “The Maritime
Zones of India (Regulation of Fishing
by foreign vessles) Act, 1981” has
comae into force with effect from 2-11-
1981.

Amendments to Perspective Plan of
Delhi-2001

1130.SHRI M. V. CHANDRA SEKHARA
MURTHY:
SHRI BANWAR! LAL PUROHIT:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the DDA has finally
adopted amendments to draft of the per-
spective plan of Delhi-2001;

(b) whether the draft plan has been
sent to the Union Government for approval;

() ifso,thedetails ofthe amendments
made in the proposal draft plan; and

(d) the time by which Government is
likely to approve the plan?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-MENT
(SHRI DALBIR SINGH): (a) DDA have in-
formed that after consideration of objec-
tions/suggestions in response to the modifi-
cations issued on 6-4-85, the draft modifica-
tion to the Master Plan for Delhi with Per-
spective 2001 were adopted by the DDA at
its meeting held on 30.6.87.

(b) and (c). The Gowt. is awaiting the
document.
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(d) The Gevernment would take all
necessary steps to finalise the Plan soon

after its receipt.

Development of ‘Keshod’ Alrport,
Gujarat

1131. SHRI MOHANBHAI PATEL: Will
the Minister of CIVIL AVIATION be pleased
to state:

(a) whether there have been lot of
complaints about public amenities at ‘Ke-
shod' airport, Gujarat;

(b) if so, the details of complaints re-
ceived; and

(c) the measures proposed to be
taken to improve and develop ‘Keshod’ air-

port?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). A complaint regarding inadequate
seating capacity and non-availability of
public address system at the airport as also
certain inter-airlines matters, has been re-
ceived from Shri M. L. Patel, M. P.

(c) Public address system has already
been provided. The National Airports Au-
thorities is taking steps to provide adequate
seating capacity atthe airport. Development
of Keshod airport is proposed to be taken up
during the Seventh Five Year Plan depend-
ing upon the availability of resources.

Sale of Spurlous Seeds

1132. SHRIBALASAHEB VIKHE PATIL:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that spurious seeds are supplied by Associ-
ated Agricultural Development Foundation
failed to germinate, duping thousand of
farmers thereby;
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(b) it so, whether Government have
received any complaints in this regard;

(c) the action taken by Government in
the matter;

(d) whether any investigation has
been made, if so, the details thereof; and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) and (b). Allegations about sup-
ply of sub-standard seeds to the farmers by
Associated Agricultural Development Foun-
dation have come to the notice of the Gov-
ernment through the Press Reports. A
complaint has also been received from one
of the employees of Associated Agricultural
Development Foundation.

(c) to (e). These complaints are being
looked into.

[ Translation]

Accelerated Rural Water Supply
Programme

1133. SHRI VIRDHI CHANDER JAIN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) theformula framed by Union Gov-
ernment for the aliotment of funds for drink-
ing water under Accelerated Rural Water
Supply Programme;

(b) whether this formula is neither jus-
tified nor needbased and is completely
against the interests of the desert areas
where there is serious problem of water
scarcity; and

(c) it so, whether Government will
change the formula to cater to the needs of
the desert areas so that in the Seventh Five
Year Plan all the villages and groups of
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hamlets may get drinking water?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRIRAMANAND YADAV): (a) The
formula applied for allocation of funds under
the Centrally Sponsored Accelerated Rural
Water Supply Programme for 1986-87 is as
follows:

() 50% weightage being given to the
rural population in a State.

(i) 20% weightage being given to the
area of the State.

(iii) 20% weightage being given to the
incidence of poverty in the State.

(iv) 10% weightage being given to the
spill-over problem villages of the sixth
Plan.

The allocation would be subject to at
least matching provision being made by the
States under the State Sector Minimum
Needs Programme for rural water supply.

(b) the criteriaframed at that time was
in keeping with the objective of the Seventh
Plan which aims at providing adequate
drinking water facilities for the entire rural
population in the cquntry.

(c) The revision of formula for alloca-
tion of central assistance under ARWSP for
the rest of Seventh Plan period is under
consideration and the special needs of dis-
advantaged States, desert areas, etc. willbe
kept in view.

[English]
Mirkarwada Fishing Project

1135. SHRI HUSSAIN DALWAI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the latest progress made in the
construction of Mikarwada Fishing Project;
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(b) the total expenditure incurred so
far; and

(c) the contribution of Union Govern-
ment in the project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) Progress of works by end of
May, 1987 is indicated below:-

Component  Status of progress

1. (i) Dredging 5.per cent

(i) Reclamation 70 per cent

2 Breakwater Completed

3. Quays & Jetties Completed

4. Sloping Hard.  To be taken up after
dredging and recla-
mation.

5. Auction Hall To be taken up after
reclaming land on
the harbour side of
western breakwater.

6. Internal Roads To be taken up after
completion of re-
clama-tion.

(b) The total expenditure on the harbour
projectto end of May, 1987 was Rs. 1103.24
\akhs.

(c) The Central contribution in the
project will be Rs. 558.46 lakhs in accor-
dance with the pattern of Central assistance
in vogue during the project period.

[ Translation )

Production of TV Serial based on
Musiim Background

1136. SHRI NIRMAL KHATTRI: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether Doordarshan has any
plan to produce any serial based on Muslim
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background onthe lines of TV serial ‘Ramay-
ana’”

(b) if so, the time by which this serial is
likely to be teleeast; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE.
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
to (c). Doordarshan-does not have any plan
to produce a Ramayana like serial based
upon Muslim background. However, Doord-
arshan is presently telecasting a serial ‘Kala
Jal’ based an the life of a Muslim family. It is
also propased to shortly telecast a serial
based on the life and times of Bahadur Shah
Zafar, the last of the Mughal Kings.

[English]
Checking Pollution of Yamuna

1137. SHRI YASHWANTRAO GADAKH
PATIL: Will the Minister of URBAN DEVEL-

OPMENT be pleased to state:

(a) whether the Delhi Development
Authority has asked the Poona Research
Station to monitor the behaviour of river
Yamuna in the Union Territory of Delhi and
suggest the way to check pollution; and

(b) ifso,the suggestions made andthe
follow up action taken thereon?

THE MINISTER OF STATE W THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) ThePoonaResearch Station have
submitted only a part of the report. The
complete report is expected to be available
by the middle of next year.

[ Translation]

Shortage of Barat Ghars in Reset-
tiement Colonles

1138. SHRI BHARAT SINGH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:
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(a) whether the numbers ot the Barat
Ghars have become insufficient due to in-
crease in population in resettlement colo-
nies in Delhi;

(b) the reasons for making no provi-
sion of financial assistance by the Union
Government for construction of additional
Barat Ghars;

(c) whether there is also shortage of
drinking water in resettiement colonies and
the number of water tanks provided for
supply of drinking water there is less to meet
the demand of the public; and

(d) the details of action taken/pro-
posed to meet the primary requirement of
the public?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) The number of
Barat Ghars in the resettiement colonies
might have become insufficient keeping in
view the increased population in these colo-
nies, which is now largely beyond the de-
signed capacity, at the time of planning.
However, no specific complaints/demands
have been received in this regard.

(b) Financial assistance, it any, istobe
given by Delhi Administration through the
Plan Schemes depending upon the need/
demand for this facility from the residents.

(c) and (d). The present supply of water

'to these resettiement colonies is through

public hydrants, handpumps; tubewells and
municipal mains.

Steps are underway to augment water
supply in Delhi including the resettlement
colonies.

In most of the resettlement colonies
there is no need for overhead or under-
ground tanks since the construction is lim-
ited mostly upto 2 storeys and the pressure
in MCD mains is normally sufficient. How-
ever, there are some colonies such as
Mongolpuri, Sultanpuri, Nangloi Phase-|,
Wazirpur where over-head tanks have been
provised in sufficient numbéer & size.
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[English]
Alleged Irregularities in NAFED

1139. CH. RAM PRAKASH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether Audit Report of NAFED for
the year 1983-84 pointed out that forsign
business contracts were entered into favour-
ing certain interested parties;

(b) if so, whether the said Report also
pointed out that particular officers were indi-
vidually responsible for the losses suffered
by NAFED during the period 1980-84; and

(c) ifso, whataction Governmenthave
taken against the erring officers?

THE MINISTER OF AGRICULTURE
(Dr.G. S. DHILLON): (a) The Audit Report of
NAFED for 1983-84 does not make any
pointed reference to contracts regarding
foreign business in which favour was shown
to certain interested parties. The Auditors
have, however, made a reference to the
contract for export of black pepper entered
into by NAFED with the USSR Government
Marketing Agency viz., M/s. V/O
SOJUZPLODO-DOLMPORT, MOSCOW.
Conditions of this Agency are standardised
and these have to be accepted by any Indian
Exporter who wishes to export black pepprto’
USSR.

(b)and (c). The Audit Report for 1983-84
does not make any specific charge against
any particular officer for the losses suffered
by NAFED during 1980-84. The Manage-
ment of NAFED is, however, competent to
deal with such issues.

[ Translation]

Law for Workers Participation in
Management

1140. SHRI JAGDISH AWASTHI: Will
the Minister of LABOUR be pleasedto state
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(a) whether Government propose to
enact a law to ensure participation of labour
in the management of industrial units;

(b) if so, the time by which such a law
is likely to be enacted; and

(c) i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA) : (a) There is no such proposal at
present.

(b) Does not arise.

(c) The existing Scheme of Employ-
ees Participation in Management was noti-
fied in December, 1983. The Tripartite
Committee, which was set up to monitor and
review the pragress of the implementation of
the Scheme, recently considered the ques-
tion of implemen-tation of the Scheme
through legislation and felt that the implem-
entation of December, 1983 Scheme in its
present form needs to be continuedfor some
more time.

[English]

Functioning of TV Tower at
Osmanabad

114. SHRI ARVIND TULSHI RAM
KAMBLE: Wil the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether itisafactthata TV Trans-
mission Tower is ready for functioning at
Osmanabad; and

(b) if so, the time by which it will start
functioning?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAD-CASTING (SHRIA.K. PANJA) : (a)
No, Sir.

(b) In accordance with the approved
arrangements, Osmanabad (as also soma
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other places in the country) is envisaged to
be provided with TV service by shifting of an
existing 100W TV transmitter upon its re-
placement by a high power TV Transmitter
under the Seventh Plan. As per the present
indications, this is expected to be achieved
towards the end of the Seventh Plan period.

Extension of New Code for Commer-
clai Advertisements to Cilnema
Documentaries and Fllims

1142. SHRI NARSING SURYAWAN-
SHI: Will the Minister of INFORMATION
AND BROAD-CASTING be pleasedto state
the reasons for not applying the new ‘codes’
for commercial advertisements/advertising
on Doordarshan to cinema documentaries
and commercial cine pictures?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAD CASTING (SHRI A.K. PANJA):
Code for Commercial Advertising on Doord-
arshan has been formulated to develop and
promote healthy advertising practices in
Doordarshan which shall conform to the
laws of the country.

Cinema documentaries and commercial
cine pictures are not in the nature of adver-
tisements. There is a statutory requirement
that these films get a certificate from the
Central Board of Film Certification before
these are screened. Hence, the question of
applying the Code for Commercial Advertis-
ing on Doordarshan to these films does not
arise.

Expenditure on Residences of
Ministers

1143. SHRI C. JANGA REDDY: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(@) the expenditure incurred during
each of the last 3 years and the current year
on the repairs, maintenance, additions and
alterations of the official residences of each
member of the Council of Ministers of Union
Government, separately;
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(b) what were their separate annuali
bills or charges on electriucity and water,
during the same periods; and

(c) what are the guidelines in this re-
gard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (c). Informa-
tion is being collected and will be laid on
theTable of the Sabha.

HUDCO Loans to Housing Coor-
peratives

1144. SHRIG.I. PATEL: Will the Minister
of URBAN DEVEL.OPMENT be pleased to
state:

(a) the percentage of HUDCO inves-
table funds that are earmarked for housing
cooperatives; and

(b) the total amount sanctioned so far
to housing cooperatives by HUDCO?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No specific
percentage of funds is earmarked for Hous-
ing co-operatives. However, around 10% of
allocations is made for this purpose every
year.

(b) Rs. 70. 83 crores (as on 24.7.87).
Unemployed in the Country

1145.Dr. A.K. PATEL: Will the Minister of
LABOUR be pleased to state:

(a) the number of job-seekers on the
Live Registers of Employment Exchanges
during each of the last 3 years and the
current year,

(b) how many job opportunities wase
provided to the unemployed during the same
period;

(c) by when the remaining unem-
ployeds will be provided with jobs; and
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(@) ifthere has been anincrease inthe
number of unemployed, the reasons thereof
and Government's proposals to meet the
problem?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). The number of job-
seekers (all of whom are not necessarily
unemployed) on the Live Registers of em-
ployment exchanges and the placements
effected by the employment exchange dur-
ing the last 3 years and the current years are
as below.

(in lakhs)

Year  No. of job seekers  No. of
on the Live Register Placements
of Employment made
Exchanges at the
end of the period

1984 235.47 4.07

1985 262.70 3.89

1986 301.31 3.51

1987 303.61 1.06

(January to

April)

(c) Employment Exchanges are not
the only agencies for purpose of placement.
There are several other agencies through
which placements are made and job-seek-
ers find employment through them.

(d) No information is available on the
changes in the level of unemployment dur-
ing the last three years. Proposals to tackle
the problem of unemployment are given in
the Seventh Five Year Plan document.

Adoption of Official Code on the
Role of Officlal Medla

1146, SHRIMATI USHA CHOUDHARI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) wnether the All India Radio ana
Doordarshan propose to adopt/formulate an
ethical code stipulating the role of official
media in combating communalism and the
religious broadcasts and telecasts; and

(b) i so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
and (b). Both All India Radio and Doord-
arshan have already adopted a code which
inter-aliaprovides that allbroadcastielecast
over AlIR/Doordarshan will not permit “attack
on religions or communities and incitement
to violence or anything against maintenance
of law and order.”

AIR/Doordarshan put out progammes on
regular basis to encourage and promote
unity and national harmony.

There is no proposal to formulate any
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resn coas.

Construction/Allotment of Fiats by
DDA

1147. SHRI SOMJIBHAI DAMOR: Will
the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the number of flats under different
categories tnathave been built by the Delhi
Development Authority during the year
1985, 1986 and 7987 (upto 31st July, 1987)
in Delhi; and

(b) how many flats have been allotted
so far category-wise locality-wise during the
said period?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a). The number of
flats constructed under different categories
during the year 1984-85, 1985-86 & 1986-87
(upto 31 March, 1987) are given below:

STATEMENT

Year SFS MiC. LIG JANTA/EWS TOTAL
1984-85 2968 1452 2364 511 7295
(Financial year)
1985-86 4767 5670 2900 3182 16519
-do-
1986-87 1052 3052 4242 3580 8828
-do-

32,642

" (b) Following number of flats have been allotted during the above three years under the

different housing schemes:-

General Housing Scheme;

Years MIG LIG JANTA TOTAL
1 2 3 4 5
1984-85 1041 685 519 2245
1985-86 861 1103 90 2054
1986-87 - - -

4299
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1 2 3 4 5

New Patern Housing Scheme, 1979

1984-85 5429 2315 1226 8970
1985-86 1868 3577 5474 10919
1986-87 2030 1185 2792 6057
25,946

Self Financing Scheme
Cat.| Cat. Il Cat. Il Total
1984-85 226 1642 742 2610
1985-86 136 2838 1230 4204
1986-87 452 509 961
7775

The break-up of the colony-wise allotment is as per Statement |, |l and lll given below.
STATEMENT - |

Allotment made during 1984-85:

MIG-

1. Sarai Juliana 16
2. Trilok Puri 154
3. Vikas Puri 172
4, Pitampura 72
5. Rajouri Garden 20
6. Ashok Vihar 138
7. - 3
8. Vikas Puri DG-Il 122
9. Shalimar AE-I 144

Towal 1041
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1 2 3
LIG:-
1. Paschim Puri 160
BC'S

2 -do- 73

3. Trilok Puri 170

4. Janak Puri 110

5. Maya Puri 172
Total: 685

Janta:-

1. Paschim Puri 254

2. Pitam Pura 197

3. Shastri Park 68
Total: 519

Flats Allotted During 1985-86

Category (MIG)

S.No. Name of locality MIG

1 2 3

1. Rohini 679

2 Nand Nagiri 96

3. Trilokpuri 13

4 Dilshad Garden 7

5. Vikaspuri 50

6. Sarari Juliana 16
Total

861
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1 2 3
Category (LIG)
1. Wazirpur 46
2. Vikaspuri 117
3. Pitampura 481
4. Shalimar Bagh 240
5. Ashok Vihar 146
6. Paschimpuri 9
7. Janakpuri 2
8. Trilok-Puri 48
9. Mayur Vihar 14
Total: 1103
Category (Janta)
1. Paschimpuri 90
Total: 90

STATEMENT - i

New Pattern Scheme .

16.5.85 Name of Scheme MIG LIG Janta Total
1985
1 2 3 4 5
1. Vikaspuri 1378 - - 1378
2. Ram Pura - - 306 306
3. Pitam Pura - - 197 197
4, Lawrance Road - 156 - 156

5. Trilok Puri 172 496 - 668
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1 2 3 4 5
6. Dilshad Garden 1900 36 - 1936
7. Paschimpuri - 300 . 300
8. Janak Puri - 340 - 340
3450 1328 503 5281

30.5.85 ~-12/19.6.85

1. Vikaspuri 339 - - 339

2. Rohini 247 - - 247

3. Rajori Garden 97 - - 97
4, Shalimar Bagh 202 - - 202

5. Pitam Pura 484 - 443 927

6. Trilok Puri 610 458 1068

7. Shastri Park - - 232 232

8. Priya Darshini Vihar - - 48 48

9. Paschim Puri - 279 - 279

10. Janak Puri - 250 - 250
1979 987 723 3689

21.3.86 & 31.3.86

1. Dilshad Garden 1202 - 1202

2. Mansarover Garden. 330 328 - 658

3. Nand Nagri 142 1000 - 1142

4 Rohini 122 . - 122

5. Trilok Puri 42 151 - 193
(South of Lake)

6. Nirman Vihar 30 - 30

7. Jhilmil 795 - 795 .
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1 2 3 4 5
8. Jafrabad - 254 - 254
9. Janakpuri C-4. F&D2A - 160 - 160

21.3.86 & 31.3.86

10. Paschim Puri - 501 1205 1706
"11. Maya Puri . 44 . 44
12. Pitam Pura - 228 - 228
13. Shalimar Bagh - 116 - 116
14, Gazipur - - 163 163
15. Sarita Vihar - - 788 788
16. Badarpur - - 640 640
17. Dakshin Puri - - 255 255
18. Tigri Phase I - - 312 312
19. Khirki - - 343 343

20. Cancelled and Vacant
flats in various colonies. - - 676 676
1868 3577 4342 9827

9.10.86
1. Gazipur - - 761 761
2. Rohini - - 371 - 371
Nil Nil 1132 1132
25.2.87

1. Vikas puri - - 7 7
2. Avantika . - 1 1
3. Rampura - - 1 1
4. Dishad Garden - - 154 154

5. Nand Nagari - - 8 8
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1 2 3 4 5
8. Pitam Pura - - 3 3
7. Shalimar bagh - - 2 2
8. Rohini - - 7 7
9. Paschim Puri - - 110 110
10. Gazipur - 30 30
11. Sarita Vihar - - 178 178
12. Badarpur - - 146 146
13. Dakshinpuri - - 67 67
14. Tigri . - 70 70
15. Khirki - - 41 41
Nil Nil 825 825
1.6.6 87

1. Janak Puri 72 82 - 152
2. Rohini 896 - 874
3. Dilshad Garden 624 - 624
4. Shalimar Bagh 312 304 - 608
5. Vikas Puri 175 - 175
6. Nand Nagari 800 - 780
7. Paschim Puri - - 694 694
8. Gazi Pur . - 62 62
9. Anand Vihar . - 112 112
10. Madan Pur Khader - - 58 58
1. Chilla Village - . 312 312
12. Trilok Puri - - 546 546
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1 2 3 4 5
13. Toda Pur . . 50 50
14. Khirki - - 133 133
2080 1185 1967 5232

STATEMENT - lll
Specific Allotment Made during the Period 1984-85, 1985-86, 1986-87 Under S.F.S.

Date of Draw Locality Cat.| Catll Catll  Total
1 2 3 4 5 6
31-1-85 East of Kailash 1985 144 68 136 348
6-4-85 Janak Puri - 99 - 99
6-4-85 Bodela Extension - 190 - 190
5-6-85 Alaknanda (B&C) - 216 216 432
5-6-85  Sukh Dev Vihar Pkt. B - 192 48 240
5-6-85  Paschim Puri (B/BGl) - 273 273
14-8-85 Alaknanda (448) - 224 224 448
14-8-85 Gulabi Bagh - 80 50 130
5-11-85 Pachim Puri (A-S) 82 300 68 450

226 1642 742 2610
1986
30-1-86 Vikas Puri (BG-Il) 1986 60 265 - 325
30-1-86 Gautam Nagar - 32 19 51
30-1-86 Janak Puri (B/E) - 88 85 173
30-1-86 Sukh Dev Vihar Pkt. A - 488 - 488
5-2-86  Alaknanda PKTD - 256 160 416

5-2-86  Alaknanda PKT E - 50 62 112
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1 2 3 4 5 6
5-2-86  Sidhartha Extension 12 216 80 308
5-2-86 Vijay Mandal Eniclave - 196 - 196
12-2-86 Kishan Garh - 61 229 290
12-3-86 Wazir Pur Phase -lli - 144 36 180
12-3-86 Motia Khan - 224 - 224
17-7-86 Pitam Pura S - 256 250 506
30-9-86 Pitam Pura PKT J - 220 - 220
30-9-86 Shalimar Bagh BW - - 208 208
7-10-86 Trilok Puri 64 276 - 340
7-10-86 Mall Road - 66 101 167

136 2838 1230 4204

4-3-87 Motia Khan 1987 - 16 - 16
4-3-87  Ashok Vihar Phase IV - 304 80 384
§-3-87 Madhakini Enclave WCC - 12 24 36
7-7-87  Vasant Vihar - 64 96 160
14-7-87 Kishan Garh Sector A - 32 - 32
21-7-87 East of Kailash (M.S) - - 172 172
22-7-87 Sidhartha Extension Addl. Block - 24 25 49
24-7-87 Katwaria Sarai - - 112 112

452 509 961

Protection to Textiles Workers due have been thrown out of employment follow-
to Closure of Milis ing the closure of the textile mills;

1148. SHRIRADHAKANTA DIGAL : Will (b) if so the approximate number of
the Ministerof LABOUR be pleasedtostate:  these workers;

(a) whether alarge numberofworkers (c) the steps taken to provide them
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suitable employment elsewhere: and

(d) the measures proposed to be
taken to protect the interests of these textile
workers?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA) : {a) and (b). According to Minis-
try of Textiles, the number of warkers who
had been affected by the closure of Cotton
Textiles Mills was 1,33, 699 as on 31.5.
1987.

(c) and (d). Government have set up a
Textile Workers Rehabilitation Fund under
which financial assistance is available to the
workers of those mills permanently closed
on or after 6.6.1985. A nodal agency is also
functioning in the Textile Ministry which
prepares and oversees the implementation
of Rehabilitation Packages for potentially
viable mills. In Addition to this, textile Mcd-
ernisation Fund has also feen set up for
modernisation of the industry.

Saline Water Paddy Cultivatien

1149. SHRI. PRAKASH V. PATIL:
CH. RAM PRAKASH:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the area presently underthe saline
water paddy cultivation called “Pokkali “ in
the coastal States, Stafe-wise;

(b) whether the inputs used in this
cultivation are less than in cultivation of
paddy in other States and if so, what is the
comparable yield; and

(c) the steps being taken to expand
the area under Pokkali cultivation and if so,
the programma drawn up pin this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE- MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Pokkali cuttivation of rice is

SRAVANA 12, 1909 (SAKA )

Written Answers 166

practised only in Kerala and the area under
this type of rice cultivation is around 9600
Ha.

(b) No, Sir.

(c) Pokkaliis an area specific cultiva-
tion practice and is being adopted by the
farmers in Kerala. Therefore, the question of
expanding the area under Pokkali cultivation
does not arise.

Production of Films in Rajasthanl
Dialects

1150. SHRI SHANTI DHARIWAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total number of films produced
during the last three years in Rajasthani
dialects;

(b) the number of films in Rajasthani
dialects to be produced during the nextthree
years;

(c) the reasons for not producing the
fiims in Rajasthani dialects, if not already
produced; and

(d) the extent to which Rajasthani cul-
ture and heritage will be benefited?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI. A.K. PANJA ) :(a)
and (b). Production of films is almost wholly
a private sector activity in India. Govern-
ment does not have any statistics about
production of films nor is it possible to make
projections for future years. The Govem-
ment, however, maintain the statistics of
certification of films by the Central Board of
Film Certification. According to that statis-
tics, the position of certification of films-in
Rajasthani dialects during the last three year
is as under:
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Year No.of films
1984 2
1985 3
1986

(¢) Does not arise.

(d) This is a value judgement and
difficult to comment upon.

Different Selling Price of Urea

1151. SHRI. KADAMBUR
JANARTHANAN : Willthe Minister of AGRI-
CULTURE be pleased to state:

(a) the different rates of area per ton
sold tofarmers by different urea manufactur-
ers;

(b) whaether there are any price differ-
ences and if so, the reasons therefor; and

(c) the steps being taken by Govern-
ment to enable small farmers to get urea at
a comparatively low price?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The retail price of urea is statu-
torily controlled and is uniform through-out
the country.

(b) Question does not arise.

(c) Urea is already being supplied at
heavily subsidised rates for all catagories of
farmers including those of small and mar-
ginal farmers.

Accldents in Indian Airlines

1152. SHRI. K.S. RAO : Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that minor acci-
dents of aircrafts of Indian Airlines have
lincreased during the last one year;

AUGUST 3, 1987

Written Answers -~ 168
(b) ifso,the reasonsforsuchincrease;

(c) the total number of accidents re-
ported during the last one year of Indian
Airlines planes;

(d) whether any enquiry has been
conducted in each of the accidents; and

(e) if so, the details of the enquiry?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER ): (a)
to (c). During the last one year i.e., from
August 1986 todate, there have been 3
accidents involving Indian Airlines aircratt. In
the corresponding period for the preceeding
two years there had been 2 accidents each
year involving Indian Airlines aircraft. An
increase of one accident in one year is not
considered a trend.

(d) and (). The detalils of the enquiry into
the three accidents is given below:

i) Indian Airlines aircraft VT-EAI
was invalved in an accident at
Rajkot on 29th August, 1986. It
occured because the Com-
mander effected touch down at a
higher speed and handled the
aircraft improperly during the
landing roll. Non-availability of
thrust reversors was a contribu-
tory factor.

i) The indian Airlines aircraft VT-
ELV was involved in accident at
Madras airport on 29.9.86.

The enquiry into the accident was
stayed by Madras High Court.

iii) Indian Airlines HS-748 aircraft
VT-EAT was involved in an acci-

dent at Indore on 23rd October,
1986.

The accident occured because of col-
lapse of nose landing gear due to breakage
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of nose landing gear jack inboard bracket
studs which released the jack from its attach-
ment point. The jack was lodged in the
structure after its release from attachment
points which prevented the landing gear
from 1..0ving to the down and locked posi-
tion.

Funds Allotted to Maharashtra
Under The NREP & IRDP

1153. SHRI GURUDAS KAMAT:
SHRI MURLIDHAR MANE:

Will the Minister of AGRICULTURE be
pleased to state:

(a) the Funds allotted to Maharashtra
under the National Rural Employment Pro-
gramme and Integrated Rural Development
Programme during the last three years;

(b) the details of the utilisation of such
funds by the State Government; and

(c) the nature of schemes drawn up
and proposed to be implemented under
these progammes and the employment
potential likely to be generated as a result
thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
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TURE (SHRIRAMANAND YADAV): (a) and
(b). A statement indicating the funds aliotted
and utilised under National Rural Employ-
ment Programme (NREP) and Integrated
Rural Development Programme (IRDP) in
Maharashtra during the years 1984-85,
1985-86 and 1986-87 is given below.

(¢) Under the National Rural Employ-
ment Programme, the projects are approved
by the District Rural Development Agencies.
The Government of India has given detailed
guidelines as to the type of work which may
be undertaken under the programme. The
list includes items like social forestry works,
constructionof village tanks, ponds, drinking
water wells, school buildings, rural roads,
drains, washing and bathing platforms,
houses for Scheduled Castes/Scheduled
Tribes and construction of Panchayat
Ghars, Mahila Mandals and Balwadis etc.
Employment of 224 lakh mandays is ex-
pected to be generated during 1987-88
under the programme.

Under integrated Rural Development
Programme (IRDP), the nature of schemes
drawn up relate to viable bank Financed
projects in primary, secondary and tertiary
sectors. The assistance under the pro-
gramme is provided to enable the beneficiar-
ies to be self-employed. During the year
1987-88, 2,76,970 beneficiaries are
targetted to be covered.

STATEMENT

Statement indicating the funds allotec and utilisation thereof under National Rural
Employment Programme (NREP) and Integrated Rural Development Programme (IRDP)
during the years 1984-85, 1985-85 and 1986-87 in Maharashtra.

Rs. in lakhs
Sl. No. NRE P IRDP
1084-85 1985-86 1986-87 1984-85 1985-86 1986-87
1 2 3 4 5 6 7
l. Funds allotted:
i) Central 1662.03  1826.00 1834.00 1361.53 1526.12 1732.75
Assistance
ii) State Share 2097.97 1810.00 1834.00 1361.53 1526.12 1732.75
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1 2 3

4 5 6 7

iif) Total 3760.00

Il FundsUtilised  4557.81

3636.00

3668.00 2733.06 305224 3465.50

3648.33 3838.47 2884.74 3336.09 4192.98

Quality Control of DMS Miik

1154. SHRIMAT! D.K. BHANDARI : Will
the Minister of AGRICULTURE be pleased
to state:

(a) whetheritis atactthat Government
are receiving complaints of adulteration of
mik being supplied by Delhi Milk Scheme

regularly;

(b) if so, the number of complaints
received since January, 1987; month-wise;

(c) the steps taken to check the adul-
teration of milk permanently;

(d) whether it is a fact that Delhi Milk
Scheme is supplying toned pasteurised milk
in poly-pack in 1/2 litre packing in few areas
of Delhi; and

(e) # so, whether Government pro-
pose to cover allthe remaining areas in near
tuture; if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! YOGENDRA MAK-
WANA): (a) and (b). Nins (9) complaints of
adulteration of milk have been recsived
since January, 1987.

(c) Regular checking of samples of
mi\!k drawn from the distribution points is
being done by the DMS. n addition, the
following steps have beentakenteingtaken
to eliminate the possibility of adulteration of
milk:-

i)  Supply of milk in cans has been
replaced with S litres polythene
oouches.

Expenditure is in excess to allocation due to utilisation of carry over balance from previous

ii) Supply of milk in bottles is also
being gradually replaced with poly-
thene pouches as and when the
bottling plants become due for re-
placement.

(d) Yes, Sir.

(e) There is a plan to replace bottling
plants by pouch filling machines in a phase
manner which will enable Delhi Mitk Scheme
to cover more areas.

Evajuation of DPAP

1155. SHRIMATI JAYANTI PATNAIK:
Will the Minister of AGRICULTURE be
pleased tn state:

(a) the name of the States where
Drought Prone Area Programme is now
under operation;

(b) whetherthere is apropgsaltointro-
duce concurrent evaluation of the Drought
Prone Area Programme;

(c) ifso,the purpose of introducing the
concurrent evaluation programme; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHR! RAMANAND YADAV ): (a)
The Drought Prone Area Programme
(DPAPY) is at present being implemented in
13 States, namely Andhra Pradesh, Bihar,
Gujarat, Haryana, Jammu & Kashmir, Kar-
nataka, Madhya Pradesh, Maharashtra,
Orissa, Rajasthan, Tamil Nadu, Uttar
Pradesh and West Bengal.
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(b) to (d). There has been a suggestion
to undertake concurrent evaluation of DPAP
on the pattern of IRDP. However, in view of
the nature and content of this programme, it
is notvary clearwhetheritwould befeasible
to do so.

Setting up of Commercial Broad-
casting Stations

1156. SHRIMATI JAYANTI PATNAIK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose to
set up some commercial broadcasting sta-
tions of A.l.R. during 1987-88;

(b) it so, the places identified for the
location of new commerciat broadcasting
stations;

(c) whether Government propose to
set up some commercial broadcasting sta-
tions in Orissa during the current financial
year; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI. A.K.PANJA): (a)
No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.

Amendment to the Delhl Rent
Control Act.

1157. PROF. MADHU DANDAVATE:
Wil the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether retired employees of
Governmentfind it difficult to secure posses-
sion of their houses due to the provisions
contained in the Delhi Rent (Control) Act;
and

(b) if so, whether the Delhi Rent
(Control) Act is proposed to be suitably
amended?

¥ SRAVANA 12, 1909 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI DALBIR SINGH) : (a) and (b) Rep-
resentations to this effect have been re-
ceived.

Amendment of Delhi Rent Control Act,
1958, is under consideration of the Govemn-
ment.

Grievances of Staff of Vayudoot

1158. PROF. MADHU DANDAVATE :
Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that there has
been a great discontent among the staff of
Vayudoct in regard to their pending de-
mands;

(b) if so, which are the pending de-
mands; and

(c) whether efforts are beig made to
resolve the dispute?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI. JAGDISH TYTLER):
(a) No, Sir.

(b) and (c). Do not arise.
Construction of Rabindra Rangshala

1159. DR. B.L. SHAILESH : Wil the
Minister of INFORMATION AND BROAD-
CASTING be pleased to tate:

(a) the total amount spent on the con-
struction of the Rabindra Rangshala at the
Ridge in the capital and the approximate
expenditure incurred on its day-to-day main-
tenance per annum;

(b) whetheritis atactthat this capital's
first open air theatre lies forlon and disused;

(¢) whether during the rainy season
the stage and part of the gallery of the
Rabindra Rangshala is submerged in15 to
20 feet of water;
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(d) whether the location of Rabindra
Rangshala which lacks transport and other
facilities has failed to lure the publicto visit it
to see the stage plays and monvies on the
stage after installing a 70 MM ssieen; and

(e) it so, how it is now proposed to
utilise this open air theatre?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION & BRQAD-
CASTING (SHRI. A.K.PANJA): (a) The
Rabindra Rangashala was constructed by
the Rabindranath Tagore Centenary
Committee, a private registered society,
under the general supervision of the engi-
neering and architectural staff of the Council
ot Scientific and Industrial Research. Ac-
cording to the books of the Council, the total
value of the theatre and its equipment was
Rs. 34,85,086/-. The average expenditure
on s maintenance has been Rs, 4.28 lakhs
per annum. .

(b) No, Sir. Thetheatre has been used
for performances of various types inchyding
film shows.

{c) This does not happen every year.
When there were heavy rains in Delhi the
theatre was submerged in water in 1978 and
1882. Arrangements have been made to
pump out the water in such eventualities.

. (d) Although the theatre has not

proved to be very popuar with public be-
cause of oits location, still the response to .

parformances/ film shows arranged has not
been totally unsatisfactory. Special trans-
port arrangements are also made on such
occasions for facility of the public.

(e) Does not arise.

Transfer of Flats of the Deceased
Allottees

1160. DR. B.L. SHAILESH : Wil the
Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given to Unstar-
red Question No. 3667 on 23rd March, 1987
regarding transfer of DDA flats of the de-
ceased allottees and state;

AUGUST 3, 1987
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(a) whether any policy decision in this
case has since been taken; if so, the details

thereof;

(b) if no, the difficulties which lie in the
way of the DDA to take such a decision and
afford necessary relief to the affected aliot-
tees and how long it will take to take such a
decision; and

(c) the stage at which the East of
Kailash DDAMIG Flattransfer case referred
to therein stands at present?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT

(SHRI. DALBIR SINGH) : (a) and (b). DDA

has reported that no policy decision has
been take‘n in such cases so far,

(c) For taking such a decision, the
legal and financial implications have to be
examined.

inadequate Facliities at Alrports
Linked by Vayudoot

1161. DR. B.L. SAILESH: Willthe Minis-
ter of CIVIL AVIATION be pleasaed to state:

(@) whetheritis atact that some of the
new places which have recently been linked
by Vayudoot services like Dehradun have
not yet been provided with all the facilities
like control tower, proper fencing, fire-fight-
ing equipment ete. and infra-structure re-
quired for safe operation of these flights;

(b) if so, name of these stations;

() whether the State Governments
have failed to provide land for building of
control tower and other infra-structure like
airport building and have been asked to
render necessary assistance at their end; if
so, their reaction; and

(d) the action taken by Government to

ensure safe operation of the Vayudoot
flights at these stations?
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THE MINISTER OF STATE OF THE
MINISTRYOF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRIJAGDISH TYTLER ): (a)
and (b). The minimum basic facilities re-
quired for safe operations have been pro-
vided at all the stations being operated by
Vayudoot.

(c) The State Governments generally
come to the assistance of National Airports
Authotity to provide land, if the same be
required for the expansion/construction of
airports.

(d) Inview of (a) and (b) above, does
not arise.

Alrports without Telephones

1162. SHRIANANDA PATHAK : Willthe
Minister of CIVIL AVIATION be pleasad to
state:

(a) the names ofairportsinthe country
which do not have atelephone connection at
present; and

(b) by whenthese airports are likely to
be provided with telephone connections?

THE MINISTER OF STATE OF THE
MINISTRYOF CIVIL AVIATION AND MiIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRIJAGDISHTYTLER): (a)
Telephone connections are not, at present,
available at the undermentioned airports:-

1. Bikaner 9. Along

2. Jaisalmer 10. Tezu

3. Gorakhpur 11. Rupsi

4. Cooch-Behar 12, Kamalpur
5. Zero 13. Ratnagiri
6. Passighat 14. Surat

7. Jorhat 15. Nanded

8. Daparijo 16. Aizawl.
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(b) Telephone connections have al-
ready been sanctioned by the National Air-
ports Authority for the undermentioned air-
ports and willbe provided as soon as Depart-
ment of Telecommunication (DOT) is in a
position to extend the Exchange line from
city to the airport:-

1. Aizawl 5. Rupsi
2. Cooch-Behar 6. Tezu
3. Ratnagiri 7. Daparijo
4. Jorhat 8. Kamalpur

At the remaining airports, the feasibility
of providing connections will be ascertained
from Department of Tele-communications.
The telephone will be provided as soon as
the Department of Telecommunications is
able to provide the connection.

Casual Labour In Fertllizer Plants

1163. SHRIANANDA PATHAK : Willthe
Minister of AGRICULTURE be pleaed to
state:

(a) total numberof casual labour work-
ing in the different fertiliser plants in the
country;

(b) the unit-wise details therefor;

(c) whether there is any proposal to
regularise them; and

(d) if so, when and the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI. R.
PRABHU): (a)to (d). Astatementgivingthe
requisite information in respect of publicand
cooperative sector fertilizer plants in the
country, under the administrative control of
this Ministry, is given below.
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House Sites to Land-less Families

1164. SHIR SURESH KURUP: Will the
Minister of URBAN DEVELOPMENT be
pleased to state the number of landless
families provided with house-sites during the
last five years, State-wise details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): Statement indicat-
ing the total number of landless families
provided with house-sites (Statewise) dur-
ing the last 5 years i.e. 1982-83 to 1986-87,
is given below.

STATEMENT

Total number of landless families allotted house sites during the past 5 years i.e.1982-83 to

1986-87

States.

1. Andhra Pradesh
2. Assam

3. Bihar

4. Gujarat

5. Haryana

6. Himachal Pradesh
7. Jammu & Kashmir
8. Karnataka

9. Kerala

10. Madhya Pradesh
11, Maharashtra

12. Orissa

13, Punjab’

14. Rajasthan

15.  Tamil Nadu

16.  Tripura

17.  Uttar Pradesh

18. West Bengal

Number of families provided with house-sites.

13,66,134
97,173
95,143

3.44,490
89,657
40

2,784
3,78,109
34,891
2,28,130
1,14,369
2,14,333

3,55,851
9,53,215
31,086
5,12,017
77,446

* Already completed prior to 1981,

N.B. Scheme of allotment of House-Sites is not in operation in (1) Arunachal Pradesh, (2)
Maniour, (3) Meghalaya (4) Misoram, (5) Nagaland, (6) Sikkim.
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Low WheatProduction Due to
Unseasonal Rain

1185. SHRI. VWJAY N. PATIL: Will the
Minister of AGRICULTURE be pleased to
State:

(a) whetherthere is any apprehension
of not achleving the target fixed for wheat
produttion inview of unseasonal rains and
hailstorm which occured in the pmonth of
May, 1887 in Northern States; and

(b) if so, the steps taken to tackle defi-
cit wheat production as a result thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI. YOGENDRA
MAKWANA) (a) and (b). The wheat crop
during 1986-87 was bumper but due to
unseasonal rains and hailstorm it is appre-
hended that the production will be less than
the target fixed. However, there is no deficit
of wheat.

Research Studies and Tralning Pro-
grammes Conducted by NIRD,
Hyderabad.

1166. SHRI MANIK REDDY: Wil the
Minister of AGRICULTURE be pleased to
state the details of the Research Studies and
Training Programmes related to Rural and
Tribal Heath that have been conducted by
the National Institute of Rural Development
at Hyderabad during the last five years?

THE MINISTER OF STATE N THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE ( SHRI. RAMANAND YADAV): The
details of Research Studies and Training
Programmes conducted by National Insti-
tute of Rural Deveiopment, Hyderabadinthe
last five years in the area of Rural Health are

given below:-

SRAVANA 12, 1909 (SAKA)
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A.Research Studies

1) Welfare Programmes:

People’s Attitude: A study in
Tamil Nadu (includes Awareness
and Attitudes to Health, Nutrition
and Drinking Water).

2) Heaith Care Programmes
Through Voluntary Action: A
Study in two States (Tamil Nadu
and U.P.)

3) Minimum Needw Programme

A qualitative Assessment
(Maharashtra)

B. Tralning

1. Regional Consultation in Improv-
ing Nutrition of the Poor.

2. National Seminar on Operation
and Maintenance of Rural Water
Supply and Sanitation Systems.

However, no specific Studies/
Training Programmes were con-
ducted on Tribal Health by the
National Institute of Rural Devel-
opment during the last 5 years.

Import of Alrcrafts fro Alr Taxl
Service

1167. SHRIJAGANNATH PATTNAIK :
Will the Minister of CIVIL AVIATION be
pleased to State:

(a) whether it is a fact that the Civil
Aviation Ministry has asked the Finance
Ministry to reconsider the question of import
of aircrafts for running air taxi service in the
country;

(b) whether the Government had laid
down a condition that only the aircrafts avail-
able within the country can be used for this
purpose and no imports will be permitted;
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(c) whether this condition made
operation of such services impossible; and

(d) if 90, the details regarding the pol-
icy of Gevemment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI. JAGDISH TYTLER): (a)
and (b). Government is contemplating
modification of the existing scheme of Air
Taxi.

(c) and (d). No formal application for Air
Taxi Operators Certificate has been re-
ceived so far, and Government is consider-
ing to modify the conditions suitably.

Krishi Vigyan Kendras in Country

1168. PROF. NARAIN CHAND PAR-
ASHAR: Wil the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of Krishi Vigyan Ken-
dras in each State/Union territory as on
1.4.87;

AUGUST 3, 1987
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(b) whether more such kendras are
proposed to be set up during the remaining
years of the Seventh Plan;

(c) if so, the number thereof for each
State; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The Indian Couneil of Agricul-
tural Research (ICAR) has established 89
Krishi Vigyan Kendras in different parts of
the country as on 1.4.1987. A list of Krishi
Vigyan Kendras located in ditferent States/
Union Territories is given in the statement
given below.

() New KVKs are proposed to be
established as and when more funds be-
came available.

(c) and (d). The number of KVKs to be
established in the States will depend on the
avallability of funds.
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Publication of Publiclty Literature In
Tribal Languages

1169. PROF. NARAIN CHAND PAR-
ASHAR: Willthe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether the Government has
launched any programme for the publication
of publicity literature throuh its various
agencies like Publication Division and Field
Publicity etc. in tribal and other unrecogni-
sed languages spoken by millions in the hill
areas, so as to communicate the policies
_and programmes of the Union Government
in their mother-tongus;

(b) if so, the names of the languages,
other than those recognised in the
Constitution as on date’

(c) if not, the reasons therefor and
whether such literature would be published
in tribal languages like Santhali and non-
tribal languages like Pahariin H.P. and Dogri
in

J&K;

(d) if so, the likely date by which it
would be done; and

(e) if not, the reaons iherefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAD-CASTING (SHRI. A. K. PANJA) :
(a) As a matter of policy, the Publications
Division does not publish books in the Indian
languages other than those included in the
VIII Scheduie to the Constitution. The
publication of publicity literature does notfall
underthe activities of the Directorate of Field
Publicity. However, the Directorate of Ad-
vertising & Visual Publicity sometimes
brings out publicity literature in languages
other than those recognised in the
Constitution.

(b) The Directorate of Advertising &
Visual Publicity brought out in 1984 an illus-
trated poster on ‘Unity and Security in Ma-
nipuri and Ladakhi besides Hindi, Bengali
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and Assamese. Till its discontinuation, the
wall newspaper was being brought out by
DAVP on behalf of Press Information Bu-
reau in Gorakhali, Manipuri, Khasi, Garo,
Mizo besides English, Hindi, Urdu, Tamil,
Marathi, Malayalam, Bengali and Assa-
mese.

(c) to (e). The publication of such litera~
ture in the languages not recognised in the
Constitution depends on the specific requisi-
tion from the Departments on behalf of which
the DAVP takes up the assignment. Due to
financial constraints, there is no proposalfor
bringing out books by the Publications Divi-
sion in languages like Santhali, Pahari and
Dogri which are not recognised in the
Constitution.

Out of Turn Accommodation to
Government Employees

1170 PROF. NARAIN CHAND PAR-
ASHAR: Wil the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether any Central Government
employees have been given out of turn
accommodation on specific grounds, during
the 3 years period ending 30th June, 1987 in
Delhi;

(b) if so, the number of such employ-
ees, along with the reasons on account of
whichthey have been provided this accom-
modation; and

(c) the total number of applications
received for out of turn allotment during this
period for each year separately and the
number of those who have been given the
allotment separately for each year during
this period?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH ): (a) to (c). Adhoc
allotments are sanctioned on the grounds of
death, retirement, alternate accommodation
in lieu of departmental pool quarters, lower
type of accommodation on transter to North-
Eastern region, to the Personal staff of VIPs
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Ministers, nature of duties, and on compas-
sionate grounds on merits. However the
statistics of the number of appiications re-
ceived etc. are not being maintained.

Sick Units In the Countrv

1171. SHRI CHINTAMANI JENA: Will
the Minister of LABOUR be pleased to state:

(a) the number of sick units in the
country, State-wise;

(b) thenumberctwnrkers affected by
the closure of these units;

(c) whether any suggestions have
been made by the Supreme Court for the
welfare of the labour and if so, details
thereot; and
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(d) the action taken by Government to
implement those suggestions?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) and (b). According to latest
information received from the Ministry of
Finance, the total number of sick units in the
country as on 30thJune, 1986 was 1,30,606.
The State-wise break-up of the number of
sick units which is available only in respect of
small untts is given in the Statement given
below. Information in respect of the number
of workers affected in the sick units is not
maintained.

() Nc such_ suggestion has come to
our notice.

(d) Does not arise.

STATEMENT

Statwise Break up of Number of Sick Small Units as on 31.12.85

States/Union Territories

Number of sick small units.

1 2 3

1. Andhra Pradesh 8,694
2. Assam 5,683
3. Bihar 8,570
4, Gujarat 4,045
5. Haryana 1,500
6. Himachal Pradesh 413
7. Jammu & Kashmir 1,382
8. Karnataka 5,705
9. Kerala 2,378
10. Madhya Pradesh 7,843
11,  Maharashtra 8,567
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1 2 3
12.  Manipur 669
13. Meghalaya 141
14. Nagaland 7
16.  Orissa 5,299
16. Punjab 1,345
17. Rajasthan 5,964
18.  Tamil Nadu 15,171
19.  Tripura 245
20.  Uttar Pradesh 12,036
21. Waest Bengal 18,620
22. Andaman and Nicobar
23.  Arunachal Pradesh 1
24, Chandigarh 171
25. Dadra and Nagar Havsli 3
268. Delhi. 2,271
27. Goa, Damanand Diu 808
20. Mizoram 2
29. Pondicherry 240
Total 1,17,783

Setting up of Hortioulture Centre

1172. SHRI CHINTAMANI JENA : Wil
the Minister of AGRICULTURE be pleased
to state:

(a) whether there is any proposal to
set up a Horticulture Training Centre at the
Government Seed Farm and Nursery at
Hauzrani to train gardeners and junior and

senior level supervisory staff in scientlfic
rearing and upkeep of plants, nurseries,
parks and woodlands;

(b) when this training programme is
likely to stant; and

(¢) whether Government will consider
to introduce such training in other States
aiso to develop “horticulture?
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THE MINISTER OF STATE IN THE
"DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI. YOGENDRA
MAKWANA ) : (a) Government of India has
no proposal to set up a Horticulture Training
Centre at the Government Seed Farm and
Nursery at Hauzrani but Delhi Administra-
tion have established such atraining centre
at Smriti Vatika, Dhaulan Kuan, Delhi.

(b) The training programme for gar-
deners has already started from 1st June,
1987.

(c) Government of India will support
setting up of suchitraining centres if included
by the State Governments in their plan pro-
grammes.

Gas-based Fertllizer Plants along-
with HBJ Pipe Line

1173. DR. B.L. SHAILESH :
SHRI. |. RAMA RAI :

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there has recently been
some rethinking by Government on the
advisibility of setting up of all six gas-based
fertilizer plants that were scheduled to have
come up along the Hazira-Bijaipur-.'agdish-
pur (HBJ) Pipeline:

(b) i so, latest position In this regard;
and

(c) the progress made so far In the
setting up of these fertilizer plants by the
private sector promoters; particularly the
one in U.P.

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.

PRABHU) : (a) No, sir.
(b) Does not arise.

(c) Three of the gas-based fertllizer
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projects, namely, those at Vijaipur, Aonla
and Jagdishpur are expected to be com-
pleted on schedule. The one at Jagdishpur
in U.P. is in the private sector and is ex-
pected to be commissioned by July, 1988.
The other three projects are also in the
private sector. Inthe Sawai Madhopur proj-
ect, land is expected to be formally trans-
ferred to the project authorities shortly, envi-
ronmental clearances is being obtained and
the draft contract for consultancy is being
examined. For the Babrala project in U.P,
funds have been deposited for acquisition of
land ‘no objection’ certificate has been ob-
tained from the U.P State Pollution Control
Board and the promoters are finalising the
draft contract for consultancy. In the
Shahjahanpur project in U.P., the site has
beenfinalised and is expected to be handed
over to the promoters shortly.

Safety of Workers In Hazardours
Industries

1174. SHRILAKSHMAN MALLICK: Wil
the Minister of LABOUR be pleased to state:

(a) whether Union Government are
aware that State Governments have hardly
any machinery to enforce the Factory Act
amended recently to protect people working
infor living around hazardous Industries;
and

(b) It so, whether Government have
collected figures regarding the number of
certifying surgeons and Medical and Chemi-
cal Inspectors and other facilities like trans-
port, testing equipment, laboratories and
moblle vans that are available for the safety
of workers?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI. P. A,
SANGMA): (a) and (b). The Factories
(Amendment) Act, 1987 has not yet come
into force. Enforcement machinery for en-
forcing the provisions of the Factories Act,
1948 oxists with the State Governments/
Union Territory Administrations. As per
avallable information, the sanctioned
strength of Chemical Inspector of Factorles,
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Medical Inspectors of Factories and full-time
Certifying Surgeons in the various States
and Union Territories as in 1985-86 was 46,
25 and 17 respectively. Industrial Hygiene
Laboratories have been set up in 18 States/
Union Territories out of which 17 States/
Union Territories have already provided in-

trastructure facilities including air nonitoring
equipment and manpower.

Competetion for indlan Labour in
Gulf Countries

1175. SHRI MANIK REDDY: Wil the
Minister of LABOUR be pleased to state:

(a) whether Indian Labour is facing
tremendous competetion from the Chinese,
Pakistanis, Filipines and even Koreans in
the Gulf countries; and

(b) if so, the steps being taken in this
regard?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) We are facing some compe-
tition.

(b) We are reviewing wage-rate posi-
tion from time to time so that we remain
competitive.

[ Translation |

Committee for Difficulties In Selling
Frult Products

1176. SHRI BALWANT SINGH
RAMOOWALIA:
DR. CHINTA MOHAN:

Will the Minister of AGRICULTURE be
_pleased to state:

(a) whether Planning Commission has
set up a Committee for studying the difficul-
ties coming in way of selling fruits and their
products produced inthe hill areas of Jammu
and Kashmir, Himachal Pradesh and Uttar
Pradesh; '

AUGUST 3, 1987

Written Answers 216

(b) if so, the details thereof; and

(c) by what time this Committee is
expected to give its report?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
CO-OPERATION IN THE MINISTRY OF
AGRI-CULTURE (SHRI YOGENDRA
MAKWANA): (a) and (b). A Committee con-
sisting of Managing Directors of Horticulture
Corporations and Directors of Horticulture in
Jammu and Kashmir, Himachal Pradesh
and Uttar Pradesh and Horticulture
Commissioner to the Government of India
has been set up to effect close coordination
for marketing of apple.

(c) Itis a Standing Committee which
will make recommendations as and when
problams on marketing of apple arise.

Technology Mission on Drinking
Water

1177.SHRIH. B. PATIL: Willthe Minister
of AGRICULTURE be pleased to state:

(a) whether the Technology Mission
on Drinking Water has launched a drive to
tap as much rain water as possible in the
monsoon through construction of small and
medium check dams percolation dams, ala
boundings, gali-bundings etc.; and

(b) if so, the details regarding the
Scheme of Government alongwith the
names of States which have started work in
this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRIGUL-
TURE (SHRIRAMANAND YADAV): (a) Yes
Sir.

(b) A statement showing state-wise
targets for the year 1987-88 for construction
of rain water harvesting structures is given
below. Most of these States have started
workin this regard. State Governemnts have
been advised to implement:such schemes
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by dovetailing activities under Rural Lan-  gramme (NREP), Resert Development Pro-
dless Employment Guarantee Programme gramme (DDP), Drought Prone Area Pro-
(RLEGP), National Rural Employment Pro- gramme (DPAP), etc.

STATEMENT

Targets for States/U.T. Duriang 1987-87 for Construction of Rain Water Harvesting

Structures

Sl No. States/UT Rain Water Harvesting Structures
(Nos.)
1 2
1. Andhra Pradesh 3500
2. Assam 1000
3. Bihar 1800
4 Gujarat 3000
5 Haryana 600
6. Himachal Pradesh 300
7. Jammu & Kashmir -
8. Karnataka 2500
9. Kerala y
10.  Madhya Pradesh 4000
11, Maharashtra 4000
12.  Manipur 100
13. Meghala 50
14.  Nagaland 40
16.  Orissa 100
16.  Punjab 100
17.  Rajasthan 3000
18.  Sikkim 50
19.  Tamil Nadu 1200
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1 2

20. Tripura 300
21.  Uttar Pradesh 6000
22. Woest Bengal 200
23. Andaman and Nicobar 50
24. Arunachal Pradesh 60
25. Chandigarh -
26. Dadra and Nagar Haveli -
27. Delhi. -
28. Goa, Damanand Diu 10
29. Lakshadweep -
30. Mizoram 250
31. Pondicherry 20
) Total 32230

Import of Farm Products

1178. SHRI C. MADHAV REDDY : Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether several shipments of vari-
ous farm products like milk-powder, butter-
oil, pulses, vegetable oils etc. were imported
from the Sovist Union and East European
countries during 1986-87;

(b) whether some of these items were
received after Chernobyl accident;

(¢) whether the samples were drawn
independently by Bhabha Atomic Research
Centre BARC) for radioactivity test from all
the shipments and if so, results thereof; and

(d) howthese products were utilised in
the country?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA ) : (a) The import of skimmed milk
powder , butter-oil and butter during 1986-87
was made by the Indian Dairy Corporation
(IDC) on gift basis only from the European
Economic Community.

Under the Import Policy, pulses are al-
lowed freely for imports subject to registra-
tion of contracts by the intending importers
with the National Agricultural Cooperative
Marketing Federation of India. The import of
oils/seeds, whether edible or not is made by
the State Trading Corporation of India/Hin-
dustan Vegetable Oils Corporation. Infor-
mation on import of pulses and edible oils
from the Soviet Union and East European
countries during 1986-87 is being collected
and will be laid on the Table of the House.
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(b) Some coqsignmants imported by  had deposited the amount under the new
the IDC were received after the Chernobyl  plan of DDA under MIG, LIG and Janata

accident.

(c) As per advice of Bhabha Atomic
Research Centre the samples were drawn
bythe IDC and sent to their Laboratories for
testing.

(d) The gift commodities were mainly
utilised for recombination into liquid milk by
various Dairies.

DDA Flats on Cash Down Basis

1179. SHRI P.M. SAYEED: Wil the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the scheme initiated by
the Delhi Develupment Authority to allot flats
on cash down basis has been quashed by
the Delhi High Court;

(b) if so, the number of persons who

flats, separately;

(c) whether the DDA has since with-
drawn the letters issued to the ’ allottees
asking them to deposit the entire amount
within two months,.and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH) : (a) The High Cour
of Delhi in its judgement dated 10th July,
1987 has directed the DDA to adhere to its
original scheme of allotting flats on hire-
purchase basis in accordance with the bro-
chure issued and withdraw the letters asking
for payment in lump sum.

(b) Onthe basis of the demand letters
issued after the draw held on 3rd March, 86,
payment has been received as under:-

Category Cash Down Hire-Purchase
General Housing Scheme

MIG 406 -

LIG 347 486 (these LIG houses were
allotted as per terms & conditions
of Brochure i.e. on Cash down &
50% on Hire Purchase basis)

Janta - 70

New Pattern Scheme (H) 1979

MIG 702 -

LIG 415 1452

Janta - 3667
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(c) and (d). DDA is taking further action

for re-issuing Demand letters as perthe ratio

for cash down and Hire Purchase basis laid
down in the brochure.

Connection of Trlbal Areas in
Andhra Pradesh with All Weather
Roads

1180. SHRIMATI N.P. JHANSI LA-
KSHMI: Willthe Minister of AGRICULTURE
be pleased to state:

(a) whether Union Government are
aware that the transport facilities in the tribal
area cf Andhra Pradesh are extremely poor
and even the important growth centres of the
tribal areas are not connected by all weather
roads;

(b) if so, whether Union Government
propose to consider favourably the propos-
als submitted to them by State Government
for assistanceto the schemes for connecting
tribal areas with all weather roads; and

(c) if not the reasons thereot?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a)
According to “Basic Road Statistics of india
1981-82" brought out by Transport
Research Division of the then Ministry of
Shipping & Transport, the road length per
100 sq. Kms. of area and road length per
lakh of population Andhra Pradesh are
46.49 Kms. and 240.96 Kms. as against the
all India figures of 47.02 Kms. and 226.08
Kms. respectively. Similar information spe-
cifically for tribal areas is not available.

(b) and (c). No such proposal submitted
by the State Government appears to be
pending with the Government of India.

Resumption of Panam Flight to and
from Calcutta

1181. SHRI ANANDA PATHAK: Willthe
Minister of CIVIL AVIATION be pleased to
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state:

(a) whether the PANAM flights are going
to be resumed to and from Calcutta;

(b) f so, from which date; and

(c) whether Government propose to
negotiate with British, France and other
Governments for introducing and resuming
regular flights from Calcutta?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER)! (a)
Government have not received any such

proposal.

(b) Does not arise.

(c) In all air services talks, effort is made
to persuade international carriers to operate
to Calcutta.

Training of Boeing Co-pilots as
Commanders of Avros

1182. SHRI G.M. BANATWALLA: Will

the Minister of CIVIL AVIATION be pleased
to state:

(a) whether any decision has beentaken
totrain a group of Boeing Co-pilots of Indian
Airlines as commanders of Avros; and

(b) the reasons for the said decision
especially when the Government’s intention
is to phase ot Avros?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). indian Airlines is in the procsss of
phasing out Turbo prop aircraft. However, till
suchtime these aircraft, still in operation, are
completely phased out, Indian Airlines has
to train and utilise pilots for the existing
Avros in their fleet.
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Munumbam Fishing Project

1183. PROF. K.V. THOMAS: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether Union Government have
approved the Munumbam fishing harbour
project of Kerala;

(b) if so, the estimate for this project; and

(c) the time by which the project will be
completed?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). The proposal on the
Munambam Fishing Harbour Project in Ker-
ala is under pre-investment appraisal.

[ Translation)

Pension Scheme For Indian Jour-
nalists

1184. DR. CHINTA.MOHAN:
SHRI BALWANT SINGH
RAMOOWALIA:

Will the Minister of LABOUR be pleased to
state:

(a) whether Government propose to for-
mulate a pension shceme for Indian Journal-
ists;

(b) if so, the details thereof;

(c) the time by which this scheme is
likely to be implemented; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) The question of granting
pensions to Journalists and other newspa-
per employees is linked with the wider
question of granting pension to industrial
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workers as social security measure. There
is no proposal at present to formulate a
separate pension scheme for Journalists.

(b) to (d). Do not arise.
Funds For Krishl Vigyan Kendras

1185. SHRI HARISH RAWAT: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the scheme for opening
“Krishi Vigyan Kendras® (Agricultural Sci-
ence Centre) has been postponed due to
paucity of funds;

(b) if not, the amount allocated for the
purpose during the Seventh Five Year Plan;
and

(c) the amount spent during the last
two years, location-wise?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): Yes, Sir.

(b) Does not arise.

(¢) Does not arise.

Central Team to J & K To Assess
Damage Caused Due To Cyelone

1186. SHRIBALWANT SINGH
RAMOOWALIA:
DR. CHINTA MOHAN:

Will the Minister of AGRICULTURE be
pleased to state:

(@) whether a Central team visited
Jammu and Kashmirto assess the damages
caused by the recent cyclone;

(b) if so, the assessment made by
team, of the extent of damages caused; and

(c) the action taken by Union Govern-
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ment on the recommendations mada by the

team?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a)to (c). A Central Team visited the
State from 26thto 29th July, 1987to make an
on the spot assessment of the situation
arising out of the hailstorm/heavy rainfall
and the consequental floods of May-June,
1987. The report of the Central Team is
awaited.

[English]
Fund For Displaced Workers

1187. SHRIM. RAGHUMA REDDY:
SHRI MANIK REDDY:
SHRI DHARAMPAL SINGH
MALIK:
SHRI PRAKASH CHANDRA:

Will the Minister of LABOUR be pleased 10
state:

(a) whether there 1s any proposal
underconsideration of Union Governmentto
create a fund for displaced workers in the
country;

(b) it so, the details thereof; and

(¢) the time by which it is likely to be
created?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (c). According to informa-
tion received from the Ministry of Textiles,
there is a proposal to set up a Rehabilitation
Fund for the jute mill workers on the same
lines as the Textile Rehabilitatiori Fund for
providing interim relief to the workers of
closed jute mills.

Ramagundam Unit of FCI

1188. SHRI E. AYYAPPU REDDY: Will
the Minister of AGRICULTURE be pleased
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10 swate:

(a) whether Ramagundam plant of the
Fertilizer Corporation of India has made a
profit during the last five months; if so, the
details thereof;

(b) the total quantity of urea produced
and despatched from January, 1987 till the
end of June, 1987 by the unit, and

(c) the total sales tax paid to the State
Government by this plant during the financial
year 1985-867

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): (a) The details of the profit made/
loss suffered by the Ramagundam Unit of
the Fertilizer Corporation of India during the
period February to June, 1987 are given
below:

Month Profit’/Loss

Rs. ! Lakhs
February, 1987 (+) 79
March , 1987 (+) 39
April, 1987 () 305
May, 1987 () 471
June, 1987 (<) 48¢

(b) The unit produced 75,045 tonnes of
Ureaand despatched 94,301 tonnes of Urea

during the period January, 1987 to June,
1987.

(c) The unit paid a sum of Rs.
76,10,217.58 as sales tax in the State of
Andhra Pradesh during the year 1985-86.
This includes Central Sales Tax of
Rs.11,832/-

Handiling of Cargo at International
Airports

1189. SHRI E. AYYAPPU REDDY: Will

the Minister of CIVIL AVIATION be pleased
to state:

(a) whether the International Aripons
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Authotity of India is seeking expert help on
new buildings; and

(b) whether there are complaints by the
customers and citizens that Cargo imported
and detained by the International Airports
are not properly cared for and are suffering
damage on accountof lack of proper building
accommodation?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No,'Sir.

(b) During its initial phase of operation.
there had been some complaints about the
storage of cargo at the New Cargo Terminal
in 1.G.1. Airport. These were due to inade-
quacy of cargo space resulting in congestion
and possibility of damage. The problem has
been subsequently overcome by commis-
sioning two more cargo buildings measuring
3000 square metres and 3080 square
metres respectively. There have been no
complaints about damage to cargo due to
inadequacy of building space at the other
three international Airports.

Telugu Films For IFF

1190. SHR! V. TULSIRAM: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the names and titles of Telugu Films
selected for inciusion in the list of Indian
Films for screenig at International Film Fes-
tivals held in various foreign countries in
June, 1987; and

(b) it not, the reasons tor non-inclusion of
Telugu films for the purpose?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAD}CASTING (SHRI A.K. PANJA): (a)
and (b). No Telugu films were sent for
screening in International Film Festivals
abroad in June, 1987. In fact there was no
major recognised International Film Festival
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during the month of June, 1987. However,
on specific request received, the Directorate
of Film Festivals participated with 3 Hindi
films in three Festivals held in Melbourne,
Sydney and Cartagena during June 1987.

Demand of Imported Fertillzers by
Farmers

1191. SHRI V. TULSIRAM: Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether the productivity capacity
of the imported fertiliser is more than the
indigenously produced fertilisers in India;

(b) if so, whether there has been in-
creasing demand from the farmers in the
country to prefer imported fertilisers;

(c) i so, the extent to which Govern-
ment are expected to meet such a demand
of the farmers; and

(d) the steps being taken to improve
the quality of indigenously produced fertilis-
ers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATAION IN THE MINISTRY\OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. The productivity of
imported fertiliser is the same as that of
indigenously produced fertilisers in India.

(b) to (d). Do not arise.
Unemployment of Rural Labour

1192. SHRI V. TULSIRAM: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whetherthere has been an increasing
trend in the unemployment of rural labour
duringthe last three years, particularly in the
States where there has been scanty rains/
drought;

(b) if so, the names of the States where



231  Writtan Answers
this type of unemployment is increasing;

(c) the number of such unemployed per-
sons in Andhra Pradesh; and

(d) the estimated financial assistance
Union Government propose to provide to
Andhra Prades’ for providing Employment,
to the rural labour during 1987, 1988 and
19897

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) to
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(c). The survey on employment and unem-
ployment is conducted by NSSO every 5
years. The last survey was conducted in the
38th round (January-December, 1983). The
next survey will be conducted in the 43rd
round (July, 1987 to June, 1988). The next
survey would give the trends in unemploy-
ment of rural labour in the last three years.

(d) Andhra Pradesh has been allocated
funds and foodgrains for smployment gen-
eration programmes for the rural labour
during for the financial year 1987-88 under
National Rural empioyment Programme
(NREP) and Rural Landless Employment
Guarantee Programme (RLEGP) as under:-

STATEMENT
Name of programme Allocation cash 1987-88 Foodgrains
fund (Rs. crores) (MTs.)
NREP 24.39 97430
RLEGP 45.76 97430

The assistance for 1988-89 will be de-
cided at the time of the preparation of the
Budget for 1988-89.

National Fruits And Vegetables
Marketing Federation

1193. SHRI V. SOBHANADREES-
WARA RAO: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) whether Union Government have
taken a decision to set up a National Fruits
and Vegetables marketing Federation with a
view to provide remunerative prices to the
growers;

(b) if so, the proposed date by which the
Federation will come into existence;

(c) the salient features thereof; and

(d) if not, the reasons thereof?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) There is no to
proposal the set up a separate National
Fruits & Vegetables Marketing Federation.
However, National Cooperative Develop-
ment Corporation (NCDC) is providing finan-
cial assistance in the marketing of fruits and
vegetables by cooperatives. At National
level the National Agricuttural Cooperative
Marketing Federation of India Ltd., (NAFED)
is engaged in the marketing of fruits and
vegetables like onion, potato, apples, or-
anges, grapes etc.

(b) to (d). Do not arise.

Unemployed Doctors, Engineers
And Diplomaholders Etc.

1194, SHRI V. SOBHANADREES-
WARA RAO: Willthe Ministerof LABOURbe
pleased to state:
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(a) the number of Engineers, Doctors
and Diploma holders that have registered
their names on the live register of employ-
ment exchanges during the period 1.1.85 to
31.12.85 in the country; and

(b) .18 number of placements effected in
respect of engineers, doctors and diploma
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holders in the .country during the period 1
January to 31 December, 19857

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) and (b). The informationiis as
under:-

STATEMENT

Category Registrations made Placements made
during 1985 during 1985

1. Engineers | Graduates 12.700 2,035

including
2. Doctors Post Graduates 7,536 720
3. Diploma 57,996 5,680
Holders
[ Translation | (c) the reasons for not making full pay-

Payment of Compensation Under
Crop Insurance Scheme

1195. SHRI CHHITUBHAI GAMIT: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) the crops covered under the Crop
Insurance Scheme and the districts in which
this scheme has been introduced in Gujarat;

(b) the amount of claim filed for the
damage to crops during 1985, 198€ and till
June 1987 and the amount of insurance
claims accepted indicating the amount of
compensation paid therefor; and

ment of compensation for the damage t>
crop and the time by which the remaining
amount is likely to be paid?

THE MINISTER OF AGRICULTURE
(DR. G.S. DHILLON): (a) In Gujarat, Paddy,
Wheat, Groundnut, Bajra, Rape, Mustered,
Gram, Tur and Maize crops are covered
under the Crop Insurance Scheme. The
scheme has been introduced in Ahme-
dabad, Amreli, Bharuch, Bhavnagar, Ba-
naskantha, Gandhinagar, Jamnagar, Ju-
nagadh, Kheda, Kutch, Mehsana, Panch-
mahal, Rajkot, Sabarkantha, Surendran-
agar Surat, Valsad and Vadodra districts in
the State.

(b) Details are given as under:-

(Rs. in lakhs)

Season Claims reported Claims accepted Claims paid
Kharif 1985 7355.27 5454.88 5454.88
Rabi 1985-86 26.49 25.57 25.57
Kharif 1986 5338.08 1148.00 -

Rabi 1986-87 Final average yieild date yst to be recaived.
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(c) ror nnarif 1985, claims mainly in
respect of Amreli and Bhavnagar Districts
have not been paid; because these per-
tained to crop loans disbursed either prior to
1st April 1985 when the scheme was not in
operation or after 30.9.1985 by which time
the crops had already been harvested or
were about to be harvested. Several socie-
ties have filed writ petitions in the Gujarat
High Court and the matter is sub-judice.

For Rabi 1985-1986 claims amounting to
Rs. 0.92 lakhs have been withheld as in
some talukas requisite number of crop cut-
ting experiments had not been conducted.
These claims will be paid when the revised
yield data from the State Governments are
received.

Kharif 1986 claims are being scrutinised
in consultation with the State Government
and the pending claims will be settied when
the scrutiny is completed.

Production of Chemical Fertilizer

1196. SHRI C.D. GAMIT: Will the Minis-
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ter ot AGRICULTURE be pleased to state:

(a) the targets fixed for production of
chemical fertilizers for each of the Five Year
Plans;

{b) the actual production against these
targets;

(c) the reasons for short fall, if any;

(d) the quantity of fertilizers which will be
required to meet the total demand in the
country during the Seventh Five Year Plan;
and

(e) the steps being taken to meet this
demand during the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): (a) to (c). A statement showing
target and actual production at the end of
each Five Year Plan is given below:-

(OO0 MT)
Plan Last year of the Plan Target Actual
P N P
1st Plan 1955-56 95 26 80 12
2nd Plan 1960-61 263 120 98 52
3rd Plan 1965-66 800 400 233 11
4th Plan 1973-74 2500 900 1060 326
5th Plan 1978-79 2900 770 2170 770
6th Plan 1984-85 4200 1400 3917 1264
7th Plan 1985-86 (Ist Yr) 4415 1319 4328 1428
1986-87 (2nd Y1} 5175 1775 5410 1660
1989-90
(Last Year) 6560 2190

The shortfall wasd due mainly to shortage of power and equipment breakdowns.
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(d) and (e). The demand projections for
the year 1989-90 (last year of the VIl Plan)
are placed at 91 lakh tonnes of Nitrogen and
31 lakh tonnes of Phosphate and production
is likely to be of the order of 63.69 lakh
tonnes of Nitrogen and 25 lakh tonnes of
Phosphate. Howe' ., keeping in view the
consumption trends during the last two
years, it is unlikely that the demand projec-
tions would materialise. But indigenous
production is not sufficientto take care of the
entire demand. Therefore, new production
capacity is being set up and, at the same
time, the demand-supply situation in the
country is being monitcred so that the gap in
the demand and availability is met through
imports.

[EnglisH)

Income/Expenditure of Cargo
Department of L.A.

1197. DR. PHULRENU GUHA: Will the
Minister of CIVIL AVIATION be pleased to
state the annual income and expenditure on
the Cargo Department of Indian Airlines?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): In-
dian Airlines is basically a passenger airline
and carriage of cargo is incidental. During
1985-86, Indian Airlines earned a revenue of
Rs. 64.91 crores fom carriage of cargo. As
regards expenditure, India Airlines does not
maintain a separate account in respect of
expenditure on cargo operations.

Fishing Facllitles For West Bengal
During Monsoon

1198. DR. PHULRENU GUHA: Will the
Minister of AGRICULTURE be pleased to
state:

{a) whether Union Government propose
to provide fishing facilities in the coastal
areas of West Bengal so as to enable the
fisherman to earn adequate livelihood dur-
ing the monsoon session; and
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(b} if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) and (b). Yes, Sir. Amajorfishing
harbour at Roychowk, a mimor fishing har-
bour at Digha and nine fish landing centres
at Namkhana, Jalda, New Jalda, Junput,
Kharpai, Kalinagar, Bamanagar, Ganesh-
pur and Akhoynagar have been provided.

Sub-Standard Material used by DDA

1199. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether Government are aware of
wide-spread complaints regarding the sub-
standard material used by the Delhi Devel-
opment Authotiry in the construction of flats
and other buildings; and

(b)if so, the number of cases in which the
enquiries have been made againt DDA offi-
cials responsible for the faulty and sub-
standard construction and the number of
officers against whom disciplinary action
has been initiated?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR!I DALBIR SINGH): (a) Some com-
plaints have come to the notice of the Govt.
in this regard.

(b) Departmental proceedings have
been initiated against 106 officers/officials
involved in 30 cases for sub-standard con-
structions.

Japansese Help for Haldla Fertll-
izer Plant

1200. SHRI BHATTAM SRIRAMA-
MURTY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whetherthere is any proposalto seek
Japanese helpforreactivisation and renova-
tion of the Haldia Fetrtilizer Plant; and
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(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI F.
PRABHU): (a) and (b). There is no proposal
at present to avail of Japanese credit for the
end-to-end survey of the Haldia Fertilizer
Project, for which Government has released
free foreign exchange equivalent of Rs. 3
crores.

Labour Conference For Increase in
Minimum Wages

SHRIMATI BASAVARAJES-
WARI:

SHRI G.S. BASAVARAJU:
SHRI S.M. GURADDI:

SHRI MULLAPPALLY RAMA-
CHANDRAN:

1201.

Will the Minister of LABOUR be pleased to
state:

(a) whether 36th Labour Conference was
held in Gujarat in May, 1987;

(b) it so, whether the State Governments
agreed to increase the minimum wages of
labour fixed under the Minimum Wages Act;

(c) other subjects discussed at the Con-
ference and the decisions arrived at; and

(d) how many States have agreed to
increase the minimum wages of the labour-
ers and the steps being taken to implement
decisions arrived at the Conference?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A.
SANGMA): (a) to (d). The 36th Session of
the Labour Ministers’ Conference was held
in New Delhi on the 20th May, 1987. The
subjects for discussion before the Confer-
ence included Minimum Wages, Bonded
Labour, Contract Labour (Regulation and
Abolition) Act, 1970, Inter-state Migrant
Workmen' (Regulation of employment and
Conditions of Service) Act, 1979, Beedi
workers, Agriculture Labour, Women and
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Child Labour and Computerisation of Em-
ployment Exchanges. The conclusions of
the Conference are given in the statement
given below. the subject of minimum wages
was discussed at the Conference. After dis-
cussion, it was generally felt that a level of
wages not lower than Rs. 11.00 per day
should be fixed. It was indicated by many
States that the minimum wages notified by
them were already at or above this level. the
conclusions of the Conference have been
brought to the notice of all State Govern-
ments/Union Territory Administrations for
necessary follow-up action.

STATEMENT

Conclusions of The 36th Session of The
Labour Ministers’ Conference Held on
20th May, 1987

1. The Labour Ministers endorsed the
call given by the Prime Minister Shri Raijiv
Gandhi that 90% of the country's labour
force that work in the unorganised sector
shoud be the first priority of both the Central
and State Governments. They also wel-
comed the announcement made by the
Prime Minister that a National Commission
on Rural Labour will be set up to go into the
problems faced by the un-organised labour.
The Conference urges that the formation of
the Commission be notified at an early date.

2. Inorder to raise the status of unorgani-
sed labour it is essential to implement the
labour laws which most closely concern
them. Amo jthese are the Minimum Wages
Act, 1946; Inter-State Migrant Workmen
(Regulation of Employment and Conditions
of Service) Act, 1979; The Contract Labour
(Regulation and Aboltion) Act, 1970; the
Bonded Labour System (Abolition) Act,
1976; the Equal Remuneration Act, 1976;
the Child Labour (Regulation and Abolition)
Act, 1986; the Beedi and Cigar Workers
(Conditions of Employment) Act, 1966; etc.
The problems of unorganised labour work-
ing in the plantation and in the construction
industry, as also of apprentices, need atten-
tion. Safety of workers should also receive
due attention.
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3. It was acknowledged that minimum
wages fixed under the Minimum Wages Act
should bear a relation to the concept of the
“Poverty Line™. After discussion, it was gen-
erally feltthat a level of wages not lower than
Rs. 11.00 per day should be fixed. It was
indicated by many States that the minimum
wages notified by them were already at or
1bove this level.

4. The need for addition of specific
employments in the schedule and periodical
revision of Minimum Wages once in at least
over 2 years or on a rise of 50 points of the
Consumer Price Index Number, first set out
by the 31st Session of the Labour Ministers
Conference in July, 1980, is reiterated. It is
agreed that minimum wages, particularly, in
respect of agricultural employment under
the Minimum Wages Act, willbe immediately
reviewed and new rates of minimum wages
notified withio six months, wherever re-
quired.

5. The guidelines for regional minimum
wages circulated to the states were gener-
ally acceptable. However, the Regional
Committees or forums should not be statu-
tory, but be advisory and consuitative in
nature. Further, they should go into only
specific employments, where minimum
wages for the same employment in one of a
set of contiguous States cause problems in
other neighbouring State or States.

6. The difficulties in implementaion of the
Minimum Wages Act need to be specifically
addressed, and ways found to remove these
difficulties. Particularly, action willhaveto be
directed towards the following:

(a) Removing the lack of awareness
among labour as well as employers of
the provisions of the Minimum Wages
Act, and other Acts, affecting unorgani-
sed labour, through a sustained public-
ity compaign both by the Centraland the
State Governments;

(b) Strengthening and upgrading the en-
forcement machinery of the State Gov-
ermments with assistance from the
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Central Government as may be re-
quired;

(c) Ensuring that inspection staff have the
necessary mobility by giving them
transport facility and extending to them
security in the course of their work in-
volving enforcement of the Minimum
Wages Act and other Legislation gov-
erning agricultural and other labour
especially in rural areas. Central Gov-
ernment may consider extending suit-
able assistance to State Governments
for this.

(d) The assistance of other Departments of
State Governments like the Revenue
Department, Rural Development De-
partment, Welfare and other Depart-
ments should also be taken, depending
upon the conditions obtaining in individ-
val States/Union Territories for the ef-
fective enforcement and implementa-
tion of the iaws above mentioned.

7. Claims authorities under the Minimum
Wages Act and other Acts would be ap-
pointed at the block levels to see that work-
ers get relief quickly; also prosecuting au-
thorities should exist, ideally, at block level.

8. State Level Advisory Boards and Tri-
partite Boards/Committees should meet
regularly to review monitoring and implem-
entation of the legislation governing unor-
ganised labour.

9. In order to raise income levels of
unorganised labour, States would also
adopt an integrated approach involving in-
crease in general awareness about the laws
governing unorganised labour, acceleration
of antipoverty programmes, accelerating
employment generation programms, and
the enforcement of minimum wages.

10. The identification and rehabilitation
of bonded labour should be accorded prior-
ity as apart ofthe 20-Point Programme. This
scheme should be integrated with the other
anti-poverty programmes, so as to ensure
that freed bonded labout do not slip back into
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bondage.

11. Inrespect of inter-state migrant work-
men, liasion offices should be set up in the
States where such workmen work. These
offices should be manned by officers drawn
from the State of origin of the migrant labour
to assist migrant labour to obtain their en-
titled benefits under the vanous Acts.

The Workmen's Compensation Act
needs to be amended so as to enable the
State Government to transfer cases with or
withoutthe consent of the concerned parties
to those States from where workers have
migrated. The joint study teams set up by
the Central Government should be reacti-
vated.

12. Inresepct of women labour, it was
agreed that the State Governments would
set up the enforcement of the Equal Remu-
nerations Act, as part of the work entrusted
to labourinspectors earmarked for enforc-
ing laws related to unorganised labour
Particularly, industries where women are
employed in large numbers, e.g., Beedi
making, may have arrangements for inspec-
tion and implementation of the connected
legislation like Beedi and Cigar Workers
(Conditions and Employment) Act, 1966.

13. The expansion of computerisation
to cover employment exchanges with live
registers of 50,000 and above would helpto
improve the employment market information
programme and also be of a great assis-
tance to job seekers. The necessary assis-
tance to the State Governments should be
made available by the Central Government
in this respect.

New Policy for Growth of Cities

1202. SHRIMATI BASAVARAJES-
WARI : Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether Government propose to
evolve a new policy with a view to moderat-
ing the growth of the cities in view of severe
physical limitations to urban expansion and
high cost of investment;
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(b) if so, the details thereof;

(c) whether the total population will
show an increase of 100 per cent taking
1981 as base;

(d) whether 1981 census had re-
veaied that 538 towns in India each with a
population of 5 lakhs and less have grown at
a rate higher than the national urban growth
rate; and

(e) if so, the main features of the pro-
posed steps being taken for planning future
cities?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) (b) & (e) During
the 7th Plan period the Government envis-
ages the planned and integrated develop-
ment of small and medium towns and cities
alongwith slowing down ofthe growth of big
metropolises to ensure balanced urban
growth of the country. This strategy envis-
ages inter-action between physical and in-
vestment plapning on the one hand and
perparation of regional and sub-regional
plans on the other. During the 7th Plan
period a converted effort will be made to
discourage growth of metropolises and to
channelise the private and public invest-
ments in the vicinity of small and medium
towns so that migration of population is di-
vertedto these towns instead of goingto the
metropoloses. For achieving this purpose a
Centrally sponsored scheme of Small &
Mecium Towns was infroduced in 1979. 235
towns were covered upto the end of the Sixth
Plan under this scheme and an amount of
Rs. 63.57 crores was released for their
development. It has been decided to con-
tinue this scheme in the 7th Plan period to
cover 102 additional towns. An amount of
Rs. 88 crores has been provided to coverthe
new and the ongoing towns during the 7th
Plan.

(¢) Theurban Population whichis 160
million as per 1981 Census is expected to
reach 315.4 miilion by the year 2000.

(d) The National Commission on Ur-
banisation in their interim report have made
an observation to this effect.
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A.P. Cess for Animal Breed Pro-
gramme

1203. SHRIMATI
WARI:
SHRI H.N. NANJE GOWDA:
SHRI S.M. GURADD!:

BASAVARAJES-

Will the Minister of AGRICULTURE be
pleased to state:

(@) whether Agricultural produce Cess
Fund is drying up, if s0, the reasons thersof;

(b) whetherthe Indian Council of Agri-
cultural Research has held back sanction to
twenty schemes reccmmended by the Ani-
mal Breeding Panel, if so, the reasons
thereof;

(¢) whether the paucity of funds has
also resulted in deferring schemes already
approved and sanctioned by it;

(d) if so, the corrective steps taken or
proposed to be taken; and

(e) the salient features of schemes

approved by the Indian Council of Agricul-.

tural Research in regard to the Animal
Breeding Panel?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURES AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! YOGENDRA MAK-
WANA): (a) No, Sir.

(b) and (c). Scientific Panels are recom-

mendatory bodies. Keeping in view the na-

tional priorities, the schemes recommended
by the panels are processed for sancfion and
subsequently ratified by the Governing
Body.

(d) Does notarise in view of (a) above.

() The major emphasis in Animal
Breeding research through ad-hoc schemes
financed out of A.P.Cess fund has been
given to improve productivity of indigenous
livestock including poultry and rabbits. In
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adaition, the basic aspects 1.e. bio-chemical
genetics and blood groups have also been
funded as ad-hoc schemes. This is over and
above the research work undertaken in All
India’ Coordinated Research Projects/Proj-
act Diractorates/ICAR Institutes and their
Regional Stations/National Research
Centres in Animal Sciences.

Committee on Dornler Alrcraft

1204. SHRIMATI BASAVARAHJES-
WARI: Willthe Minister of CIVIL AVIATION
be pleased to state:

(a) whether it is a fact that team of
experts that submitted its report to the Gov-
ermment in April have suggested that all the
10 Dornier Aircrafts of the Vayudoot fleet
must be grounded immediately;

(b) if so, what are the other sugges-
tions made by the expert committee in the
report; and

(c) whether Government have exam-
ined themand if so, the time they are likely to
be implemented?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM -(SHRI JAGDISH TYTLER): (a)
No, Sir.

(b) and (c). The Committee set up to
examine the causes of failure of Garrett
engines installed on Dornier-228 aircraft
made 13 recommedations on the mainte-
nance of Vaydoot planes. All the recommen-
dations have been accepted and 12 of them
implemented.

Statues of Indian Leaders

1205 . SHRI MOHD. MAHFOOZ ALl
KHAN: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

{a) whether a number of statues of
prominent Indian leaders collected by the
CPWD for competitive exhibition have been
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badly damaged and broken;

(b) i so, the details thereof;

(c) whether any inquiry has been
made in this regard; and

(d) if so, the outcome thereof and ac-
tion taken against the responsible persons?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH). (a) No, Sir. How-
ever, maquettes, models made of clay, wax
or plaster of paris, were invited from the
sculptors for awarding the work for prepara-
tion of the statues. During their transit to
Delhi, some of them were slightly damaged.
They were got repaired by experts in the
National Museum.

(b) to (d). The damaged maquettes were
photographed and the record is available.
No enquiry was considered necessary in
view of the facts mentioned above.

Lack of Civic Amenities in Chi-
tranjan Park

1206. SHRI MOHD. MAHFOOZ ALI
KHAN: Will the Minister of URBAN DEVEL-
OPMENT Be pleased to state:

(@) whether Government are aware
that despite a number of representations by
the residents of Chitranjan Park to the
authorities concerned little has been donsto
provide civic amentities to the colony; and

(b) if so, the steps taken by Union
Government to provide the necessary civic
amenities to the colony mentioned above
which has been neglected by the civic au-
thorities?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) and (b). Accord-
ing to the information furnished by the MCD,
the requirements of Chittaranjan Park col-
ony have been considered and improve-
ment works in phased manner have already
been taken in hand. Improvements have
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been carried out in 10 out of 11 blocks.
Proposals to improve the back lanes and
construction of walls and grills for park sites
have also been formulated. The work of
widening of 80 ft. road running between
Chittaranjan Park and Kalkaji has already
been taken in hand. A scheme for widening
of 60 ft. peripheral road of the colony is being
processed for execution.

Development of Bhubaneshwar
Airport

1208. SHRISOMNATH RATH: Willthe
Minister of CIVIL AVIATION be pleased to
state:

(a) whetherthe work relatingto expan-
sion/development of ‘Bhubaneshwar airport
has been started and completed;

(b) if not, the date by which the work
will be started and completed; and

(c) the numberof aeroplanes landing/
fiying from the airport after its development
and the names of places to which they fly?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER) : (a)
and (b). The work relating to expansion of
Bhubanesw ar airport is likely to be taken up
during the current financial year. The work s
expacted to be completed in 2 yearsfromthe
date of its commencement.

(c) While it may be difficult to indicate
the quantum of future traffic that will be
handled at the Bhubaneswar airport, at this
stage, the Indian Airlines has plans to intro-
duce a service on Delhi-Bhubaneswar-Port-
Blair route after induction of additional air-
craft capacity and subject to availability of
traffic potential.

Fish Catch Declared by Foreign
Trawlers

1209. SHRI D.P. JADEJA: Will the
Minister of AGRICULTURE be pleased to
state:
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(@) the catch declared by foreign
chartered fishing trawlers in 1987:

(b) the foreign exchange earned
therefrom;

(c) whether it is a fact that some
chartered boats have left recently without
declaring their catch; and

(d) the details of the Indian compa-
nies which have sponsored such chartered
trawlers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOP-ERATION IN THE MINISTRY OF
AGRICUL-TURE (SHRI YOGENDRA MAK-
WANA) : (a) A total of 41,32,032 Kgs. of fish
catch has been declared by the foreign
chartered fishing vessels so far during the
year 1987.

(b) A sum of US $ 6,53,879.38 has
been paid to the Indian chartering compa-
nies by their foreign collaborators at the rate
of 15% of the total catch value.

(¢) No, Sir.
(d) Question does not arise.
Vacanclies in Air Panaji

1210. SHRI SHANTARAM NAIK: will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(@) whether there are any vacanf
posts in the All India Radio station, Panaji

(Goa);

(b) if so, their number category-wise;
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(c) the time by which these posts will
be filled;

(d) whether his Ministry have laid
down any guidelines for filling up of posts
falling Vacant on account of retirement or
death;

(e) if so, what are these guidelines;
and

()  whether these guidelines stipulate
any time limit?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA) : (a)
to (c). Yes, Sir. The category-wise detalils of
vacant posts are given in the Statement
given below. Action to fill up vacant posts is
under process and these posts will be filled
up on the availability of suitable candidates
from the Union Public Service Commission,
Staff Selection Commission, Employment
Exchange and Departmental Promotion
Committee panels.

(d) to (f). Vacant posts on account of
death, retirement, promotions, etc. are filled
as per provisions of the Recruitment Rules.
For this purpose, general guidelines issued
by Department of Personnel for making
recruit-ment through Union Public Service
Commission/ Staff Selection Commission
and for ;holding Departmental Promotion
Committee meetings are followed. Nor-
mally, recruitm-ents/Departmental Promo-
tion Committee meetings are held annually
and the panels are drawn up on the basis of
axisting vacancies as well as vacancies
likely to arise during the year.

STATEMENT
S. No. Name of the Post No. of Vacant posts
1 2 3
1. Assistant Station Director 1
2

2. Programme Executive
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1 2 3
3. Extension Officer (F.W.) 1
4, Producer (Western Music) 1
5. Editor (Script) 1
6. Transmission Exceutive 12
7. Field Reporter 1
8. Junior Announcer 1
9. Instrumentalists 5
10. Engineering Assistants 2
il Hind Officer 1
12. Hindi Translator 1
13. lerk Grade-i 1
14. Clerk Grade-ll 2
15. Motro Driver 2
16. Security Guard 3
Total 37

Guidelines for Imeplementation of
Land Reforms

1211. SHRIT. BASHEER: Will the Min-
ister of AGRICULTURE be pleasedto state:

(a)  whether Union Government have
given any new guidelines or instruc )nsto
the States for effective and speedy implem-
entation of land reforms; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT 1N THE MINISTRY OF AGRICUL-
TURE (SHRIRAMANAND YADAV):{ayand
(b). Even though no new guidelines have
been issued, Prime Minister has recently

written to the Chief Ministers for taking ur-
gent action on certain important land reform
measures.

Loss of Paddy Crop due to Scarcity
of Rainfall in Orissa

1212. SHRI CHINTAMANI! JENA: Wil
the Minister of AGRICULTURE be pleased
to state:

(a) whether the kharif paddy crop of
the current year in the State of Orissa is
facing great setback due to unusual late
onset of monsoon; and

(b) theloss of kharif crops, particularly
the paddy, due to scarcity of water and less
rainfall and the measures taken to meet the
situation?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) Tha kharif paddy in Orissa was
affected due to late onset of monsoon and
drought spells in the beginning. However,
owing to subsequent rains the situation has
improved.

(b) [ltistoo early to guantify the loss of
kharif crops. To mitigate the effect of early
drought, contingent measures are being
taken and the cultivation of early duration

| crop varieties have been suggested

Norwegian Assistance for Develop-
ment of Fisheries

1213. SHRI CHINTAMANI JENA: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether the Norwegian Govern-
ment are assisting some fisheries develop-
ment projects in the country;

(b) if so, the details of such projects
including their estimated costs, etc.;

(c) whether one of such projects is
being executed at Kasafal of Balasore dis-
trict in Orissa, If so, the details thereof; and

(d) thetime by whichthe project will be
completed?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a)to (c). There is only one Norewe-
gian assisted project now under implemen-
tation. The project viz. Orissa Fisheries
District Development Programme, Kasafal
area, Orissa has the following major compo-
nents-

(i) Construction of approach roads.

(i)  Improvement of fishing craft and
gear.
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(i) Construction of ice plant and
cold storage; and

(iv)  Creation of landing facilities, etc.

The total cost of the projectis Rs.
225 lakhs.

(d) The project will be completed by
1990.

Air Service tc Darbhanga, Daitan-
gan|

1214. SHRI RAM BHAGAT PASWAN:
Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government propose to
extend service of Vayudoot and Indian Air-
lines to Darbhanga, Daitanganj and other
places of remote area of the country in the
near future; and

(b) if not, the reasons thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER) : (a)
and (b). Constraint of aircraft capacity and
paucity of resources do not permit inclusion
of these stations in the expansion pro-

gramme of Vayudoot and Indian Airlines.

Expansion of Strength and Quality
of Services of Vayudoot

1215. SHRI N. TOMBI SINGH: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) thetypes ofaircrafts being used by
the Vayudoot and their number;

(b) the plan for expansion of the
strength and quality of service in Vayudoot;

(c) whether the Government have
taken adequate measures to provide main-
tenance to the crafts; and
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(d) i so, details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRIi JAGDISH TYTLER) : (a)
Details of the aircraft in the fleet of Vayudoot
are as follows:

Type of aircraft Number
HS-748 (Avro) 4
F- 27 (Fokker) 3
Dornier -228& 10

(b} Vayudoot has the following plans
to augment its fleet of aircraft:

(i) Induction of Turbo-prop capacity by
transfer of some more Turbo-props
from Indian Aurlines.

(i) Acquisition of 40-50 seater aircraft to
take care of its project growth in traffic
and to replace the aging Turbo-prop
arrcraft.

It 1s expected that with the proposed aug-
mentation of fleet, Vayudoot service will also
improve qualitatively.

(c) and (d). Vayudoot have set up their
own engineering facility at Delhi Airport to
carry out maintenance of Dornier 228 air-
craft. Hot Section Inspection facility for Gar-
rett TPE 331-5 engine has also been re-
cently set up by Vayudoot at their Delhi
Base. Vayudoot are also in the process of
setting their own Electrical, Instrument and
Radio overhaul shops.

As regards F-27 and HS-748 aircraft, the
maintenance of these aircraft beyond Check
B is got done from the Indian Airlines

Comprehensive Survey of Orchids
1216. SHRI N. TOMBI SINGH: Will the

Minister of AGRICULTURE be pleased to
state:
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(a) whether Union Government pro-
pose to consider a comprehensive survey of
orchids available in the country, particularly
inthe North Eastern region including Sikkim,
to facilitate promotion and preservation
before the rare species are extinct following
massive deforestation in the State;

(b) whether Government have any
plan to streamline export of orchids which is
a good earner of foreign exchange; and

(¢} the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) FAO has been requested to
provide a consultant to conduct a survey on
the production of orchids in the country
including North Eastern region and Sikkim
for export.

(b) and (c). Government of India is pro-
viding cash compensatory support of 20 per
cent on the export value, besides, facilities
to import packaging materials and required
chemcials under Replenishment licences to
the extent of 10% of the value of export to
encourage export of orchids.

Assistance of CSIR for Drinking
Water

1217. SHRI PARASRAM BHARDWAJ:
SHRI H.B. PATIL:
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether there is any proposal to
consult Council of Scientific and Industrial
Research for assisting the technology Mis-
sion on Rural Drinking Water in its bid to
ensure adequate supply of safe drinking
water on a long term basis to problem 'vil-
lages; and

(b) if so, the details regarding the pro-
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gramme and scheme in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a)
Yes, Sir.

(b) The Technology Mission on Drink-
ing Water in Villages and Related Water
Management whicl? has been set up to
improve the performance and cost effective-
ness of on-going programmes in the fisld of
Rural Water Supply has associated various
national laboratories including those under
CSIR.

A memorandum of Understanding has
been signed onJune 4, 1987 between CSIR
and Department of rural Development
(DRD). CSIR shall provide necessay S& T
inputs in the activities under Mini Missions
and sub-Missiens. CSIR shall also assist
Technology Mission in identifying suitable
technology and its transfer, monitoring and
evaluation, training and improvement of
materials, design and traditional method for
water collection and storage/water quality,
analysis, etc. The following specific activi-
ties have been undertaken by CSIR:

(i) Demonstration of unit of Defluori-
dation Desalination, iron Removal
and Water purification.

(i) Research and Development in
Source finding, water quality test-
ing, water purification and water
conservation.

(ii) Research and Development in
Cost effectiveness.

(iv) Water quality - its evaluation.

Scheme by M.P. Poultry Develop-
ment Corporation

1218. SHRI PARASRAM BHARDWAJ:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Madhya Pradesh Poultry
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Development Corporation has tormulated a
project seeking the financial assistance from
World Bank;

(b) the salient feature of the project;

(c) whether any amount has been
sanctioned, if so, the details thereof?

(d) if not, the reasons thereof; and

(e) whether any scheme has also
been framed for the tribal areas of the State
and if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) Yes, Sir.

(b) The salient features of the project
proposal are to take up the following activi-
tias: '

i) Procurement, storage and supply
of fead-ingredients.

ii) Collection, storage and marketing
of eggs.

iii) Collaction, storage and marketing
of dressed poultry meat.

(¢) No, Sir.

(d) The additional information sought
form Madhya Pradesh Rajya Pashudhan
Avam Kukut Vikas Nigam and other State
level Poultry Corporations/Federations has
not been received. The project proposals
from the State Governments of Andhra
Pradesh, Punjab and Tamil Nadu and also
from NAFED have net been received sofat.
Therefore, the proposal could not be posed
to Wrold Bank for assistance.

(e) A Centfal Sector Scheme for es-
tablishemt of Backyard Poultry Production
units for the benefit of riral poor and provid-
ing employment oppértunities to women in
backward, tribal and other remote areas has
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been approved for implementation during
VIl Plan from the year 1987-88. Under this
scheme, 400 units during the year 1987-88
and 920 units during 1988-89 are proposed
to be established in the State of Madhya
Pradesh. The main intention behind the
scheme js to create a sense of confider.ce
among the women belonging to backward,
tribal and other remote areas, thereby mak-
ing an effortto improve their status in family
and social heirarchy. Under this programme,
it is proposed to supply each beneficiary with
small poultry unit comprising of 12 improved
layers of 8 weeks age, 25 Kgs. of feed and
one coupe (Night Shelter) during First Year.
Duiring the Second Year, the same benefi-
ciary will get 50% subsidy towards supply of
feed and chicks. The total cost of the benefit
will not exceed Rs. 500 per beneficiary.

Code of Practice for Use of Cheml-
cals

1219. SHRI C. MADHAV REDDI : WIll
the Minister of LABOUR be pleased to state:

(a) whether ILO has called for a
Code of Practice covering the use of chemi-
cal in the work place;

(o) i so, the details thereot and
Government's decision in the matter (Eco-
nomic 'ljmes, 12.6.1987); and

(c) whether Department of Science
and Technology have also taken upissue of
pesticides affecting human life and ecology
of consumers and if so, present position
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR ( SHRI P. A
SANGMA) : (a) and (b). The meeting of
Experts on Harmful substances in Work
Establishments was convened by ILO in
Geneva from May 5-13, 1987. The Mesting
recommended, inter-alia, that the Govern-
ing Body of the ILO should convene a Meet-
ing of Experts as soon as possible to pre-
pare a Code of Practice covering the use of
chemicals at workplace. As per available
information, the ILO Governing Body at its
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236the session held on may 28-30, 1987,
took note of the report and authorised its
distribution to the member States.

(c) The Council of Scientific and In-
dustrial Research in general and the Indian,
Toxicology Research Centre in particular
are engaged in R & D on pesticides and
aspects of safety evaluation.

Food Products from Mouid

1220. SHRI C. MADHAV REDDI : Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether a UK. company has
produced various food products from a
mould fusarium graminearum as an imita-
tion of fish. chicken and meat;

(b) if so0, the percentage of protein and
fat in these food products;

(¢) whether Government have under-
taken any similiar R & D work in the country
also; if 80, the details thereof; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) The Gowt. is not aware of any
research on the development of food prod-
ucts from a mould, fusarium graminearum
as an imitation of fish, chicken and meat.

(b) Does not arise.
(c) Doesnot arise.
(d) Does not arise.

National Commission on Landless
Labour

1221. SHRI C. MADHAV REDDI: Wil
the Minister of LABOUR be pleased to state:

(a) whetheraNational Commissionon
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Rural Labour or any other High Powered
Committee had submitted recommenda-
tions/ reports on the subject to the Govern-
ment; and

(b) i so, the details thereof and stage
of their implementation, State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P.A.
SANGMA): (a) and (b). the National
Commission on Rural Labour is yet to be
notified. Hance, the question of comments/
recommendations does not arise. Oneofthe
Sub-committees of the Central Standing
Committee on Rural Unorganised Labaur
had recommended enactment of a Central
Legislation for Agricultural Workers, which
was considered by Labour Ministers’
Conference in August, 1981, but due to lack
of unanimity, the State Governments were
advised in September, 1982 to enact suit-
able legisiation for welfare of agricultural
workers. As per information available, only
the Government of Tripura has enacted
Tripura Agricultural Workers Act and Rules,
1986, apart from Kerala which has Kerala
Agricultural Workers Act, 1974.

Requirement of Fertilizers in the
Country

1222. SHRI BHADRESWAR TANTI:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the requirement of fertilisers in the
country at present;

(b) how much is to be met from indige-
nous production;

(c) the steps Government have taken
to meet the remaining demand; and

(d) the total amount of foreign ex-
change involved in the import of fertilizers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) The consumption of fertiliser
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during the year 1987-88. is targetted at 103
lakh tonnes of fertiliser nutrients. However,
the requirement of fertilisers separately for
Kharif and Rabi seasons for each State/ UT
is assessed in consultation with the Planning
Commission, Ministry of Railways, State
Department of Agriculture and the Fertiliser
Industry before the beginning of each crop
season. The assessment is based on the
likely coverage under high yielding varieties
programme, irrigation facilities, existing
level of fertiliser consumption, special pro-
grammes, if any, and other factors like
availability of credit and infrastructural facili-
ties. The requirement of fertiliser for Kharif
1987 has been assessed at 46.46 lakh ton-
nes of nutribnts and for Rabi 1987-88 the
requirement would be assessed in the
months of August-September, 1987.

(o) While there is no indigenous pro-
duction of potassic fertilisers in the country,
the production of nitroganeous and phos-
phatic fertilisers during the year 1987-88 is
targetted at 77 lakh tonnes of nutrients.

.(¢) The gap between the demand and
indigenous availability, if any, will be met
through imports.

(d) It is not possible to indicate a firm
figure at this stage.

Disposal of Wheat Seeds by NSC

1223. SHRI Y. S. MAHAJAN: Will the
Minister of AGRICULTURE be pleased to
state:

(@)  whether the National Seeds Cor-
poration disposed of wheat ‘seeds as non-
seed grain.during the year 1985-86 and
thereby incurred a heavy loss;

(b) if so, the quantity involved and
losses suffered by the corporation;

(c) the circumstances under which
the corporation disposed of such-seeds; and

(d) the preventive arrangements
made to distribute the wheat seeds to the
State agencies so that the corporation is not
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put to loss in future?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) Yes, Sir.

(b)  National Seeds Corpdration dis-
posed of 1.34 lakh quintals of wheat seeds
as grain during the year 1985-86 and in-
curred a loss of Rs. 217.00 lakhs in the
process.

(c) Considerable shortage of wheat
seed was felt during the years prior to 1985-
86 throughout the country. The Govern-
ment, therefore, asked the National Seeds
Corporation and same of the other State
Seeds Comporations to increase their pro-
duction of wheat seed during Rabi 1984-85.
As a consequence of higher production
programme by these agencies, the availa-
bility of wheat seed during 1985-86 was
higher. The offtake, however, during Rabi
1985-86 was lower than the overall availabil-
ity inthe country. This resulted inlarge carry-
over of wheat seeds, not only by National
Seeds Corporation but by some of the State
Seeds Corporations as well. National Seeds
Corporation disposed of some of the sur-
plus seeds as grain for the following rea-
sons:

() to avoid possible losses on ac-
count of revalidation of seeds dur-
ing the next season;

(i) to reduce the inventory carrying
cost; and

(iii) to improve the liquidity position.

(d) A more realistic assessment of
seed requirement is now being made to
avoid similar situations in future.

Procurement of Aircrafts for
Vayudoot

1224. SHRI Y.S. MAHAJAN: Will the
Minister of CIVIL AVIATION be pleased to
state:
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(a) whether the Government is consi-
dering proposals for acquiring new aircrafts
for the feeder airline Vayudoot to meet the
needs of airlines network, which already
covers 86 stations;

(b) whether Government have nego-
tia-ted for purchase of new aircrafts and if so,
the countries that they have approached;

(c) the likely cost of the new aircrafts
and whether these are proposed to be pro-
cured on rupee payment basis; and

(d) the terms and conditions of the
deal?.

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER) : (a)
With a view to meet the projected growth in
traffic and to cater to the proposed expan-
sion plans as well as to replace some of the
aging aircraft, Vayudoot purposes to acquire
some new.aircraft.

(b)  No, Sir.

(c) and (d). The evaluation of the offers
of sale of aircraft as also the techno-eco-
nomic evaluations has not been completed
by the Committee setupby Vayudootférthe
purpose.

Replacement of Air Craft Equipment
at Major Airports

1225. SHRI Y.S. MAHAJAN: Will the
Minister of CIVIL AVIATION be pleased to
state:

(@) whetheritis afactthatthe air traffic
control equipment at most the airports is old
and outdated;

(b) “what steps have been taken to
provide latest air traffic control equipments
at least at the big airports like Delhi, Bom-
bay, Calcutta, Madras anmd Trivandrum
which cater for international flights;and

(c) thesatety measuresobserved and
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proposed to ensure avoidance of air acci-
dents?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER,) : (a)
No, Sir.

(b)  Modernisation of equipment and
upgradation of facilities is a continuing proc-
ess and is taken up depending upon the
availability of resources. A proposal for
modermisation of air traffic control system at
Bombay and Delhi airports has been pre-
pared. The upgradiation of facilities at other
international airports will be taken up in a
phased manner.

During the tirst 2 years of Seventh Five
Year Plan new equipments have bsen
added and old Air Traffic Control equip-
ments have been replaced at major airports
including Delhi, Bombay, Madras and Tri-
vandrum.

(c) Air Traffic Control Systems pres-
ently available are considered sufficient for
the safe handling of air traffic.

Aid for Development of Reservoir
and Brackish Water Culture in
Kerala

1226. SHR! VAKKOM PURUSHOTHA-
MAN: Will the Minister of AGRICULTURE
be pleased to state:

(@) whether Kerala Government has
submitted a project report to Union Govern-
ment seeking financial assistance for devel-
oping reservoir and brackish water culture
for large scale development of inland fisher-
ies; and

(b) if so, the reaction of Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) and (b). Kerala Government
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had submitted a proposal for development of
brackishwater fish farming about two years
ago. This proposal was posed to Kuwati
fund for seeking external assistance. No
response has yet been received from the
Kuwati Fund. A project for cage culture res-
ervoir has also been received from the Ker-
ala Government. The Kerala Government
has been requested to revise this project as
per the advice of the Planning Commission.

Motorisation of Fishing Crafts in
Kerala

1227. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of AGRICULTURE
be pleased to state:

(a) the target fixed for motorisation of
fishing crafts in the country in the Seventh
Five Year Plan period; and

(b)Y the number of fishermen benefited
underthe scheme in Keralain different major
and minor fishing harbours, harbour-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) During Seventh Five Year plan
Government of India have approved motori-
sation of 5000 traditional fishing craft in the
country.

(b) Out of 5000 traditional craft ap-
proved for motorisation, Government of
India have approved motorisation of 1000
existing traditional craftin Kerala. Majority of
motcrised traditional craft are operated from
the beaches along Kerala coast. The
scheme civisages employment opportuni-
ties for about 2500 additional fisherfolk in
Kerala.

Financial Assistance to Kerala for
Improvement in Production of
Pepper

1228. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of AGRICULTURE
be pleased to state:
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(a) whether Union Government have
given any financial assistance to the State
Govemment of Kerala for improving the
production plant protection, etc. of pepper;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) and (b). Yes, Sir. A Centrally
Sponsored scheme with an outlay of Rs.
348.85 lakhs for 3 years from 1987-88 has
been sanctioned for implementation in Ker-
ala for peper development. Distribution of
1201akh rooted cuttings, 1,50,000 input kits,
500 plant protection sprayers and rehabilita-
tion of 2,500 hectares of pepper garden and
establishing 14 hectares of model peper
gardens in Kerala are envisaged under this
Scheme.

Provislon of Drinking water to
villages

1229. PROF. NARAIN CHAND PAR-
ASHAR: Willthe Minister of AGRICULTURE
be pleased to State:-

(a) whether it is proposed to provide
potable drinking water to all the problem
villages ot the country by the end of the
Seventh Five Year Plan;

(b) if so, the exact number of problem
villave which have been covered as on 31st
March, 1987 for this purpose, State-wise
and their percentage to the total number of
problem villages covered in those States;
and

(c) the steps initiated by the Govern-
mentto cover allthe problem villages in sach
State by the end of the Seventh Plan and the
amount alocated for this purpose to each
State?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE -MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV) : (a)
Yes, Sir.

(b) The State/UT-wise number of
problem villages atthe beginning of Seventh
Plan, number of villages covered during the
years 1985-86 and 1986-87 (ending March,
1987) and percentage of number of problem
villages covered as shown in the statement-
| given below.

(c) Drinking water supply is one of the
items of th States Sector Minimum Needs
Programme. It is aiso included in the new 20
Point Programme 1986. Under the Centrally
Sponsored Accelerated Rural Water Supply
Programme (ARWSP), the Central Govern-
ment is giving both technical and finacidl
assistance to the States/UTs to supplement
their efforts. The Technology Mission on
drinking water in villages and Related Water
Management launched by the water in vil-
lages and Related Water Management
launched by the Central Government. Last
year is helping the States in finding cost
effective solutions with the help of science
and technology for Problems associated
with supply of safe drinking water in rural
areas. The residual problem villages are
likely to be covered with safe drinking water
facilities by the end of the Seventh Plan.

Statement Il showing State/UT-wise
outlay for the Seventh Plan under the State
Sector MNP is given below. The outlay for
the Seventh Plan under ARWSP is Rs.
1201.22 crores. The allocation under
ARWSP is decided on year to year basis in
accordance with the formula for allocation of
central-assistance to States/UTs. The allo-
cation for 1985-86 and 1986-87 is shownrin
the statement Il given below. The final allo-
cation for 1987-88 has not been decided as
the revised formula is still udner considera-
tion.
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State/UT-wise number of problem villages as on 1.4.1985, number of problem viliages
covered (including partiel coverage) under R.W.S.P. during 1985-86 and 1986-87 and per-

antage of villages covered in the first two years of the 7th Plan to the total number of problem
villages atthe commencement of the seventh Plan.

State/UT Ason 1.4.85 No. of Problem Villages Covered % coverags of prob.

Total No.of  During During Total villages

prob. Villages 1985-86  1986-87 (Col.5/Col.2) x 100

(1) (2) (3) (4) (5) (6)

1. Andhra Pradesh 10703 3045 2644 5689 53.2
2. Assam 7089 1718 1608 3326 48.9
3. Bihar 9199 839 3239 4078 443
4. Qujarat 6076 1012 1002 2014 33.2
5. Haryana 2314 590 480 1070 48.2
6. Himachal Pradesh 3568 502 500 1002 28.1
7. Jammu & Kashmir 2904 401 445 848 20.1 |
8. Karnataka 17294 9621 4244 13865 80.1
9. Kerala 88 114 100 214 243.2
10. Madhya Pradesh 20872 4724 3730 8454 40.5
11. Maharashtra 49194 4099 6483 10582 215
12. Manipur 862 170 340 340 304
13. Meghalaya 3658 360 450 810 2.1
14. Nagaland 623 79 38 117 18.8
15. Orissa 16403 3792 2936 6728 41.0
16. Punjab 8830 170 180 350 4.0
17. Rajasthan 7158 1683 1871 3534 4.4
18. Sikkim 119 43 38 81 68.1

19. Tamil Nadu 4085 2009 3837 5846 143.1
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) @ 3 (4) (5) (6)
20. Tripura 2893 570 690 1260 43.6
21. Uttar Pradesh 43940 8827 11997 20824 47.4
22. West Bengal 9615 496 1375 1871 19.5
23. A &N Islands 40 39
24. Arunachal Pradesh 391 165
25. Goa, Damanand Diu 38
.293

26. Lakshadweep 11 404 697 62.2
27. Mizoram 595 70
28. Pondicherry 46 19

Total 2,28,608 45,248 48,350 93,598 409

N.B. ForKerala, Tamil Nadu, A&N Islands & Arunachal Pradesh, the figures of PVs covered
(Col. 5) are more than their corresponding figures of PVs. as on 1.4.85 (Col. 2). In
these cases, coverage of PVs. include full or parhal coverage of partially covered
villages during Sixth Plan.

STATEMENT-II

MNP Provision in the State Plans
(Rs. In crores)

Si. No. State/UTs. Seventh Plan  Amount d.verted by
1985-90 State-Governments
MNP Provision  to other sectors
1 2 3
1. Andhra Pradesh 140.00
2. Assam 90.00
3. Bihar 95.00
4. Gujarat 80.00 17.63
5. Haryana 105.00
8.  Himachal Pradesh 68.00

Jammu & Kashmir 120.00
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8.  Karnataka 75.00
9. Korala 81.00
10. Madhya Pradesh 143.00 46.00
11.  Maharashtra 460.00
12.  Manipur 22.00
13. Meghalaya 30.00
14. Nagaland 15.00
15. Orissa 40.00 12.75
16. Punjab 65.00
17. Rajasthan 150.00 40.00
18.  Sikkim 10.00
19. Tamil Nadu 175.00
20. Tripura 20.00
21.  Uttar Pradesh 175.00
22. Waest Bengal 35.00
23.  Andaman and Nicobar 8.00
24.  Arunachal Pradesh 18.00
25. Chandigarh -
26. Dadra and Nagar Haveli 0.75
27. Delhi. 6.00
28. Goa, Damanand Diu 5.00
29. Lakshadweep 1.50
30. Mizoram 18.00
31. Pondicherry 2.00
TJotal:- 2253.25
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STATEMENTHII
Allocation of funds under the Accelerated Rural Water Supply Programme during
1985-86 and 1986-87
(Rs. in lakhs)

Sl. No. State/UTs. Allocation for Allocation for

1985-86 1986-87

1 2 3

1. Andhra Pradesh 1581.44 1760.00
2. Assam 1563.82 1370.00
3. Bihar 1621.52 2930.00
4. Gujarat 846.00 1016.00
5. Haryana 940.00 520.00
6.  Himachal Pradesh 909.84 630.00
7. Jammu & Kashmir 1481.60 1900.00
8. Karnataka 1561.29 1254.00
9. Kerala 1085.00 996.00
10.  Madhya Pradesh 2615.00 2266.00
11.  Maharashtra 1844.88 1934.00
12.  Manipur 445,98 308.00
13. Meghalaya 400.00 420.00
14. Nagaland 422.18 422.00
15.  Orissa 945.00 1278.00
16. Punjab 688.55 514.00
17. Rajasthan 2732.00 2122.00
18.  Sikkim 210.00 372.00
19.  Tamil Nadu 2007.15 1544.00
20. Tripura 355.00 350.00

21. Uttar Pradesh 4600.00 4615.00



277  Written Answers

SRAVANA 12, 1909 (SAKA )

Written Answers 278

1 2 3

22.  West Bengal 661.00 2480.00
23. Andaman and Nicobar 54.94 40.00
24.  Arunachal Pradesh 67.00 64.00
25. Chandigarh
26. Dadra and Nagar Haveli - 12.00
27. Delhi. - -
28. Gog, Damanand Diu 18.00 48.00
29. Lakshadweep - 10.00
30. Mizoram 68.00 68.00
31.  Pondicherry 9.00 26.00

Total.- 29633.59 30475.00

P. F. Arrears against Beedl Manu-
facturers

1230. SHRI V. S. KRISHAN IYER: Wil
the Minister of LABOURbe pleased to state:

(a) whether the Beedi manufacturers
have to deposit R. 80 crores of Provident
Fund arrears due tc 30 lakh beedi workers in
the country since 1977,

(b) if so, whether they have deposited
the arrears of PF due to beedi workers;

(c) whethrthe Supreme Court gave its
verdict in facour of beedi workers; and

(d) the action being taken to get the
arrears of Provident Fund dues deposited by
the beedi manufacturers?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A
SANGMA): (a) The provident fund dues in
respect of the beedi workers, for the past
period i. e. from June, 1977 onwards, have
yet to be determined. However, on a rough

estimate, the arrears for the period from 1-6-
1977 to 30-4-1985 works out to more than 80
crores;

(b) The gestion of depositing the ar-
rears will arise. after the dues have been
formally determined by the provident fund
authorities;

(¢) Yes, Sir. The Supreme Court has
uphald the extension of the EPF Actto beedi
industry; and,

(d) The beedi manufacturers had
pointed out certain difficulties in the implem-
entation of the EPF Act in the beedi industry.
Their difficulties were discussed at a tripar-
tite meeting heldinJune, 1986, and in pursu-
ance of the recommendation of this meeting
a Working Group was set up to go into the
question of determination of the arrears for
the past period and teh mode of its recovery.
The Working Group has since submitted its
report, wheh will be placed before the tripar-
tite meeting shortly, for consideration. Fur-
ther action for recovery of PF arrears will be
taken inthe light ofthe decisions taken by the
meeting.
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Doordarshan Kendras Relaying
Late-Night Fiims of Delhi Doord-
arshan

1231. SHRI V. S. KRISHNA IYER:
DR.-CHANDRA SHEKHAR
TRIPATHI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names of the Kendras which
are relaying the late night films of Delhi
Doordarshan:

(b) whether any Kendras in Gujarat,
Tamil Nadu, Madhya Pradesh States are
relaying these late night films; and

(c) the time by which all the remaining
Kendras will relay late night films?

THE MINISTRY OF STATE OF THE
MINISTRY OF BROADCASTING (SHIR A.
K. PANJA): (a) and (b). All Doordarshan
Kendras except the following hae started
telecast of late night films with effect from
26.6.87:-

1. Nazira (Assam)
2. Diphu (Assam)
3.  Bettiah (Bihar)

4. Korba (M. P.)

5. Ukhrul (Manipur)

6. Bhavanipatna (Orissa)
7.  Pithorgarh (U. P.)

8.  Car Nicobar (Andaman & Nicobar
Islands.

(c) Itisenvisaged to telecast late night
fiims from the remaining Kendras also.
However, no efinite date has been fixed to
begin the telecast.
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Temperature Records Telecast In
News Bulletins

1232. SHRI V. S. KRISHAN IYER: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

() the names of cities whose tem-
perature record is telecast in the News Bul-
letins from Delhi Doordarshan;

(b) the reasons for not telecasting the
daily temperature of Bangalore City in the
News bulletins by the Delhi Doordarshan;
and

(c) whether Government will direct the
Delhi Doordarshan authorities to include the
temperature records of Bangalore also in its
+1ews bulletins?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A. K. PANJA): (a)
to (c). At present, temperature recorded in
four metropolitan cities viz. Delhi, Calcutta,
Bombay and Madras is included in the Na-
tional News Bulletins in Hindi and English
telecast from Doordarshan Kendra, Delhi.

Itis not possible to include daily tempera-
ture recorded in all the big citiestowns of the
country, including Bangalore, in these bulle-
tins due to constraint of telecast time.

Direct Flight to Kathmandu from
Bombay, Madras

1233. SHRI V. S. KRISHNA IYER: Will
the Minister of CIVIL AVIATION be pleased
to state:

(@) whether there is any direct flight
between Bombay-Kathmandu and Madras-
Kathmandu; and

(b) if not, whether Government pro-
poses to introduce direct Indian Airlines
flights between Bombay-Kathmandu and
Madras-Kathmandu?
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THE MINITER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND THE
MINISTRY OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER)
(a) and (b) No, Sir.

[ Translation)

Allotment of Flats to Jhuggl
Dwellers

1234. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether construction of Juggi
Jhonpari in Dalhi is on the increase;

(b) whether the persons having their
own rsidential accommodation in Delhi are
also engaged in putting up jhuggi jhonpari;

(c) if so, whether Government are
conducting any enquiry into this fact before
allotment of a plat to a jhuggi jhonpari own-
ers; and

(d) if so, the number of such cases
detected so far where allottees of plot al-
ready owned accommodation and fi not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Spradic cases
of squatting have been reported.

(b) and (d). Nosuch cases havecome to
our notice.

(c) Alternative sites are offered to
squatters on furnishing an undertaking t‘hat
he does not own any plot or accommodation.

[English]

Programme for the Cultivation of
Cashewnuts

1235. SHRIN. DENNIS: Wil the Minister
of AGRICULTURE be pleased to state:

(a) whether Government have intro-

SRAVANA 12 1909 (SAKA )

Written Answers 282

duced any programme for the cultivation of
cashewnuts in the country;

(b) the places where such programme
is implemented; and

(¢) whnether this programme would be
implemante in all the States where cash-
ewnuts cultivation could ha carried out suc-
cessfully?

THE MINISTER OF STATE IN. THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) States, namely Kerala, Karnataka,
Andhra Pradesh, Tamil Nadu, Maharashtra,
Madhya Pradesh, West Bengal, Tripura,
Goa and Union Territory of Pondecherry are
implementing the programme.

(c) All the potential States and Union
Territory for cashew cultivation are imple-
menting the programme.

Closure of NSC Farm

1236. SHRI MULLAPPALLY RAMA-
CHANDRAN: Willthe Minister of AGRICUL-
TURE be pleased to state:

(a) whether Union Government have
decided to close down the public sector
National Seeds Corporation wheat founda-
tion seed farm at Hempur, adjoining the
Corbett National Park;

(b) if so,itslikelyimpact onthe produc-
tion of breeder and foundation seeds of
wheat in the country;

() whether any alternate arrange-
ments are being amde for supplying
adequate quantity fo wheat seeds to the
farmers, if so, the details thereof: and

(d) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
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AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) to (d). Major partions of the breeder
and foundatin seeds of wheat are being
produced by the Agricultural Universities,
Rasearch Institutes and Govememnt Seed
Multipiication farms including State Farms
Corporation of India. The hempur Farm was
producing a negligible per-centage of the
total production of breeder and foundation
seeds of wheat in the Country. The closure
of this farm will have no impact on the pro-
duction of these seeds and availability of
certified seeds of whaat to farmers in the
country, as the small quantities of breeder
and foundation seeds of wheat which were
being produced by Hempur farm would be
available from other above-mentioned
agencies.

Allocation of Kerosene to Kerala
Fishermen

1237. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of AGRICUL.-
TURE be pleased to state:

(a) the average monthly allocation of
kerosene made by Union Governmentto the
traditional fishermen of Kerala for use in
outboard motor fishing crafts;

(b) whether Kerala Governemnt had
requested for increasing the allocation of
Kerosene; and

(c) i so, the decision taken thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! YOGENDRA MAK-
WANA): (a) An allocation of 1000KL per
month of Kerosine is being amde to Kerala
for use by the State’s fisheries sector.

(b) Yes, Sir.

(c) State Government have been ad-
vised to meet additional requirement of
Kerpsene for its fisheries sector from out of
overall allocation of Kerosene to the State
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which is periodically enhanced under the
existing policy.
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Housing Pre gramme for Central
Government Employees

1238. SHIR BALASAHEB VIKHE PATIL:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(@) whether delay have led to an esca-
lation in the cost of the housing programmes
for Central Government employees;

(b) if so, whether these delays have
resulted in infructuous expenditure and loss
of ohuge revenue; and

(c) if so, the details and facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI. DALBIR SINGH): (a) No.

(b) and (c). Do not arise.
Indian Broadcasting Service

1239. SHRI VIRDHI CHANDER JAIN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) when the announcement regardi
ing the constitution of Indian Broadcasting
(Programme) Service was made;-

(b) the progress made in this respect;

(¢) the reason for the delay in the im-
plementation of IB (P) S;

(d) the number of Programme Officers
who have retired since the announcement of
the canstitution ot the service; and

() the date by when Indian Broad-
casting (Programme) Services will come
into force?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND BROA-
CASTING (SHRL. A.K. PANJA ): (a) The
Government announcsd its decision to con-
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(Programme) Service on 29.1.1985,

(b) and (c).” The constitution of a new
organised service of this nature involves
sorting out complex issues of procedures
and also requires consultation with other
concerned Government Department. The
Rules for the proposed IB (P)S have been
undef consideration in consultation wih
Department of Personnel and Union Public
Service Commission.

{d) The retirements under Govern-
ment are a normal feature and approxi-
mately 26 Group ‘A’ Programme Officers
have retired during the period. However,
promotions have taken place during this
period in the normal course on the basis of
existing Recuritment Rules.

(e) Government are making all efforts
to expedite the constitution of the Service. It
is, however, not possible to indicate the
exact date by when the Service is likely to be
constituted.

Seed Farms in Rajasthan and
Gujarat

1240 SHRI. VIRDHI CHANDER JAIN :
Will the Minister of AGRICULTURE be
pleased to state:

(a) the number and location of seed
farms established or proposed to be estab-
lished in Rajasthan and Guijarat to meet the
requirement of seeds of vaious food crops
like wheat, bajra, oilseeds,maize, barely,

paddy etc.,

(b) the estimated production of foun-
dation seeds and certified seeds in these
farms;

(c) whether the production from thgse
farms is/will be sufficientto meet the require-
ment of Rajasthan and Gujarat; and

(d) i not, whether Union Government
propose to assist Rajasthan and Gujarat
Govemnments in this regard, if 8o, the details
thereof?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF -AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRL. YOGENDRA
MAKWANA ) : (a)to (d). The information is
being collected and will be laid on the Table
of the Sabha.

Fishing Harbour at Astarang

1241. SHRIMATI JAYANTI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state:

(a) the estimated cost of the fishing
harbour proposed to be constructed at As-
tarang (Nuagarh) in Orissa;

(o) whether United Kingdom has pro-
vided assistance for the purpose; and

(c) It so, the quantum of assistance
provided by U.K. Government and also the
Central assistance given for the project?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA ): (a) The estimated cost of the
proposed fishing harbour project at As-
tarang (Nuagarh) in Orissa is Rs. 642.20
lakhs.

(b) Yes, Sir.

(¢) The U.K. Government have reim-
bursed Rs. 22.21 lakhs for the project.

Meet on Brackish Water Fish
Farming

1242. SHRIMATI JAYANTI PATNAIK :
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether a meseting of maritime
States was convened in New Delhi to dis-
cuss about brackish water fish farming; and

(b) it so, the decision arrived at and
follow up action taken thereon?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI. YOGENDRA
MAKWANA ):(a) Yes, Sir. The meetingwas
held on 15.5.1987.

(b) The meeting recommended to set
apart 50% of the available brackish water
area to be brought under brackish water
aquacufture by ndividuals or groups of fish-
ermen or fishermen’s cooperative societies.
The restofthe area was recommended to be
alloted to the Public Sector and private en-
trepreneurs with emphasis on improving the
technologyinthefields of semi-intensive and
intensive shrimp farming, shrimp hatchery
and feed manufacturing. Minutes of the
meeting have been circulatedto all the Mari-
time States/Union Territories as a follow-up
action in June, 1987.

Removal of Fishing Boats From
Andhra Coast

1243. DR. T. KALPANA DEVI : Will the
Minister of AGRICULTURE be pleased to
state:

(a) the steps taken to remove the fish-
ing boats of different state fishery corpora-
tions from the Andhra Pradesh coast;

(b) whether Governemnt are aware
that such boats are permitted to fish in their
own water only;

(c) whether Union Government have
taken upthe issue with the concerned State
Governments; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) The operation of the fishing
boats of different State Fishery Corporations
off Andhra Pradesh coast is regulated bythe
executive orders issued bythe State Gov-
ernment, pending finalisation of Marine
Fishing Regulation Act.
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(b) to (d). Do not arise.

Poaching by Foreign Fishing Trawl-
ers off A.P. Coast.

1244. DR. T. KALPANA DEVI: Will the
Minister of AGRICULTURE be pleased to
state;

(a) whether it is a fact that marine
resources of Andhra Pradesh are being
over-exploited due to concentration of deep-
sea trawlers; and

(b) if so, the steps taker: to ban ali
foreign joint-venture and chartered fishing
boats in and around Andhra coast?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA ): (a) No, Sir.

(b) Question does not arise.

Shrimping iy Foreign Trawlers
off A.P. Coast

1245. DR. T. KALPANA DEVI: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the number of imported multipur-
pose fishing trawlers presentlyexploiting the
Andhra Pradesh coast and other fishing
harbours;

(b) whether these trawlers are not
permitted to undertake shrimping off the
coast of Andhra Pradesh

(c) the steps taken to protect the
shrimp resources off Andhra Pradesh from
such illegal shrimping; and

(d) the reasons for allowing these
imported trawlers?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI. YOGENDRA
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MAKWANA): (a) The number of imported
multipurpose vessels presentlyunder
operation in our Exclusive Economic Zone is
23.

(b) to (d). Deep sea trawlers are
operated beyond the territorial waters off
each State. Government of Andhra Pradesh
issued an Executive Order demarcating the
area of operation for operation of non
mechanised, and deep ea fishing vessels.
The trawlers off Andhra Pradesh coast are
operated as per the provisions of this Order.
These trawlers, although, are not encour-
aged to carry out shrimping, are not prohib-
ited fro catching shrimp.

Cargi Handling Facilities at Four
Major International Airports

1246. SHRI S.M.GURADDI:
SHRI. G.S.BASVARAJU:

Will the Minister of CIVIL AVIATION be
pleased to state:

(@) whether Government has consid-
ered a programme for providing better cargo
handling facilities at the four major interna-
tional airports in the country;

(b) if so, the details of the same;

(c) what is the total amount Interna-
tional Airports Authority of India propose to
spend on the cargo facilities;

(d) whetheranovelschemeto provide
pbetter facilities at the airpoits in about two
months has also been considered; and

(e) if so, the details thereof and when
the same is likely to be introduced?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI.JAGDISHTYTLER): (a)

Yes, Sir.

(b) The programmes as worked out by
the International Airports Authority of India,
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include augmentation of covered space to
meet the future requirements of imports and
exports at Delhi and Bombay Airport, provi-
sion of additional handling equipment at
Bombay Airport, marginal expasion of
mechanised handling system at Delhi Air-
port and splitting of import and export Cargo
operations at Bombay Airport. According to
preliminarystudies made by L.A.A.l, the
additional requirement of covered space for
the period upto 1990 is estimated to be
19,250 square metres for export and 21,750
square metres for import at Bombay Airport
and 7,970 square metres for export and
14,740 square metres for iport at Delhi Air-

port.

(c) According to preliminary studies,
the additional facilities are estimated to cost
Rs. 25.78 crores.

(d,; No, Sir.
(e) Does not arise in view of (d) above.

Clearing of Export Cargo at Delhi
Airport

1247. SHRI. AMARSINH RATHAWA :
Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that a large
quantity of export cargoes has pled up at
Delhi airport, which is causing worry to ex-
porters;

(b) whether it is a fact that a large
quantity of export cargoes has piled up at
other airports also;

(c) if so, what steps are being taken to
clear them;

(d) since how long the goods are lying;

(e) whether it is a fact that many par-
cels are being damaged, stolen or mis-
placed resultinginthe cancellationof orders;
and

(f)y ifso,theactiontakeninthe matter?
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THE MINISTER OF STATE OF THE
PMINISTRY OF CIVIL AVIATION AND
MINISTER OF STATE OF THE MINISTRY
OF TOURISM (SHRI JAGDISH TYTLER )
(a) and (b). No, Sir.

(c) and (d). Does not arise.

(e) and (f). There had been some in-
stances of export cargo getting damaged, on
account of poor packing. Some cases of
thefts/ pilferages and misplacement of
cargo, were also reported. Whereas the
question of packing has been taken up with
the shippers, cases relating to theft/pilfer-
ages have been/are reported to the police.
Efforts are made to locate misplaced cargo.

However, Government is not aware of
any cancellation of orders on account of
damages/thefts.

Reduction in Number of Gas-Based
Fertilizer Plants

1248. SHRI YASHWANTRAO GADAKH
PATIL: Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are consid-
ering the quetions of reducing the number of
gas-based fertiliser plants along with the H.
B.J. pipeline; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): (a) No such decision has been
taken.

(b) Does not arise.
Information on Tickets of 1A
1249. SHRI E. AYYAPPU REDDY: Will
the Minister of CIVIL AVIATION be pleased

to state:

(a) whether there are general com-
plaints that the Air tickets issued by th Indian
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Airlines do not contain useful information for
the passengers to enable them to find out
whether the schedule flights are in time or
delayed and other relevant information relat-
ing to the tiem required to reach the Airport,
the locations of the Airport etc; and

(b) what is the methodology now
adopted by the Indian Airlines to inform the
passengers aboutthe delays in the air flights
to enable them to avoid unnecessary jour-
ney to the Airports?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
No, Sir.

(b) Special telephones with hunting
facilities are provided to enable passengers
to obtain flights information. Auto answering
machines are also provided, at major air-
ports, and the information is recorded on the
tapes and updated every 15 minutes. Incase
of planned delays/diversions publicity is
given through media, including AIR and
Doordarshan.

[ Translation]
Water Supply in Colonies of Delhi

1250. SHRI BHARAT SINGH: Wil! the
Minister of URBAN DEVELOPMENT be
pleased to state:

(@) whether there is a scarcity of po-
table water in rural areas, J.J. Colonies and
unauthorised colontes of Delhi;

(b) it so, the policy framed by the
Government to overcome this problem; and

(c) the time by which this scarcity Is
likely to be removed?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT (SHRI
DALBIR SINGH) : (a) There is a shortage of
waterin rural areas situated at the trail end of
distribution system and in some villages at
elevated pockets.
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In the J. J. Colonies water is supplied
through public hydrants. Water supply has
not been extended to unauthorised colonies
as per policy.

(b) and (c). A Statement is given below.
STATEMENT

At present 407 mgd of water is being
supplied against the assessed demand of
472 mgd. By 1990, the projected demand of
water is assessed as 592 mgd, and to
acheve this production the following works
have been proposed:-

(1) Construction of additional Ranney
Wells to yeild 20 mgd.

(2) Construction of additional 100 mgd
Water Treatment Plant at Haiderpur
by exchange of Sewage effluent for
raw water from Haryana.

(8) Setting up of additional 40 MGD
Water Treatment Plant at Wazirabad
at an estimated cost of Rs. 2267 lacs.

(4) Construction 20 mgd Water Treat-
ment Plant at Wazirband.

2. Work is in progress in respect of 2
Ranney Wells in Mayur Vihar and shall be
completd during 1987. These wells are
expected to yield 5 MGD of water. Work for
construction of three Ranney Wells in Alipur
Block is expected to be completed by the
end of 1988. These wells are expected to
yield 12 MGD of water.

3. Proposal at (2) above Is subject to the
concurrency of the Government of Haryana
for release of additional raw water.

4. Asregards proposal at (3) above, some
components of work have been allotted
recently and balance works are under allot-

ment.

5. Proposal at (4) above, would also re-
juire the concurrance of Government of
daryana.
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World Bank assistance to APMCs

1251. CH. RAM PRAKASH: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether any Agriculture Produc-
tion Marketing Committees have recently
sought assistance from the World Bank; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) No,
Sir.

(b) Does not arise.

World Bank assistance to States for
Housing

1252. CH. RAM PRAKASH:
SHRI MORLIDHAR MANE:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(@) the names of the States which
received financial assistance from the World
Ban for implementing housing programmes
during the last three years;

(b) the amount received from the
World Bank by these States during the same
period; and

(c) the details of houses constructed
with these funds by each State?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Gujarat and
Maharashtra.

(b) Disbursements under the Gujarat
Urban Development Project have not yet
commenced since the Project was declared
eftective only on 6.11.1986. For the Bombay
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Urban Development Project disbursments
over the last three years have been as fol-
lows:

Year Dollars in millions
1984-85 NIL
1985-86 4.823
1986-87 5.163

9.986

(c) No assistance is specifically ex-
tended for the implementation of housing
programmes in urban developement proj-
ects assisted by the World Bank. However,
the urban development projects include in-
ter-alia sites and services component which
provides for development of services, resi-
dential, commercial and small industry plots
including community facilities core housing
and home improvement/shelter loans and
slum upgradation component. Under the
Bombay Urban Deviopment Project an
amount of $ 120.045 million was allocated
under land and infrastructure servicing pro-
grammes, slum upgradation programme
and house improvement loans. For the
Gujarat Urban Development Project an
amount of $ 8.97 million has been allocated
for Sites and Services and for Slum upgrada-
tion programme.

World Bank assistance for Coconut
Plantation and Hortlculture In
Karnataka

1254. SHRI NARSING SURYAWAN-
SHI:
SHRI SRIKANTA DATTA
NARASIMHARAJA WA-
DIYAR:

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the Government of Kar-
nataka has submitted the revised project
reports of two Schemes for the integrated
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development of coconut plantations and
horticulture to the Central for seeking World
Bank Assistance; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND -
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) Yes, Sir.

(b) The details of the revised project
proposals received from Government of
Karnataka are as follows:-

[(] Development of Coconut Plan
antations in Karnataka with
external assistance:-

In this project it is envisaged to develop
12,000 ha. of new area and rejuvenate 4,000
ha. of old coconut plantations over a period
of five years; strengthen 20 selected nurser-
ies to make available quality plant material
and to provide training to staff and farmers.
The total cost of the project has been worked
out as Rs. 35,77 crores.

[i] Intergrated Development of Hor-
ticulture in Karnataka with World
Bank assistance.

The project envisages bringing an addi-
tional area of 9,100 ha. under fruit crops and
rejuvenation of 4,400 ha. of existing fruit
gardens over a period of five years by
extending long term credit; strengthening of
25 nurseries for propagating plants; estab-
lishment of marketing channel and training.

The total cost of the project is Rs. 49.91
crores.

Unemployed Registered in Delhl

1255. SHRI. C. JANGA REDDY: Willthe
Minister of LABOUR be pleased to state:

(@)  whether in 1986 in Delhi, about
1.7 lakh job-seekers got registered in Em-
ployment Exchange; and only 44,000 could
get placements while in 1985, about 2 lakhs
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got registered and nearly57,000 got place-
ment;

(b)  ifso,thereasonsforrisein unem-
ployment and decline in placements in 1986
when compared with 1985 and steps taken
to meet the situation; and

(c) the latest figures available in this
regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI.P.A.
SANGMA) : (a) Yes, Sir.

(b)  Allithe job seekers registered with
Employment Exchanges are not necessarily
unemployed. Employment Exchanges are
one amongst several agencies through
which placements of unemployed are ef-
fected against notified vacancies. Declinein
placements in 1986 as comparedto 1985 is
due fo the less number of vacancies nofified
to the Employment exchanges.

(¢) The latest available figures in

respect of Employment Exchanges in Dethi
are as under:-

i) Total live Register

as on 30.6.1987 6.97 lakhs
i) Registrations during

January-June, 87 0.90 lakhs
iii) Placements during

January-June, 87 0.24 lakhs

Houshing Cooperatives In the
Country

1256. SHRI.G..PATEL: Wil the Min-
ister of URBAN DEVELOPMENT be

pleased to state:

(a) whether housing cooperati\{es
are playing a very important role in solving
the shelter problems of our population;

(b) it so, the steps taken by Union
Government to promote cooperative hous-
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ing in the country; and

(c) what role does Government pro-
pose to assign to the housing cooperatives
in the National Housing Policy?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI.DALBIR SINGH): (a) Cooperatives
have been participating in a significant way
in the housing activity.

(b) and (c) The Housing Ministers Con-
ference held in May, 1987 has resolved that
cooperatives have to be assigned a wider
and increasingly importat role in the field of
housing activities, thus contributing sub-
stantially to the total house building effort.
This would be kept in view while finalising the
National Housing Policy.

Allotment of Land by DDA to
N.C.H.F.

1257. SHRIG. I. PATEL: Willthe Minis-
ter of URBAN DEVELOPMENT be pleased
to state:

(a) whether the Delhi Development
Authority has alloted land to various organ-
isations including cooperative societie,
trusts and other organisations for construct-
ing their office buildings;

(b) whether the request of National
Cooperative Housing Federation is lying
pending with D.D.A. for quite some time; and

(c) how much time D.D.A. is likely to
take to allot land to National Cooperative
Housing Federation?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) and (c):For allotment of land to such
organisations certain documents/informa-
tion is required to be completed. A request
from the national . Cooperative Housing
Federation was received in thg DDA in April,
1987 only and is under process. The allot-
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ment of aind would be considered on com-
pletion of all necessary documents/informa-
tion.

Peripheral Services by DDA to
Cooperative societles

1258. SHRI G. |. PATEL: Will the Minis-
ter of URBAN DEVELOPMENT be pleased
1o state:

(a) whether D.D.A./K.C.D. have failed
to provide peripheral sefvices and water
supply to cooperative group housing socie-
ties, which have come up and are ready for
occupation in Delhi;

(b) if so, the details of these societies
and the areas where they have constructed
their buildings;

(c) the action DDA is taking to com-
pensate for the loss caused to these low
income and middle class member sof the
cooperatives; and

(d) the action contemplated to fulfilthe
commitments to group housing societies?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b)}Wher-
eever construction has been corrfbleted/
nearing completion, necessary action to
provide civic amenities is being taken by the
DDA on priority basis. However, there are 45
group housing societies in the arsas as
indicated below where construction has ei-
ther been completed or is in an advanced
stage, but where peripheral services like
water supply, sewerage and electricity have
not been provided.

1. BodellaPh. & lI

in West Delhi — 5 Nos.

2. Rohini — 5 Nos.
3. Trans Yamunaarea — 35 Nos.
Total 45 Nos.
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(¢) Since the land rate charged from
the group housing societies is on ‘No Profit
No Loss’ basis, question of giving any com-
pensation does not arise.

(d) DDA is making earnest efforts to
provide these amenities by expediting nec-
essary action on the part of the other agen-
cies like MCD and DESU. Efforts are also
being made to speed up the works in prog-
ress.

Appointment of Agents by A.l

1259. PROF. PJ. KURIEN: Will the
Minister of CIVIL AVIATION be pleased to
state:

(a) whetheritis afactthat Air India has
appointed Alghanian Travels as General
Sales Agent;

(b) if so, the rational of this appoint-
ment;

(¢) whether appointment by itself has
affected the revenue rec¢pts of Air India, if
s0, details thereof;

(d) whether any complaint has been
received about the working of the General
Sales Agent, if so, the details thereof and
action taken; and

(e) whether Government propose to
reconsider the appointment?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-.
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER): (a)
and (b). Yes, Sir. M/s. Alghanim Travel
Agencies were appointed as Air India's
General Sales Agent in 1966, on the basis of
their financlal standing, experienc and repu-
tation, to meet the stipulation that no foreign
airline could set up an office in Kuwait with-
out an official Kuwaiti sponsor.

(c) Therevenue receipts of Air India in
Kuwait has increased each year during the
period 1984-85 to 1986-87.
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(d) and (e). A complaint has been re-

ceived recently against this GSA and the
matter is under investigation.

Production of Educational Flims

1260. SHRI RAM BHAGAT PASWAN:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whetheritisafactthatGovernment
have not made much effort in tapphg the
potential of educational films in the country;

(b) the number of educational films
made during the last three years;

(c) whetheritis also a fact that Televi-
sion which was supposed to provide an
opportunity for promoting educational film
making has failed to piay that role and by and
large is projecting mere commercial films;

(d) the number of educational films
produced by Television centres during the
last three years; and

(e) the steps being taken to promote
and produce educational films, especially
those for the children?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! A. K. PANJA): (a)
No, Sir. It has always been the endeavour of
the Government to promote production and
exhibition of educational films.

(b) Since production of films in India is
by and large in private sector, no statistics in
this regard is maintained as such by the
Government. However, Central Institute of
Educational Technology set up in National
Council of Educational Research and Train-
ing has produced three educational films in
1984-85, one in 1985-86 and four in 1986-

87.

(c) No, Sir. Doordarshan always tele-
cast educational films, if offered and found
otherwise suitable. Besides telecast of edu-
cational films, Doordarshan telecast curricu-
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lum School TV programmes, Educational
TV programmes of general enrichment in
nature, non-formal adult educational pro-
grammes and higher educational program-
mes provided by University Grants Commis-
sion.

(d) Doordarshan does not produce
educational films as such. In so far as
Doordarshan’s own programmes the educa-
tional aspect forms an essential ingredient.

(e) As for Doordashan, production of
films normally does not fall within its para-
meter. However, provision has been made
inthe 7th Five Year Planfor special software
scheme in Doordarshan to promote produc-
tion of programmes including educational
programmes for children. The rates for tele-
cast of children films on Doordarshan have
also been increased substantially with effect
from 20th July, 1987.

Allotment of Flats to M. Ps

1261. SHRI SOMJIBHAI DAMOR: Will
the Minister of URBAN DEVELOPEMENT
be pleased to state:

(a) whether Union Government are
considering any proposal to fix quota, for
allotment of flats in Delhi built by the DDA for
Members of Parliament;

(b) if so, the details thereof; and

(c) the time by which a decision is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) No, Sir.

(b) In view of reply to part (a) above,
the question does not arise.

(c) The Policy regarding reservations
can be reviewed only after the present back-
log of registrants numberiing over 1,55,000
is cleared by the DDA.
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Water Shortage In Gujarat

1262. SHRIU. H. PATEL:
SHRIMATI PATEL RAMABEN
RAMAJIBHAI MAVANI:

Will the Minister of AGRICULTURE be
pleased to state:

(@)  whether Union Government have
received any proposal/memorandum from
various agencies and organisations of
Gujarat Government in regard to accuate
shortage of drinking water in the State;

(b) if so, the action taken thereon;

(c) the details of various proposals
submitted by various committees/commis-
sions and experts deputed by Union Gov-
ernment in Gujarat in this regard; and

(d) the action taken by Union/State
Government thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOPE-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a)
Yes, Sir. Government of Gujarat submitted a
memorandum including a master plan for
supply of drinking water in the State.

(b) A Central Team had visited the
State from 14th to 19th January, 1987 to
determine the requirements of funds of the
State Government for drought reliet includ-
ing drinking water supply. Onthe basis of the
report of thisteam, aceiling of expenditure of
Rs. 20.26 crores was approved for supply of
drinking water in drought hit areas.

(¢) In April, 1987, the State Govern-

ment of Gujarat had requested for additional
central assistance to meet the drinking water
scarcity during the currentdrought. A techni-
cal team of the Central Government visited
the State in the month of May, 1987 and
apart from making general observation, it
recommended an additional assistance of
Rs. 575.20 lakhs under Rural Water Supply
and Rs. 138.05 lakhs under Urban Water
Supply Sectors.
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(d)  The general observations of the
team were communicated to the State Gov-
ernment for appropriate action. However,
the recommendations of this technical team
for additional assistance could not be imple-
mented as it is not the policy of the Govern-
ment to reopen the ceiling of expenditure
already approved for drinking water require-
ments.

Privileges and Immunities to IJCRI-
SAT

1263. SHRI MANIK REDDY: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether International Crops Re-
search Institute for Semi-Arid Tropics (ICRI-
SAT), Hyderabad still enjoys certain immu-
nities and privileges under the law;

(b) if so, the details thereof; and

(c) the reasons for providing such
immunities and privileges to the institute?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA): (a) to (c). Cer-
tain limited privileges have been accorded to
ICRISAT under para 3 of the United Nations
(Privleges and Immunities) Act, 1947.
These are enumerated in the statement
given below. These privileges have been
provided to ICRISAT in accordance with the
Memorandum of Agreement signed in
March, 1972 between the Government of
India and the Consultative Group on Interna-
tional Agricultural Research (CGIAR) which
is the parent organisation under which the
ICRISAT functions. These privileges and
immunities still continue to be provided to
ICRISAT.

STATEMENT

Article |
Juridical Personality

SECTION 1. The International Crops Re-
search Institute for the Semi-Arid Tropics
(ICRISAT) shall possess juridical personal-
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ny. [t shall have the capacity:

(a) to contract;

(b)  toacquire and dispose of immovable
and movable property;

(c) toinstitute legal proceedings.

Article Il
Property, Funds and Assets

SECTION 2. The International Crops Re-
seach Institute for the Semi-Arid Tropics, its
property and assets wherever located and
by whomsoever held, shalt enjoy immunity
from every form of legal process except in so
far as in any particular case it has expressly
waived its immunity. It is, however, under-
stood that no waiver ofimmunity shall extend
to any measure of execution.

SECTION 3. The premises of the Interna-
tional Crops Research for the Semi-Arid
Tropics, shall be inviolable. The property
and assets of the International Crops Re-
search Institute for the Semi-Arid Tropics,
wherever located and whomsoever held,
shall be immune from search, requisition,
confiscation, expropriation and any other
form of interference, whether by executivs,
administrative, judicial or legisiative action.

SECTION 4. The archives of the Interna-
tional Crops Research Institute for the Semi-
Arid Tropics, and in general all documents
belonging to itor held by it, shall be inviolable
wherever located.

SECTION 5. Without being restricted by
financial controls, regulations or moratoriaof
any kind.

(a) the International Crops Research
Institute for the Semi-Arid Tropics may hold
funds, gold or curreacy of any kind and
operate acvounts in any currency;

(b) the International Crops Research
Institute for the Semi-Arid Tropics shall be
free to transfer its funds, gold or currency
from one country to another or within any
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country and to convert any currency held by
it into any other currency.

SECTION 6. In exercising its rights under
Section 5 above, the International Crops
Research Institute for the Semi-Arid Tropics
shall pay due regard to any representations
made by the Government of any Member in
so far as it is considered that effect can be
given to such representations without detri-
ment to the interests of the International
Crops Research for the Semi-Arid Tropics.

SECTION 7. The International Crops Re-
search Institute for the Semi-Arid Tropics, its
assets, income and other property shall be:

(a) exempt from all direct taxes; it is
understood, however, that the International
Crops Research Institute for the Semi-Arid
Tropics will not claim exemption from taxes
which are, in fact, no more than charges for
public utility services;

(b) exempt from customs duties and
prohibitions and restrictions on imports and
exports in respect of articles imported or
exported by the International Crops Re-
search Institute for the Semi-Arid Tropics for
its official use. ltis understood, however, that
articles imported under such exemption will
not be sold in the country into whiich they
were imported except under conditions
agreed with the Government of that country;

() exempt from customs duties and
prohibitions and restrictions on imports and
exports in respect of its publications.

SECTION 8. While the International Crops
Research Institute for the Semi-Arid Tropics
will not, as a general rule, claim exemption
from excise duties and from taxes on the
sale of movable and immovable property
which form parn of the price to be paid,
nevertheless when the International Crops
Research Institute for the Semi-Arid Tropics
is making important purchases for official
use of property on which such duties and
taxes have been charged or are chargeable,
Members will, whenever possible, make
appropriate administrative arrangements for
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the remission or return of the amount of duty

or tax.

Article V
Officials

SECTION 17. The Director will specify the
categories of officials to which the provisions
of this Article shall apply. He shall submit
these categories to the Governing Board.
Thereafter these categories shall be com-
municated to the Governments of all Mem-
bers. The names of the officials included in
these categories shall from time to time be
made known to the Government of Mem-
bers.

SECTION 18. Officials of the International
Crops Research Institute for the Semi-Arid
Tropics shall:

(a) be exempt from taxation on the sala-
ries and emoluments paid to them by
the International Crops Research
Institute for the Semi-Arid Tropics.

(d) be immune, together with their
spouses and relatives dependent on
them, from immigration restrictions
and alien registration:

(e) be accorded thé same privileges in
respect of exchange facilities as are
accorded to the officials of compa-
rable ranks forming part of diplomatic
missior.s to the government con-
cerned;

(9) have the right to import free of duty
their furniture and effects at the time
of first taking up their post in the
country in question.

SECTION 189. In addition to the immunities
and privileges specified in Section 18, the
Director shall be accorded in respect of
himself, his spouse and minor chiidren, the
privileges and immunities, exemptions and
facilities accorded to diplomatic envoys, in
accordance with international law.

SECTION 20. Privileges and immunities are
granted to officials in the interests of the
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International Crops Research Institute for
the Semi-Arid Tropics and not for the per-
sonal benefit of the individuals themselves.
The Director shall have the right and the duty
to waive the immunity of any official in any
case where, in his opinion, the immunity
would impede the course of justice and can
be waived without prejudice to the interests
ofthe International Crops Research Institute
for the Semi-Arid Tropics. In the case of the
Director, the Governing Board shall have the
right to waive immunity.

SECTION 2¢. The International Crops Re-
search Institute for the Semi-Arid Tropics
shall cooperate at all times with the appropi-
ate authorities of Members to facilitate the
proper administration of justice, secure the
observance of police regulations and pre-
vent the occurence of any abuse in connec-
tion with the privileges, immunities and facili-
ties mentioned in this Article.

Stock of Fertilisers

1264. SHRI PRAKASH V. PATIL: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether there is a sufficient stock
of fertilisers in the country and is not being
lifted in adequate quantity;

(b) if so,the stock position vis-a-visthe
demand and the reasons for poor offtake;

(c) whether Govt. have cleared the
proposals for import of fertilisers; and

(d) it so, the quantum to be imported?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILISERS IN THE
MINISTRY OF AGRICULTURE (SHRI R.
PRABHU): (a) Yes, sir.

(b) The total availability during Kharif
1987 is expected to be 7.4 million tonnes of
nutrients including an opening balance of
3.7 million tonnes, as on 1st April 1987,
against the assessed net requirement of 4.5
million tonnes of nutrients. The offtake is
slow on account of unfavourable weather
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conditions.

(c) The entire requirements of potas-
sicfertilisers is met by import as there are no
known commercially viable indigenous
sources of potash. Some quantities of Urea
and DAP are planned to be imported during
the second half of the year to meeti contrac-
tual obligations. However, imported stocks
will not be released for sale, as far as pos-
sible, so long as indigenous stocks can meet
the entire demand.

(d) hwould rotbenthe publicinterest
to disclose the quantity.

Alr Stations and Doordarshan
Kendras In Rajasthan

1265.-SHRI SHANTI DHARIWAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(@) the total number of All India Radio
Stations and Doordarshan Kendras in Ra-
jasthan;

(b) whether there is proposa! to in-
crease their number and area of coverage;
and

(c) ‘ if so, the extent to which Kotah will
be covered and expected population to be
benefited thereby?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROAL CASTING (SHRIAK. PANJA): (a)
At present 7 Radio Stations and 15 Doord-
arshan Centres are in operation Rajasthan.

(b) Yes, Srr.

(c) After implementation of the 7th
Plan schemes, radio coverage to Kotah
district would be 70% and 12 lakhs in terms
of area and population respectively..Whe.n
the existing low power TV transmitter is
replaced by a 10 KW high power transmitter
in Kotah, it will cover a total population of
31.65 lakhs in Kotah district and surrounding

areas.
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Production of Pules in Rajasthan

1266. SHRI SHANTI DHARIWAL.: Will
the Minister of AGRICULTURE be pleasad
to state:

(a) whether there is a proposal to in-
crease the production of pulses in Rajast-
han, if so, the details thereof;

(b) whether Govenment also propose
to set up a pulse mill in Kotah on the pattern
of mills in Churu, Rajasthan, if so, details
thereof; and

(c) the extent to which Rajasthan will
be self-sufficient in respect to pulse, so as to
meet the requirement of other States also?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes Sir, the details are given in
the Statement given below.

(b) No, Sir.

(c) Based on 1981 Census and rec-
ommended dietary intake, Rajasthan is sur-
plus in pulses to the extent of about 9.0 lakh
tonnes.

STATEMENT

Government of India is implementing a
Centrally Sponsored National Pulses Devel-
opment Project in all the States including
Rajasthan. The important field programmes
are given below:

1. Distribution of seed minikits of latest
short duration improved varieties o
different pulses. ‘

2. Organising block demonstrations to
educate the farmers about the pro-
duction technology.

3. Laying out of adaptive trials of prom-
ising varieties on farmers fields.
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4. Biological control of Pod Borers
through release of parasites, etc.

5. Training of Extension workers to
educatethemin organising the devel-
opment programme of pulses.

6. Production of breederffoundation
seed with the help of ICAR, NSC and
SFCI.

Area Under Dryland Farming in
Rajasthan

1267. SHRI SHANTI DHARIWAL: Will
the Minister of AGRICULTURE be pleased
to state:

(a) the area brought under dryland
farming in the State of Rajasthan during the
last three years, district-wise;

(b) the expected area to be brought
under dryland farming in Rajasthan by the
end of Seventh Plan;

(c) the estimated financial assistance
proposed to be given to Rajasthan for the
purpose during the years 1987-88, 1988-83
and 1989-90; and

(d) the extent to which it is likely to
improve the production of rabi and kharif
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crops and oilseeds and cotton?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) (a): A statement indicating agricul-
tural districtwise area brought under dryland
farminginthe State of Rajasthan duriang the
last three years viz., 1984-85 to 1986-87 is
given below.

(b) The State Government has pro-
posed to cover an area of 45 lakh hectare by
the end of 7th Five Year Plan under various
schemes/Programmes.

(c) Under the 7th Five Year Plan
Centrally Sponsored Scheme of National
Watershed Development Programme for
Rainfed Agriculture, Government of India
has provided an outlay of Rs. 3.00 crores
annualy (Central share) on works pro-
gramme for Rajasthan for the years 1987-
88, 1988-89 and 1989-90.

(d) Thedissemination of dryland farm-
ing technology is likely to improve the pro-
ductivity and production of crops substan-
tially in due course of time.

STATEMENT
(In 000 ‘ha)
S.No. Name of Agricultural Area
district 1984-85 1985-86 1986-87
(1) ) 3) (4)
1. Ajmer 90.60 100.62 102.95
2. Jaipur 93.90 101.00 107.05
3. Sikar 44.42 38.25 51.83
4, Jhunjhunu 44.80 41,55 33.50
5. Alwar 103.18 76.82 64.2~7
6. Bharatpur 152.83 143.45 149.96
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(1) (2 (3) )
7. Dholpur 60.24 56.20 53.80
8. Sawaimadhopur 146.81 146.28 134.80
9. Ganganagar 22.31 25.80 28.50
10. Hanumangarh 108.51 73.84 75.88
11. Churu Bikaaner 27.74 22.88 24.54
12. Kota 100.61 85.64 98.08
13. Bundi 34.49 38.75 57.07
14. Tonk 100.95 122.05 143.00
15. Jhalawar 73.45 86.80 94.54
16. Bamswara 89.50 121.74 112.20
17. Dungarpur 23.50 21.51 71.25
18. Udaipur 41.85 42.16 45.00
19. Bhilwara 60.45 83.74 106.60
20. Gihittorgarh 102.20 92.68 101.05
21. Kakroli 61.00 61.15 64.28
22. Pali 74.52 53.85 63.06
23. Sirohi 32.06 28.72 15.01
24, Barmer 30.13 24.28 15.82
6. Jodhpur & Jaisalmer 6.63 13.72 -
26. Jalore 35.70 58.55 19.30
27. Nagore 37.95 42.76 62.61

Production of Long Staple Cotton in
Rajasthan

1268. SHRI SHANT[.DHAHIWAL: Will
the Minister of AGRICULTURE be pleased
to state:

(a) whether “Egyptian Cotton” is culti-

vated in irrigated areas of Sri Ganga Nagar
and Kotah District of Rajasthan;

(b) if so, the details thereof;
(c) whetherthere are proposals under

consideration of the Union Government to
give incentives to the farmers cultivating on
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the banks of Gang Nahar and Indira Gandhi
Canal in Rajasthan to produce more Egyp-
tian cotton; if so, details thereof;

(d) the extent to which the require-
ments of raw cotton of the country is iikely to
be met; and

(e) the details of financial assistance
that the Union Government are expected to
give to the Government of Rajasthan?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) Question does not arise.
() No, Sir.

(d) The requirements of raw cotton of
the country are fully met with.

(e) No financial assistance is given to
the Government of Rajasthan tc produce
Egyptian cotton.

Independent Machinery to Monitor
Rellef Works in Drought Affected
States

1269. SHRIHUSSAIN DALWAI: Will the
Minister of AGRICULTURE be pleased to
state:

(@) whether Union Government pro-
pose to establish an independent machinery
to monitor the relief works sanctioned in the
drought affected areas of various states;

(b) if so, the details theretq; and
(c) if not, the reasons therfore?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). A Monitoring Cell has
been set up in the Ministry of Agriculture to
monitor the utilisation of Central assistance
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approved for natural calamities to various
States. There is no proposal to establish an
independent machinery to monitor the relief
works in the drought affected areas of vari-
ous States.

Setting Up of Alr Station of Idukkl

1270. PROF. P.J. KURIEN: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) theprogress made inthe setting up
of AIR station in Idukki, Kerala;

(b) whether the location has been
identified and construction work started; and

(c) if so, the details thereof and the
time by which it will be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADGASTING (SHRI A.K. PANJA): (a)
to (c). For the setting up of the proposed
Radio Station different sites in Idukki district
were surveyed. It has been decided to set up
the proposed radio station at Munnar in
Idukki district. Site has been seen and tech-
nical suitablility is being evaluated. The site
is, however, yet to be finalised. Further ac-
tion towards implementing this scheme will
be taken up after the site is finalised and
handed over by the State Government. The
proposed radio station is, however, ex-
pected to be ready during 1989-90.

Latest Technology In Prawn
Farming

1271. PROF. P.J. KURIEN: Will the
Minister of AGRICULTURE be pleased to
state:

(a) whether the country has adopted
the latest technology in prawn farming; and

(b) if not, the steps taken to improve
the technology in this area?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
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AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) and (b). Brackishwater prawn
farming using semi-intensive and intensive
technology is a recent development in India.
Stepstakentoimprove thetechnology in this
areainclude the implementation of a UNDP
assisted Project, which envisages establish-
ment of 5 pilot prawn farms, 5 pilot prawn
hatcheries and training of 20 technologists
abroad, implementation of an Integrated
Brackishwater Fish Farming Development
Project, including that of establishment of
Brackishwater Fish Farmers Development
Agencies, encouraging private sector to
take prawn farming using latest technology,
etc. The Marine Products Export Develop-
ment Authority, Cochin is also establishing a
few prawn hatcheries using foreign technol-
ogy and is giving financial assistance for
prawn farming.

Setting Up of Air Station at Phul-
bani

1272. SHRI RADHAKANTA DIGAL:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have ac-
quired land for the installatron of AIR station
in Phulbani district, Orissa;

(b) if so, the reasons for not setting up
of AIR station so far; and

(c) the steps taken to expedite the
implementation of the above proposal?

THE MINISTER OF STATE OF THE
MINISTRY OF  INFORMATION AND
BROADCASTING (SHRI A K. PANJA): (a)
The approved 7th Five Year Plan for AIR
does not include any scheme for the setting
up of a Radio Station in Phulbani distnct,
Orissa.

(b) and (c). Do not arise

Setting Up of TV Centre at
Phulbani

1273. SHRI RADHAKANTA DIGAL:
Will the Minister of INFORMATION AND
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BROADCASTING be pleased to state:

(a) whether the district authority of
Phulbani in Orissa has provided a building
for the setting up of a TV centre;

(b) i so,the reasons for not setting up
of TV centre in Phulbani so far;

(¢) whether there is a proposal to set
up a TV centre in the above district during
Seventh Plan; and

(d) the steps taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
Abuilding forthe proposed TV transmitter at
Phulbani has been offered by the district
authorities.

(b) to (d). Establishment of a 100 W TV
transmitter at Phulbani is included in the
Seventh Plan of Doordarshan. As per the
present indications, this is expected to be
achieved towards the end of the Seventh-
Plan period.

Area Under Groundnut Cultivation
In Orissa

1274. SHRI RADHAKANTA DIGAL:
Will the Minister of AGRICULTURE be
pleased to state:

(a) whether Union Government have
taken steps to increase the area under
groundnut cultivation in Orissa;

(b) if so, the area in acres that has
been brought under groundnut cultivation
so far;

(c) the plan and the programme of
Union Government chalked out, if any, dur-
ing 1987-88; and

(d) the additional area proposed to be
broughtunder groundnut duringthe Seventh
Plan?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA) : (a) In Orissa, National Oilseeds
Development Project is being implemented
for development of oilseeds including
groundnut both in Kharif and Rabi season.
The project provides financial assistance to
farmers for various critical inputs like supply
of improved seeds, plant protection meas-
ures, irrigation and training programmes on
package of practices, etc. to promote
groundnut cultivation.

(b) Groundnut area in Orissa during
1986-87 was 3.43 lakh hectares as against
3.13 lakh hectares during 1984-85.

(c) Besides the continuation of Na-
tional Qilseeds Development Project in
Orissa during 1987-88, a Oilseeds Produc-
tion Thrust Programme for Kharif 1987 has
been sanctioned.

(d) State-wise and crop-wise area
targets are not fixed as schemes are formu-
lated and sanctioned on yearly basis.

Revamping of C.P.W.D.
1275. SHRI RADHAKANTA DIGAL:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whetherthe Central Public Works
Department, Delhi needs improvement;

(o) whether day to day works are not
properly attended to by the staff in Delhi:

(c) whether the progress made in dit-
ferent works under C.P.W.D., is very slow:

(d) i so, the reason thereof; and

(e) the steps being taken to revamp
their functioning?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) There is always
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scope for improvement in the functioning of
the Central Public Works Department or any
other organisation.

(b) and (c). No.
(d) Does not arise.

(e) Efforts are continuously being
made to streamline the procedures and
improve the mathods of working with a view
to ensuring functional efficiency and better
delivery of services. In this task, the assist-
ance of reputed consultancy organisations
like the National Rroductivity Council has
also been taken.

[Translation]

Realisation of Amount from the Offi-
cials of Bharat Sewak Samaj

1276. SHRI KUNWAR RAM: Will the
Minister of AGRICULTURE be pleased to
state:

(a) the amount realised so far from
officials of Bharat Sewak Samajonthe basis
ofthe recommendations of Kapoor Commis-
sion;

(b) the amountyetto be realised; and

(c) the amount which is not likely to be
realised?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): (a) to
(c). The information is being collected and
‘vill be laid on the Table of the House,

Report of the Wage Board for
Journalists

1277. SHRI KUNWAR RAM: Wil the
Minister of LABOUR be pleased to state:

(@) when the Report of the Wage
Board constituted for journalists and non-
journalists is likely to be received; and
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(b) whetherthe Board is likely to sub-
mit any interim report, if so, when?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMAY): (a) The Chairman of the Wage
Board has been requested to finalise his
report at the earliest.

(b) No, Sir.

Non-Depositing of EPF Amount by
Firms in Delhi

1278. SHRI KUNWAR RAM: Will the
Minister of LABOUR be pleased to state:

(a) the number of those firms in Delhi
that have not deposited the amount of provi-
dent fund of employees:

(b) the amount of provident fund out-
standing against each of these firms; anc

() the measure taken fo realise the
amount from each of them?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) According to available intor-
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mation, 206 establishments had failed to
deposit the provident fund contributions as
on 31.3.1987.

(t;) A statement giving the particulars
of establishments which wers in arrears of
Rs. 50,000/- or more is given below.

' (c) TheEPFauthorities havetakenthe
following action against the  detfaulting
employers, for realisation of the outstanding
dues:

() Revenue Recovery Certificates
have been issued under Section 8 of
the EPF Act for recovery of the
outstanding dues;

() Prosecution cases have been filed
under Section 14 B of the EPF Act.

(il Complaints have been filed under
Section 406/409 IPC for non-pay-
ment of employees’ share of contri-
bution deducted from the wages of
the employees but not deposited.

(iv) Damages are being levied under
Section 14B of the EPF Act for
belated payments.

STATEMENT
Sl. No. Name of the Establishment Amount of Arrears
(Rs. in lakhs)

(1) (2) @)

1. M/s Ithad Motor Tpt. Pvi. Ltd. V. Group 0.85

2. Sansar Machine Limited 0.67

3. Laffens (I) Pvt. Ltd. 0.71

4. Hindustan samachar 6.12

5. Novelty 0.71

6.  AK. Industries 0.86
02.76

7. Gedore Tools (I) Pvt. Lid.
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(1) (2) ®
8. AGCR Deptt. Canteen 0.7
9. S.C. Sharma and Co. 0.83
10.  Jain Misthan Bhandar 0.62
11.  National Herald 10.12
12.  Punjab National Bank Canteen 0.89
13.  Ali India Radio deptt. Canteen 1.25
14. NDMC Co. Op Canteen Stores Ltd. 0.53
15.  Deptt. of Economics Banking Div 0.84
16. Lala Ram Sarup T.B. Hospital 2.28
17.  Salwan Furnishing Co. 0.96
18.  Sdhoka Auto & Gen 1.17
19.  Bharat Overseas (P) Ltd. 1.34
20.  South India Taiioring House 0.70
21.  Indl Security Services 0.83
22. UK. Pen. Ind. 0.90
23. Shyam Garments Including Avasho garments 1.28
24. Metachem Sales Co. Op. 1.29
25.  Nav Nirman Co. Op. Labour and Courts Society Ltd. 2.00
26.  Didi Modex (P) Ltd. 0.97
27.  Tools and Equipment (P) Ltd. 1.56
28.  Samachar Bharti 12.67
29.  Garnish Traders 1.92
30. International Mediteek RMT 0.59
31.  Green Motors EMGE 1.36
32. Maya Enterprises Printing 1.42
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(1) (2) (3)

33.  Amerpali Structurels Pvt. Ltd. 1.95
34.  Aesthstic Export P. Ltd. 1.23
35.  Sahara Deposition Investment Pvt. Ltd. 8.64
36.  M/s Rishiroop engg. and Chemicals 0.73
37.  Kingston Enectronics EMGE 1.41
38.  Uttam Singh Duggale (Building Construction) 1.19
39.  Ahuluwelia contractors Pvt. Ltd. 0.54
40. Export 0.99
41.  Green Motors 0.58
42. Maya Enterprises 1.42

[English]
Allotment of Flats in Vasant Kunj

1279. SHRI KAMAL NATH: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(@)  whether any decision has been
taken to allot flats in Vasant Kunj, New Delhi
to registered plot holders;

(b)  the number of persons to whom
the allotment has been made ; and

(c) the time by which the allotment is
likely be made to the remaining persons?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) DDA has re-
ported that no such decision has been taken

by them.

(b) and (c). In view of the reply to (a)
above, question do not arise.

Development of Inland Fisheries in
Kerala

1280. SHRI T. BASHEER: Will the Min-
ister of AGRICULTURE be pleased to state:

(@) whether Union Government have
received any proposal from Kerala for the
development of inland and marine fisheries
in the State, recently;

{b) if so, the details thereof; and

(c) the decision taken by Union Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) Yes, Sir.

(b) and (c). Government of India havé
sanctioned the following proposals for de-
velopment of inland and marine fisheries in
Kerala:-

() Motorisation of 300 traditional fish-
ing craft to improve fishing and to
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increase fish production;

(i) National Welfare Fund for Fisher-
men for setting up three model
fishermen villages with provision of
civic amenities such as housing,
drinking water supply, community
hall, etc.;

(i) Group Accident Insurance
Scheme to insure 161267 fisher-
men against death, permanent or
partial disability;

(iv) Construction of Second and Third
stages of Fishing Harbour at
Vizhinjam;

(v) Setting up of three fish landing
centres; and

(vi) Setting up of one Brackishwater
Fish Farmers Development
Agency to dsvelop brakishwater
fish farming.

Production of Telugu Films

1281. SHRIC. SAMBU: Willthe Minister
of INFORMATION AND BROADCASTING
be pleased to state the number of Telugu

films produced and released during 1984,
1985, 1986 and till 30th June, 19877

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA):
Production and exhibition of films in India is
mainly in the private sector. As such, the
Government do not have information relat-
ing to the number of films produced and
released in the country. However, Govern-
ment have the statistics of films certified by
the Central Board of Film Certification. The
position of Telugu feature fiims certified by
Central Board of Film Certification during the
relevent period is:

Year No. of films certified
by Central Board of
Film Certification

1 2

1984 170
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1 2
1985 198
1986 192
1987 75

(This figure is provi-
sional and subject to re-
concillation with its re-
gional offices)

(Till 30. 6.1987)

4

TV Coverage in A.P.

1282. SHRI S. PALAKONDRAYUDU:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to:

(a) thenamesofthedistricts in Andhra
Pradesh which are not convered by the
Doordarshan network till 30th June, 1987,

(b) bywhen thesedistricts are liekly to
be covered by the Doordarshan network;
and

(c) the details of Doordarshan facili-
ties proposed to be provided to these dis-
tricts during the Seventh Five Year Plan?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI A.K. PANJA): (a)
to (). All districts of Andhra Pradesh except
Adilabad are at present covered by TV serv-
ice, either wholly or partially. Replacement
of the existing 100 W TV transmitteres at
Tirupati and Anantapur by high power (10
KW) transmitters, establishment of addi-
tional 100W TV transmitiers, one each at
Adilabad, Ongole, Srikakulam and Kham-
mam and a TV transposer each at
Visakhpainam and Vijayawada are included
in the Seventh Plan of Doordarshan. On
implementation of these projects, TV service
is expected to be available to about 77%
population of the State compared to 65.7%
at present. The extention of TV service to "
ihe remaining uncovered area would de-
pend upon the availability of resources
under future Plans for TV expansion.
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Allocation of Fertliizers to Manufac-
turere

1283. SHRI KADAMBUR JANAR-
THANAN: Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the norms adopted in the E.C. allo-
cation of fertilizers to manufacturers;

(b) is it based on quantum of produc-
tion; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
"“COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (c). The requirement of fertil-
isers for each State/Union Territory/Com-
modity Board is assessed before the begin-
ning of each crop season. This is done in
consultation with the State Governments/
UTs/Ministry of Railways/ Planning
Commission/Fertiliser Industry and Com-
mogity Board.

After assessing the requirement of fertil-
isers, allocation of indigenous fertilisers is
made to cover the requirement of each
State/UT/Commodity Board and short-fall, if
any, is made up by allocating the required
quantity of imported fertilisers.

While allocating the fertilisers from the
indigenous manufacturers, opening stocks
available with them at the beginning of the
season and the likely production during the
season as intimated by the Department of
Fertilisers is taken into account. A certain
portion of the total availability is kept
unallocated since the same would not be
available for actual consumption during the
season. The pattern of allocation is decidgd
in such a manner that every State gets its
requirement from the nearest production
unit. Criss-cross movement of fertilisers is
also avoided. This has been done wi{h a
view to minimising the cost of transportation,
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wnichis borne by the Government of India.
The States are not made dependent on one
manutacturer for supply of fertilisers. Simi-
larly, major manutfacturers of fertilisers are
also given alternative markets to the extent
possible.

Soviet Aid for Design of Farm
Equipments

1284. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of AGRICULTURE
be pleased to state:

(a) whsther Soviet Union has offered
to assist the country in designing farm equip-
ment as reported in Economic Times dated
6th July, 1987;

(b) whether agricultural universities/
institutions and Indian Institutes of Techrol-
ogy have also designed any such eq'uipmnt.'
if o, the details thareof; and

(c) whether Indian institutions will be
closely associated with Soviet Project, if so,
the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) No, Sir. No offer has been
received for assistance in design of farm
equipment.

(b) Yes, Sir. Improved agncultural
hand tools, implements and machires have
been designed by our agricultural universi-
ties, ICAR Institutes as well as other organ-
isations. These include scrapers, land levell-
ers, smoothers, ploughs, harrows, drills,
planters, hoes and weeders, pumping sets,
sprinklers, drips, sprayers, dusters, sickies,
reaper, movers, diggers, threshers, shell-
ers, decorticaters, cleaners and graders,
dryers, carts and trailers.

() Question does not arise.
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Light Welght Houses by HUDCO

1285. SHRI P.R. KUMARAMANGA-
L.AM: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether HUDCO is to promote
light weight housaeS; and it so, the detaiils ot
the scheme and new designs approved
(E.T. 6th July, 1987);

(v) whether progress in design of bet-
ter and cheaper houses has been statisfac-
tory; and

(c) theorganisations engaged in such
designing and their practical contribution so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) With a view to
promoting low cost housing development,
Housing and Urban Development Corpora-
tion (HUDCO) provides assistance to build-
ing material manufacturing units and is
considering the proposals received from the
following concerns:-

i)  Gujarat Industrial Investment Cor-
poration for the manufacture of
Light Weight Clay Agregates and
Blocks.

ii)  Ballarpur Industries Ltd. for setting
up an Air Light Concrete unit based
on Flyash from Badarpur Thermal
Power Station as a main input.

i) Bihar Paper Mills Lid. for the
manufacture of Asphaltic Roofing
Sheets with scrap paper as a major
raw material.

(b) and (c). Besides HUDCO, the Hous-
ing Boards and Development Authorities in
many of the States are the main organisa-
tions engaged in designing low cost hous-
ing. The efforts of the State level housing
agencies to design and construct cheaper
houses under the projects, financially as-
sisted by HUDCO have been found to be
statisfactory.
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Transfer ot J.Es. Out of Delhl

1286. SHRIHAFIZMOHD. SIDDIQ: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) the number of Junior Engineers of
C.P.W.D.who were transferred out of Delhi
during the last three months after having
rendered more than 10 years service in
Delhi; and

(b) the time by which al such Junior
Engineers aie liekly to to be transferred out
of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Four Junior
Engineers (Civil) had been transferred out of
Delhi during the last three months after
having completed more than ten years stay

in Delhi.

(b) The transfer of Junior Engineers
who have completed more than 10 ysears of
service in Delhi is likely to be effected by
April - May, 1988.

Purchase of Alr Tickets from Travel
Agents

1287. SHRIHAFIZMOHD. SIDDIQ: Will
the Minister of CIVIL AVIATION be pleased
to refer to the reply given to Unstarred
Question No. 3611 on 27th November, 1986
regarding commission Raid to travel agents
and state:

(a) whetheritis afactthat Government
instructions in regard to Government book-
ing in India including the bookings of freight
are not being followed and air tickets are
bought through travel agents; and

(b) if so, the action proposed to be
taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRI JAGDISH TYTLER) : (a)
and (b). Instructions exist that Government
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bookings should be done with airlines con-
cerned, namely Air India or Indian Airlines.
Public Sector Undertakings are also ex-
pected to do the bookings likewise. How-
ever, some public sector undertakings have
been dealing primarily with M/s. Balmer
Lawrie & Company.

Shortage of Milk in Delhi

1288. SHRI KAMAL NATH : Wil the
Minister of AGRICULTURE be pleased to
state:

(a) whether it is a fact that there is
acute shortage of milk in Dethi: and

(b) if so,the stepstakentoimprovethe
position?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! YOGENDRA MAK-
WANA): (a) Complaints have been received
regarding shortage of milk in Delhi.

(b) Cooperative Dairy Federations of
neighbouring States have beer requested
to increase the supply of fresh  mik to
Mother Dairy and Delhi Milk Scheme (DMS).
Mother Diary and DMS have been advised
to make efforts to increase dai'y supply of
* milk.

Encroachment on Public Land in
R.K. Puram

1289. SHRIHAFIZMOHD. SIDDIQ: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether Government are aware of
the large scale encroachment on public fand
ard Estate Office Shops corridors in R.K.
Puram , New Delhi;

(b) if so, the reasons for the laxity
+ shown by the concerned official authorities;
and

(c) the measures taken toremove the
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encroachment?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (c). Some
unauthorised construction/encroachment
has been made by the licensees of shops in
R.K. Puram markets. Action is being taken
against them under the rules for getting the
construction/encroachment removed.

As and when unauthorised encroach-
ments on Government land comes to no-
tice, ‘mmediate action is taken under the
provisions of Public Premises ( Eviction of
Unauthorised Occupants) Act, 1971. Be-
sides the concerned police authorities are
asked to remove unauthorised encroach-
ments.

Housing Units Under Indira Awaas
YoJana

1290. SHRI SYED SHAHABUDDIN:
Wi' the Minister of AGRICULTURE be
pleased to state:

(a) the numbe: of housing units under
Indira Awaas Yojana constructed during
1986-87, State-wise;

(b) the average cost per unit;
(c) the subsidy per unit;

(d) the composition of the unit and the
building specifications thereof; and

(e) the method of selrction of the allot-
tees?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL.-
TURE (SHRI RAMANAND YADAV): (a) A
statement is given below.

(b) The average cost per unit of house
in 1986-87 was Rs. 9800/-.

(c) The entire cost of the house is
funded by the Government.



335 Written Answers AUGUST 3, 1987 Written Answers 336

(d) According to the guidelines,the  houses for various zones. Copies of this
house should consist of a spacious room,.a  Manual have been placed in Parliament
small sitting place in front, storage lofts,  Library. The designs and specifications vary
cooking place with a smokeless chullah, from area to area depending upon the
flush latrine, bath and some open covered  factors of terrain, social and cultural cus-
space at the back to keep the animal etc.  toms and other local environmental needs.
Page 123 fo 145 of National Rural Employ-
ment Programme (NREP) and Rural Lan- (e) The selection of the allottees Is
dless Employment Guarantee Programme  done onthe economic criteria on the basis
(RLEGP) Manual October, 1986, contain  of the poorest of the poor first. States have
instructions for implementation of Indira  been advised to do the selection in the open
Awaas Yojang, including type designs of  Gram Sabha meetings.

STATEMENT

Statewise details of the number of housing units constructed under Indira Awaas Yojané
during 1986-87.

Sl State/UT No. of houses consturcted
No. (Provisional)
1 2 3

1. Andhra Pradesh 14250
2.  Arunachal Pradesh NA
3. Assam NA
4. Bihar 18932
5. Gujarat 5411
6. Haryana 1019
7.  Himachal Pradesh 817
8. Jammu & Kashmir NA
9. Karnataka NA
10. Kerala 14888
11. Madhya Pradesh 1944
12. Maharashtra 10458
13. Manipur NA
14. Meghalaya 156

15. Mizoram 84



337 Written Answers

SRAVANA 12, 1909 (SAKA )

Written Answers 338

1 2 3
16. Nagaland 108
17. Orissa 4485
18. Punjab 669
19. Rajasthan 889
20. Sikkim 150
21. Tamil Nadu 34038
22. Tripura 1208
23. Uttar Pradash 21473
24. West Bengal 5445
25. A&N lIslands
26. Chandigarh
27. D&N Haveli 50
28. Delhi
29. Goa, Daman & Diu 216
30. Lakshadweep
31. Pondicherry

ALL INDIA 136687

N.A.- Not Available.

Acquisition of Land In South Delhi

1291. SHRI SYED SHAHABUDDIN:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the area of land acquired in South
Delhi from various revenue villages in the
Union territory so far, village-wise, with the
purpose of acquisition;

(b) the area, village-wise, aliotted to
private individuals for development as farms
or construction of farm houses;

(c) thearea, village-wise, allotted to co-
operative societies fordevelopmentof urban
houses;

(d) the area of land, village-wise, allot-
ted for industrial purposes;

(e) the range of compensation paid for
the land acquired; and

(f) the criteria for allotment in favour of
private individuals?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) (a) to (f). The
information is being collected and will be laid
on the Table of the Sabha.

Output of Major Crops

1292. SHRI SYED SHAHABUDDIN:
Will the Minister of AGRICULTURE be
pleased to state:

(a) the estimated output in metric
tonnes of major crops during 1988-87,

(b) the percentage rise in output as
compared to previous year, Crop-wise;

(c) the percentageriseintheyield per
hectare as compaed to the previous year,
crop-wise ; and
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(d) whether there was any increase in
the crop area, total as well as crop-wise,
during 1986-87 as compared to the previous
year?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): (a) to (d): Final estimates of area
and production of principal crops for the crop
year 1986-87 have not yetbecome available
from all the States. However, based on firm
information so far available from the States,
as also keeping in view season and weather
conditions etc., tentative production esti-
mates for 1986-87, alongwith percentage
change as compared to 1985-86 for princi-
pal crops, are given in the Statement given
below.

STATEMENT

All India Production of Principal Crops

(million tonnes)

Crop 1986-87 1985-8€ Percentage change
(Anticipated (1986-87 over 1985-86)
achievement)

1. Rise 60.0-60.5 64.1 -5.61t0-6.4

2. Wheat 48.0 46.9 2.3

3. Coarse Cereals 28.0-28.5 26.5 57t07.5

4. Pulses 13.0 13.0

5. Foodgraiins 149.0-150.0 150.5 -0.3t0-1.0

6. Nine Oilseeds 12.0-12.3 11.15 7.61010.3

7. Cotton (lint) 1.22(71.8) 1.46(86.1) -16.4

8. Jute & Mesta 1.55(86.3) 2.29(127.3) -32.3

9. Sugarcane 175.5 171.7 2.2

Figure for 1986-87 are provisional. The loss in Wheat Production due to unseasonal
rains in late April/early May is to be accounted in the above estimat.s, for 1986-87.

Figure within brackets indicate production in lakh bales for Cotton and Jute & Mesta.
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Airport at Pithoragarh, U.P.

1293. SHRIM. RAGHUMA REDDY:

SHRI V. SOBHANADREES-
WARA RAO:
SHRI D.N. REDDY:

Will the Minister of CIVIL AVIATION be
pleased to state :

(@) whether Government has sanc-
tioned the proposal to build an airport in
district Pithoragarh, Uttar Pradesh:

(b) If so, whether the work has been
started; and

(c) if so, the progress made so far in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MIN-
ISTER OF STATE ON THE MINISTRY OF
TOURISM (SHRIJAGADISH TYTLER): (a)
The National Airports Authority has no plans
to build an airport in district Pithoragrh, Uttar
Pradesh.

(b) and (c). Do not arise.

Utilisation of Natural Calamities
Assistance by Maharashtra

1294. SHRI GURUDAS KAMAT: will
the Minister of AGRICULTURE be pleased
to state the central assistance given to
Maharashtra for combating natural calami-
ties like drought and flood drought and floods
during the last three years, and the amount
utilised out of it, year-wise?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): Ceiling of expenditure approved for
Central assistanace to Maharashtra for
meeting calamities like floods and drought
during the last three years are as under:-
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1984-85 Rs. 31.83 crores
1985-86 Rs. 79.75 crores
1986-87 Rs. 101.76 crores

The State Government is reported te
have utilised year-wise the entire amount
approved for the purpose.

Allotment of Flats to Residents of
Slum Areas of Delhi

1295. SHRIMATI D.K. BHANDARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given to Unstar-
red Question No. 1937 on 9th March, 1987
regarding allotment of flats to residents of
slum areas of Delhi and state:

(a) whntheritis afact that some prior-
ity list of registered persons has been
prepared;

(b) if so, the details thereof;

(c) the eligibility of registered persons
for allotment of flats;

(d) theterms and conditions of allot-
ment of flats with specific mention of mode
of payment to be made by registered appli-
cants;

(e) the progress made by Slum Wing
of DDA in respect of allotment of built up
flats to registered parsons as on 30th June,
1987; and

(f) the time by which all registered
persons will be allotted proposed built up
flats?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a)and {b). Yes, Sir.
A common provisional priority list has been
drawn for general category, widows, war
widows, and physically handicapped regis-
trants. A separate list has been drawn for
SC/ST.
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(c) and (d). The residents of Notified
Slum areas, Jhuggi Jhonpries Resettiement
colonies, Slum Resettlement Colonies,
Jhuggi clusters, Urban Villages and Un-
authoriesed Colonies in Delhi would be
eligible for allotment of flats. The registrant
mustbe adult, citizen of India, a resident of
Delhi. Payment would be received 50% on
cash basis and 50% on hire purchase basis.

(e) Upto 30th June 1987, 410 allot-
ients have bsen made to the registered
widows.

) Al tha registered persons are ex-
pected to be- provided allotment within three
to four years approximately. However, this
depends upon the financial aid to be re-
ceived from the Government.

Telecast of Feature Fiims

1296. Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) the number of feature films tele-
cast by Doordarshan during 1986 with
break-up regarding country of origin and the
languages;

(b) whether any films which had heen
originally telecast during 3 preceding years
were retelecast during 1986;

(c) whether the Doordarshan selects
films and approaches the producers of films
or whether the slection is limited to the films
offered by the producers?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SH{R{A.K. PANJA) : (a)
The total number of feature films telecast by
Doordarshan inthe National Network during
1986 is 112. The country-wiseflanguage-
wise break-up of the films is as follows:-

Country Language  Number of films

U.K. English 1

US.A. English 4
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U.S.S.R. Russian (Dubbed/ 6

subtitied in
English)

Indian  English 1
Hindi 58

Regional Languages 43

(b) No film was re-telecast in the
National Network in 1986 within three years.

(c) Mostly films are selected from
among the offers received from producers/
right holders. However, there is no bar to
Doordarshan approaching producers of
notable films to offer their films for telecast.

12.00 hrs.
[English]

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Speaker, Sir, on Friday we raised
the question of privilege against Mr. Brahma
Dutt...(/nterruptions.)

[Translation)

MR. SPEAKER: One by one.
What are you doing, please sit down.

[English]

PROF. MADHU  DANDAVATE: Mr.
Speaker, let me make a submission as to
what happened on Friday Mr. Deputy-
Speaker said, our privilege notice has been
referred to the Minister, when we asked
what happened to our notices against Mr.
Brahma Dutt. Today your office has given a
small note prepared by Mr. Brahma Dutt
giving his explanation about the points which
we had raised. We want to tell you, we are
not at all satisfied and we feel that he has
given untruth to the House on the 31st of
March...

MR. SPEAKER: You can refer it back to
me.
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(Interruptions.)

MR. SPEAKER: Prof. Tewary, what is
your point of order.

SHRI S. JAIPAL  REDDY
(Mahbubnagar): |am on a point of orger.

PROF. KK. TEWARY (Buxar) : Sir, |
have received a notice from your office that
Prof. Dandavate has moved a privilege
motion....

[Tranlation)

MR. SPEAKER: You may please answer
this.

[English]

PROF. K.K. TEWARY: Please listen to
me for a minute. He has moved a privilege
motion for raising CIA matter on the
floor of the House. And Prof. Dandavate has
become...(Interruptions.) Sir, he has at-
tached the American Embassy’s Press
Release along with the notice. This is un-
precedented fora Member attaching press
release along with the notice. (Interrup-
tions.)

PROF. MADHU DANDAVATE: What is
this?

MR. SPEAKER: | was asking only what
was his point of order. That is all.
(Interruptions.)

MR. SPEAKER: | will ask later on.
(Interruptions.)

MR. SPEAKER: | cannot allow. No.

Nothing goes on record.
(Interruptions)

MR. SPEAKER : Mr. Jaipal Reddy.

SHRI S. JAIPAL REDDY: What is this ,
Sir?

MR. SPEAKER: | have allowed you. You
are holding the floor.
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SHRI S. . JAIPAL REDDY: | have given
aprivilege notice against the Prime Minister.
(Interruptions)

MR. SPEAKEh: | am getting 1.

SHRI S. JAIPAL REDDY: | have given a
notice against the Minister of State for
Finance, Mr. Brahma Dutt. Ihave received.a
small note from your office today. Let me
formulate my point of order. Sir, we have
tabled a privilege motion for rulfing by the
Chair. What is this?

MR. SPEAKER: Mr. Jaipal Reddy, this is
quite in order.

SHRI S. JAIPAL REDDY: | want the
ruling of the Speaker. | tabled a privilege
notice.

MR. SPEAKER: Why don’t you go ac-
cordingtothe rules? We always do it like this.
Whenwe getit, we refer it forfacts. if you are
not satisfied, you can referitbackto me. No
problem.

SHRI S. JAIPAL REDDY: | have tabled
a notice against the Prime Minister also.

MR. SPEAKER: We will take it.

SHRI S.JAIPAL REDDY: It is abreach of
privilege notice against both the Prime Min-
ister and Mr. Brahma Dutt.

MRSPEAKER: It is all right. We willtake
it up .

SHRI S.JAIPAL REDDY : That does not
suffice.

[ Translation)

MR SPEAKER: Why are you getting
annoyed, it will be done.

[English]

SHRI S. JAIPAL REDDY: The reply of
the Minister is not the same as the ruling by
the Speaker.
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MR. SPEAKER : This is not aruling. Who
says, this is the ruling? This is not a ruling.
This is the reply which | have got and | have
referred itto you. If you are notsatisfied, you
can refer it back to me.

Then, | have also...
(Interruptions.)

[Translation)

MR. SPEAKER: Why do younot listen?
Why are you interrupting? Until and unless |
listen to anybody, | cannot take any decision
onit.

[English]

| have to listen to what others have to
say. So, | have alsc written to the Prime
Minister and written to Mr. Brahma Dutt. Mr.
Brahma Dutt's reply is here. The Prime
Minister will be replying. So, | will see.

(Interruptions.)

SHR! C. MADHAY REDDI (Adilabad):
We have given a notice. (Interruptions.)

SHRI DINESH GOSWAMI (Buwahati): |
have given a privilege notice against Mr.
Brahma Dutt. | am making my submission.

MR. SPEAKER: No question of submis-
sion. If you are not satisfied, you can give it
to me.

DR. CHINTA MOHAN (Tirupati): | have
given a call-attention notice.
(Interruptions.)

SHRiI DINESH GOSWAM:I: If you look to
precedents, sometimes in such type of
matters, Members were allowed to argue
whether there is ...

MR. SPEAKER: No. No.

SHRI DINESH GOSWAMI: You look for
precedents. There are a number of prece-
dents.
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SHRI C. MADHAV REDDI: | raised the
matter under Rule 115. That also has not
been done. The reply that he has given is
absolutely unsatisfactory.

MR. SPEAKER: You write to me.

PROF. MADHU DANDAVATE: Before
knowing our view point on  Shri Brahma
Dutt’'s notings, do not give your final ruling.

(Interruptions.)

MR. SPEAKER: | have not given a ruling.
if you are not satisfied, you write to me and
I will take it up.

SHRI INDRAJIT GUPTA (BASIRHAT):
Actually this is what we have been alleging.
In his noting, he has said that Fairfax was
engaged. But here in Parliament, he said
that Fairfax was not engaged.

(Interruptions.)

MR. SPEAKER: If you are not satisfied,
you write toc me and | will take it up.

SHRIINDRAJIT GUPTA:We will write to
you but you reserve your ruling. You study
this carefully and then you can give your
ruling because he has accepted that Fairfax
was engaged.

(Interruptions.)

MR. SPEAKER: No problem.
(Interruptions.)

PROF. K.K. TEWARY: You are not lis-
tening to me. You are listening to all others.

(Interruptions.)
[ Translation)
MR. SPEAKER: | have heard, | have
listened to you first of all.
(Interruptions.)

[English]

SHRI S. JAIPAL REDDY: Mr. Tewary
has made many unparliamentary remarks.
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He has questioned the patriotism of Mr.
Dandavate.

(interruptions.)

MR. SPEAKER: Now | have given the
floor to Mr. Buta Singh.

THEINISTER OF HOME AFFAIRS (S.
BUTA SINGH): Mr. K.K. Tewary has drawn
your attention to a very specific issue. Kindly
enlighten us whether you have received
such a notice or not. If you have received
such a notics, what action are you going to
take on its.

MR. SPEAKER: | will look into it.
{Interruptions.)

PROF K.K. TEWARY : Please listen to
me also.

SHRIDINESH SINGH ( Pratapgarh): We
are having in the last one hundred years.

SHRI HAROOBHAI MEHTA: We have
given a notice.

[ Translation]

MR SPEAKER: Why do you Interrupt?

[English]

SHRIDINESH SINGH: You are afarmer
yourself. You realise the dificulties of the
farmers. A week ago we have started
meeting here. We have not been able to find
timeto discuss this matter. | would request
you to allow a discussion on this matter.

(Interruptions.)

[ Translation)

MR. SPEAKER : Just listen, please. [f
you want to discuss. | have made !1 clearon
the first day itself. If you keep quiet, I shall

run the House.
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[English)

PROF. MADHU DANDAVATE: There
was a motion in the name of Shri Indrajit
Gupta on the drought situation.

PROF. K.K. TEWARY: | wanted to know
precisely what you have done about my
motion about CIA?

[Translation]

MR. SPEAKER: I will look into it. First of
all Ihavelistenedtoyou. If youdo notlisten,
what can | do? It has come now.

(Interruptions.)
12.09 hrs.

PAPERS LAID ON THE TABLE
[English]

Urban Land Ceiling and Regulation
Amendment Rules 1987 and Urban
Land (Celling and Regulation)
Second Amendment Rules,
1987

THE MINISTER OF URBAN DEVELOP-
MENT (SHRIMATI MOHSINA KIDWAI): |
beg to lay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-section (3) of section 46
of the Urban Land (Ceiling and Regulation)
Act, 1976:

(1) The Urban Land (Ceiling and Regula-
tion) Amendment Rules, 1987 published
in Notification No. G.S.R. 222 in Gazette
of India dated the 28th March, 1987 to-
gether with an explanatory memoran-
dum.

(2) The Urban Land (Ceiling and Regula-
tion) Second Amendment Rules, 1987
published in Notification No. G.S.R. 324
in Gazette of India dated the 2nd May,
1987 together with an explanatory
memorandum.

[Placed in library see No. LT-4541/87]
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Notifications Under Employees
Provident Funds and Miscellaneous
Provisions Act, 1852

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHR! P.A.
SANGMA): | beg to lay on the Table a copy
each ot the following Notifications {(Hindi and
English versions) under sub-section (2) of
section 7 ofthe Employees'Provident Funds
and Miscellaneous Provisions Act, 1952:-°

(1) The Emplgyees’ Provident Fund
(Amendment) Scheme, 1287 pub-
lished in Notification No. G.S.R. 303 in
Gazette of India dated the 25th April,
1987.

(2) The Employess’ Family Pension
(Amendment) Scheme, 1987 pub-
lished in Notificatian No. G.S.R. 385 in
Gazette of India dated the 16th May,
1987.

[Placedin Library. See No. LT- 4542/87]

Statement Correcting Answers to
USQ Nos. 1951 and 1903 dated
9.3.1987 Regarding Backlog of Re-
served POsts Iin DDA and Devel-
opment Programme for Urban Poor
Respectively and Glving Reasons
for Delay In Correcting the Answers

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): | beg to lay on the
Table—

(1) A statement (Hindi and English
versions) (i) correcting the reply given
on. 9 March, 1987 to Unstarred Ques-
tion No. 1951 by Shri K.D. Sultanpuri
M.P. regarding backlog of reserved
posts in D.D.A. and (ji) giving reasons
for delay in correcting the reply.
[Placed in Library. See No. LT-4543/

87]

(2) A statement (Hindi and English
versions) (i) correcting the reply given
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on 9 March, 1987 to Unstarred Ques-
tion No. 1903 by Shri P.M. Sayeed,
M.P. regarding development pro-
gramme for urban poor and (il) giving
reasons for delay in correcting the
reply. [Placed in Library. See No. LT-
4544/87]

Notifications Under Income Tax Act,
1961

THE MINISTER COF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): Sir, | beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under section 296 of the Income-tax Act,
1961:-

(1) S.O. 1753 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Madras
Crocodile Bank, Trust’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1983-84 to 1985-86.

(2) S.O. 1754 published in Gazstte
of India dated the 11th July, 1987
regarding exemption to, NAB Lions
Home for Aging Blind, Pune’ under
section 10 (23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1981-82 to
1986-87.

(3) S.O. 1755 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Tamil Nadu
Police Families Welfare Organisation’
under section 10(23C) of the Income-
tax Act, 1961 forthe period covered by
the assessment years 1983-84 to
1986-87.

(4) S.O. 1756 published in Gazette
of india dated the 11th July, 1987
regarding exemption to ‘Khelghar
Shishu Nivas O Shikshan Kendra’
under section 10(23C) of the Income-
tax Act, 1961 forthe period covered by
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the assessment years 1985-86 to
1987-88.

(5) S.O. 1757 published in Gazette
of India dated the 11th July, 1987
regarding sxemptior to ‘The Loreto
House Educational Society of Cal-
cutta’ under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment years
1985-86 to

1987-88.

(6) S.O. 1758 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Federation of
indian Export Organisation’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1986-87 to
1988-89.

(7) S.O. 1759 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Karnakha
Police Benevolent Fund’ under sec-
tion 10(23C) of the Ihcome-tax Act,
1961 for the period covered by the
assessment years 1986-87 to 1988-
89.

(8) S.0. 1760 published in Gazette
of India dated the 11th July, 1987
regarding exemption 10 ‘Seafarers
Welfare Fund Society, Bombay' un-
der section 10{23C) of the income-tax
Act, 1961 for the period covered by
the assessment years 1985-86 and
1986-87.

(9) S.0. 1761 published in Gazette
of India dated the 11th July. 1987
regarding exemption to ‘Maragha
Mandir, Bombay' under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment year 1988-89.

(10) S.0. 1762 published in Gazette
of India dated the 11th July, 1987 re-
garding exemption 10 ‘Qurudev
Siddha Peeth Ganeshpur’ under
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section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1984-85 to
1986-87.

(11) S.0. 1763 published in Gazette
of India dated Ithe 11th July, 1987
regarding exemption to ‘Kishore
Bharati, Hoshangabad’ under section
10(23C) ot the Income-tax Act, 1961
for the period covered by the assess-
ment years 1986-87 and 1987-88.

(12) S.0. 1764 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘The C.P.
Ramaswami Aiyar Foundation’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1986-87 and
1987-88.

(13) S.0. 1765 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘The Stock
Exchange Bombay' under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1982-83 to 1986-87.

(14) S.0. 1766 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Indian Mer-
chants' Chamber, Bombay' under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1986-87 and
1987-88.

(15) S.0. 1767 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘United Serv-
ice Institution of India’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1985-86 to 1987-88.

(16) S.0. 1768 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Institute of
Animal Health and Veterinary Biologi-
cals, Habbal (Bangalore)' under sec-
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ton 10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1984-85 to 1986-
87.

(17) S.0. 1769 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Sankat Ni-
varan Society, Gujarat’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1983-84 to 1986-87.

(18) S.0. 1770 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Bharatiya
Bhasha Parishad, Calcutta’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1987-88 and
1988-89.

(19) S.0. 1771 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘West Bengal
Council for Child Welfare' under $ec-
tion 10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1985-86 to 1987-
88.

(20) S.0. 1772 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Jnana Pra-
bodhini, Pune’ under section 10(23C)
of the Income-tax Act, 1961 for the
period covered by the assessment
year 1987-88.

(21) S.0. 1773 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Sri Sathya
Sai Central Trust, Bombay' under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment year 1987-88.

(22) S.0. 1774 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Indian Coun-
cil for Résearch on International Eco-
nomic Relations, New Delhi’ under
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section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1986-87 and
1987-88.

(23) S.0. 1775 pyblished in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Society of the
Franciscan Sisters of Mary of Jammu
and Kashmir, Baramulla (Kashmir)’
under section 10(23C) of the Income-
tax Act, 1961 forthe period covered by
the assessment years 1985-86 to
1987-88.

(24) S.0. 1776 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘'Veda
Rakshana Nidhi Trust, Madras’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment year 1987-88.

(25) S.0. 1777 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Ramana
Maharshi Centre for Learning, Ban-
galore’ under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment years
1986-87 and 1987-88.

(26) S.0. 1778 published in Gazette
of India dated the 11th Jyly, 1987
regarding exemption to ‘Sir Sasoon
David Trust fund, Bombay' under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1982-83 to
1986-87.

(27) S.0. 1779 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Indian Coun-
cilfor Child Welfare, New Delhi' under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1986-87 and
1987-88.

(28) S.0. 1780 published in Gazette
of India dated the 11th July, 1987
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regaraing exemption to ‘Assam Rifles
Group Insurance Scheme, Shillong’
under section 10(23C) of the Income-
tax Act, 1961 for the period covered by
the assessment year 1987-88.

(29) S.O. 1781 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Action for
Food Production, New Delhi’ under
section 10(290) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1985-86 to
1987-88.

(30) S.0. 1782 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘National
Society for Clean Cities-India’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1985-86 to
1987-88.

(31) S.0. 1783 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Institute for
Motivating Self-employment, Cal-
cutta’ under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment years
1985-86 to 1987-88.

(82) S.0O. 1784 publisbed in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Indian Stan-
dards Institution’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1985-86 to 1987-88.

(33) S.0. 1785 published in Gazette
of India dated the 11th July, 1987
regarding exemption to Jaipur Rural
Health and Development Trust,
Jaipur' under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by. the assessment years
1985-86 to 1987-88.

(34) S.0. 1786 published in Gazette
of India dated the 11th July, 1987
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regarding exemption to ‘Little Sisters
of the Poor, Calcutta’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1985-86 to 1687-88.

(85) S.0. 1787 published in Gazette
of India dated ‘the 11th July, 1987
regarding exemption to ‘Marwari Re-
lief Society, Calcutta’ under section
10(23C) of the Income-tax Act, 1961
for the period covered by the assess-
ment years 1985-86 to 1987-88.

(36) S.0. 1788 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Mahipatram
Rupram Ashram, Ahmedabad’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1985-86 to
1987-88.

(37) S.0. 1789 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Association
for Social Health in India, New Delhi’
under section 10(23C) of the Income-
tax Act, 1961 forthe period covered by
the assessment years 1984-85 to
1987-88.

(38) S.0. 1790 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Tibetan
Homes Foundation, Delhi’ under sec-
tion 10(23C) of the Income-tax Act,
1961 for the period covered by the
assessment years 1985-86 to 1987-
88.

(39) S.0. 1791 published in Gazette
of India dated the 11th July, 1987
regarding exemption to ‘Voluntary
Health Association of India, New
Delhi’ under section 10(23C) of the
Income-tax Act, 1961 for the period
covered by the assessment years
1985-86 to 1987-88.

(40) S.0. 1792 published in Gazette
of India dated the 11th July, 1987
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regarding exemption to ‘Muslim
Women Aid society, Madras’ under
section 10(23C) of the Income-tax
Act, 1961 for the period covered by
the assessment years 1986-87 and
1987-88. )

[Placed in Library. Sse No. LT-4545/87]

Walnuts Grading and Markeing
(Amendment) Rules, 1987

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI RAMANAND YADAV): Sir |
beg to lay on the Table a copy of the Walnuts
Grading and Marking (Amendment) Ruls,
1987 (Hindi and English versions) published
in Notification No. S.0. 1407 in Gazette of
India dated the 6th June, 1987 under sub-
section (2) of section 3 of the Agricultural
Produce (Grading and Marketing) Act, 1987.
[Placed in Library. See No. 4546/87)

Coconut Development Board Recruit-
ment (Amendment) Regulations
1987, Rev.ew in the Working of Oil
Paim India Ltd. Kottayam for 1985-
86 and Statement for Delay Iin Laying
these Papers etc. etc.

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERTION IN THE MINISTRY OF
AGRICULTURE (SHRI YOGENDRA MAK-
WANA): Sir, | beg to lay on the Table—

(1) A copy of the Coconut Develop-
ment Board Recruitment (Amend-
ment) Regulations, 1987 (Hindi and
English versions) published in Notifi-
cation No. G.S.R. 175 in Gazette of
India dated the 14th March, 1987
under section 21 of the Coconut De-
velopment Board Act, 1979. [Placed in
Library. See No. LT-4547/87]

(2) A copy each of the following pa-
pers (Hindi and English versions)
under sub section (1) of section 619A
of the Companies Act, 1956:-
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(i) Review bythe Governmentonthe
working of the Oil Paim India Limited,
Kottayam, for the year 1985-86.

(i) Annual Report of the Oil Palm
India Limited, Kottayam for the. year
1985-86 along with Audited Accounts
and the comments of the Comptroller
and Auditor Genera! thereon.

(3) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (2)
above. [Placed in Library. See No. LT-
4548/87)

(4) A copy each of the following pa-
pers (Hindi and English versions)
under section 619A of the Companies
Act, 1956:-

(a) (i) Review by the Goverrment
on the working of the Punjab Agro
Industries Corporation Limited,
Chandigarh, for the year 1983-84.

-(ii) Annual Report of the Punjab
Agro Industries Corporation Lim-
ited, Chandigarh, for the year
1983-84 along with Audited Ac-
counts and the compents of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-4549/87]

(b) (i) Reviewbythe Governmenton
the working of the Rajasthan State
Agro Industries Corporation Limited,
Jaipur, for the year 1983-84.

(i) Annual Report of the Rajast-
han State Agro Industries Corpora-
tion Limited, Jaipur, for the year
1983-84 along with Audited Ac-
counts and the Comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-4550/87]

(c) (i) ReviewbytheGovernmenton '
the working of the Karnataka Agro
Industries Corporation Limted, Banga-
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lore, for the year 1984-85.

(i) Annual Report of the Karna-
taka Agro Industries Corporation
" .nited, Bangalore, for the year
1984-85 along with Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. Sse
No. LT-4551/87] '

(d) (i) Reviewbythe Govarnmenton
the working of the Kerala Agro Indus-
tries Corporation Limited, Trivandrum,
for the year 1984-85.

(ii) Annual Report of the Kerala
Agro Industries Corporation Lim-
ited, Trivandrum, forthe year 1984-
85 along with Audited Accounts
andthe comments of the Comptrol-
ler and Auditor General thereon.
[Placed in Library. See No. LT-
4552/87]

(e) (i) Reviewbythe Governmenton
the working of the Madhya Pradesh
State Agro Industires Development
Corporation Limited, Bhopal, for the
year 1980-81.

(i) Annual Report of the Madhya
Pradesh State Agro Industries
Development Corporation Limited
Bhopal, for the year 1980-81 along
with Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

(5) Five statements (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (4) above. [Placed in Library. See
No. LT-4553/87]

(Interruptions)
MR. SPEAKER: Order, order.....

[ Translation)
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(Interruptions)

MR. SPEAKER: Sit down, piease sit
down. What is this happening?

(Interruptions)

MR. SPEAKER: Nobody listens at all.
(Interruptions)

MR. SPEAKER: Nobody listens to me.

(Interruptions)
[English]

PROF. MADHU DANDAVATE (Ra-
Jjapur): Have you heard it, Sir? He has called
me...

(Interruptions)

SHRI INDRAJIT GUPTA (Basirhat): It
must be expunged.

(Interruptions)

MR. SPEAKER: Look here, gentle-
men....

(Interruptions)

MR. SPEAKER: You don't realise that
without my permission, nothing goes on
record.

SHRI INDRAJIT GUPTA: Have you
heard what he said?

(Interruptions)

MR. SPEAKER: That is what | say be-
cause | did not allow anybody.

(Interruptions)
[ Translation)

MR. SPEAKER: You may please sit
down.
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(Interruptions)

[English)

PROF.K.K. TEWARY (Buxar): Sir, | stick
to my charge.

(Interruptions)
MR. SPEAKER: What | say is....
(Interruptions)
[ Translation]
MR. SPEAKER: Order, order.
If you do not listen, what can | do?
(Interruptions)
[English)]

SHRI SURESH KURUP (Kottayam): Sir,
you please ask him to apologise.

[ Transiation]

MR. SPEAKER: Why don'tyou sit down?
You do not a'low me to listen to anybody.

\Interruptions)
[English]
MR. SPEAKER: Now you sit down.
[ Translation]

Just sit down please. Look thers is noth-
ing in my record.

[English]

I have not allowed anybody and there is
nothing on my record, as far as | am con-
cerrfed. Secondly.....

(Interruptions)
MR. SPEAKER: Look here. Listen to me.

(Interruptions)
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MR. SPEAKER: Please sit down. This is
too much.

PROF. MADHU DANDAVATE: Sir, you
don't get angry when a man calls me......

MR. SPEAKER: | want to say something
against him. But you do not allow':me to say
anything...

(Interruptions)

MR. SPEAKER: You don't realise it. |
want to say something against him....

(Interruptions)

MR. SPEAKER: Only parliamentary
language can be used in this House....

(Interruptions)

MR. SPEAKER: You don't shout now.
One manis there. You are here. Youtwo are
spoiling the whole show here.

PROF. K.K. TEWARY: I strongly protest
against your observation.

MR. SPEAKER: The problem is this....
(Interruptions)

MR. SPEAKER: Why are you shouting?
Language is ours. Only parliamentary lan-
guage can be allowed on the floor of this
House. | will not allow any unparliamentary
language to be used. | have not got anything
on my record. | have not allowed anybody.

(Intetruptions)

SHRI BASUDEB ACHARIA (Bankura):
You should ask him to withdraw those
words. He should apologise.

(Interruptions)

PROF. MADHU DANDAVATE: Mr. Kis-
hore Chandra Deo was forced to withdraw
his remarks and when he refused to with-
draw, he was asked to leave the House.
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(Interruptions)

PROF.K.K. TEWARY: As Speaker of the
House, will you allow the press relegse of a
foreign Embas ; in India to influence the
proceedings of thie House? (Interruptions)

MR. SPEAKER: Mr. Tewary, can you
make allegations like that? Mr. Tewary, |am
asking you: can you use unparliamentary
language against anybody here?

PROF. K.K. TEWARY: | have not used
any unparliamentary expression. ** is not
unparliamentary. ** is not unparliamentary.
Can Ibe arraigned by a senior Member ofthe
House for exercising my right, my privilege,
to speak as a Member of the House......
(Interruptions)

MR. SPEAKER: You cannot call names.
Can you call names?

PROF. K.K. TEWARY: | have not called
names.

SHRI INDRAJIT GUPTA: ‘Prof. Dan-
davate is ** :-this is what he said here.

PROF. K.K. TEWARY: ! stick to that.

PROF. MADHU DANDAVATE: When
you are objecting, he goes on repeating.....
(Interruptions)

PROF. K.K. TEWARY: A document has
been used to silence a Member. It is Ln-
precedented in history.

(Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): You do not pull up the.Member
when he uses such a language, Sir?

MR. SPEAKER: Mr. Tewary, it is not
proper. You have to withdraw those words.

PROF. K.K. TEWARY: | will never with-
draw.

SRAVANA 12, 1909 (SAKA )
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MR. SPEAKER: You have to give me
prior notice if you have to allege anything.
You have to give documentary proof. This is
under rule 353. | will not allow it. You will
have to withdraw.

PROF. K.K. TEWARY: Willyou allow me
to make a'submission?

MR. SPEAKER:. First withdraw those
words.

PROF. KIK. TEWARY: Ido notwantto be
gagged like this.

(Interruptions)

MR. SPEAKER: | am not listening to any
argument. | want you to withdraw those
words.

PROF. K.K. TEWARY: Sir, will you allow
the Press release 1o be used as the basis for
arraigning me?

(Interruptions)

PROF. P.J. KURIEN (Idukki): When you
have not allowed it to go on record how can
he withdraw #?

(Interruptions)

PROF. K.K. TEWARY: You cannot ask
me to withdraw like this.

(Interruptions)

MR. SPEAKER: | will not allow. You will
have to withdraw.

(Interruptions)

SHRI DINESH GOSWAMI (Guwahati):
Sir, thera is a precedent. | will cite a prece-
dent. Shri K.C. Deo said something which
was not allowed to go on record. But still he
was asked to withdraw and when he refused,
the Deputy-Speaker asked him to leave the
House.

** Expunged as-ordered by the Chair
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MR. SPEAKER: That might be right, that
might be wrong. | do not care. What | care
about is the parliamentary practice in this
House. | am concerned notonly aboutthis....

(Interruptions)

MR. SPEAKER: | cannot differentiate.
cannot allow names to be called in this
House.

PROF. K K. TEWARY: In all fairness,
may | put a question to you?

MR. SPEAKER: i don't want any ques-
tions

SHRI SOMNATH CHATTERJEE: He is
detying you.

SHRI BASUDEB ACHARIA: You asked
him to withdraw and he is not withdrawing.

(Interruptions)

MR. SPEAKER: No questions to the
Speaker. Why can't you remain silent? | am
doing my job. Why are you trying to interrupt
me? Mr. Tewary, you cannot put any ques-
tions to me.

PROF. K.K. TEWARY: | am trying to
draw your attention....

(Interruptions)

MR. SPEAKER: You cannot put any
questions to the Speaker | am only simply
saying this.

PROF. K.K. TEWARY: What?

MR. SPEAKER: | say, | cannot allow the
names to be called in the House. This is
unparliamentary.

PROF. K.K. TEWARY: That is your Pre-
grogative.

(Interruptions)

MR. SPEAKER: No, Sir. Nothing doing.
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(Interruptions)

PROF. K.K. TEWARY: | am raising a
related issue. Whether you will allow any
Hon. Member of this House to use an em-
bassy press release to influence the pro-
ceedings of the House.....

(Interruptions)

MR SPEAKER: You can do whatever
you like. But | cannot allow names to be
called.

PROF. K.K. TEWARY: What about the
attempt to arraign me on the basis of an
embassy press release?

MR. SPEAKER: Might be. You can take
exception Sir. You can complain, you can
take exception, you can represent whatever
you like.

(Interruptions)

PROF. K.K. TEWARY: That is what | am
submitting to you, Sir.

MR. SPEAKER: But you cannot call
names.

(Interruptions)

MR. SPEAKER: Either you withdraw
those words or you withdraw from the
House.

PROF. K.K. TEWARY: | am not with-
drawing whatever | have said. | am sticking
to my description of Prof. Dandavate and |
will continue to protest this kind of an attempt
to arraign me....

MR. SPEAKER: Nothing goes on record.

( Interruptions)*

PROF. K.K. TEWARY: You are not al-
lowing a debate on this issue inthe House....

MR. SPEAKER: | will. But not like this. |
am not going to allow you to abuse first and

** Not Recorded
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then take it up. | will take action if need be |
am notgoing to give reprieve to him also if he
has done something wrong.

(Interruptions)

MR. SPEAKER: No question. He had to
apologise. Mr. Tewary, don't you remember
that he had to apologise thrice on the fioor of
this House because | reprimanded him? you
have also to do it.

PROF. MADHU DANDAVATE: When-
ever |thought that the dignity of the House
was lowered, | expressed unqualified re-
grets.

MR. SPEAKER: He had to apologise
thrice in this very House because | repri-
manded him. And it is the same thing with
you.

PROF. K.K. TEWARY: It is because he
hasbeen in the habit of making irresponsible
statements,

MR. SPEAKER: Might be. But why
should you get into that habit now? Either
you withdraw from the House or you with-
draw your words.

PROF. K'.K. TEWARY: | will walk out in
protest.

(Interruptions)
MR. SPEAKER: No question of protest.
(Interruptions)
Prof. K.K. Tewary then left the House
12.28 hrs.
[ Translation)

SHRI GIRDHARI LAL VYAS (Bhilwara):
Mr. Speaker, Sir, the State Bank of Indua}
Branch functioning in the premises of Sawai
Madhopur Cement Factory has stopped
m +king payment though crores of rupees of
the factory are deposited there. That is why
labourers are not getting their saiary. All

SRAVANA 12, 1909 (SAKA ) Matters Under Rule 370

works have come to a halt. Therefore, the
Finance Minister may ask the State Bank of
India to resume making payments immedi-
ately.

12.29 hrs.
MATTERS UNDER RULE 377
[ Translation)

(1) Need to take effective steps to
check land erosion by rivers In
Chambal region of Madhya
Pradesh

SHRI KAMMODILAL JATAV (Morena) :
Mr. Speaker, Sir, at least 20 rivers flow in the
Chambal Region of Madhya Pradesh. Lakhs
of hectares of land have come underthe grip
of erosion by their flow and erosion is taking
place daily. A number of villages, however,
have come out of its grip. The Government
sprays seeds of babul etc. by a helicopter
every year. But not a single plant has grown.
All the seeds are washed by rain into the
river.

12.30 hrs.
[MR. DEPUTY SPEAKER in the Chair

Crores of rupees have been wasted or
are being wasted under this system.

It is my submission to the Government
that this ravine may be levelled or sapplings
of neem, rose wood, teak, rubber, coconut,
cashew nut, orange, ‘Mausami’ etc. planted
by digging pits so that some earnings are
accrued there from to the Government. This
will provide wages to the labourers, protect
land from erosion and solve the dacoit prob-
lem.

(il) Need to survey tribal areas of
Nasik district for a permanent
solution of water problem

SHRI S.S. BHOYE (Malegaon): Mr.
Deputy Speaker, ‘Sir, Surgana, Dindori,
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Painth Eaglapuri etc. tehsils of Nasik district
fall under my constituency. Western part of
Nasik district is a hilly area comprising Adi-
vasi villages. It experiences good rain fall
during the rainy season, but there is paucity
of drinking water during the summer days.

There are a few wells, small ponds, etc.
which meet the requirement of water to
some extent. The State Government supply
water through tankers, bullock carts, etc.
" every year on which crores of rupees are
spent but the problem remains as it is. Be-
cause these are only temporary measures.

In orderto solve this problem, it is neces-
sary to make a special survey of this area.
The water levelis far below in this area. It will
be appropriate to supply water to these vil-
lages through public taps by making survey
of those areas where sources of water like
the big ponds of the rivers such as the Par
River, Nar River, Daman River, Bagh River,
Bajari River, etc., are available.

But it involves heavy expenditure. The
State Government may not, therefore, be
able to undertake this work. Development of
this backward Adivasi area is possible only
through this schame and not otherwise.

Lastly, itis my request tothe Government
to extend all kinds of assistance to the State
Government to save lakhs of rupees being
spent every year, to ensure development of
this area and to raise the standard of Adiva-
sis. You may please send your special sur-
vey expert team to undertake inspection and
survey of the area, provide funds and work
on war footing to implement such schemes.

~ [English]

(ill) Demand to provide more trains
to and from Orissa.

SHRIBRAJAMOHAN MOHANTY (Puri):
| wish to bring to the notice of Railway
Minister difficulties in regard to certain trains
touching Orissa. Puri Express running from
Howrah to Puri is the life line between Cal-
cutta and Puri. The first class coaches are in
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extremely poor condition and need immedi-
ate attention for improvement and in appro-
priate cases replacement. Some bogies
used in the said train are so out of date that
these should be declared as unfit. 2 Tier A/
C coachis urgently needed to be attached to
Puri Express. In between Calcutta and
Bhubaneswar, the day time railway commu-
nication is inadequate. A Superfast day time
train in between Howrah and Bhubaneshwar
is essentially needed. The Samaleshwari
Express from Howrah should have 2 Tier
A/C coaches. Shri Jagannath Express run-
ning in between Howrah and Puri normally
runs late by more than 2 hours. It should be
checked. Nilachal and Puri Express running
from New Delhito Puri and back should have
A/C Chair Car so that middle class passen-
gers can afford to travel. The cancelled
trains such as Puri-Assansol, Janata Ex-
press and Bhagha Jatin Pasenger trains
should be restored. Howrah-Madras Janata
train is now running 3 days in a week but
earlier it was running on all the days of the
week. Steps be taken to restore the original
position. The Orissa quota in Coromandal
Express running from Howrah to Madras
should have more number of seats reserved
for the passengers of Bhubaneshwar. Simi-
larly the train running in betwéen Guwahati
to Kanyakumari (901 and 902) which passes
through Bhubaneshwar has no quota of
seats for Orissa. There should be a coach
separately reserved for the passengers of
Orissa. The Railway Ministry should look
into the problems.

[ Translation)

(lv) Need to help Beedi Workers in
Madhya Pradesh by enhancing
grants for construction of
houses and purchase of land.

SHRI K. N. PRADHAN (Bhopal): Mr.
Deputy Speaker, Sir, the Central Govern-
ment has taken a number of steps for the
welfare of the Beedi Workers. A number of
measures have been adopted and laws
made to protect theirinterests andto prevent
their exploitation by capitalists because they

‘prepare beedis in their houses and are

mostly unorganised. In spite of all that it has
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not been possible to prevent exploitation of
more than 75 per cent workers. Despite all
these efforts, it has been possible to get
accredition forms of only one-fourth workers
filled and to get bensfits of various legal
provisions extended to them. It is, therefors,
necessary to make more efforts to get ac-
credition forms of more workers filled.

There is a provision to grant Rs. 5000
from the Beedi Workers Welfare Fund to
workers for the construction of houses. Out
of this amount, Rs. 1000 is given in the form
of agrant-in-aid and the remaining Rs. 4000
in the form of a loan without interest. Butin a
big state like Madhya Pradesh, where there
are 15 lakh Beedi Workers, it has been
possibleto construct only 200 houses during
the last 10 years. It is a very serious matter.
One of the reasons for this is that land is not
easily « available for the construction of
houses. The secorid reason is that in the
present time of high prices, it is not even
possible to construct a single room with Rs.
5000. Therefare, keeping in view the above
difficulties of Beedi Workers, on the one
hand the Department of Labour may please
enhance the amount of grant for house-
building and on the other arrangements may
be made with the State Governement to
provide land to Beedi Workers at cheap
rates.

[English]

(v) Need to set up a Railway Station
at Epurupalam in Prakashan dis-

trict, Andhra Pradesh

SHRI C. SAMBU (Bapatla): Epurupalam
is a major panchayati located in Prakasham
district, Andhra Pradesh. The panchayati
has 40,000 population. Most of the people of
this town are depending on handloom busi-
ness and agriculture. There is no rgi!way
station at Epurupalam. People are facing lot
of problems in going to other places and are
facing lot of inconveniences to send their
handloom cloth and agricultural produce to
different destinations. There is one railway
station at-Chirala.which is too far frm there.

| have submitted a representation frqm the
people of Epurupaiam and panchayatitothe
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General Mapager, Vijayawada and General
Manager, Secunderabad, Andhra Pradesh
to provide a railway station at Epurupalam.
Survey was completed in favour of Epuru-
palam but the work has not yet started.

| request the Hon’ble Minister of Rail-
ways to open a mini-railway station and
issue suitable instructions to the railway
authorities to stop the passenger tains at
Epurupalam.

(vi) Need to take-over Visvesvaraya
iron and Steel Ltd., Bhadra Vathl
(Karnataka) by SAIL

SHRI V. S. KRISHNA IYER (Bangalore
South): Visvesvaraya lron and Steel Lim-
ited, Bhadravati, Karnataka is one of the
oldest and prestigious steel plants founded
by engineer-statesman Dr. M. Visvesvar-
aya. This iron and steel works has been
incurring huge losses for the past iew years
and the State Government is not in apasition
to extend financial help and modernise the
steel plant. This steel plant can be run on
profit and it is possible to modernise it if the
Steel Authority of Indiatakes it over and runs
it. The Government of Karnataka has al-
ready requested the takeover of the
Visvesvaraya Iron and Steel Limited by the
Steel Authority of India. It is requested that
immediate decision should be taken to take
it over by SAIL.

(vii) Need to provide more edible oll
(Palmolein) to Maharashtra

SHRI SHARAD DIGHE (Bombay North
Central): The prices of edible oil along with
all other essential consumer goods have
risen very high. They are already out of
reach of the common man and something
has to be done by Government to control
them.

The State of ‘Maharashtra is a deficit
State so far as oil and oilseeds are con-
cerned. The State has been receiving im-
ported edible oil (Palmolein) from Govern-
ment of India. InJuly 1987, in all 13,200 M.T.
of Palmolein oil has been allotted to Mahar-
ashtra. The next few months from August to
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Octoberis notonly alean season sofar as oil
is concerned by it is a period of festivals.
Maharashtra is, therefore, likely to experi-
encae difficulties during these months. Gov-
ernment of India shou'd, thereofore, in-
crease the allocation of Palmolein oil during
this period by 20,000 M. Ts. per month from
August 1987 for Maharashtra State.

(viil) Need to reconsider the jurisdic-
tion of new Sambalpur Railway
Division

SHRI SRIBALLAV PANIGRAHI (Deog-
arh): The Railway Authority has decided that
the proposed Sambalpur Division will com-
prise Jharasuguda-Balangir, Balangir-Tilti-
lagarh, Titilagarh-Rayagada and titilagarh-
Raipur sections of South-Eastern Railway
and Sambalnur-Talcher new line under
construction. Besides all these, the section
from Bandomunda to Himgir spread over
Sambalpur and Sundergarh districts in
Orissaonthe Bombay-Howarah iine should,
in all fairness, come under the jurisdiction of
the new Sambalpur Division. The exclusion
of this section on the plea of feasibility is far
from convincing. A spot visit by the top
Railway Authority will bring home the genu-
ineness of this popular demand. | would
request the concerned-Railway Authority to
reconsider the matter from a practical and
sympathetic view-point so as to include the
Bandomunda-Himgir section of Bombay-
Howrah line in the jurisdiction of the Sam-
balpur Railway Division.

12.40 hrs.

MOTION RE APPOINTMENT OF A JOINT
COMMITTEE TO ENQUIRE INTO THE
ISSUES ARISING FROM THE REPORT OF
SWEDISH NATIONAL AUDIT BURKEAU
ON THE BOFORS CONTRACT. CONTD.

[English]

MR. DEPUTY SPEAKER_: Now, we will
take further consideration of the motion
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moved by Shri K. C. Pant on the 29th July,

1987.

THE MINISTER OF DEFENCE (SHRIK.
C. PANT): Sir, | have already moved the
motion standing in my name. Han. Members
are aware of the discussions which took
place in this House, during the preceding
Session, in regard to the allegations of pay-
ment of commission in the purchase of 155
mm guns from Bofors of Sweden. In view of
the developments in the intervening period it
appears useful fo recount the sequence of
events, particularly those in the recent past.

As the hon. Members will recall, the alle-
gations of improper payments made by
Bofors, based on the broadcast by the
Swedish National Radio Company, were
disclosed in our press on'April 17, 1987. As
all precautions had been taken to ensure
against the involvement of middlemen inthe
negotiations with Bofors and assurances
also obtained from the latter, Government
denied these allegations the same dayinthe
press. Simultaneously, we conveyed to
Parliament the Government's resolve to
secure the full facts in regard to the allega-
tions. Even though April 17 to 20, 1987 were
Easter Holidays in Sweden, even conceiv-
able effort was made to contact the highest
echelonsin the Swedish Governmentduring
their holidays period. Based on the lforma-
tion gathered, | had made a statement in this
hon. House on thefirst available opportunity,
i.e. on Monday the 20th April, 1987. In the
statement made in this House, as well as in
the Rajya Sabha, we had explained the
measures taken to prevent the involvement
of middiemen in the Bofor's negotiations. In
pursuance of these statements, Govern-
ment has been making vigorous efforts to
uncover the whole truth.

On April 20, 1987, Shri Oza, our Ambas-
sador in Stockholm, met the representatives
of Bofors and sought full clarifications about
the allegations. He pursued similar enquiries
with the Swedish Foreign Office, on April 21,
1987 and inter alia, requested them also to
use their good offices with Bofors to per-
suade Bofors to convey to us the entire
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details sought by us. On April 22, 1987, he
personally metthe acting Chief of the Swed-
ish National Radio Company and tried to
secure their co-operation in obtaining any
evidence which was in the possession of the
Company. On the same day, he again
pressed Bofors to furnish complete informa-
tion in the matter. It will thus be noticed that
intense and immediate efforts were made to
obtain the fullest information about these
allegations from all possible quarters.

It was as a result of the Government of
India’s insistence that the Swedish Govern-
ment decided to refer the entire matter to the
Swedish National Audit Bureau for an audit
review of certain transactions made by
Bofors in connection with our contract. This
decision of the Swedish Government was
immediately conveyed by me to this hon.
House through my statement of April 29,
1987.

A copy of the Report of the Swedish
National Audit Bureau was received by the
Government of india, through the Swedish
Embassy in New Delhi, on June 4, 1987.
This Report was considered by the Govern-
ment on the same day, and also released for
publication to the media. It was observed
that, before forwarding the Swedish National
Audit Bureau Report to us, the Swedish
Government had excised certain crucial
portion of the Report.

It would perhaps be best if, for the benefit
of the House, | quote from the Report itself:

“The observations of the National
Audit Bureau are in summary as fol-

lows

- that an agreement exists between

AB Bofors and concerning the
settlement of commission subse-
quent-ly to the FH 77 deal, and

. that considerable amounts have
been paid subsequently to, among
others, AB Bors' previous agents in

India.

“The National Audit Bureau hereby
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submits this Report and the material
on which it is based to the Govern-
ment and, by doing so, has com-
pleted what it was charged to do.”

The Swedish National Audit Bureau also
examined the representativas of Bofors and
the picture conveyed to the Bureau by these
representatives has been summarisedinthe
Report in the following words:

“- That there are no agreements on
commssion

- That iocal contacts have been
used but that these had been wourrd
up before the negotiations were con-
cluded.

- That the costs of this assistance
(“winding up costs”) amounted to 2-3
percent of the order sum, that is SEK
170-250 million and that the final
payment was made during 1986. 3
payments of commission specified in
the media (the Swedish Radio Com-
pany, Eko-redaktionen, 16 April,
1987). it was reportedly a matter of
“Three part-payments made in the
middle of November, 1986 of atotal of
SEK 29.5 million, ‘and a fourth pay-
ment of SEK 2.5 milion made in
December.”

Two facts emerge from a careful study of
the Report of the Swedish National Audit
Bureau. These are, firstly, that sizable pay-
ments wet made by Bofors and, secondly,
that these paymeants were made in 19886. It’
would also be seen that the most crucial
portion of the Report, which contains par-
ticulars of the recipients of the amounts paid
by Bafors, have not been disclosed to us.
The reasons for withholding this information
are contained in the forwarding note of the
Swedish Government, which | quote:

“The details in the report are essen-
tially based on the information that
the National Audit Bureau has ob-
tained from the Bank of Sweden. The
Bank of Sweden has made this infor-
mation available to the Audit on con-
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dition that it be classified for secrecy.
These parts of the report may there-
fore not be made public.”

Immediately on its receipt, the Report
was discussed with the leaders of Opposi-
tion parties. Further, the Government de-
cided to request the hon. Speaker of this
House as well as the Chairman of the Rajya
Sabha to set up a Jaint Parliamentary
Committee to enquire into and establish the
identities of the persons who received the
payments. The Minister for Parliamentary
Affairs addressed the hon. Speaker and the
hon. Chairman accordingly on June 11,
1987.

Government did not allow the matter to
rest there. The Swedish Government was
addressed on June 17, 1987, through the
Swedish Embassy in New Dethi to urgently
frunish us with complete information in re-
gard to the excised portion of the Report of
the Swedish National Audit Bureau, after
such further investigation as may appear
necessary. Our Ambassador in Sweden
also pursued this matter with Mr. Aberg in
the Swedish Foreign Office on June 22,
1987.

We also addressed Bofors on June 16,
1987. Observing that they had violated their
assurances to the Government of India,
conveyed both directly as well asthrough the
late Mr. Palme, we called upon Bofors to
furnish us, within a fortnight, full information

in respect of:

() The precise amounts which
have been paid and the amounts
which are due to be paid by Bofors by
way of commission, secret pay-
ments, etc. in connection with the
Indian contracts;

(i) The recipients of such amounts,
whether they be persons or compa-
nies and in the case of the latter, their
proprietors/presidents/directors and
place of incorporation;

(i) The services rendered by such
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persons/companies with reference to
which such amounts have been paid;
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(iv) Copiesofcontracts, agreements
and correspondence between Bofors
and such recipients; and

(v) All other facts, circumstances
and details relating to these transac-
tions, in their possession.

Bofors' reply, received by the Ministry of
Defence On July 3, 1987, denied the pay-
ment of bribes orthe use of middlemen to win
the contract. It also asserted that the com-
pany were forced to terminate long standing
international cooperations and tc reorganise
their marketing organisation to fulfil Govern-
ment of India’s requirement that no middle-
men shall be involved. However, to termi-
nate their earlier arrangements, winding up
costs were paid in accordance with their
normal practice. Bofors have further stated
that these payments have not influenced the
price of the contract.

It would be seen that while the questions
raised in our letter of June 16, 1987 were,
specific, the Bofors’ reply thereto is general.
It does not disclose the crucial information
aboutthe recipients of the payments and the
services rendered by them. Mr. Bredin, the
Vice-President of the Company, who deliv-
ered the Bofors' reply, on July 3, 1987,
reiterated the need of his employers to
matintain commercial confidentiality. When
questioned, he was unable to give a definite
indication whether his superiors would be
willing to disclose the relevant information
needed by the Government of India, during
a personal dialogue. The pros and cons of
such a dialogue at.a level higher than that of
Mr. Bredin were carefully considered by the
Government. Keeping in view the fact that a
joint Parliamentary Committee was pro-
posed fo be set up to investigate the matter,
it was decided that it would be useful and
appropriate to require of Bofors to furnish
through a written reply the entire information
already asked for. Bofrs were therefore,
addressed a fresh on July 16, 1987, and
once agains asked to furnish specific replies
tothe questions already put to them, earlier.
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Bofors have since sent an interim reply re-
questing for more time to be able to carefully
study our letter and furnish answers.

As regards the terms of reference of the
joint Parliamentary Committee, while formu-
lating the approach contained in the Motion
befors us, we have duly considered the
suggestions made in the matter by the Lead-
ers of the Opposition Parties to the Prime
Minister. There are two variations of sub-
stance in the terms of reference of the Joint
Parliamentary Committee, as proposed by
the Opposition and those contained in the
Motion.

The first difference relates to the

Opposition’s desire that all aspects of the

policy, procedures and decisions in regard

tothe cefence procurements of equipments,

stores and ancillaries, since January, 1980,
be examined by the Joint Parliamentary
Committee. In other words, the suggestion is
to review all defence contracts concluded in
the past 7 years and more.In this context, it
is more essential for the hon.’ble Members,
regardless of political affiliations, to appreci-
ate that effective defence preparedness
inevitably entails the modernisation of the
Defence Forces. Modernisation is a dy-
namic process and in turn, requires the
timely finalisation of purchase contrcts to
ensure deliveries within envisaged sched-
ules. This was true not only in 1980 but
earlier as well, for instance when the jaguars
were contracted, or in 1979 when the re-
quirement for the 155 mm weapons system
was first recognised, and will continue to be
so in the future also. Any arbitrary selection
of date, whether it be 1980 or 1977 s,
therefore, liable to be politically suspect. A
roving enquiry will have an adverse impact
on the morale of the Defence Forces and
thereby endanger defence preparedness.
This cannot be allowed to happen as the
preservation of our integrity is a national
imperative of the highest order.

The second difference relates tothe wi.sh
of the leaders of the Oppositionthat the Joint
Parliamentary Committee should also ex-
amine the allegation in regard to the pay-
ment of commission in the purchase of
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submarines from West Germany. In this
context, it seems necessary to reiterate,
what has been stated earlier in this House,
that as per the directions of the then Raksha
Mantri, Shri V. P. Singh, the Ministry of
Finance was asked to have the allegations
enquired into by the Directorate of Enforce-
ment and the Central Board of Direct Taxes.
Besides, the Economic Intelligence Bureau
was also asked to carry out a systematic
study of the modus operandi of agents,
Indian and foreign. Subsequently, the Gov-
ernmentof the Federal Republic of Germany
were addressed, onJune 12, 1987, to supply
complete details regarding the alleged pay-
ment of commission. Also,onJune 27, 1987,
HDW of FRG were called upon to furnish full
information regarding the agents involved,
commissions paid, for what services, etc.

While the investigations by the various
concerned agencies of the Ministry of Fi-
nance are still under way, HDW have,
throughtheir reply received by the Ministry of
Defence on July 21, 1987, stated that the
information conveyed to the Government of
India is incorrect and possibly the result of a
misunderstanding. The Company has fur-
ther stated that the negotiations in respect of
the contract with the Government of India
were held directly between the Indian Gov-
ernment and the HDW and West German
Government without any Indian agent being
engaged. It is to be observed that the con-
tract for supply of two submarines and two
material packages already stands substan-
tially executed, the two submarines having
joined the Indian Navy on Septermber 22
and November 20, 1986. The other two
submarines are under construction in
Mazagon Dock.

It requires to be emphasised that in the
case of Bofors, as soon as it was established
that a prima facie case exists, Government
immediately decided to refer the matterto a
Parliamentary probe. In the case of the
submarines, however, investigations are
still going on. No tangible gain would, there-
fore accrue by entrusting the allegation in
this case also to the Joint Parliamentary
Committee. When the investigations are
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completed, we will naturally inform the Par-

liament.

It would be observed that the terms of
reference contained in the Motion have the
merit of concentrating on the issues emerg-
ing from the Report of the Swedish National
Audit Bureau and saving the Committee
from an unrewarding and unfocussed exer-
cise.

Let me also say that while the proposed
Joint Parliamentary Committee shall func-
tion within the time-honoured Rules of Busi-
ness governing the functioning of Parlia-
mentary Committees and the directions that
the hon. Speaker may give, from time to
time, for regulating the procedure and or-
ganisation of the work of the Committee,
Government shall provide full support and
assistance in regard to all matters relevantto
the inquiry.

Inconclusion, | would like to point outthat
this Joint Parlamentary Committee would
perhaps be the first investigative Committee
of its kind in our Parliamentary history. Its
establishment reflects the unanimous wish
of Parliament and of all political parties that
the full facts of the payments by Bofors need
to be ascertained and placed before the
country. | sincerely hope, therefore, that this
Motion would be adopted unanimously.

MR. DEPUTY SPEAKER: Motion
moved:

“That aJoint Committee of both the
House consisting of 21 members, 14
from Lok Sabha and 7 from Rajya
Sabha, be elected in accordance with
the system of proportional representa-
tion by means of the single transferable
vote and the voting at such election
shall be by secret ballot, to enquire into
the following issues arising from the
Report of the Swedish National Audit
Bureau on the Bofors contract:

() to inquire into and establish
the identity of the persons/agen-
cies/ firms who received payments
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(a) SEK 170-250 million;
(b) ,SEK 29.5 million; and
(c) SEK 2.5 million;

from M/s Bofors in connection with their
contract to supply 155 mm Howitzer
guns and associated equipments to
India (as referred to in the Report of the
Swedish National Audit Bureau, re-
ceived by the Government of India on
June 4, 1987.

(ii) to inquire into and determine
the Indian laws, rules and regula-
tions which were violated by the
concerned persons/agencies/
firms by receiving the payments
referred to in (i) above;

(iii) to make suitable recommen-
dations, based on the findings on
(i) and (ii) above.

2. That the Joint Committee shall
make a report to this House by the last day
of the first week of the next Session of
Parliament.

3.  Thatthe Rules of Procadure of this
House relating to Parliamentary Commit-
tees shall apply with such variations and
modifications as the Speaker may make.

4.  That this House recommends to
Rajya Sabha that the Rajya Sabha do join
the Commitee and communicate to this
House the names of the members elected
from amongst the members of the Rajya
Sabha to the Committee as mentioned
above.”

SHRI SOMNATH CHATTERJEE
(Bolpur): I beg to move:

That for the orginal motion, the following
be substituted, namely:—

“That this House resolves that a Joint
Committee of the House be appointed con-
sisting of 30 Members, 20 from this House as
may be elected and 10 from Rajaya Sabha
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as may be elected by the said House:

(a) to examine the Government pol-
icy and decisions in relation to pur-
chase and procurement of Defence
equipment, strores and ancillaries
since January, 1980, and procedures
laid down, frem time to time, for pur-
chase of such equipments and stores
in pursuance of GSR (General Staff
Requirements):

(b) to enquire into and investigate the
payment of commissions and any
other illegal payments to certain per-
sons and agencies by the Swedish
Firm, Bofors, for securing the contract
for the supply of Howitzers 155 MM
Guns and other Defence equipment
to Governgment, in the context of the
announcement made by the Swedish
Broadcasting Company and the
enquiry Report of the National Audit
Bureau of Sweden;

(c) to enquire into the alleged pay-
ment of commissions in the purchase
of West German submarines by Gov-
ernment, as mentioned in the state-
ment made on the floor of this House
by the Minister for Defence; and

(d) for enquire into all matters inci-
dental and consequential thereto.

2. That this House recommends to
Rajya Sabha that Rajya Sabha do join the
said Joint Committee and communicate to
this House the names of ten Members to be
appointed by the Rajya Sabha to the Joint
Committee.

3. That Prof. Madhu Dandavate be
appointed Chairman of the Committee. The
Chairman will have the power to choose a
Secretary and other members of the sta!ﬁ
from among the Lok Sabha/Rajya Sabha in
consultation with the Secretary-General of

the respective Houses.

4.  Thatthe quoram of the Committee
shall be one-third of the total strength of the

Committese.
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5. (a) That the Committee shall have
power to hear and/or to receive evi-
dence, oral or documentary, con-
nected with the matters referred to the
Committee or relevant to the subject
matter of the enquiry and it shall be in
the discretion of the Committee to
treat any evidence tendered before it
as secret or confidential;

(b) That the Committee shall have
power to hear and/or receive evi-
dence from any foreign national or
companies or any other agencies
including the Governments and for
this purpose visit any foreign country;
and

(c) That the Committee shall have
powerto summon any person, includ-
ing a Minister, for oral examination
and call for the production of any
document relevant for the purpose of
the enquiry.

6. That the Government shall render
such dssistance tothe Committee as may be
required by the Committee for the purpose of
this enquiry, including production of files,
papers and other documents, notwithstand-
ing the Official Secrets Act:

7. That the Comptroller and Auditor
General of India, the Attorney General and
all investigating agencies of the Govern-
ment of India shall render such assistance to
the Committee as may be required by the
Committee for the purpose of this enquiry.

8. That the Committee shall make a
report to this House by the first day of the
Budget Session of 1988 of this House. (1)

SHRI DINESH GOSWAMI (Guwahati): |
beg to move:

That for the original motion, the following
be substituted, namely:—

“That this House resolves that a Joint
Commiittee of both the Houses be consti-
tuted to —
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(a) enquire into all aspects of the deal
relating to the purchase of guns from
the company known as Bofors includ-
ing the question of employment of
middleman by Bofors for the deal and
the procedure of purchase and quality
of the guns;

(b) enquire into all aspects of the
purchase of West German sub-ma-
rines;

(c) enguire into the various aspects
of the engagement of the company
known as Fairfax;

(d) all matters incidental to above.

2. That the Committee will consist of
15 members from Lok Sabha, 8 from the
ruling party, and 7 from the opposition par-
ties to be nominated by the Speaker In
Consultation with the Leader of the House
and the Leaders of the opposition parties,
respectively.

3. That following the convention of
the P. A. C., the Chairman of the Committee
will be from the opposition.

4. That the Committee will have all
powers of a Parliamentary Committee in-
cluding summoning of witnesses and calling
for the documents. The Committee shall
have power also to ask for the members of
Council of Ministers to appear before the
Comnmittee.

5. That the Committee will have the
power to ask for assistance in the probe by
the Attorney General of India, the Comptrol-
ler and Auditor General of Indiaand the other
Governmental agencies including intelli-
gence and investigating agencies.

6. That one-third of members will
constitute quorum.

7. That the Joint Committee shall
submit its report to the House by the last
wesk of the Winter Session.
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8. That this House recommends 1o
Rajya Sabha that the Rajya Sabha do joint
the Committee and nominate 7 members to
the Committee in accordance with the pro-
cedure that the House may decide and
communicate the names of the members so
nominated to this House.” (2)

SHRI C. MADHAV REDDY (Adilabad): |
beg to move:

That for the original motion the follow-
ing be substituted namely:—

“That this House resolves that Joint
Committee of the House be appointed
in consultation with the leaders of the
various political parties consisting of
30 Members, 20 from this House and
10 from Rajya Sabha:

(a) to examine the Government
policy and decisions in relation to
purchase and procurement of De-
fence equipment, stores and an-
cielaries since January 1980, and
procedures laid down, from time to
time for purchase of such equip-
ments’ and stores in pursuance of
GSR (General Staff Require-
ments);

(b) toenquireintoand investigate
the payment of commissions and
any other illegal payments to cer-
tain persons and agencies by the
Swedish Firm Bofors, for securing
the contract for the supply of How-
itzers 155 MM Guns and other
Defence equipment to Govern-
ment, in the context of the an-
nouncement made by the Swedish
Broadcasting company and the
enquiry Report of the National
Audit Bureau of Sweden;

(c) to enquire into the alleged
payment of commissions in the
purchase of West German subma-
rines by Government, as men-
tioned in the statement made on
the floor of this House by the Minis-
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ter for Defence; and

(d) toenquire into all matters inci-
dental and consequential thereto.

2.  "That this House recommends to
Rajya Sabha that Rajya Sabha do join the
said Joint Committee and communicate to
this House the names of ten Members to be
appointed by Rajya Sabha to the Joint
Committee.

3. (a) That the Committee shall have
power to hear and/or to receive evi-
dence, oral or documentary, con-
nected with the matters referred to
the committee or relevant to the sub-
ject matter of the enquiry and it shall
be inthe descretion of the Committee
totreat any evidencetendered before
it as secret or confidential;

(b) That the Committee shall have
power to hear and/or receive evi-
dence from any foreign national or
companies or any other agencies
including the Government and for this
purpose visit any foreign country;

(c) That the Committee shall have
power to summon any person, includ-
ing a Minister, for oral examination
and call for the production of any
document relevant for the purpose of
the enquiry.

4. That the Government shall render
such assistance to the Committee as may be
required by the Committee forthe purpose of
this enquiry, including production of files,
papers and other documents, notwithstand-
ing the Official Secrets Act.

5. That the Comptroller and Auditor
General of india, the Attorney General and
allinvestigating agencies of the Government
of India shall render such assistance to the
Committee as may be required by .the
Committee for the purpose of this enquiry.

6. That the Committee shall makg a
reporttothis House by the last day of the first
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week of the next session of this House" (3)

SHRI K. P. UNNIKRISHNAN
(Badagara): | beg to move:

That for the original motion, the following
be substituted, namely:—

“That this House resolves to consti-
tute aJoint Committee of both Houses
of Parliament consisting of 30 mem-
bers, 21 from Lok Sabha and 9 from
the Rajya Sabha, to enquire into the
following matters of grave public im-
portance and to submit to the House
for its consideration, a report with
such part of the evidence as the
Committes thinks fit to be made public
appended thereto, and particularly:

() Government policy and pro-
cedures laid down in relation to
purchase and procurement of
Defence equipment, stores and
ancillaries since January, 1980
and subsequent ammendments
since December, 1984, if any, for
purchase of such equipment and
stores in pursuance of GSR (Gen-
eral Staff Requirements);

(i) Agency arrangements of
leading international manufactur-
ers and suppliers of Defence
equipment and stores in important
areas of purchase since January,
1980 and nature of services per-
formed by them and commissions,
allowances and rgtainers received
by such agents and their relation-
ship with Government of India;

(iii) Procedure adopted for selec-
tion of 155mm HOWITZER Sys-
tem, sub-systems and ammuni-
tion and its procurement and de-
tails of such bids and proposals, its
technical and commercial evalu-
ation including field trials and ne-
gotiations and nature of involve-
ment of the Governemnts of
manufacturing countries and
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companies, as on January, 1986
and final mode of selection
adopted, conditions imposed or
guarantees sought from manufac-
turers/ suppliers;

(iv) Agreement entered into with
Messrs Bofors AB of Sweden,
mode of payments adopted by
Govern-ment of India first field
trials and scrutiny, if any, after arri-
val of shipment and procedures
adopted to rectify these including
despatch of technical evaluation
team to Sweden and the report of
their discussions;

(v) Report of the National Audit
Bureau of Sweden received by the
Government of India on June 4,
1987,

(vi) Efforts made by Government
of India to enquire into and estab-
lish identity of persons’ agencies,
firms of Indian or non-Indian origin
who recieved payments as re-
ferred to in the Report of the Na-
tional Audit Bureau of Sweden;
and

(vi) To determine whether such
payments have violated existing
laws, rules and regulations of India
and to make suitable recommend-
ations for the consideration of the
House.

2.  That the Rules of Procedures of
this House relating to the Parliamentary
Committees shall apply with such variations
and modifications as the Speaker may
make.

3.  Thatthe Speaker may nominate 21
members from the House in consultation
with the Leader of the House and the Oppo-
sition Parties and Groups.

4, The Committee shall havethe right
to send for papers and records and investi-
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gate the issues referred toitas over Rule 269
of the Rules of Procedure and the Govern-
ment also to request the Comptroller and
Auditor General of India and the Attorney
General of India to'provide such assistance
as may be required by the Committee.

5. Thatthe Government may place at
the disposal of the Committee assistance of
the Central Bureau of Investigation or any
other investigative agency as the case may
be.

6. That the Joint Committee shall
submit its report to this House by the last day
of the Winter Session of Parliament for its
consideration and discussion.

7.  That this House do recommend to
Rajya Sabha that the Rajya Sabha do join
the Committee and communicate to this
House the names of members nominated or
elected to the Committee as mentioned
above.” (4)

SHRI INDRAJIT GUPTA (Basirhat): |
beg to move:

That for the original motion, the following
be substituted, namely:—

“That this House resolves that a Joint
Committee ofthe House be appointed
consisting of 30 members, 20 from
this House as may be elected and 10
from Rajya Sabha as may be elected
by the said House:

(a) to examine the Government
policy and decisions in relation to
purchase and procurement of
Detence equipment, stores and
ancillaries since January, 1980
and procedure laid down fromtime
to time for purchase of such equip-
ment and stores in pursuance or
GSR (General Staff Require-
ments);

(b) to examine whether the pur-
chase of Howitzer 155 MM Guns
from the Swedish firm Bofors was
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i conformity or not with the above
mentioned policies and decisions:

(c) toenquire into and investigate
the payment of commissions and
any other illegal payments to cer-
tain persons and agencies by the
Swedish firm Bofors for securing
the contract for the supply of
Howitzers 155 MM Guns and other
Defence equipment to Govern-
ment in the context of the an-
nouncement made by the Swedish
Broadcasting Company anc the
enquiry Report of the National
Audit Bureau of Sweden;

(d) to enquire into the alleged
payment of commissions in

the purchase of West German
submarines by ‘Government as
mentioned in the statement made
on the floor of this House by the
Minister of Defence; and

(e) toenquire into all matters inci-
dental and conseqguential thereto.

2. That this House recommends to
Rajya Sabha that Rajya Sabha do join the
said Joint Committee and communicate this
House the names of ten Members to be
appointed by the Rajya Sabha to the Joint
Committee.

3. ThatlikatheP.A.C.,the Chairman
of the Committee will be from the opposition.

4, (a) That the Committee sr}all
have power to hear and/or to receive
evidence, oral or documentary, con-
nected with the matters referred tothe
Committee or relevant to the subject
matter of the enquiry and it shall be in
the discretion of the Committee 10
treat any evidence tendered before it

as secret or confidential;

(b) That the Commitiee S':Ia"
have power to hear and/or receive

evidence from any foreign nationa! or
companies or any other agencies
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including the Governments and for
this purpose visit any foreign country;
and

{¢) That the Committee shall
have power to summon any person,
including a Minister, for oral examina-
tion and call for the production of any
document relevant for the purpose of
the enquiry.

5.  That the Government shall render
such assistance tothe Committee as may be
required by the Committee for the purpose of
the enquiry including production of files,
papers and other documents notwithstand-
ing the Official secrets Act.

6. That the Comptroller and Auditor
General of India, the Attorney General and
allinvestigating agencies of the Government
of India shall render such assistance to the
Committee as may be required by the
Committee for the purpose of this enquiry.

7.  That the Committee shall make a
report to this House by the last day of the
second week of the next Session of this
House.” (5)

SHRI C. JANGA REDDY (Han-
amkonda):’beg to move:

That for the original motion, the following
be substituted, namely:—

“That this House resolves to consti-
tute aJoint Committee of both Houses
ot Parliament consisting of 21 mem-
bers, 14 from Lok Sabha and 7 from
the Rajya Sabha, to enquire into the
following matters of grave public im-
portance and to submit to the House
for its consideration, a report with
such part of the evidence as the
Committee thinks fitto be made public
appendad thereto, and particularly:

() Government policy and pro-
cedures laid down in relation to
purchase and procurement of De-
fence equipment, stores and ancil-
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subsequent amendments since
December 1984, it any, for pur-
chase of such equipment and
stores in pursuance of GSR (Gen-
eral Staff Requirements);

(i) Agency arrangements of
leading international manufactur-
ers and suppliers of Defence
equipment and stores in important
areas of purchase since Januaty,
1980 and nature of services per-
formed by them and commissions,
allowances and retainers received
by such agents and their relation-
ship with Government of India;

(i) Procedure adopted for selec-
tion of 155 mm HOWITZER Sys-
tem, sub-systems and ammunition
and vehicles and its procurement
and details of such bids and pro-
posals, its technical and commer-
cial evaluation including field trials
and negotiations and nature of
involvement of the Governments of
manufacturing countries and com-
panies as on January 1986 and
final mode of selection adopted,
conditions imposed or guarantees
sought from manufacturers/ sup-
pliers;

(iv) Agreement entered into with
Messrs Bofors AB Sweden, mode
of payments adopted by Govern-
ment of India, first field trials and
scruitiny, if any, after arrival of ship-
ment and procedures adopted to
rectify these including despatch of
technical evaluation team to Swe-
den and the report of their discus-
sions;

(v) Report of the National Audit
Bureau of Sweden receivad by the
Government of India on Junse 4,
1987;

(vi) Efforts made by Government
of India to enquire into and estab-
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lish identity of persons/agencies,
firms of Indian or non-Indian origin
who received payments in the
context of the announcement
made by Swédish Broadcasting
Company and the Report of the
National Audit Bureau of Sweden;

(vii) To determine whether such
payments have violated existing
laws, rules and regulations of India
and to make suitable recommen-
dations for the consideration of the
House:

(vii) To enquire into the alleged
payment of commissions in the
purchase of West German sub-
marines by Government; and

(ix) To enquire into all matters
incidental and consequential
thereto.

2. Thatthe Rules of Procedure of this
House relating to the Parliamentary
Committees shall apply with such variations
and modifications as the Speaker may
make.

3.  Thatthe Speaker may nominate 14
members from the House in consultation
with the Leader of the House and the Oppo-
sition Parties and Groups so that the
Committee consists of 7 members from the
ruling party and 7 from the Opposition par-
ties.

4. Following the convention of the
P. A. C., the Chairman of the Committee will
be from the Opposition to be nominated by
the Speaker in consultation with the Opposi-
tion leaders.

5. The Committee shall have the
powers to send for any papers and records
and investigate the issues referred to it as
per rule 269 of the Rules of Procedure and
the Government also to request the Comp-
troller and Ayditor General of India and the
Attorney General of India to provide such
assistance as may be required by the
Commiittee.
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6.  1hatthe Government may place at
the disposal of the Committee assistance of
the Central Bureau of Investigation or other
investigative ai.u intelliaence agencies as
the case may be.

7. That the Joint Committee shali
submit its report to this House by the [ast day
of the First week of Winter Session of Parlia-
ment for its consideration and discussion.

8.  That this House do recommend to
Rajya Sabha that the Rajya Sabha do join
the committee and communicate to this
House the names of members nominated or
elected to the Committee as mentioned
above.

9. That Committee shall have power
to ask for the members of Council of Minis-
ters and also ex-Ministers to appear before
the Committee.

10. That the Committee shall have
power to hear and/or receive evidence from
any foreign national or companies or any
other agencies including the Governments
and for this purpose visit any foreign coun-

try.” (6)

SHRI BASUDEB ACHARIA ( Bankura):
My amendments are also there.

MR. DEPUTY SPEAKER: One of you
can move. Canwe nowadjourn for lunchand
_re-assemble at 2 o'clock; or will you just
initiate the discussion and then we can re-
assemble? There is one minute still left.

SHRI C. MADHAV REDDI (Aditabad):
Before | initiate the discussion, I want for2
clarifications from the Minister of Defence.

We have given -a letter to the Prime
Minister on the 24th of June regarding cer-
tain suggestions 1o be incorporated; and we
find from his motion thatthathe only rpferred
tocertaini.e. 1 or2points, andthe réstofthe
points he has not referred to. We would like
to know what is the actual position t‘oday. Is
the Government going 0 reconsider the
whols set of our proposals?

MR. DEPUTY SPEAKER: In your
speech you can rise these things.
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SHRIC. MADHAV REDD!: No; we would
like to know what is the position of ‘the
Government with regard to composition and
other things.

MR. DEPUTY SPEAKER: Mr. Madhav
Reddi, even in your speech you can raise all
these points. Let him answer them. (Inter-
ruptions)

13.00 hrs.

SHRI INDRAJIT GUPTA: He had made
some points regarding the terms of refer-
ence to which he has given his reply. But
*here were so many other points about the
composition of the Committee, size of the
Committee to which he has said nothing.

MR. DEPUTY SPEAKER: While speak-
ing you can raise all those points and the
Minister will answer them in his reply.

SHRI BASUDEB ACHARIA: First he
should clarify that.

MR. DEPUTY SPEAKER: No, no.
(Interruptions)
SHRI BASUDEB ACHARIA: Yes.

MR. DEPUTY SPEAKER: The House
stands adjourned for lunchtomeet at2P. M.

13.01 hrs

The Lok Sabha adjourned for lunch till
Founteen of the Clock

The Lok Sabha Reassembled after Lunch
at Two Minutes past Fourteen of the Clock

[MR. DEPUTY SPEAKER in the Chaif]

MOTION RE. APPOINTMENT OF A JOINT
COMMITTEE TO ENQUIRE INTO THE
ISSUES ARISING FROM THE REPORT OF
SWEDISH NATIONAL AUDIT BUREAUON
THE BOFORS CONTRACT CONTD.

[English)

SHRI C. MADHAV REDDI (Adilabad):
Mr. Deputy-Speaker, | rise to oppose this
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Motion for the Appointment of a Joint

Committee to go into the various aspects-

mentioned inthe Report of the National Audit
Bureau of Sweden in regard to the Bofors
deal. | am not opposing this, the concept of
the appointment of a Joint Committee, be-
cause it is we, the Opposition, who de-
manded the appointment of such a Commit-
tee in April last.

Sir, much water had flowed beneath the
bridge .in the Yamuna since we first de-
manded the appointment of a committee. At
that time the hon. Minister and the Prime
Minister had taken the view that “there is
nothing here, there are no payntents, no
middlemen, nothing has happened, and the
allegations made by the National Broadcast-
ing Company of Sweden is only a tigsue of
lies.” The Government further said, “it is
mischievous, it is baseless and it I1s a part of
a design to de-stablilise® the
country.”(Interruptions) It is at that time that
we said ....

(Interruptions)

SHRI MURLI DEORA (Bombay South):
‘Do not disturb him’ — | said.

SHRI C. MADHAV REDDI: Thank you.

It is at that time that we said that there
was enough smoke and there must be fire
somewhere, and that was enough justifica-
tion for the Government to appoint a House
Committee to go into all those details. But
the Government thought at that time, that
there was no justification for the appoint-
ment of a committee.

Sir, the hon. Member made a few points
in his speech this morning. Earlier also, in
Aprilinthe last week of the sessidn he made
the same arguments. Now the question
arises as to what this parliamentary commit-
tee, which is proposed in the motion, is going
to achieve. He said that the parliamentary
committee should go in depth and find out
the names of the people whose pockets
have been lined with Rs.50 crores. Whose
job is this? [s it the job of the parliamentary
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committee or is itthe job of the Government?
He has enumerated several steps taken by
the Government before the report of the
Audit Bureau and after the report was sub-
mitted and said that several efforts made by
the Government had failed to convince
Bofors to give the names of\ those people
who received the kickbacks or commissions.
Now this being the case, what does the
Government expect from a House commit-
tee which even cannot visit a foreign country.

SHRI SOMNATH CHATTERJEE
(Balpur): Who said so?

SHRIC. MADHAV REDDI: The rules say
so.

The opposition suggested various points
to make the enquiry by the committee more
effective. But now the opposition is being
acused that we are putting obstructions and
that we are not cooperating with the Govern-
ment. Only yesterday, unfortunately, the
Prime Minister, while speaking in Madras,
said that he was trying to organise a debate
on the floor of this House for the last one
month but the opposition was not agreeing.
(Interruptions) When asked what his reac-
tion would be if the opposition parties boy-
cotted the parliamentary committee on the
Bofors issue, Mr. Gandhi said: “Let us see
what they can do.” The Government had
been trying to organise a debate on the
Bofors issue in Parliament for the past four
weeks. Butthe opposition was not cooperat-
ing with the Government. It is only second
week.

THEMINISTER OF DEFENCE (SHRI K.
C. PANT): The way the opposition behaved
in the last week. it seems like four.

SHRIC. MADHAV REDDI: Where is the
non-cooperation? What he said in the first
instance when we demanded the appoint-
ment of a House committee, was that actu-
ally there was no need for such a committee
at that stage, that stage had passed and the
situation had changed.

The report of the National Audit Bureau
of Sweden is before us and that report has
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proved beyond doubt that there were mig-
dlemen, that there were payments made
and very substantial payments made and
agreements between Bofors and the agents
existed according to wheih payments were
made. Even after the agreement was signed
by the Government, till December, 1986,
payments continued to be made which the
hon. Minister referred to as part payments. |
donotknow what arethe part payments. The
payments had been made earlier and even
upto December 1986 payments were made.
Now the Government of India has brought
the idea from Bofors that this payment re-
lated to the international contract the con-
tract which existed between the Bofors and
the agents. That had to be terminated and
because of tae termination of the contract
the winding up orwinding down changes had
to be paid.

| do not know what is the difference
between winding up and winding down.
There is certainly a difference between up
and down. Whether we are upordown we do
not know. For contract which was cancelled,
winding up charges had to be paid which
amounted to more than Rs. Fifty crores. How
can it be? Can anybody be convinced that
the winding up charges can go upto Rs. fifty
crores ? And it is not one agent, there are
several people to whom the payments had
been made. Thus the Report has made very
clear. After the Report has been received,
what is the follow up action taken by the
‘Government? That is very relevant. The
hon. Minister has very painstakingly nar-
rated various letters written to the Swedish
Government, the Bofors in this deal com-
pany and several others to pursue certain
course of action. | do not dispute that. Butthe
point is who is controlling the Bofors today"?
Are we not the clients of Bofors? Where is
the question of business confidentiality be-
tween Bofors and India? Are we not the
clients? If we are the clients, the Govern-
ment of India is a position to get the fact.s.
The Govemmentof India s theonly authority
which can demand information from Bofors,
not even the Swedish Government. The
Swedish Government may be helpless.
Bofors is taking the plea of commercial

SRAVANA 12, 1909 (SAKA) Joint Committee re 402

Bofors contract

confidentiality between the clients and
Bofors. The Indian Government is the client.
if the Indian Government is the client, then
what prevents the Government of India from
declaring that we want this information to be
supplied, otherwise the contract is going to
be terminated, the order is going to be
cancelled? Did we ever take that position? |
doubt that we have ever taken that position
because we do not want the contract to be
terminated, we do not want the Bofors to be
dragged into...(Interruptions). Please say
whatever you want to say. | am prepared to
yield..(Interruptions).

MR. DEPUTY SPEAKER: Order
please....

(Interruptions)

MR. DEPUTY SPEAKER: | request the
Members not to interrupt others....

(Interruptions)

SHR! S, JAIPAL  REDDY
(Mahbubnagar): Let Tewary's treatment be
given to him.

MR. DEPUTY SPEAKER: Mr. Jaipal
Reddy, the ruling that we have given is with
regard to bringing other Member's name
itself. Therefore, don't bring in Tewary's
name, otherwise | may have to point out to
you then.

AN HON. MEMBER: He has withdrawn
from the House for the day, Sir.

(Interruptions)

SHRI C. MADHAV REDDI: Let us not
take the name of the Member who has
withdrawn from the House for the day; other-
wise they will adjourn the House for the day.
Sir, the whole thing revolves round one point
and that is who received this payment, what
is the amount and at what point of tiem the
payment has been recieved? Thatis simple.
Do you want this Committee to be placed in
a situation of helplessness: the Bofors will
take the same attitude as the one they have
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takeg, towards the Government of India?
When Bofors have not been sufficiently
pressurised by the Government of India to
place the facts before them, how are we
going to force the Bofors to give this informa-
tion to us? | do not understand this. Well, if
we say this, you say, “You are not cooperat-
Ing, you are going back on the same pro-
posal which you have made and you do not
want the Committee. That is not a correct
thing. The point is that the Committee has to
be appointed if the Committee has got any
function. But what is the function befcre the
Committee? The hon. Minister has said that
the Opposition people wanted to enquire
into various incidents and contracts right
from the year 1980. Where did we say that?
Mr. Minister, kindly tell us. | will produce
before you the letter that we had written to
the Prime Minister and tell us where did we
say about this....

(Interruptions)

SHRI K. C. PANT: Substitute Motions
are there, you can read them.

SHRIC. MADHAV REDDI: Well, lam not
responsible for the Substitute Motions of
various people.

SHRIK.C. PANT: But my point s, here is
the list of motions which has been given; |
have not named you in particular.

SHRI C. MADHAV REDDI: It is not a
question of naming me. There are several
motions. What is important is the letter that
we havegiven you. That letter clearly says -

“The Committee shall have power to
hear and/or to receive evidence, oral
or documentary, connected with the
matters referred to the Committee or
relevant to the subject matter of the
enquiry and it shall be in the discre-
tion of the Committee to treat any
evidence tendered before it as secret
or confidential.”

In the preamble we said -
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“To examine the Government policy
and decisions in relation to purchase
and procurement of defence equip-
ment, stores and ancillaries since
January, 1980."

Since Januarv 1980 what were the poli-
cies pursued? We never said we will go into
the deals. The Government itself said from
1980 the policy of purchases has changed.
it was said there will be no middlemen. We
wanted to know what has been the policy of
the Government with regard to these pur-
chases, etc? We wanted to go into the policy
matters only. (Interruptions) We wanted to
ge into policy aspects. But we never thought
of and we never intended to go into various
deals entered into from 1980 onwards. So,
that is very clear (Interruptions) The point is
about the terms of reference mentioned in
the motion and the rules of procedure. We
are of the view that the Committee will be a
most ineffective Committee. What are we
going to do to those who are going to appear
before this Committee? Allthese transaction
have taken place in Sweden or between the
Non-resident Indians and Bofors and sev-
eral others who may notbe Indian Nationals.
Suppose this sub-committee of this Commit-
tee wants to visit Sweden, it cannot do so.
What can we do?

SOME HON. MEMBERS: Why? What
bars the Committee?

SHRI C. MADHAV REDD!I: | am guided
by the rules and the Speaker. | have got the
clarification. Unless it is mentioned in the
Motion itself, it is not possible.

The hon. Minister said this morning that
we wanted to include submarine deal which
is not acceptable to Government. Why? We
wanted to include this simply because be-
fore Shri Vishwanath Pratap Singh who sent
outfrom the Ministry, he announcedthat he..
(Interruptions) He appointed an official
Committee to go into this aspact. What is the
fate of this official committee? My enquiries
reveal that no investigations.are conducted.
Nobody is interested in this enquiry. Only a
letter has come from Germany stating that
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there were no,miadlemen and no paymaents
have been made.

The recent revelations showed that
about Rs. 30 crores commission was paid to
the middlemen in this deal and it was found
out because of certain audit reports of that
company which supplied the submarines.
That information was out. When it was
compared with our payments it did not tally -

what was the amount received from India
and what is the amount we paid, there was a
difference of Rs. 30 crores. Where has this
Rs. 30 crores gone? It is on record and the
Ministry knows this. This information is avail-
able with the Ministry of Defence. Is it not a
very important matter, more serious thanthe
Bofors? That is the reason why we wanted
that this matter should also be enquired into
by this Committee.

SHRIK.C. PANT: May | ask you a ques-
tion, Mr. Madhav Reddy? If the Committee
cannot find out the facts with regard to
Bofors, by what logic the Committee will be
able to find out the fact about submarines?
(Interruptions)

SHRIC. MADHAV REDDI: Inthe case of
Bofors, already the National Audit Bureau
has confirmed this and some enquiry was
made and it is an authentic report; authentic
information is available. But in the case of
submarines, no such authentic information
is yet available and that is the is the reason
why we want this relevant subject to be
referred to this Committee. (Interruptions)

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND MiIN-
ISTER OF STATE OF THE MINISTRY OF
TOURISM (SHRIJAGDISH TYTLER): Even
Pakistan is interested .... (/nterruptions)

MR. DEPUTY-SPEAKER: Please order.
Please take your seat.

(Interruptions)

SHR! C. MADHAV REDDI: Hon'ble De-
fence Minister mentioned that action was
taken; very prompt action was taken afterthe
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report was received. The only action which |
could see was the announcement of the
appointment of a House Committee. We are
very thankful to you. The appointment of the
House Committee was the only reaction. But
what happened to Mr. Win Chadha who was
the agent? Everybody knows that. It is on
record. It is on record that Mr. Win Chadha
hadbeenthe agentof Bofors deal. Hehad an
agreement with Bofors which was signed in
January 1986 and when the same agree-
ment was cancelled in March 1986, just a
few days — one. or two days — before the
actual signing of the deal with the Govern-
ment of Ingia. Now, we know this because
they have mentioned that Mr. Win Chadha
was the administrative consultant for book-
ing rooms in the hotels or for typing things
and other things like that. (/nterruptions)
Now he was to be paid Rs. 2 lakhs per
month, til 1990. (Interruptions)

SHRI K.C. PANT: One lakh Kroners per
month.

SHRI C. MADHAV REDDI: But the fact
remains that they have identified the agent
right from the beginning. The Government
knew from the records that the agent had
existed the agent must have somethingtodo
with the heavy payments which were made
and about which the Swiss Broadcasting
Company reported. Now, Sir, what action
has been taken against him? What action
you have taken to see that this man does not
slip off trom India? He was available here in
India, he has the bank accounts and he had
properties in India; he has a passport issued
by the Government of India. What action has
been taken against him? We waited and
waited till he got away from the country and
then we started taking action and that was
when the Report of the National Audit Report
came. As late as June 24, he appeared
beforethe Indian Consulate in New York and
wanted his power of atiorney attested and
that attestation was done in no time at all, by
the Government of India, the Consulate and
other Embassy officials do. Dothey notknow
that this man was wanted in India in this
connection? Why have we not taken action
against him? Now, his passport is im-
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pounded and cancelled and his property is
seized. His bank account is frozen, the bank
-account in which thereis no money is frozer.
What action have youtaken? Is it nottheonly
action that you were merely writing some
letters to Bofors Company in Sweden and
you thought you have taken action against
him? Right from the beginning, Sir, it is very
clear that there was no intention on the part
of the Government of India to take effective
action. This is very clear from the beginning.
Why fs it? Why this has happened? Who is
interested in this? | don't call names. But is it
not a fact that certain facts are being con-
cealed? Why is this concealment? It is for
reasons known to many, but Ido not want to
say anything. But my pointis that no effective
action was taken after the Audit Bureau'’s
Report was presented exceptthe announce-
. ment of the House Committee for which
" thers was no need, only administrative ac-
| tion was required.

, Even when you wrote to the Government
- of Swedon, in your letter you did not say that
the Government of Swedon must pursue this
case by launching a criminal prosecution
against Bofors. You never said this. Why?
Because bribe giving or bribe taking is a
crime underthe law of Swedon. The Govern-
ment of Swedon could have pursued this
matter as they are pursuing with Bofors in
other cases, Singapore case or West Asia
case. The Bofors background is bad, is
questionable — that is known to everybody.
No Swedish citizen will have any respect, will
have anything to do with the Bofors. That is
the case. And they are our suppliers and we
are their honoured clients. Now, Bofors say
that we are not the only clients. Bofors say:
“No, no, India is not the only client, we have
other clients also to whom the payment has
been made. Now, since other clients are
objecting the names to be disclosed, we
cannot disclose these names even to India.”
And we have accepted this position. We
have said that, 'Yes, whatever Bofors is
saying we are accepting.” Sir, in the last
week of June, the Bofors wanted to send a
delegation. It all appeared in the press. |
shouldlike the hon. Minister to clarify this.
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Their Project Coordinator came to India, he
discussed these matters with the Detence
Ministry and in the Ministry it was suggested
that a high level delegation should visit India
including the Vice-Chairman of the Chair-
man of the Bofors and explain all the facts to
the Government of India. It was agreed to
and the Swedish Government  was also
informed. Bofors made all arrangements to
send a delegation. | am sure the delegation
would not have divulged any information
which the Government of India does not
know aiready. if the Government of India
already knows, I can’t help it, but the point s,
they wanted to corme. Why is it that you did
not want them to come? Why is it that after
agreeing to this by the Ministry, by the then
Minister, Mr. Arun Singh, after agreeing that
such adelegation should visit India, why is it
that immediately the Government of India
changed their mind and wanted them not to
come? Why? (Interruptions). What cat is
there in the bag which you did not want to
come out? Why is it that you did not want
them to come? Did you want them that they
should not give any secret? Do you want
them that they should not visit and discuss
because they might meet many others in-
cluding Opposition leaders and divulge
something which may cause inconvenience
forthe Government? There is no justification
for the Government and the Government
has to do a lot of explaining for refusing the
delegation to come and explain things to
India. Why is this being done? Now, what is
the position today? What shall we do next?

Sir, the Opposition feels that there is no
justification for the Bofors agreement to
continue. You must take a very categorical
stand. The Government must clearly say
that ‘we do not want this agreement to con-
tinue, we cancel this unless the names are
divulged immediately.” Now, it is said that
this will compromise our position, our de-
fence security etc. etc. Already certain guns
had been supplied, certain money had been
paid. May be more money has been paid
than what is due to them, Ido not know. Even
if you have to lose a few crores of rupees—10
crores or 15 crores—it doss not matter. Na-
tional honour is more important than some
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crores of rupees. There is no justification to
keep this contract and we can go to any
country and the guns are readily available.
They may be the best; they may not be the
best. According to my information the best
guns are available. (Interruptions).

MR. DEPUTY-SPEAKER. Please order.

SHRI C. MADHAV REDD!: If the Bofors
agrees to supply the names, then | suggest,
you ask Bofors that whatever amount has
been paid to the middlemen—Rs. 50 crores
or Rs. 60 crores—whatever paid to the mid-
dlemen, that amount should be adjusted
against the price that we have to pay to the
company. Then only, this contract should
continue. Otherwise, it should not. Unless
the Government gives clarffication as to
what is its position with regard to terms and
conditions proposed by us, unless the Gov-
ernment is in a position to consider them, |
am afraid, it will be difficult for the Opposition
to.cooperate with the Government and to be
inthe Committee. You have your committee.
There is no objection. It is a Government
Committee. Let the Government committee
go into it and give a good certificate to you.
But the people know about it. And the peopie
know it and they have already given a judge-
ment to you whether you are guilty or not.
More than that, | have nothing to say.

SHRI JAGAN NATH KAUSHAL (Chan-
digarh): Sir,.... (Interruptions).

SHRI SOMNATH CHATTERJEE: You
are treated almost like the Prime Minister.
Advance Thaliyan. (Interruptions)

MR. DEPUTY-SPEAKER: Carry on.
Please silent.

SHRI JAGAN NATH KAUSHAL: | crave
the indulgence of the House that they should

listen to me.

Mr. Deputy-Speaker, Sir, the hon. Mem-
ber who preceded me ended his speech by
saying, it has already been judged astowhat

has happened ....
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SHRI BASUDEB ACHARIA: Judged by
the people.

SHRI JAGAN NATH KAUSHAL.: This is
precisely the irresponsible attitude which is
pervading .... (Interruptions)

MR. DEPUTY-SPEAKER: He is on his
legs. Don'tinterfere. Let him speak. | will cali
you afterwards. You can also speak.

SHRI AMAL DATTA (Diamond Har-
bour): Government has admitted that there
is irresponsibility. That is why, a committee
has ta be appointed.

MR. DEPUTY-SPEAKER: Mr. Amal
Datta, I will give you an opportunity to speak.
If you go on interfaring when he is speaking,
then you will also have the same problem. |
am requesting all the Members, please
cooperate in conducting the proceedings. If
you go on interfering like this, then they will
interfere when you speak and there will be
interruptions. So, | would not allow this sort
of thing.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr. Amal Datta should be told
that we should hear each other. Otherwise
there will be problems [ater on when their
speakers come.

SHRI DINESH GOSWAMI (Guwabhati): |
will submit to both sides of the House that in
this debate, we want to make some positive
contribution and let this be the practice that
we would liketo hit hardthe Government. Let
the Government hit us back hard. We do not
mind. Let both the sides be heard, without
any disturbance, whatsoever.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF FOOD AND
CIVIL SUPPLIES (SHRI H.K.L. BHAGAT):
Sir, under the rules, every speaker has full
liberty to hit the Government hard. Our
Members can give a hard reply. | would like,
we should try to be objective, sober and
there should be no disturbance by us, no
disturbance by them. Let us have the debate
on arguments.
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MR. DEPUTY-SPEAKER: No com-
ments to anything.

THE MINISTER OF DEFENCE (SHRI
K.C. PANT): The only qualification to this is,
the Members opposite should not hit us hard
physically.

SHRI SOMNATH CHATTERJEE: You
are hit on the pocket.

SHRI AJIT KUMAR SAHA (Vishnupur):
We should not hit below the belt.

(Interruptions)

MR. DEPUTY SPEAKER: lfthe Defence
Ministry itself is facing problems, what about
others? Shri Jagan Nath Kaushal.

(Interruptions)

SHRI JAGAN NATH KAUSHAL: | am
thankful that the Members on both sides
have agreed that they will not disturb when
somebody is on his legs. I think that will raise
the level of the debate. Otherwise, as Mr.
Dinesh Goswami was saying the contribu-
tion which we want to make will be totally
lacking. It is a very serious debate and, as |
said, if my learned friend had not ended the
speech in the manner in which he has
ended, 1 would not have started by saying
that it is an irresponsible attitude. Unfortu-
nately, the cat is out of the bag and he says
“We are not interested in finding out the
truth” because they have already found out
the truth; It is a wonderful situation.

(Interruptions)

. PROF. MADHU DANDAVATE: It is un-
parliamentary laughter.

SHRI JAGAN NATH KAUSHAL.: This is
like saying, level an allegation and believe it,
because we have been watching for quite
some time and the attitude obviously is, go
on levelling allegation and go on bringing
that allegation again and again and then
come to that well-known doctrine, go on
repeating a lie and ultimately it becomes a
truth.
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ultimately not for the benefit of the nation or
the country.

| am thankful to the Minister for the
speech which he gave because not much
arguments were given by him. He only gave
us chronologically, the events which have
happened. According to me, a Very senior
advocate had once stated “cases are not
won by arguments. Let the facts speak.” And
|believe in this. Let us not go into arguments
but let us see the facts, how they have
happened.

Now, they are trying to insinuate that the
Government's attitude has not been praper.
Government has not been doing this, that
and the otherbut the hon. Ministertook great
pains to tell us from the very beginning what
ha$ the Government been doing till date.

There are some incontrovertible facts
and those incontrovertible facts are, the
Prime Minister issued a direction to the
Defence Ministry that we do not want any
middlemen in these defence deals. Nobody
disputes this. Then effort was madeto tell all
the competing firms that there will be no
middlemen in this deal and since we were
dealing with Bofors also, an additional factor
came to our help and that was that a very
honourable person in the form of Shri Olof
Palme was here. The Prime Ministertold him
“We are going to enter into a deal with your
country, a deal of great magnitude. Please,
we want to see that there are no middlemen
inthis deal.” He said: “l will help you. Let me
find out and then | will again come back to
you”. He talked to the Bofors people. They
agreed. They said: “Yes, it is all right. We will
have a direct deal with the Government of
India. There will be no middlemen”. They
assured us. But the Government went on
persisting to say: “Please tell if there are any
agents, local agents etc. for any purposes.
We don’t want them”. This is the attitude.
This is something which has now come in a
big way. Bofors have said in so many words:
“We had local agents. The local agents were
for administrative purposes; the local agents
were for the purpose of consultation etc. etc.
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It was not a sales organisation. But we did
have agency orlocal agents andthe contract
with the local agent was of a much earlier
date.” It is also established onthe record that
this deal was being negotiated for full 7-8
years from 1977.

Now Sir, the Botors stand today is this:
Whether we accept it of not we will investi-
gate. But Bofors is standing firmly on this
situation that the agent had nothing to do
with the winning of the contract. That agent
was meant only for administrative and con-
sulting purposes......(Interruptions) the
Bofors says......(Interruptions) | again say
this. This is like levelling an allegation and
acceptingit. The pointisthatwe areyetinthe
investigation stage. If you do not want any
investigation, let it go. You do not want any
investigation.....(/nterruptions) . Therefore,
my submission to the House and to the
country is: let us please devise way and
means to find out the truth and unless truth
is found out, we, as the very hon. Members
of this Parliament representing this nation,
have no right to jump to conslusions with a
pre-judged notion. And this is the whole
difficulty because some people who have
jaundice, to them everthing looks yellow.

DR. DATTA SAMANT (Bombay South
Central): He has laready admitted.....

(Interruptions)

MR. DEPUTY SPEAKER: Dr. Samant,
don't interrupt him.....

(Interruptions)

MR. DEPUTY SPEAKER: See, he is
saying his viewpoint. Why are you interfering
with it.

(Interruptions)

MR. DEPUTY SPEAKER: You cannot

direct him. When your time comes, you can

make your points. But you cannot direct the
other member as to how he has to speak.

You cannot teach so.

(Interruptions)
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AN HON. MEMBER: It is a known fact.
Everybody knows.

(Interruptions)

MR. DEPUTY SPEAKER: No discussion
please.

SHRI JAGAN NATH KAUSHAL.: Sir, |
repeat that there is a positive attitude on the
part of some persons that they do not want
the truth to be established. (/nterruptions)

| can say that my arguments will not be
thrown overboard only because of some
inter-reaction or the other. You have a right
to hit us hard, as the hon. Minister has said
so. You have been hitting hard. You have
never spared us. But you don't have the
capacity to receive it back. But you are in the
Opposition. | can understand your difficulty.
May | repeat it again? Now, the position is
that Bofors terminated the contract of their
local agents. After terminating the contract,
now we may go on using any terminology.
Some compensation had to be paid to them
for termination of the contract because oth-
erwise the contract was to continue.

SHRI M. RAGHUMA REDDY (Nal-
gonda): How much have they given?

MR. DEPUTY-SPEAKER: He is not the
Minister. You cannot go on asking him.

SHRI S. JAIPAL REDDY
(Mahbubnagar): He could well be the advo-
cate for Bofors.

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please.

SHRI JAGAN NATH KAUSHAL: Let us
proceed a little further. | know, when we try
to face them with facts, they wantto run away
from the facts. They say.....(Interruptions)
Anyway, | will leave this argument here. Let
us proceed a little further.

There was a broadcast on the Swedish
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radio. Then what was the attitude of the
Government? Again the Minister has given,
us date-wise, what Government was doing
from the moment that news came. The
Government immediately took all possible
steps to find out whether that report was
corrector not. | stillmaintain that the Govern-
ment had taken care to see that in this
contract there was no middle-man, and if
somebody says that there was a middle-
man, we are prepared to go into it. We have
been prepared to go into this from the very
day this news came. | remember, from the
Government side, the straightforward atti-
tude was: we have nothing to hide; anybody
who is found to have violated rules and
regulations and laws of the land, howsoever
high he may be, will be dealt with accord-
ingly. This has been the attitude of the
Government. And may | beg of the Opposi-
tion at least not to controvert facts? When all
" these things were happening, we were pur-
suing with the Swedish Government:
“Please help us in finding out the truth”. And
it is throught the good offices of the Swedish
Government that ultimately they appointed
the Audit Bureau, at our asking, at
Government's asking.....(Interruptions)
Surely at our asking. Now the only point is
this. The Opposition wanted a parliamentary
probe to take place when there was no
tangible evidence, and at that time the
Government said: only because there is
some allegation somewhere, let us try to find
facts. And so far as that particular agency
which was responsible for giving currency to
that news is concerned, their attitude was
very intriguing. They said that they were
going to furnish the information in a day or
so, but that information they have not fur-
nished till today. It is we who persisted with
the Swedish Government: please appoint
some agency to find out what has happened
and the best the Swedish Government could
do was, they appointed their National Audit
Bureau. That report is in the hands of every-
body. They tried their best to get into contact
with banks, they tried their best to get into
contact with Bofors, etc. etc. At some stage
Bofors were trying to cooperate with them,
but when they were told that the Swedish
laws do not guarantee complete confidenti-
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ality, they retused to cooperate. Now, in spite
of all this, they have produced a report and
that report was again given to the Swedish
Government. Again it was told by the Bureau
to the Swedish Government that according
to the laws of the banks, according to the
laws of the commercial confidentiality this
Report which we are producing has to be
classified as secret. Then that report was
examined by the Swedish Government. The
Swedish Government then forwarded the
Report; it has come to us. But may Hon.
colleague, the Minister has said that there
are some-dash, dash, dash.

(Interruptions)

SHRI K.C. PANT: | said, dot, dot, dot.
There should be no confunsion.

SHRI JAGAN NATH KAUSHAL:
Whether it is a dot or a dash, it makes no
difference. At least | have not been able to
understand the difference.

Sir, the point is that certain portions of
that Report have been deleted by the Swed-
ish Government because of their laws. But
two-three facts have come to light. The facts
that have come forward are that certain
payments have been made. Now a question
arises.....(Interruptions) You are only inter-
ested in saying ha, ha and hi,
hi....(Interruptions) .

Immediately the Opposition was taken
into confidence by the Prime Minister. A
number of meetings took place. A decision
was taken to appoint the Committee. Then

the question arises whether the Commities
should be appointed, what should be the
terms of the Committee. Now, we have to
find out whether the Opposition who claim
themselves to be a highly responsible Oppo-
sition, are going to cooperate with the
Committee, which they themselves wanted
and now the Government says that since
there is some tangible evidence to proceed
on, we appoint the Committee.

May I again bring one fact to the notice of
the Hon. Members? After the Government
had agreed, after the Government had writ-
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ten to the Speaker, after the Government
had written to the Chairman of the Rajya
Sabha for the appointment of a Committee,
the Government did not sit quietly. the Gov-
ernment was stilll persisting. Inthe Minister's
speech there is a very important information
that on 16th June the Government again
wrote back to the Bofors andthe observation
which the Government made was that thay
had violated their assurance to the Govern-
ment of India, conveyed both directly as well
as throcughthe late Mr. Palme. Thersfore, we
call upon Bofors to give us this information.
This is what the Government feels. The
Government feels that they had given an
assurance. The Government feels that there
is a violation of the assurance. So we want
categorical information from you on allthese
matters. Bofors’ reply again is .....(Interrup-
tions) ....This is their reply and they maintain
it. Ultimately you may demolish it, you may
not accept it, on the basis of other evidence,
it may be said that Bofors are not telling the
whole truth; but what they have said is this.
They have said, “‘we deny the payment of
bribe or the use of midleman to win the
contract. The payments which have been
made are because we had to terminate the
earlier arrangements and that is why wind-
ing up cost......"

SHRI C. MADHAV REDDI: Do you say
that they are telling the truth?

SHRI JAGAN NATH KAUSHAL: That is
why we are going to appoint the Parliamen-
tary Committee to find out what is truth and
what is not. Butyou are not interested. |know
you are not interested. | know you are not

intorested and that is the whole ditticulty

because once you know about payment of
some compensation for termination of a
local agent you will at once jump to conclu-
sion that this is a bribe and bribe for winning
of the contract and bribe for the middieman.
(Interruptions)

Sir, we can always convince and win
those people who have anopen mind. Unfor-
tunately-at least |am not used to say all this-
in this case the Opposition has a totally
closed mind.
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Now what are the terms of reference?
These are the terms of reference of the
Committee. On the basis of the Audit
Bureau’s Report they have to find out:

“To inquire into and determine the Indian
laws, rules and regulations which were
violated by the concerned personsfirms
by receiving the payments referred to in
(i) above;"

Is it not wide enough? Is it not wide enough
to find out what sort of payments have been
made? Is it not wide enough to find out
whether these payments are within the
commercial business arrangements? Is it
not wide enough to find out why these pay-
ments have been made and for what pur-
pose? The Committee will go into this and
then the Committee will make suitable rec-
ommendations based on the findings of
number (i) and (ii) above.

Now Mr. Reddi says that they are not
interested in cooperating with this Commit-
tee. (Interruptions) You are on record to
have said this. Actually the Minister has
appealed to all of you to join the Committee.
Let it be a unanimous verdict of the House.
The Committee which is being appointed is
a Joint Committee. Under the rules of the
House the Committee will have all the pow-
ers which all parliamentary committees
have. In addition it has also been said:

“That the Rules of Procedure of this
House relating to parliamentary commit-
tees shall apply with such variations and

modifications as the Speaker may
make.”

So | do not know why should there be any
threat of boycott of the Committee ? Why
should thay say that they are not going to
participate in this Committee. According to
them this Committee would be totally inef-
fective. If that were so then why all this “hulla
gullawas raised that the only possible forum
was a parliamentary probe whereas today
we are being told that a parliamentary probe
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Sir, | have been in Parlidment for quite
some time and | have no doubt in my mind
that the parliamentary committee will have
full powers to investigate......(Interruprions)

SHRI M. RAGHUMA REDDY: Sir, how
has he come? He was asked to withdraw for
the whole day.

(Interruptions)

SHRI S. JAIPAL REDDY: Sir, lriseon a
point of order.

MR. DEPUTY SPEAKER: What is your
point of order?

15.00 hrs.

SHRI SHANTARAM NAIK (Panaiji): Sir,
you please listen to us.

MR. DEPUTY SPEAKER: | want to hear
his point of order.

SHRIS.JAIPALREDDY: Inthe morning,
you will kindly recollect, Sir, that Mr. K.K.
Tewary was asked by the speaker to with-
Jraw from the House.

SOME HON. MEMBERS: No, no.
(Interruptions)

SHRI S. JAIPAL REDDY: When he re-
fused to withdraw the remarks he made
against Prof. Dandavate, he withdrew from
the House.

(Interruptions)
THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. R.
DAS MUNSI): He is misquoting the Speaker.

(Interruptions)

SHRI S. JAIPAL REDDY: Withdrawal
from the House would mean withdrawal from
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the House for the whole day.
(Interruptions)
SOME HON. MEMBERS : No. no.

SHRI SHANTARAM NAIK: You please
listen to me, Sir.

(Interruptions)

SHRI! S. JAIPAL REDD'/: This kind of
convention has been honoured without
breach whatsoever in the past.

SHRI SHANTARAM NAIK: Why don't
you listen to me?

MR. DEPUTY SPEAKER: I will.

SHRISHANTARAM NAIK: Sir, Speaker
had nottold Mr. Tewary to withdraw. He said:
Iwilitellyouto withdraw. He had not said that
you withdraw.

(Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
Speaker said him to withdraw.

(Interruptions)

SHRI M. RAGHUMA REDDY: Speaker
asked him to withdraw.

SHRIDINESH GOSWAML: If | remember
correctly the events that took place-l
thought, it will not come up-the Hon'ble
Speaker asked Mr. Tewary to withdraw cer-
tain remarks made by him.

SHRI BHAGWAT JHA AZAD: That's
right.

SHRI DINESH GOSWAMI: Not to with-
draw from the House.

SHRI BHAGWAT JHA AZAD: That's
right.

SHRI DINESH GOSWAM!: Mr. Tewary
instead of withdrawing his comments left the
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House. Therefore, the question is: Can he
come back to the House....?

421

(Interruptions)
SOME HON. MEMBERS: Yes, Yes.
(Interruptions)

SHRI DINESH GOSWAMI: | am not....
(Interruptions)....Please listen. | am not
challenging....(Interruptions).... He can ....
(Interruptions).... Please listen. He can
come back. | am not challenging he cannot
come back. He can come back.... (Interrup-
tions) .... He was not asked to withdraw from
the House. He can come back.

(Interruptions)

MR. DEPUTY SPEAKER: Please order:
please order. Let him speak.

(Interruptions)

SHRI H. K. L. BHAGAT: Mr. Deputy
Speaker, Sir, may | request the Hon'ble
Members 1o please keep quiet and let Mr.
Tewary say whatever he wants to say.

(Interruptions)

SHR! BASUDEB ACHARIA: No, no.
Why are you allowing him to speak.

SHRI H. K. L. BHAGAT: Let us hear.
Then he will go.

(Interruptions)

MR. DEPUTY SPEAKER: | will give a
reply. | will give a ruling. Take your seat.

SHRISRIHARIRAO (Rajahmundry): He
should not sit in the House, Sir.

SHRI M. RAGHUMA REDDY: You can-
not allow him to speak.

SHRI BASUDEB ACHARIA: He should
not be allowed to sit here.

(Interruptions)

SRAVANA 12, 1909 (SAKA)  Joint Committee re

422
Bofors contract

MR. DEPUTY SPEAKER: Suppose he
regrets....if he says he regrets....if he re-
grets, what do you want?

(Interruptions)

SHRIS. JAIPAL REDDY: Your ruling will
not depend....

MR. DEPUTY SPEAKER: On the main

point of order if you want to say something,
you can say SO.

(Interruptions)

MR. DEPUTY SPEAKER: Don't bring

now a new point of order. Of course, Shri °
Jaipal Reddy's point of order.... no other
things. | eannot allow | am only iistening
about Shri Jaipal Reddy's point of order. Not
others. If you want to say on Jaipal Reddy’s
point of order, | will listen and would dispose

it of. On a new point of order, | can listen

afterwards; not before that.

(Interruptions)

SHRI BASUDEB ACHARIA: That, what

is your ruling?

MR. DEPUTY SPEAKER: | am giving....
| am going to give my ruling..... | will listen.

(Interruptions)

MR.DEPUTY SPEAKER: | am giving my
ruling.

(Interruptions)

SHRI P. R. DAS MUNSY: It is no good to
mislead the House. The tact is that the
Speaker on some of his remarks asked him
to withdraw. Tewaryiji protesting the ruling
walked out of the House. (/nterruptions)

Let us not disturb the House.
(Interruptions)
PROF P. J. KURIEN ( Idukki): Tewaryji

protesting the ruling of the Speaker walked
out of the House.
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(Interruptions)

SHRI BASUDEB ACHARIA: Tewaryii
was asked to withdraw from the House.

(Interruptions)

MR.DEPUTY-SPEAKER: {wantto know
if at all he has been asked to withdraw. That
iswhat lwantto know. Idonotwant any more
thing from Mr. Tewary.

(Interruptions)

MR. DEPUTY-SPEAKER: The Speaker
gave his ruling, he asked Tewaryji whether
he is going to withdraw his remarks or with-
draw from the House.

SHRI BASUDEB ACHARIA: He was
asked to withdraw from the House.

MR. DEPUTY -SPEAKER: He withdraw
from the House. Now he has come 1wantto
know whether he has withdrawn his state-
ment?

(Interruptions)

MR. DEPUTY-SPEAKER: If he with-
draws his stalement he can say, otherwise
he cannot say.

(Interruptions)

MR. DEPUTY-SPEAKER: | do not want
any speech from you. Are you withdrawing?

PROF K. K. TEWARY: You have not
heard anything.

MR. DEPUTY-SPEAKER: | can hear
only after knowing whether you are with-
drawing from the House. Otherwise | cannot
aliow. 1 don'’t want any statement.

(Interruptions)

SHRI S. JAIPAL REDDY: What about my
point of order?

(Interruptions)
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PROF K. K. TEWARY: Before you give
yourruling, you haveto hear me. Iwalked out
of the House....

(Interruptions)

MR. DEPUTY-SPEAKER: Don't make
any statement.

PROF. K. K. TEWARY: | did not near
anything.... (Interruptions) Inthe din, 1 did no:
hear anything. | said: “| protest and | walk
out”.

(Interruptions)

MR. DEPUTY-SPEAKER: Are you now
withdrawing or not?

(Interruptions)

PROF K. K. TEWARY: iwalked outof my
own.

(Interruptions)**

MR. DEPUTY-SPEAKER: Nothing goes
on record.

(Interruptions)

PROF K. K. TEWARY: | had protesied
against the ruling and | walked out against
the ruling. | did not hear anything.

MR. DEPUTY-SPEAKER: You cannot
question the ruling of the chair.

PROFK.K. TEWARY: You are not allow-

ing me to explain the earlier situation. There-
fore, | am again walking out.

Prof K. K. Tewary then left the House.

15.10 hrs.

(Interruptions)**

MR DEPUTY-SPEAKER: Nothig goes
on record.

** Not recorded
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SHRI A CHARLES: (Trivandrum): On a
point of order...(Interruptions.) | want to
have a clear rulir~ from the chair. In the
morning, the hon. speaker wanted Prof.
Tewary either to withdraw his statement or
he wanted Prof. Tewary to go out. We want
to know whather Prof. Tewary has to go out
for the time being or for the whole day.

THE MINISRTER OF. PARLIAMEN-
TARY AFFAIRS AND MINISTER OF FOOD
AND CIVIL SUPPLIES ( SHRI H K L
BHAGAT) : Let me make a sub mission.
Everybody in this House has to respect the
ruling of the chair. You might see the record.
We are strongly for respecting any ruling
given by the chair by all the hon. Members.
You might see the record what was the
ruling. (Inte-ruptions.). Prof Tewary is out.
Whatever is the decision of the hon.
speaker, everybody is expected to respect
that and should respect that.

(Interruptions.)

MR. DEPUTY-SPEAKER: Rule 373
says:

“The Speaker may direct any member
whose conduct is, in his opinion, grossly
disorderly to withdraw immediately from
the House, and any member so ordered
to withdraw shall do so forthwith and shall
absent himself -during the remainder of
the day’s sitting.”

(Interruptions.)

SHR! BHAGWAT JHA AZAD: ltisnota
question of shouting or counter-shouting.
What did the hon. Speaker say? Was it:
“Either you withdraw your remark or with-
draw from the House"? You kindly tell us. It
is not a question o1 their swearing or our
swearing, You kindly tell us, whether the
hon. speaker asked Prof. Tewary to with-
draw his remarks or withdraw from the
House. That is the point. Have you seen the
record?

MR. DEPUTY SPEAKER: He said like
that. But the member did not heed anything.
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The speaker asked Shri Tewary either to
withdraw his statement or to withdraw from
the House. He has said only that. He did not
give any verdict on thateasis.

(Interruptions.)

PROF. MADHU DANDAVATE: Let us
resume the debate Sir. Let us not send
'‘Bofors’ out of the House’

(Interruptions.)

MR. DEPUTY SPEAKER: Yes Mr.
Kaushal, you please continue.

SHRI JAGAN NATH KAUSHAL: Mr.
deputy speaker, now | will be very brief and
try to wind up what | have been saying....

(Interruptions.)

SHRI S. JAIPAL REDDYV: we are only
saying that he should not demand winding
up charges.

SHRI JAGAN NATH KAUSHAL: From
the very beginning, the effort of the Govern-
ment was to find out what had happened.
Now, there is a report which says that pay-
ments have been made. Government wants
to know to whom these payments have been

.made and if they have been made,which

laws and rules and regulations have been
violated. Once we identify the persons, once
we identify the guilty, then this Committee
will recommend action to be taken.

Iwould request the opposition to join this
Committee. If they fee! that there will be
difficulties for the Committee in discharging
its functions, then there are two safeguards
provided. One safeguard is in the terms of
reference itself. it is:

“The hon. speaker may make such vari-
ations and modifications as he thinks
proper.”

And the second safeguard is the Govern-
ments, assurance given on the floor of this
Houe that they will give all possible assis-
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tance'in regard to all matters relevant to the
inquiry. | would , therefore, request the hon.
membtrs of the Opposition to join this
Committee and find out the truth. The
Minister himself has stated that this is proba-
bly the first investigative committee of its
kind in our parliamentary history. Let this
Committtee make Parliament’s history.

Now it is established, it is on the record
and the Boforsthemselves are saying again
and again that it is their normal business
practice that if the local agents’ contracts are
terminated, then charges have to be paid to
them. They have said this over and over
again.

15.18. hrs.

[SHRIMATI BASAVARAJESWARI in
the Chair

The question for our consideratioh is
whether this Committee will be in a position
to find out what, in fact, has happened. If the
opposition is interested in finding out the
truth, | request them to join the Committee.
I hope they are interested in finding out the
truth. if, according to them allegations are
proof, then | do not subscribe to that view.
Allegations are no proof at all. | would like to
point out to my hon. friend Shri chatterjee
that howsoever serious the allegations may
be, allegations by themselves do not
amount to proof. Proof has to be there and
it may come direct or it may come through
circumstantial evidence. And it is entirely for

.the Committee to decide. Place do not
attribute motives to the Government. From
the beginning, Government have been
saying that they do not want middiemen.
They have got an assurance on this from as
high a dignitary as the Prime Minister of that
country. Ultimately, we went on pursuing the
matter. Something tangible has now come
before us. We want this hon. House as well
as the other House to cooperate with us so
astofind out the truth and punish the guilty.

SHRI SOMNATH CHATTERJEE
(Bolpur) : Madam: It seems that adopting a
posture of ‘Holier than Thou', the Govemn-
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ment is trying to hustle this Motion through
the House, withoyt any effective consuita-
tion with the Opposition, when specially it
was the Opposition which has from the very
beginning been asking for a parliamentary
probe in the matter, and the Government
was resolutely opposing that request for a
parliamentary probe.

There was a meeting between the Pirme
Minister and the leaders of the Opposition.
The Prime Minister wanted suggestions.
Suggestions were given jointly by the lead-
ers of the Opposition; but, thereafter, there
was no discussion at all; and in the presence
of even the hon. Speaker, the leaders of the
Opposition suggested that before the Motion
has taken up on the floor of the House, there
should be some discussions on whether the
differences can be narrowed down, and
some working formula can be arrived at. But
our hon. Minister of Parliamentary Affairs,
either on his own or dictated by his ccon-
science which is influenced by other consid-
erations, refused.

PRO&MADHU DANDAVATE: Which-
ever is smaller.

SHRI H K L BHAGAT : May | make a
point, if you yield for a minute?

Let me make it clear that it is not correct
that no reaction was given. ltis true that a
meeting as such did nottake place, buta day
earlier, | spoke to some leaders individually,
gave our reaction to their proposal. Either he
is not aware of it, probably, or his colleagues
have not told him.

Secondly, it is true that they had their
own viewpoint, and we had our own view-
paint. But the reactions of the Government
were given individually to the leaders of the
Opposition. It is not that they were not talk-
ing.

SHRI SOMNATH .CHATTERJEE: But
they wer not consulted. But if it satisfies his
conscience....

PROF MADHU DANDAVATE: Discus-
sions with Opposition and discussion with
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individual Members of Parliament are differ-
ent.

SHRI SOMNATH CHATTERJEE: The
present attitude of the Government, with a
laboured prefatory remarks by the hon.
Minister of Defence, shows that they come
pafore the House, tell the Opposition: “Ei-
thertake it as we present it, or leave it.: lain
sorry we cannottake itasitis.

In this long statement, specious reasons
have been given why the suggestions made
by us in our amendments cannot be ac-
cepted; and | am very scrry tosay thatin their
nervousnass, in their panic reaction, even a
suave hon minister like Mr. K.C. Pant has
misread our amendments. He said | quote
from his statement:

“The suggestion istoreview all Defence
contracts concluded in the past seven
years and more.”

Nothing can be further irom the intentior
of our amendment. which a plain reading of
the amendment will show.

In this context, we cannot avoid coming
to the conclusion that the Motion as moved
by the Defence Minister is a calculated at-
tempt to provide a pretence of a parlamen-
tary probe over serious complaints of cor-
ruption and bribery, alleged to be even
against the highest level in this counry; and
then an inquiry to be made by a Committee
predominantly loaded with the members of
the ruling party who are very vitally con-
cerned, to revieve the tarished image of
theirleader. Tre Government and the ruling
party are notableto depend onthesense of
loyalty alone. They are supposed o have
issued a whip. Kickbacks outside, and whip
inside: That is the mood of this Government.

Never beforeinthe history of this country
has the Goverment at the Centre been
under such acloud asitis now; anditseems
from the revelations that are coming out
more and more and the guilty reactiontothe
disclosure that the Bofors deal and }he
submarine deal represent a tip of an ice-
berg, and there are many other deals which
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are coming out. According to me, this motion
is part of a very crude attempton the partof
the Government notto reveal whatthe coun-
try should know under the facade of a pre-
tended enquiry and the Government knaws
that it has also lost credibility among the
people of this courtry; and thay know also
that the people of this country are asking
whether not this Government should sur-
vive; they are asking how long will this
Government survive. (Iaterruptions)

PROF. N.G. RANGA (Guntur): Who is
asking?

SHRI SOMANATH CHAT ERJEE: The
paople whom you are avoiding.

(Interruptions)

MR. CHAIRMAN : Please don't interfere
when ha is talking.

SHRI SOMNATH CHATTERJEE: That
is why, today, almost all the opposition
parties inthis country have demanded amid-
term poll...{Interruptions)

SHRI SHANTARAM NAIK: This is an
alected House. (/nterruptions)

MR. CHAIRMAN : Please resume your
seat. Let him say whatever he wants to say.
Why do you get up?

SHRI SOMNATH CHATTERJEE: One
would have imagined if the Government had
a clear conscience, they would have ac-
cepted the demand of the opposition par-
ties, they would have got clearance from the
people of this country whether their action
and their act are justified or noi. It is not a
question of survival of an inept government
only, it is & question of the survival of this
country, and the people of this country be-
cause they are being bled white today. This
Government has surrendered itself to for-
eign exchange manipulators and economic
offenders. What is the position?

When the question came up, they said
that the opposition did not have any material.
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They were sneering at the opposition that
they relied only on newspaper reports and
that they did not have information on their
own (interruptions) When the Swaedish
Radio’s report came out, it was not from the
opposition and you discovered that it was
false, mischievous and baseless. Whatwas
the basis of this reaction of the Government?
According to them, there could not have
been any paymnent becausd there was no
middle man and there was no payment.
Whep the Prime Minister specifically said
that there was no middle
man...(Interruptions)

MR. CHAIRMAN : | don't like cross talk-
ing. Please don'tinterfere also. | request the
members on this side also not to talk.

SHRI SOMNATH CHATTERJEE:The
Prime Minister took up a very firm stand at
that time that there was no agent or a middle
man in the Bofors deal and no payment had
been received. Thirdly, the Swedish Radio’s
report was a concection. Eachone of these
stands taken by the Prime Minister has now
turned out to be colossal and contrived dis-
information.

Madam, in this context this Motion has
come. The Ministerfor Parliamentary Affairs
—Where is he? | do not know — has gone
on record in newspapers day after day, day
in and day out, he said, “No, no, we will not
associate the Opposition in a manner they
wnat because the Opposition is politically
motivated.” And your leading speaker from
the Congress Party today, has said that the
Opposition has a closed mind. why? Be-
cause, we are not prepared to give you a
white washing certificate which you want
through the means of acommittee which will
be worse than an apology for a parliamen-
tary proble. (Interruptions) At; one time, we
were told, “What can we do?” Even today the
hon. Defence Minister has said what the
Government could do. They had written to
the Swedish Government. They have ap-
proached the Swedish Government for in-
formation and for report, but did you not
know the name of a person called Win
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Chadha when the question of middiemen

and agency came up for the first time? Why

was he allowed to go away, Was any inquiry

made of him? There was no

AN HON. MEMBER: They closed thei
eyes.

MR. CHAIRMAN : You yourself interrupt,
it is very bad.

(Interruptions)

SHRI SOMNATH CHATTERJEE: |
thoughtyou had so many peopleto speakon
your behalf. (Interruptions) Naturally, you
are afraid of lawyers because of the illegali-
ties committed by you.

MR. CHAIRMAN : Why do you not ad-
dress the Chair?

SHRI SOMNATH' CHATTERJEE:
Madam, they are not disturbing me through
the Chair!

MR. CHAIRMAN: Address the Chair and
everything will be all right.

(Interruptions)

SHRI SOMNATH CHATTERJEE: He
was — Win Chadha — allowed to escape.
Some show of a search was conducted at
some inconsequential place and some
seizures were allecedly affected but when
the bird had flown away. And what is the
wonderful functioning of this Government?
As Mr. Madhav Reddi has reminded us, he
goes to the Indian Embassy in Washington,
the Ambassador or Consul whoever was
there, he was ready to oblige with attestation
of his papers. Then he vanishes and then
this might Government through all their dip-
lomatic missions and agencies cannot find
out Win Chadha! That is the end of the
inquiry so far as the government of India is
concerned. (/nterruptions)

Now, when there was a categorial atti-
tude that there could not have been a pay-
ment of commission, the Prime Minister
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took up an attitude of bravado and said, “l will
punish the guilty and | will publish the truth”,
And once when Mr. Madhu Dandavate re-
called another Prime Minister of another
country who was charged with allegations of
corruption and what action he had taken |,
then the Prime Minister got up to say. “But
here the Prime minister is not guilty* giving a
certificate to himslet, before an inquiry was
made.

Then came the staggering revelation
from the Audit Bureau Repo:t —this is notan
Opposition document, Madam, go on criti-
cising the Opposition — but the Audit Bu-
reau report is from the Swedish Government
sources. It provedto the hilt. Itis admitted by
the Defence Minister and Mr. Kaushal. It is
admitted nowthat a huge sum has been paid
by way of not only winding up costs of nearly
forty croes of rupees but also on account of
commission. Now, comnmissions paid to
whom?(Interruptions)

Madam, | do not know whether you had
seenthis. From Page 3 of today’s statement
of Mr. Pant, — we are obliged to him for
giving us copies — here he has quoted from
the Audit Bureau’s Report.

“The observations of the National Audit
Bureau in summary are as follows:

That an agreemen exists between AB
Bofors andjconoerning the settlement of
commission subsequently to the FH 77
deal, and that when considerable
amounts have been paid” - when
throught out the Government the case
has beenthat no payment has beenpaid”
subsequently to, among others, AB
Bofors previous agents in India”, as
apart from this winding costs have been

paid.

Which contracting party inthe wor!d,.in
a cbmmercial field operating in the cacitaist
system, will do that? That if they had kgpt
Win Chadha's company as agents for five
years on Rs. 2 lakhs a month, it would ha‘{e
cost them about Rs. 1.2 crores. And to avoid
payment of Rs. 1.2 crores, they are sup-
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posed to have paid as windingup costs be-
tween Rs. 35 crores and Rs. 40 crores. Is it
a believable thing?

SHRI M. RAGHUMA REDDY: Not at all.

SHRI SOMNATH CHATTERJEE:
Therefore, the reason is obvious. Under the
pretence of winding up costs, huge amount
has been paid. And now it is inconvenient to
describe it as cominission because kick-
backs need not be shown generally as
commission. Therefore, a new terminology
has heen evolved. That is the contribution of
the Bofors and the india Government that a
new terminology has been thought of and it
is called winding up cost of an agent. The
Prime Minister and this Government want to
take this country for a ride. Please do not
think that the people are so fool that the
Prime Minister and the Government and the
ruling party, which have been studiously
refusing to appoint a parliamentary commit-
tee for a proper enquiry, realised that they
canriot now tamper with the report of the
Audit Bureau. Therefore, they now take up
the attitude, yes, we want a committee, we
want a parliamentary probe but parliamen-
tary proba according to the Government’s
own terms of reference according to the
limited powaers to be conferred by the Gov-
ernment on this committee and the compo-
sition would be to the Government's own
liking. Now it is not left to the Speaker. It is
not done in consultation with the opposition
parities. And what is going to happen? What
is this composition which makes it thor-
oughly unacceptable to the opposition, Out
of 21 members, only two or three members
will be from the opposition in Lok Sabha,
because this temporary majority gives an
unreal situation. And then Mr. Kolandaivelu
will be one of the obviously elected persons
from the opposition. ..(Interruptions)

In the same process, ther is an aitempt
to divide the opposition because the opposi-
tionwill tryto put its own members. So you
try to devide the opposition by providing
minuscule representation in the committee.
Now, Parliament will not be ableto go into
it and further discussion on the floor of
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Parliament is stifled. No further talks, no
futher discussion like the Fairfax commis-
sion of inquiry. It has not seen the light of ther
day. Nobody knows what is happening in
that inquiry commission, suppos xdly 2 judi-
cial commission. You have extended the-
period from three months to six months. With
the unfortunata iliness of one of the hon.
learned judges who constitute the commis-
sion, probably time will have to be further
extended. We cannot discuss Fairfax onthe
floor of this House. This is ths same tactics
which has now been adopted.

SHRI K.C. PANT: Is the hon. Member
blaming the Government for the sickness of
the judge? There ought to be a limit to tnis.

SHRI SOMNATH CHATTERJEE: |
never said this. Pleace do not put words into
my mouth. You are here for a long time and
lam also here for some time |have not lost
my senses. | have said that the unfortunate
iliness of one or the judges will mean furthier
extension. | am not blaming the Govern-
ment. But | would like to know-since you
hava raised that question by interrupting me-
why have you extended the time by another
three months . Please tell this House what
has beendone inthefirstthree months inthis
Commission of Inquiry. Has any single
public hearing taken place? We do not know
what has been done in that Commission.
And this is the same tactics which is being
adopted here also. The Prime Minister has
given different explanations at different
times. He has said, “No, the Audit Bureau
has at least proved one thing that they were
right because at the time of sanctioning of
the Agreement there was no middleman” At
the time of signing of the contract there was
no middleman~! That medns there was a
middleman eaiiier and middieman later. Ha
does not say there was no middleman or
agent later on. Then. he says, “Well,
commission was~ paid because of global
transactions of Bofors.” When the Audit
Bureau’s Report does not refer to any other
transaction, it only referred to the Howitzer
deal, then he says, “Oh, they made a wrong
contract. They agreed to pay an ex-orbi-
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\antly high rate and that is why they had to
pay this winding up cost.” He said, “Unfor-
tunately, they paid two to three per cent in
the winding up of an earlier middieman
oppointed in 1977." This is the attitude of the
Prime Minister. Tothe army commanders he
categqrically said that there was no middle-
man, no commission. Axd Mr. Arun singh,
for inviting Bofors or showing little unhappi-
ness -using his conscience, or asking for
names or asking for particulars from Bofors,
is now out of this House because he is no
longer a Minister... (Interruptions) .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DAS MUNSI): Madam, he is mentioning Mr.
Arun singh’s name which is not correct. | do
not think it is correct to mention Arun singin’s
name...(Interruptions). He issued a cate-
gorical statement after his rasignation that
nothig is iinked with this.....(Interruptions) .

KUMARI MAMA1TA BANERJEE: It
should be expunged from the proceea-
ings.... (Interruptions).

SHRIP.R. DAS MUNSI: He is a Member
of the otirer House. How can a responsible
Member mention about this? He cannot..
(Interruptions).

MR CHAIRMAN: Please resume your
seats. Mr. Chatterjee, you should not have
taken his name because he is not in this
House to defend it....

(Interruptions)

MR. CHAIRMAN: | have already told
him. Let hin: continue

SHRISOMNATH CHATTERJEE: Unfor-
tunately, so far as this Government is con-
cerned, when the Ministers resign or they
are hounded out, no statement comes.
Therefore, we have to proceed on the basis
of rewspaper reports. The Ministers do not
make any statements in this House. They do
not have the slightest respect. Although the
convention has always beenthatthe House
must be taken into confidence and must be
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toldthe reasonsof resignation herethis has
been given up....(Interruptions)

PROF. MADHU DANDAVATE: That is
the convention.

SHR! SOMNATH CHATTERJEE: | do
not know why different rules are applied for
me...(Interruptions).

SHRI SHANTARAM NAIK: | am on a
point of order.

MR. CHAIRMAN: There is a point of
order, Mr. Chatterjee: Yes, what is your point
of order?

SHRI SHANTARAM NAIK: He must
withdraw his statement with respect to Mr.
Arun Singh or withdraw from the House.

MR. CHAIRMAN: There is no point of
order. Please resume your seat...

(Inlerruptions)

SHRI C. JANGA REDDY: How he is
asking a Member to withdraw?...

(Interruptions)

MR. CHAIRMAN: The Minister wants to
say something. Please resume your seat.

SHRI K.C. PANT: Madam, as far as |
know, it is the Minister’s right to make a
statement after he resigns, it is not obliga-
tory on him. It is his right. We have been in
this House for a Inng time, we have seen
that some Ministers have made a statement
, some have not. But it so happened that Shri
Arun singh, my’ colleauge, has issued a
Press statement. | do not know if my friend
happened 1o see that Press report, but he
said categorically that his resigngtion ha'd
nothing to do withthe Defence Ministry or h!s
functioning in the Defence Ministry. This is
al] that | want to bring to his notice.

SHRI SOMNATH CHATTERJEE: | as-
sume on that basis. | proceed on that
basis..(Interruptions).
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PROF. MADHU DANDAVATE: You re-
ferred to Shri Arun Singh. But remember, n
his written speech he had also referred to
Shri Vishwanath Pratap Singh. So there is
nothing wrong as such.

(Interruptions)

SHR! SOMNATH CHATTERJEE: Be-
cause there was no statement in Parlia-
ment, several interpretations have been put.
| am assuming that he resigned on personal
grounds.

AN. HON. MEMBER: Health grounds.

SHRI SOMNATH CHATTERJEE: Or
health frounds. A young man resigns on
health grounds. | am accepting for the sake
of my speech. Butdid he or he did not say on
the floor of the House that the Swedish
Government had confirmed that nothing had
been paid? Therefore, Government's stand
was nothing had been paid, When the Audit
Bureau Report came out, what was the
Prime Minister's re-action? He said:

“Payment had been made as the agent of
Bofors was also counter purchasing from
India.”

But not a single instance of counter-pur-
chase has either been indicated by the hon.
Minister orin the Audit Bureau Report either.

What was the next explanation which came
from the Prime Minister? He said, let me tell
you what | feel had happned -

The agent's contract in 1977 must have
been signed on some absurdly high fig-
ures and that is why the winding up has
cost 2% That a middle man was there
which was cancelled at our asking.What
is the good of denying all through that
there was no middleman?

PROF. MADHU DANDAVATE: That
was before March, 1977.

SHRI SOMNATH CHATTERJEE: Then
the other explanation from the Prime Minis-
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ter was-

“Payments were in resnect of the agents
global commission and may not have
had anything to do with the Bofors deal
itself.”

Now that had been exploded by the Audit
Bureau Reports which says specifically -

“kt is connected with howitzer and noth-
ing else”. The most astounding attitude we
have seen in this country, tne Prime Minister
said...

(Interruptions)

PROF. P.J. KURIEN: The Prime Minister
is not in the House.

PROF. MADHU DANDAVATE: He says
the Prime Minister is not in the House.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Bofors wanrted *o send a delegation to India
to furrish information to the Government of
India. Even to-day's newspaper publishes
similar statement from the Prime Minister.
Ho says -

“Nothing would be gained by asking
them to coma here because they are not
prepared to give the details.”

The Prime Minister even today has said.
(Interruptions)
MR. CHAIRMAN: Silence please.

SHRISOMNATH CHATTERJEE: Kindly
recall, it has come out in the newspapaers. |
have no special source - Mr. Rune Bord
Chief of Information of Nobel Industries
which isthe holding company of Bofors, they
have said that if the Indian Government ask
forit, we are willing to give allthe information.

(Interruptions)
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Is there any customer, is there any
company anywhere which can deny togive
information? In this deal, Madam Chairman,
it is not being doubted, eveywhere it is re-
portea that Bofors was in trouble until this
contract was obtained. They wers in finan-
cial difficulties and they with open arms
invited the Government of India to place
orders and they entered into the contract. If
the Government of India had threatened
canceilation of their contract, could Bofors
have the courage to deny orto refuse to give
the names of the persons, although they
admit that they had made payments? Would
it have been possible? Was there any threat
of the cancallation of the contract?

Now the hon. Minister has referred to
commarcial corfidentiality. As Shri Madhav
Reddi said .... (Interruptions)

The concept of commercial confidential-
ity cannot possibly arise between the two
contracting parties themselves. There the
customer itself is the Government of India.
Bofors themselves say that it is an affair
between them and their customer meaning
thereby the Government of India, obviously
indicating that “6f our customer wants it from
us we shall give it.” Now, you don’t allow
them to send adelegation here because you
say we hear-no evil. Now, you say that no
oral statement will be accepted. What is the
good of a dialogue? Now, if there was a
written record of the payment of kickbacks,
that has not been in the Government file, |
hope they are not so much inefficient, then
it has to be on the basis of the information
given to them. Now, two things have
absolutely been proved to the hilt that there
were middleman and agents, commission,
etc. and other monies have been paid to
them. Now, the question is: supposely the
identitiy of the middlemen or the agents is
not known, what will this Commmittee do ?
It the Government is of the firm opinion that
Bofors are not going to disclose or divuige
the names, what willthese 21 hon. Members
of Parliament do ? They will niake a journey
upto Sweden. they will have a chit-chat
there with them and they will say: No, sorty,
we have refused to the Governnentof india,
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we do not give it'. Then the Committee’s
functions come to an end because no other
job is to be done. This will be a huge hoax.

441

Madam, theretore, on the basis of the
terms of reference asthey standtoday, on
the basis of the very very imited power that
"has been intended to be conferred on this
Parliamentary Committee and the composi-
tion, theinherent weakness in the method of
the composition of this Committee, it is
impossible for us to be a party. We cannotbe
collaborators of the Government in a cover
Jp operation lika this. We submit that the
whole object is to have a white-washing
report. The Prime Minister wants to get a
clearance from his minions. But we cannot
be a party to it. It is a political fraud if this
resolutionis adopted as it stands now ard we
cannot be party ot such a politicat fraud.

Madam, before |take my seat, | wantto
appeal to my friends on the Treasury
benches... (Interruptions)

SHRI MADHUSUDAN VAIRALE
(Akola): I think you can make allegations or
appeal to us, to the ruling party. But you
cannot do both. You are making allegations.
Those who make allagations cannot be

judges, in as much as the accused cannot
be judges.
SHRI SOMNATH CHATTERJEE:

Madam Chairman, although this Govern-
ment is nowon a panic-run and | know their
vested interest in suppressing all facts than
revealing them, even then | appeal to the
hon. Members sitting on the treasury
benches, that ycu have to choose between
the interest of the country and interest of the
leadership (Interruptions)

SOME HON. MEMBERS: No, No. (Inter-
ruptions)

PROF. MADHU DANDAVATE: That is
the only point that has provoked them.

SHRI SOMNATH CHATTE RJEE: | would

request you, if you have not mortgaged
your conscience, finally to think of the
deprived sections of the people of this coun-
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try, teeming millions and how ahandful ofthe
people in this country are ruling the roost. |
would request you to please opt for honesty
and integrity than for corruption and bribery.
After all no single individual or family is
greater than the country.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Madam Chairman. | start with
the point of agreement that | have with
Somnath Chatteriee. The Point of agree-
ment is that all of us on this side want to find
out that monster who has digested this
considerable amount, as said by the Audit
Bureau. We want to find out where the
money has gone exactly and it is precisely
for this that we want a parliamentary
committee.

Madam Chairman, in my parliamentary
life | have never seen such a helpless and
hapless Opposotion condemning the Parlia-
mentary Committee, the most powerful
weapon in any democracy of the world. The
Estimates Committee, the Public Undertak-
ings Committee — they have majority from
the Congress Party and only minority from
the Opposition accordingto strength. Never
before has there been one report of any
explosive corruption or any action by tne
bureaucracy, and in other fields where the
report is not unanimous. How did they go
back today when they called for a
Parliamentary Committee at one stage?
When Government agreed, now they say,
‘Give me the majority, give me the Chair-
manship; if not at least the equal position.
Why? Do they believe in Parliament and
democracy andin Parliamentary Committee
or do they believe in bargaining with the
Government? Madam Chairman, .| have
never seen before in Parliament such Oppo-
sition demanding, haggling and trying to
compromise on the committee’s stength in
number. Madam Chairman, it only showed
one thing.

SHRI C. MADHAV REDDI: We never
asked for the majority.

SHRI BHAGWAT JHA AZAD: Well,
thank you very much. Only equal in number
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and a chairmanship—why? The Parliamen-
tary Committee is not only in India, in the
India Parliament. The Parliamentary
Committees are all over in the world, in the
democracies and they have their rules, they
have their way of functioning, but it depends
upon the Government and the Opposition to
what heightthey rise to make this instrument
important and functioning. An Opposition
which talks in terms of pay-ofts, an Opposi-
tion which has pre-judged the issue and
wants a majority and Chairmanship of the
Commiittes only to condemn the Govern-
ment come what may, what comes outof the
inquiry. We can never concede to this kind
of thing, and therefore, when Somnath says
he wants the inquiry, he wants to know who
isthat and where did the money go, Itoo say
that equally, emphatically and strongly and
all the colleaugues on this side are equally
strong, we want to find out, Madam Chair-
man, this Committee is in fulfilment of the
assurance given by the Prime Minister in the
last Session. The moment we have some-
thing to proceed with, we will have a
Committee. The ditference between Gov-
ernment and Opposition is, Government
sees, investigates gets the prima facie case
and gets the Committee; the Opposition
shouts and wants the Committee first. Let
them stick anywhere, and therefore, thay do
like this.

Mr. Somnath Chatterjee has a complaint
against us that our Party issued a whip, the
whip inside and kickback outside. Madam
Chairman, we are democrats, we believe in
party democracy. There is awhip and its
importance is in Parliament. We are not like
Somnath in away, where whip is outside and
kickbacks are inside. that is the difference.

SHRI SOMNATH CHATTERJEE:
Please explain to us how to arrange for
kickbacks.

(Interruptions)

MR. CHAIRMAN: Are you yielding?

SHRI"BHAGWAT JHA AZAD: Madam
Chairman, | would explain. He knows from
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where he gets the whip and he knows from
where he gets thekickbacks. Everybody
knows it in this country. Therefore, Madam
Chairman, that is the Difference between
him and me. Yes, | believe in parliamentary
democracy and the whip, | believe in the
leadership in a party, we do not want to be
indisciplined soldiers of a party where the
whips are outside. Thatisthe difterence, and
that is why this pathetic condition of an
Opposition where they want just only one
thing —to condemn this Government what-
ever may be the facts.

16.00 hrs

Madam,Chairman , we are prepared for
inquiry precisely for this fact. He says, this
Government is nervous, panicky and run-
ning. Had we been panicky and running, we
would not have that courage to face the
inquiry, the parliamentary committee to in-
quire into the truth,

What for Mr. Somnath Ji, mid-term elec-
tions? Do you believe in parliamentary
democracy? Parliamentary democracy says
that a government returned by the people
and that too with a massive mandate must
have the courage, the willand the strer.gth to
rule and run the country till the next elections
come. You are agree to a demand of Oppo-
sition in West Bengal to have a mid-term
election immediately ....(Interruptions) But
we shall not because our things are very
clear. (Interruptions) Mr. Reddy, you do not
undergtiad whatitis. There are your friends
like Somnath and others who wili under-
stand this. why are you worried?

Madam Chairnam, therefore, | am
saying...(Interruptions) | know what Mr.
Amal Datta’s taste is. | have seen his taste.
If you wantto tell me the taste again, he will
get the taste back.

Madam Chairman, therefore, ! say that
here is a very simple issue. We support the
Parliamentary Committee because in the
last session. this issue was raised that there
has been some middleman and payment
has been made. What happened? immedi-
ately, we denied the allegation on the facts
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available then to the Government. That is
No.1. No. 2 we immediately promised to
have an inquiry into the whole matter. No. 3,
we said, the moment we get some facts to
proceed with, we will take immediate action
like appointing a parliamentary committee.
Madam Chairman, we have taken up all the
three important points since then. Have you
even seen our unwillingnes at any stage?
How do they say that we hide the fact? The
moment, this was raised on the 20th, the
Prime Minister took the Hcuse into confi-
dence and announced this. Though there
was Easter as our friends said, he immedi-
ately asked the Swedish Government and
the Under Secretary inthe Swedish Govern-
ment Carl John Aberg immediately came
back anc said, yes, it is true that the Indian
Prime Minister, Shri Rajiv Gandhi, talked to
the Prime Minister, Palme to say that “We do
not want any middiemen in this”.

SHRI BASUDEB ACHARIA: Where is
the record?

SHRI BHAGWAT JHA AZAD: | can give
you fact and figures, not the understanding.

Madam Chairman, the problem is, they
always talk of that. What {amtalking is facts.
The fact is that the Under Secretary of the
Swedish Glvernment said that the Indian
Prime Minister talked to late Prime Minister,
Palme, to say that, “We do not want any:
middlemen to be paid commission. What-
ever you pay, keep that as deduction in the
direct paymentto the Governmentof India”.
Sir, that fact has been borne out to be ture.
_There have been no middiemen. The Ptime
Minister promised the next thing about the
deduction of payment. But in spite of that,
Yes, we concede that there has been pay-
ment.

SHRI BASUDEB ACHARIA: To whom?

SHRI BHAGWAT JHA AZAD: That 1s
what we have to find out. | also ask you
“whom”. Let us find out “whom”. It is pre-
cisely for this question “whom”, we want to
have the parliamentary committee. Parlia-
mentary committee does not function onthe
strength and the numbers. It functions ac-
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cording to the rules and principles laid down
by the House of Commons for hundreds of
years and in this Parliament since 1952. If
your good wishes and your ulterior motive
are to condemn those, we do not permit
those rules to be violated and to have all this.
If you want, please come and join us. lf the
facts are not on our side and we want to
steam-roll with the majority, | am sure, with
three Members of 4 Members from your
side, if you give a dissent of waice ,the
strength of your voice will prevail and not that
of the majority. But you have not got that
courage You have the ulterior motive to
some-how destabilise this Government.

16.05 hrs.

[SHRI VAKKOM PURUSHOTHAMAN
in the Chair )

You are scared to hear the word destabil-
ise. So also some of your friends outside, the
media men, the friends here, some of them,
I do not say allofthem. What was the point?
When we said this, immediately the Swedish
Government appointed the most impec-
cable source and that is the Audit Bureau, to
go into the matter. should we have not
waited some time for the report? The report
has come but, according to you and me, the
truth — | do not object to the word truth — -

has not come. The Audit Bureau has ap-
pointed, inquirty is made but, friends did not
stop here, neither in the Parliament nor out-
side. They had their conjectures running
high. What is that? There is agreement
written in the contract for the payment. The
story went in the media and so also in the
mouths of some of my friends. They tried to
find out where is that contract. They did not
find anything there at all. Then they said *No.
No. No. There are volumes of annexures.
One of the annexures contains this that there
should be payment and they did not sign
anything in that annexure. “Then what hap-
pened? Then they said “No, no, no. Not in
the annexure. it must be somewhere above,
in between the annexure and the agree-
ment”. Nothing was found. Then they said
“The gun barrels were very bad. They burst
in the trials.” The army are the best judge,
not you. They certified they are the best
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guns. Then they said “No. no, no. Not gun
barrels. But, | think, it was the trial which
became ineffective at trial time. They are all
hopeless. they are intrinsically inefficient.”
All these things were told to the people in this
country.

Democracy means a responsible Oppo-
sition trying to hit the Government to keep it
always on its toes but not to malign the
Government without sufficient facts and
here is an example where we find the gun
barrels, through they were the fittest in the
world, had been condemned by them!

Calling of annexure, calling of contract
main provisions, all these things were fed
into the media, in spite of denial by Bofors
saying “Yes. There was atalk. in spite of the
Bofors, 1 do not believe them.” They are
denied. But, in spite oJ alithesé, the Swedish
radio went on saying. Our Ambassador met
the Swedish Officer, Please tell us Day in
and day out this Swedish radio went on
saying “We will give the facts next day.” But
till now, we have no facts from them.

So, in the absence of the same opinion,
the friends, defenders and champions for
the minorities in democracy — majority are
nobody in the democracy — they are shout-
ing, their radio keeping a conspicuous si-
lence. (Interruptions) And | thought you will
understand that much. Anyhow, | will not
switch every time to the radio. So, what
happened? They allowed this impression to
be created without the inquiry of the Commit-
tee and with that there is an impression all
over the country that “Well, everything is
wrong. The Government is corrupt. The
Ministers are corrupt.” Even all of us, every-
body, out of the 50 crores have distributed
one penny each! And here are these cham-
pions the honest and clean persons!

SHRI SOMNATH CHATTERJEE: Once
you are right.

SHRI BHAGWAT JHA AZAD: We Con-
gress party run elections. We fight our elec-
tions. Our jeep is run on petrol, But their's is
run on water! They do not spend on any-
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thing. They do not pay.

Mr. Somnath Chatterjee, that is not the
argument. Don't try to twist my argument.
Don’t say that. You also know from the back-
window andfrom someothersourcethatwe
know in this country. don't say that.

So, what we find today? In spite of this,
the report of Audit Bureau came, the full
report was published immediately. The next
day, Opposition was taken into confidence.
The Prime Minister, as promised in the Par-
liament in the last Session, opted for the
Parliamentary Committee But whata logic
innotto acceptthe Committee! ShriMadhav
Reddi says that there is no question of ma-
jority; Let it be half; half. He says: Give me
the Chairmanship. why? .... (Interruptions).
All over the world, in a Parliamentary De-
mocracy system, have you read abdut their
rules and procedures as to how they work?
Have you seen how it works? No, you have
not. Only you have one pre-notion.
Absolutely, you want to condemn the Gov-
ernment, whatever may be the facts. But we
are not going to fall into that trap. Where you
are talking of mid-term election, we shall not
oblige you. But whenever we go the elec-
tions, we will show you in which party the
country has placed its faith....(Interruptions).
The country knows better. | am happy that'
Mr. Jaipal Reddy does not want us to go to
the elections now...

(Interruptions)
SHRIS . JAIPAL REDDY: No, no I want
it.
(Interruptions)

SHRIBHAGWAT JHA AZAD:|am sorry.
Do you also want mid-term elections?

SHRI S. JAIPAL REDDY: Yes.

SHRIBHAGWATJHA AZAD: Right. This
man also want to go to mid-term election. t
correct myself. But these gentlemen who
want to go to the mid-term elections know
what they are worth in the House. They
forget only one thing. | woud like to ask: what
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is- 1o be there in a Parlamentary Democ-
racy? There must be a dialogue, a continu-
ous dialogue between the Government and
the Opposition. There must be a discussion.
Their fealing is that the Minister of Parlia-
mentary . Affairs and the Madam Minister
must invite them for lunch and dinner very
often and not once in a blue moon. You must
always callthem very often. You must talk to
them sweetly and nicely.... (interruptions).
Sometimes agree with them. But on many
times or sometimes.....

(Interruptions)

SHRI S. JAIPAL REDDY: K you could
yield, Si... a share of kickbacks...

(Interruptions)

SHRI BHAGWAT JHA AZAD: That , |
said. | said that the kickbacks and the share,
he and his leader are gatting enough in this
country....{Interruptions). Even if there is
anything and if he wants a friend, | do not
want 1o take that tanted money. But if he
wants to throw into my house, | will not throw
it on the street. Thera 1s a good friend like
Shti Jaipal Reddy, i.e. he also want kick-
backs ...(Interruptions) Therefore, | would
like to *ay that in a Pariiamentary Democ-
racy, thare must be a give and take policy.
For instanca, there are expulsiuns for a day
or two or more. But then, they are withdraw-
als also and those expslied are coming into
the fold of aparty Sir, there must be shouts
and counter-shouts. But it should notbe so
much as it happens now in this House. itis to
be like today. To day, there has been some
shouting but at the same time there was
some silence and somebody could hear it.
So, you mut havethat atmosphere to prevail.
But | would hke to tell you Mr. Somnath
Chatterjee, Professor Sahib and Madhav-ji,
one thing has to be realised. In a Parliamen-
tary Democracy, as far as possibe, thers
should be compromise. I # is not possible,
then ultimately the essence of democracy,
the majority rule must prevail. We cannot
stick to the point of majority members of a
Committee of minority party members. That
is unparliamentary. 1 is unheard of . There-
fore, Mi. Chairman, what Iwantto say is this;
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the Governments intentions have been
clear from the very beginning, form the first
day when the Swedish Radio broadcast the
news. Immediataly, we rushed to this House
denied the allegation as far as | know. Sub-
sequently, we promised that the moment we
have something, we will also try to go into
the further details. We immediately started
making an enquiry. Since then we have not
rested onouroars. The report hascome. We
have seen the report. Certain amounts have
been paid. Bafors is not prepared to give us
the information. That is correct. But youtalk
of ateam and a Committee. What team you
want? Mr. Bredin, the Vice-President of
Bofors, came to India. We asked him to give
the names. That fellow said “We have com-
mercial confidentiality of thal deed and
therefore don't force us”. Even after that
you again say that you want a Committee.
What tor? Mr. Somnath, you want that
Committee should come into being. We
shou'd talk to them. If they don't say any-
thing to us, you will say: the Government do
not want them to tell*. what we have said is
that the moment we have asked for the
Parhamantary Committee, let that team
come and depose before you in the Commit-
tee. That is our purpose. Let us not talk to
themindividually now. Tell us inthe Commit-
tee any course of action we have to follow,
we will follow. We want to find out the
monster, who is that monster who has di-
gested this monay and brought a bad name
to us. We want to find out... ’

AN HON. MEMBER: Inside.

SHRIBHAGWAT JHA AZAD: No inside.
Only your saymg will not do. This is unchari-
table for a colleagus !0 say that it is ‘inside’.
Pleasc come inthe Committee. Please have
the witnesses. | thought that Mr. Jaipal
Reddy, Mr. Somnath Chatterjes, Mr. Indrajit
Gupta, Prof. Madhu Danda vate and Shri
Madhav Reddi were strong men, they can-
not be led away by the majority in the
Committee. | never thought that they were
men made up of such clay feet as to say,
“Oh! We are helpless; we-cannot do any-
thing unless you give upthe maijority”. Never
before, Mr. Chairman, in the House of com-
mons Or in the American Senate or in the
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Ingian Parliament has the Opposition been
so bad as to say that they cannot do any-
thing through a Committee. Therefore, what
| say is from the beginning we have done
this. Even today Government is persisting
with the inquiry. We have written report. We
have asked Bofors to come out. Yes, we
know that there are international norms ot
commercial confidentiality, but where this
kind of contidentiality brings suspicion and
misunderstanding in a country between the
Government and the Opposition, | am for
one, Mr. Somnath , that that confidentiality
should not be allowed to prevail. Come on;
let us join hands and find put how we can
pressurize nat only that firm but also request
the Swedish Government to come out with
facts and help us. We say this with an open
heart: We wanto to find out. No cheek in the
tongue to say: Demand a Committee”.
Sorry, the other way Mr. Somnath.. (Inter-
ruptions) Because when | talk of you, it
becomes just the opposite, because you
have been telling always the opposite
things; so, this also becomes an opposite.

So, Mr. Chairman, what | say is this. We
are honest and sincere not only in our inten-
tions but also in our actions; from the day it
was told uptill now, the actions done by the
Government - letthatbe an example, let that
be our sincere and honest appreciation of
the situation. Theretore, we make this re-
quest. Let this Committee be supported
unanimously and be accepted. Please come
and | am surethat it will be possible for some
of you to work. You ask: Whatshallwedoin
the Committee™. Why do you say from the
beginning like this? Come in the Committee
and sit there as you have done in the Esti-
mates Committees, in the Committee on
Public Undertakings, in the Public Accounts
Committee where we have unearthed many
important things. | have been Chairman of
the Estimates Committee and a member of
alithese important Committees. Many times
things have come where there was almost
no evidence, but we found
out.(Interruptions) Prof. Dandavate, say ita
little louder.
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SHRI SOMNATH CHATTERJEE: He

says that next time you should become
Chairman of the PAC.

SHRI BHAGWAT JHA AZAD : Prof.
Madhu Dandavate, it is shameful for you to
talk of one of your colleagues like this. | have
chaired many Committees. | have been a
Minister in the Government. | am much older
| have had twice your tenure in the Lok
Sabha. Do not try to fling this kind of thing at
me. (Interruptions) | am not yielding. There-
fore, Mr. Chairman, what | say is this.

SHRI S JAIPAL REDDY: You have not
understood.

SHRI BHAGWAT JHA AZAD: | have not
understood! | do not wantto understand this
point. | want misunderstanding on this point
at least, if not on anything else.

Therefore, Mr. Chairman, | conclude
saying that it is an important event. Unfortu-
nately - not mostly due to you, but some due
to you and some due to some others - some
friends who always speak inthe nameofthe
country either in the western lobby or in the
mid-lobby or in the eastern lobby but not in
the indian lobby, always try to write things
against us, saying that everything that the
Government do is black. And these things
are coming from proprietors of industrial
houses who are trying to get everything from
the Government; they are trying to harm the
Government by not writing correctly. They
say that there was pandemonium in the
House...

SHRISOMNATH CHATTERJEE: Press.

SHRI BHAGWAT JHA AZAD: Why do
you say ‘Press’'? See what they are saying.
They understand the right thing. What | say
is this. They say, there was pandemonium in
the House; | am not heard, Mr. Rangarajan
is not heard, Mr. Ghafoor is not heard, but
Prof. Madhu Dandavate is propertly heard.
And everything will come out, what | say is
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News Correspondents may not write
what | say. But they should write at{east this
much that these are all lies. In order to find
out the trutk, if you have courage and if you
have faith in the Parliament, it is necessary
that this committee may be endowed with
whatever facts and figures laws, rules and
powers you want to give'to it. Let them find
out the demon who swallowed so much
money of our country and brought ill fame to
us.

With these words, | express my gratitude
to you for giving me time to speak.

[English]

SHRI S. JAIPAL REDDY
{Mahbubnagar): Mr. Chairman, Sir, Mr. K.C.
Pant referred to the unique nature of the
proposed Inquiry. But he did not refer to the
unprecedented size of scandal. This is the
biggest/scandal that shot to surface in the
history of free India, the stink of which is
rising to the high Heavens and beyond the
high dome of Parliament.

Sir, Bofors affair reads like a strange
story of unending contradiction between the
claims of the Government and the docu-
mentary facts. Let me refer to the sequence
of facts in a chronogical way.

It was on April 16, the Swedish Radio
levelled the charge that payments were
made to secure the order of Bofors’ guns. On
17th of April, the Government of India made
a statement that this charge was baseless
and malicious and all the cliches which were
used during the emergency period were
repeated in that statement.

Sir, you should forgive my reference to
myself. it was my humble self who made a
statement from Hyderabad on April 19 that
Mr. Win Chadha was the agent of Bofors.
This statement appeared in the Press on
20th. Though | did not know Mr. Win
Chadha, from Adam, he spoketo me twice to
ask for my ..... Mr; Win Chadha made a
statement contradicting my statement on
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22nd April. On 24th April, the Bofors com-
pany sent a communication to the Govern-
ment of Indiain what it called ‘Njemoran-
dum of Clarification in which the Bofors
made a confession that it had made pay-
ments to a Swiss company. The Govern-
ment of India, the Prime Minister of India
knew on 25th April, 1987 that the payment
was made. The- fact” underlying the Swed-
ish radio charge was then known to the
Prime Minister of India on 25th April, 1987.
But then, our Prime Minister speaking in a
Conference of Army Commanders on April
27 denied the charge and asked the people
to produce evidence. He asked the Mem-
bers both in Lok Sabha and in Rajya Sabha
on 28tnh April to produce a shred of evi-
dence. When he was asking for all these,
with his toungue in the cheek, the documen-
tary evidence of payment was in his pocket.

Our young, handsome Prime Minister is
popular for his disarming and charming
smile. But we cannot afford to forget the
warning of Shakespeare that a man may
smile and smile and can still be a villain.

When did Mr. Chadha leave this coun-
try? Mr. Chadda Ieft the country on May 8th
..... (Interruptions).

| did not mean to say that all those who
have abroad smile are villains. Some can
be.

Sir, Mr. Chadha left the place, left India
on May 8th. | said that he had a house in
India, in Delhi. He had a Mercedez Benz car.
He sold his cars , he sold away his house
and he left the country on May 8th.

| would like to know from the Defence
Minister whether Mr. Chadha is an Indian, if
so0, what kind of an Indian. Because there
are many kinds of Indians. | am referring to
a highly privileged, exclusive species called
the Non-Resident Indians. Mr. Win Chadha,
l.am told - it is for the Defence Ministry to
confirm or contradict - is a Non-Resident
Indian. if so, the implications of this fact are
far-reaching. He would then beyond the pale
of many Indian laws, including the Foreign
Exchange Regulation Act and the Income
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Tax Act. If this is a fact, then why did the
Govemment not take people into confi-
dence? It looks as though our country is
ruled by non-resident Indians and resident
non-Indians!

SHRI P.R. KUMARAMANGALAM (Sa-
lem): And the agents of ...

SHRI S. JAIPAL REDDY: Did he want
me 1o name the resident non-indians?

Let me come tothe series of claims of the
Govemment which lie in a shambles all
arouhd us. what was the original claim of the
Government? That no payment was made.
This claim was contradicted by none other
than the Bofors, the bribe-giver, as'early as
on 25th April assuming the powers that be,
were innocent, did not know anything before
that date - | am being generous.

Then, the case of the Government and
the' Prime Minister was that there were no
middiemen. it has been proved that there
were middiemen. What was the otherclaim?
Waell, the Swedish National Audit Bureau
said there were no middlemen atthe point of
signing the agreemenrt. This claim was made
by none other than the Prime Minister. May
| draw the attention of the Defence Minister
to the affidavit filed by Mr. Win Chadha of
Anatronics General Corporation in Delhi
Court wherein he claimed that he entered
into an agreement on 3rd January 1986
under which he would be entitled to a pay-
ment of Rs. 2 lakhs from Bofors every
month? The agreement would be valid upto
December 31, 1990. The total amount would
come to Rs. 1.2 crores. Now, Sir, when was
this agreement with Bofors; signed by the
Government of India? It was on March, 23,
1986. | only.-would like to know from the
Detence Minister whether he knows that Mr.
Ajitabh Bachan purchased his celebrated
fiat in the luxurious suburb of Montreox,
Switzerland on April, 4, 1986. Could the
purchase of the flat be made withinten days
of conclusion of Bofors accord without any
co-relation? Would it be a mere co-inci-
dence? (Intsrruptions )
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Sir, the Swedish National Audit Bureau
suffers from two severe and serious infirmi-
ties. Firstly, the Bofors company did not
supply all the details to the National Audit
Bureau. Secondly and more importantly
even the National Audit Bureau of the Gov-
ernment of Sweden did not give what all
details they got from the Central Bank of
Sweden. | would like to know as to why the
Government of India has not pressed the
Government of Sweden for afull audit under
which neither the Bofors nor the Central
Bank would be able to withold any informa-
tion whatsoever? Are you prepared to press
for that inquiry? We could go ahead with our
committee later on. Shalt we pass a resolu-
tion in both Houses of Parliament calling
upon the Government of Sweden to order a
full audit?

Sir, who knows the names? Names are
known to Bofors company. Names are
known' to Swedish Central Bank. Names are
known to Swedish National Audit Bureau.
Names are known to Swedish Goverpment
and Mr. win Chadha. Where is Mr. Win
Chadha? Mr. Win Chadha is in America. Mr.
Win Chadhais atlarge. He is supposed to be
at large for the Government of India and for
our well-furnished Indian diplomatic mis-
sions in USA but he cannot be atlarge forthe
CIA. The CIA can catch hold of Mr. Win
Chadha. | am afraid, Sir, the CIA knows the'
names of the people who received the pay-
ment. (Interruptions)

SHRIP.R. DAS MUNSI: Sir, how can he
authoritatively say that CIA knows the
names? This is a matter of concern for all of
us to know. (Interruptions)

MR. DEPUTY SPEAKER: Let there be
no interruptions. He is not yielding. Mr.
Reddy, you- please continue with your
speech.

SHRI S. JAIPAL REDDY: Sir, very few
people in any part of the world would betray
their respective.countries for money alene
but most people betrary their countries when
they are blackmailed. Blackmail is the most
subtle, surreptitious and dangerous weapon -
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Now, Sir, who are vulnerable, suscep-
tble to this kind of dangerous foreign
blackmail? '\ ne high Defence officials if they
are involved, the highest political person-
ages if they are involved, would be suscep-
tible to the blackmail. So, Sir, it is not an
ordinary case of corruption. lfthe ruling party
needs money, Sir, | would rather prefer their
taking money from Indian businessmen in
Indian rupees. But their contempt for any-
thing Indian is so absolute that they wouid
not accept kickbacks also in rupees. Sir,
whoever may raise such issues, their patri-
oticbona fides are called in question. | begin
to wonder, Sir, whether anybody who doen
not have a foreign wife or a foreign account
can call himself a patriot in this country. May
I tell you, Sir,....

SHRI P.R. KUMARAMANGALAM: It is
in bad taste. | object, Mr. Chairman, Sir.
There is a limit to which you can use this.
Either he should withdraw it or you should
expunge it....(Interruptions).... Or we must
also be permitted....(Interruptions)....

MR. CHAIRMAN: Order, order.

MR. P. R. KUMARAMANGALAM: It is
totally in abad taste.....(Interruptions)..... ltis
very dirty. Stooping to such a low level.

SHRI P.R. DAS MUNSI: Mr. Jaipal
Reddy should know that Nellie Sengupta
was the head of the Indian National Con-
gress movement and also Annie
Besant...(Mnterruptions).... He should not act
in this fashion. He should know.

(Interruptions)
SHRI H.K.L. BHAGAT: All of us are
proud. He had a foreign wife. Are you blam-
ing such people? What are you doing?

SHRI P.R. DAS MUNSI: It should be
national history.

(Interruptions)
SHRI H.K.L. BHAGAT: How can you
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blame highly patriotic ingians who had for-
eign wives? Some of your party people had
foreign wives. What are you taking?

(Interruptions)

MR. CHAIRMAN: Order, order. Order,
order.....(Interruptions) ....... Please listem to
me. Please listen . He has only made some
general remarks. But the Hon'ble Member
must avoid such insinuations.

(Interruptions)

AN HON. MEMBER: He must apologise
for these remarks. He must apologise.

(Interruptions)

PROF. N.G. RANGA: It should be ex-
punged. It would help both the parties.

{Intérruptions)

SHRI S. JAIPAL REDDY: Though the
expression | have used is not unparliamen-
tary, butin deference tothe sentiments ofthe
Hon'’ble Members, | withdraw it.

(Interruptions)

MR. CHAIRMAN: He has already with-
drawn. Mr. Jaipal Reddy, you may continue.

(Interruptions)

SHR!S. JAIPAL REDDY: | was not refer-
ring to the import of Kalian marbles to
India.....(Interruptions).

SHRI P.R. KUMARAMANGALAM:
Agaln, this is an insinuation..... (/nterrup-
tions). This game of hide and seek should
not be allowed........(Interruptions).

PROF. MADHU DANDAVATE: If he re-
fors to the ammunition deal with ftaly or

Austria, there is nothing wrong......

SHRI S. JAIPAL REDDY: We have our
reservations abqut this offer of a Parflamen-
tary Committee for a variety of reasons.

Firstly, on the very day, when this repoit of
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Firstly, on the very day, when this report of
Sweden National Audit ‘Bureau was re-
leased, the Government offered an enquiry
by a House Committee. Butthe Government
did not agree to call the Parliament session
immediately. It wanted to buy time. If it was

earnest about the business of House .

Committee enquiry, the Government would
not have taken six weeks to call the Parlia-
ment session after the report from Swedén
was received. This offer of a Parliamentary
Committee was used to prevent high level
delegation of Bofors from coming. The Politi-
cal Affairs Committee decided that since the
matter was being referred to a Parliamentary
Comnmittee, this delegation from Bofors was
no longer required. It is very clear. The
whole idea of a Parliamentary Committee is
being used to whitewash. The question is
whether we should become a privy to this
futile and whitewashing process. The Gov-
ernment, as | mentioned earlier, has been
making a persistent attempt to cover up the
matter. So, | would refer to the various
contradictions.

We met the Prime Minister on 17th June
last, as Shri Chatterji pointed out, he wanted
us to make our suggestions in a consoli-
dated way. All the opposition parties made
suggestions unanimously. We also stated at
that meeting....

AN HON. MEMBER. Not all.
{Interruptions)

SHRIS. JAIPAL REDDY: We also said at
that meeting that a meeting could be held
between the Government and the opposition
to discuss the draft so that an accord, an
understanding, might be reached between
the Government and the oppésition before
the Government motion on this question was
tabled in the House. We are not for boycott-
ing the Committee under any circum-
stances. If reasonable agreement can still
be reached between the Government and
the Opposition, in regard to the terms of
reference, in regard to the composition and
in regard to the special powers to be best
owed on the committee, the Opposition, |am
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sure, will be willing to cooperate with the
Committee. (Interruptions) Orinthe alterna-
tive, the Government should say that they
will find out the names of the recipients in a
particular time-frame-maybe a month ortwo,
because it is the duty of the Government to
find out the names of the recipients. The
context in which we originally asked for the
House Committee was when the charge of
the Swedish Radio that payments were
made was denied. Now that has been ac-
knowledged as a fact, the only limited point
that remains to be determined is as to who
received the payments. The payments were
made abroad and received abroad. Unless
the House Committee is constituted in a
special way, the whole purpose and exer-
cise will be defeated and frustrated.

SHRI G.L. DOGRA (Udhampur): Then,
you spell it out.

PROF. MADHU DANDAVATE: We had
given the terms of reference to the Prime
Minister.

SHRI S. JAIPAL REDDY: Therefore Sir,
it is not correct on their part to assume that

.we do not want to work on the Committee.

We cannot work onthe Committee, whenwe
know that the Committee is being deliber-
ately loaded and composed in such a man-
ner as to produce no worthwhile report.

SHRI V.N. GODGIL (Pune): Sir, while
listening to this debate, my mind went back
tothe debate thattook place in this House on
6th April 1987, when we discussed the
Fairfax deal. At that time, when a judicial
commission, atribunal was proposed, it was
strongly opposed on the ground that a probe
by a parliamentary committee would be
better because there was always unanimity
in all parliamentary committees. And Prof.
Madhu Dandavate cited examples that even
on politically sensitive issues, there was
unanimity in parliamentary committees.
Today we find that they are opposed to a
parliamentary committee.

SHR! M. RAGHUMA REDDY: We are
not opposing it.
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SHRI V.N. GADGIL: You are. In effect
you are opposing. They do not want atrial by
a tribunal. They do not want a probe by a
parliamentary committee. They only want
political mileage o+ of it.

SHRI S. JAIPAL REDDY: We want to
know the names.

SHRIV.N. GADGIL: | will not refer to the
aspects which have already been dealt with.
Nor will | go into the merits of the Audit
Report, what it contained, what all are the
terms on which they have been authorised
and so on. These points have been covered
by speakers who preceded me.

| want to draw the attention of the Hou e
to amore basic problem as to whatthis entire
episode has done to this House. What has
happened to the system? This is what is
worring me. During the iast whole week,
what had happened? Last weekend, | went
to Nasik. | travelled by car for about a
hundred miles. There, | could not see a
single bit of greenery; a terrible famine 1s
coming. But no champion of the kisans here
gotup and raised that issue. The only issue
that hethought of was Bofors. (Interruptions)
The Bombay Docks were closed for several
days, with hundreds of workers without jobs,
and crores of ruppes worth of property and
production lost. (Interruptions)

DR. DATTA SAMANT (Bombay South
Central): What is Government doing? (Inter-
ruptions) | have drawn attention to this, but
no Motion regarding labour is being acmit-
ted. | have given a Calling Attention notice,
but it has not been taken up. (Interruptions)

MR. CHAIRMAN: Mr. Datta Samant,
please resume your seat.

DR. DATTA SAMANT: | have given Call-
ing Attention twice. Government is averse to
labour issues.

SHRIA CHARLES: What about Mr. V.P,
Singh? (Interruptions)

MR. CHAIRMAN: Mr. Charles, please
resume your seat.
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SHRIV.N. GADGIIL: | thought there was
an agreement that we must discuss this
matter....(Interruptions)

MR. CHAIRMAN: Nothing of what Dr.
Samant says will go on record. (/Interrup-

tions)**

SHRIV. N. GADGIL: I thought there was
an agreement that we will not disturb each
other’s speeches.

PROF. MADHU DANDAVATE: If you
permit, | willonly let you know that Mr. Indrajit
Gupta’s notice under rule 193 has already
been admitted.

SHRI V.N. GADGIL: The point is what
happens in the House. | might have given
hundreas of notices. In the situation which
prevails, these issues could not be raised, or
allowed to be raised. What are we doing to
the institution and to the system? As | said
earlier, | am worried about that. What are we

doing? (Interruptions)**

MR. CHAIRMAN: Nothing will be re-
corded. What Mr. Datta Samant says will not

be recorded. (Interruptions)**

SHRI V. N. GADGIL: | cannot go on like
this.

MR. CHAIRMAN: Order, order, Yes Mr.
Gadgil. (Interruptions)

SHRI V. N. GADGIL: This Parliament
has been regarded as the Third Estate of the
realm, and it was always the glory and pride
of this Third Estate that we raised people’s
issues here, and the Fourth Estate would
carry the message to the people- whatever
i1ssue was raised or visualized by us in the
national institutions. What was said in this
Third Estate was carried by the Fourth Es-
tate sitting here, and it carried them to the
people of India. But now this distortion has
come about, viz. the Fourth Estate does
something, and it is discussed here: allthe
allegations made in the papers in the morn-
ing. In the morning, at the breakfast table,
you read something .....(Interruptions)

Not recorded.
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MR. CHAIRMAN: Order, order.

SHRI V.N. GADGIL: In the morning you
pick up a paper at the breakfast table, read
something and rushto the Notice Office, give
something ...... (Interruptions) and raise
those issues. This is how Parliament has
started doing things...(Interruptions)

MR. CHAIRMAN: Whatever they say all
will not be recorded.

(Interruptions )

SHRI V.N. GADGIL: | am seriously
making a point not with a view to secure any
debating point. | am not saying Xor Yor 2
member of this House; | am saying about the
functioning of the House in recent days. I
you look at the functioning of the House
objectively, forgetting certain considera-
tions, you will find.... (Interruptions)

MR. CHAIRMAN: Please, resume your
seat. This is not the way te behave in the
House.

SHRI V. N. GADGIL: 1t is clear that it will
be risky in my view to proceed in this way,
because if you take the experience of the
House of Commons you will find that there
are at least four instances where similar
allegations were made on the basis of what
appeared in nawspapers and what it led to.
| am quoting from a book written by James
Margach, who was London Times Corre-
spondent covering the House of Commons
for 15 years. The first instance is this. On
page 8, it says as follows:

“Where there had been excesses by a
few, the Press as a whole has always
been compelled to reteat.”

He has quoted many instances, but |
would like to quote only two or three in-
stances. It further says as follows:

“The first concerned the original genera-
tion of Press lods, made vastly rich by the
mass readerships created by compul-
sory education. In the 1930s they acted

AUGUST 3, 1987

Joint Committeere 484
Bofors contract

as though they were more powerful than
the elected government.”

This is something similar happening in
India now.

The second instance is this. It reads as
follows:

“Twenty years later, in the Attlee era, the
Press celebrated its Post-war release
from controls and newsprint rationing by
an unbridied campaign of screaming irre-
sponsibility, in my experience-the worst
period for the reputation and standards
of journalism.”

Thatis why, Prof. Madhu Dandavate will
appreciate, Aneurin Bevan attacked “the
most prostituted Press in the world.” The
result was the allegations made in Parlia-
ment on the basis of these reports proved to
be entirely false. The third instance is this.
This was in the time of Macimillan. On page
g, it reads as follows:

“Following the Vassall and profumo

scandals, the Prime Minister and his

Ministers were the victims of the most

unbridle series of attacks and smears,

with countless innuendoes about, secret
scandals and cover-ups”

Atribunal was appointed. It further reads
an follows:

“The Redcliffe Tribunal reported that
they had investigated over 250 separate
newspaper reports linked with the Vas-
sall affair and that there was not a word of
truth in any of them-not even after edi-
tors, news executives and reporters had
been offered the protection of privilege
under which to give evidence.”

Allkinds of allegations were made, Royal
Commission found thatthe MPs were misled
by the Press.

“The fourth occasion” a reent one, “the
overall reputation of Press was discred-
ited by.”

** Not recorded
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SHRIS. JAIPAL REDDY: | am on a point
of order.

(Interruptions)

MR.CHAIRMAN: Whatis this ? Heis free
toraise a point of order. What 1s your point of
order?

SHRI.¥.N. GADGIL: Is there any objec-
tion—can there be a point of order—for
reading this?

SHRI S. JAIPAL REDDY: If you look at
the List of Business today, we are not dis-
cussing a motion on the Press but on Bofors
Commissions.

(Interruptions)

PROF. MADHU DANDAVATE: Why
does he always mention things about the
Press? (Interruptions)

MR. CHAIRMAN: | do not permit you. Ido
not permit you to raise any point of order. If
you raise any point of order first of all you say
uner what rule.

AN HON. MEMBER: Rule 376.

MR. CHAIRMAN: That is only a general
rule.

SHRI S. JAIPAL REDDY: What 1s the
point he is making?

SHRI V.N. GADGIL: I know, it 1s not a
motion on the Press. | know a little bit about
this, what the Motion is about. | am coming
to ....(Interruptions)

MR. CHAIRMAN: Please sit down.
(Interruptions)

SHRI V.N. GADGIL: This is the point —
the point | am making is — that Members,
knowledgeable Members of Parhamept
even in the House of Commons at least in
four instances were hopelessly mislgd by
what appeared in the Press and I see in the
present tendency, the same kind of ten-
dency, imitation of Western media percolat-
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Ing in our Press— gossip, rumour, whisper.
In fact, the title of one column in one news-
paper is “Whispers™! And, therefore what
appears in the Press, and how it affects
allegations made in Parliament is v: 1y rele-
vant.

PROF. MADHU DANDAVATE: Why
does he make allegations against the Press
indirectly?

(Interruptions)

MR. CHAIRMAN: You are also making
noise, let me say.

SHRI V. N. GADGIL: | started my adult
lite as a journalist and as a journalist lam as
much concerned with the dignity of Parlia-
ment as the freedom of the Press. And
therefore, there is some or certain responsi-
bility on the Press which | point out. And the
danger is, what has happened here, what
has happened to the Btitish Press? (Inter-
ruptions) Kindly listen. What happens when
concentration of ownership develops in the
field of Press and how it effects the allega-
tions.

SHRI S. JAIPAL REDDY: Then you
come forward with legislation to delink Press
from ownership.

SHRIV.N. GADGIL: When we turn to the
British Press, where eighty per cent circula-
tion is controlied by three persons and the
result is.... (Interruptions)

MR. SPEAKER: Order, order.

SHRI V.N. GADGIL: | am quoting from
“Fourth-rate Estate: An anatomy of Fleet
Street” by Tom Baistow”

“....Today the British read...some of the
trashiest, most politically partisan papers
in the world-half a dozen mass circula-
tion tabloids, dailies and Sundays, which
have brought British journalism down to
the level of the sex and crime pulp maga-
Zine, exploiting the sensational and the
trivial atthe expense of the signfficant......
desperately trying to inflate their circula-
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tions by bigger and bigger bingo prizes
flaunting their contempt for the impotent
censure of the Press Council....."

They also indulge in, “..biased selection,
suppression and character assessination.”

This is the character of the Press. Andon
all these allegations which we are discuss-
ing today what do you find?- a press baron,
a lawyer and a World Bank official turned
journalist. | will not say anything more. And
what it leads td? It happened in other coun-
tries. This is the warning | am giving to
Members who tend to fall in the trap of
making allegations basing on what appears
in the newspapers.

SHR! SAIFUDDIN CHAUDHARY
(Katwa): Now, please come to the
point...(Interruptions)

MR. CHAIRMAN: Please keep quiet.

PROF. MADHU DANDAVATE: Water-
gate was also exposed by the press !

SHRI V.N. GADGIL: As [ said at the
outset, | am not going to repeat varioos
aspects of the audit repont which has been
referred to by my colleagues and from that

side also. | willbe merely repeating it. That is-

why, | want to deal with the broader question
as to how it effectsthe systems and function-
ing of Parliament. And | think, it is very very
relevnt from the point of view of parliamen-
tary democracy to which Mr. Bhagwat Jha
Azad has referred.

| want to mention one very instructive
episode in a book which is recently pub-
lished. It is by an editor of “Sunday Times”.
One day he was sitting in his office. a
telephone came.....(Interruptions) As | was

saying, he was sitting in his office. His,

counterpart editor and owner of @ German
magazine rings him up that there is some-
thing hush hush, very secret. itis inthe Swiss
. Bank,come immediately. He goes. They say
that we have found secret diaries of Adnlf
Hitler; scoop of the century. A scientist, a
lawyer and an investigative journalist were
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taken there. They looked to the cover, the
binding, the paper, the signature, the text.
Everything is scanned. Then a renowned
professor......
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AN HON. MEMBER: Prof. Dandavate.

PROF. MADHU DANDAVATE: Do not
term me as renowned.

SHRI V.N. GADGIL: Arenowned profes-
sor of history, whose best book was “Last
days of Hitler", Hugh Trevor-Rotfeer, an
expert on German history, was called. He
came there. He saw it. He was satisfied.
Within three or four hours he gave the judg-
ment-a judgment that is sought to be given
now-that these were Hitler's genuine dia-
ries. “Sunday Times” came with afront page
scoop of the century, what trouble it had
taken, how many dollars it has paid, what
negotiations went on- beautiful cover story.
Within a day-and a haii, the truth came out
when they went to the Swiss Bank from
where the diary was taken. The real diary
was not shown. The binding turned out to be
the post-war binding and the paper turned
out to be the paper manutactured after the
second world war, the signature in the diary
and the signature of Hitler did not tally, the
hand-writing did nottally. Thenthe professor
wrote a front page article in the “Sunday
Times” saying that 40 years of reputation of
a historian had gone to mud; 40 years of
scholarship had gone to dogs. | want to
quote one sentence from the article which he
wrote. “| allowed exigencies of journalism to
override my judgement as a professional
historian.” Let not future generation say
about us that because of exigencies of party

politics, we allowed to override our duties as
M.Ps. to find out what is the truth. Let not

generations unborn pass this judgement
about us.

PROF. MADHU DANDAVATE: Sir, this
is a message for the Prime Minister also.

SHRI V. N. GADGIL: For everybody,
including you, particularly you. Therefore,
Sir, lwas saying that what should worry us is
the functioning of the system, what conse-
quences it will have on the people of this
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country....(Interruptions). You may get
headlines. | do not grudge. You may get
headlines tomorrow. You may have one
week’s campaign among the people. That
also is very legitimate.......(Interruptions)
Sir, | am a firm believer in the role of Oppo-
sition in a parliamentary democracy. The
Opposition has a role to play. The role of the
Opposition, | concede, is 1o oppose, to ex-
pose and to deposethe government. | agree.
But let them do it on their own and not at the
promptings of scme newspapers or athers.
That is the point | am making.

17.11 hrs.
[MR. DEPUTY SPEAKER in the Chair)

Letthem at least occasionally goto other
issues, more basicissues, andthe best Ican
do before | conclude is to quote someone. |
will tell you who he is:

"Our efforts should be to create a sense
of reliance among the people and that
would depend upon how sincerely we
approach them and how Interested we
are in the issues that are basic to their
problems. Becuase many issues can
evoke a certain response from sections
of the society, but the poor man is more
concerned with the problems that he is
facing in his day-to-day life. Unfortu-
nately, those problems have not agitated
many people.

Today the whole concentration is on
corruption. For that, you don’t need any
agitation, because | think, by and large,
the people have begun to believe that
corruption is at all levels. But this will not
give the necessary inspiration to the
people to bring about a social transfor-
mation. For that we will have to address
ourseives to the problems of drinking
water, of malnutrition, of disease, of illit-
eracy, of unemployment.”

This is Mr. Chandra Shekhar of Janata
Party. He says corruption is not the basic
issue. The basic issue is this. | will only
appealto them that don't listen to us. | do not
mind. But at least listen to Mr. Chandra
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Shekhar. They are more basic issues in the
House. Bofors for one day is all right but we
have to run the whole session. If you persist
in making everyday Bofors, then this will not
be a grand forum of the nation which it is
supposed to be, but it will descend to a
school of scandals. Let it not ba. reudced to
muck, mud and mire. That is not the place of
this House. The place of this House is much
higher, to provide a grand forum to the na-
tional, a grand platform for the nation. My
appealto all including the Opposition, is that
let us do that duty to the people of India.

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): Mr. Deputy Speaker, Sir, as soon
as the Audit Bureau's Report was received,
immediately the Prime Minister came to the
rescue of the Opposition and asked the
Opposition leaders to come for a meeting on
the seventeenth June, 1987....(Interrup-
tions). Why not? | have got every right to
speak.

On 17th June, 1987, the Prime Minister
convened a meeting of all the leaders of the
Opposition. In that meeting he had categori-
cally stated-

‘whosoever he may be, whatever posi-
tion be may be holding, the guilty will be
punished severely.’

These are the words uttered by him in the
meeting of all the leaders of the Opposition.
We are all believers in democracy. We have
to discuss about adoption of the Motion by
the Defence Minister - has itto be adopted or
not?

Just like any other Parliamentary
Committee, this Committee too is going to be

constituted. If the Committee is being consti-
tuted, it must be an effective Committee. It
must have more powaers. It must go in details
with regard to the kickbacks which have
been received from Bofors. That is the main
point here.

Morethanthree hours have been wasted
by discussing it. We have elaborately, in
detail, discussed this matter from April
onwards. When we are discussing this mat-
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ter, | want to point out, and | would request
the hon. Minister to make the Committee
more effective and it must be armed with all
the powers. That is all.

SHRIINDRAJIT GUPTA (Basirhat): This
Motion moved by Shri K. C. Pant.....

SHRI ABDUL GHAFOOR (Siwan): Why
have the Opposition Members left when you
started speaking?

SHRI INDRAJIT GUPTA: Because no
more muck, mud and mire is there. So long
as that is there the House is full. (Interrup-
tions) The former Minister of Information and
Broadcasting referred to the evils of concen-
tration of ownership of the press. | agree with
him. But concentration of political power,
concentration of economic power, concen-
tration of black money power are not less
evils which he did not refer tc.

PROF. N.G. RANGA: There is dictator-
ship everywhere.

SHRI INDRAJIT GUPTA: This Motion
has been moved by Shri K.C. Pant. My main
objection to it is that it tries to narrow down,
absolutely patently tries to narrow down, the
whole scope of this proposed enquiry by the
Parliamentary Committee substantially to
only one point and that point is to establish
the identity of the persons or agencies or
firms who received the following payments.

Isubmit that | am very much conscious of
the fact that this is the first Committee of this
kind in the history of our Parliament. That is
the fact which should be borne in mind
solemnly by all members in this House. It is
not an exercise which can be lightly dis-
posed of either way, because | am con-
scious of the tact that if this Parliamentary
Committee cannot do its job as it should be
able to do, it will set a precedent which holds
no good for Parliamentary Committees in
future, Parliamentary Committees of this
type- Commissions of Enquiry. Therefore,
the first thing | doubt very much the would
say is that is it the job of this Committee only
tofind out, if it possibly can which | doubt very
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much the identity of the parties concerned
who took these payments? And that is the
end of the Commission of Enquiry. Let us
firstof all consider this point. Many members
have spoken on it. | need not dilate on it.
Unless Bofors is willing to disclose the iden-
tity of the people who were paid, whether
parliamentary Committee can possibly find

out the truth. | do not understand. the Swed-

ish Audit Commission’s Report ndthe Swed-

ish Government'’s note attached to the Audit

Commission's Report also makes it quite

clear, that nobody can disclose the identity of

the people who took this money except

Bofors, if they are willing to come out with the

truth. Sofar, they have refused on someplea

or other, commercial confidentiality or confi-

dentiality of the parties concerned. What-

ever it may be, their attitude is one of non-

complying with our request that they should

tell us who was paid. Now, the terms of

reference of Mr. Pant's Motion are confined

only to this one point, that is, to find out the
identity of the people who took the money. |
say for this, Parliamentary Committee is no
longer necessary. If 3ofors is willing to make
aclean breast of it, then this Commission,
this Enquiry Committee, is not required and
if this Committee is set up, how is it going to
compel Bofors to come out with the truth?
So, this seems to be a still born Committee.
From the very beginning if these terms of
reference are going to be confined only to
this single point, then | am not satisfied with
ihisand | do notthink that this is the way that
a Parliamentary Committee should work. A
Parliamentary Committee is not like any
other Committee. It is a very high level type
of Committee which should cut across our
party barriers also. It is not a Committee of
any one party ortwo parties. The Committee
is representing the entire Parliament, There-
fore, | would say that Mr. Pant in his is
statement he has made today has stated like
this. He addressd a letter to Bofors on the
16thof June 1987. We called upon Boforsto
furnish us within a fortnight full information in
respect of points, 1,2,3,4 and 5. The points
are mentioned. Bofors may not tell us any-
thing about these five points. | would have
been happy if these five points were incorpo-
rated in the terms of reference. He has
formulated them very well.
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(1) the precis§ amounts which have
been paid and the amounts which are
due to be paid by Bofors by way of
commission, secret payments, etc. in
connection with the Indian contracts;
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(2) the recepients of such amounts
whether they, be persons or companies
and inthe case of the latter, their proprie-
tors and President;

(3) the services rendered by such
persons or companiss with reference to
which such amounts have been paid.

What has the amount been paid for? They

rendered some service to Bofors. What was
that?

(4) copies of contract, agreements
and correspondence between Bofors
and such recepients; and

(5) all other facts, circumstances and
details relating to these transactions in
their possession.

Waell, these are very important matters into
which this Committee should be asked 1o
probe, though with what degree of success,
| cannot say and this is not confined only to
the question of identity of recsivers of the
money. There are so many other points
involved in it including a very obvious one.
What was the service whichthey rendered in
exchange for getting this payment? Should
we not know? Even that is not there in his
Motion.

Then, Sir, he has said in his statement
that according to him there aretwo variations
of substance in the terms of reference of the
Joint Parliamentary Committee as proposed
by the Opposition and those contained inthe

tion. This has been referred to by my

nds here. He says that the suggestion is
to review all defence contracts concluded in
the past seven years and mors. We never
asked for that. But | will tell you what we
asked for and | am still asking for it in this
House. | forget the date now. The then
Minister of State for Defence Mr. Arun Singh
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made an elaborate statement maintining
that since 1980 when Shrimati Indira Garithhi
came back to power, very strict procedures,
parameters gnd principles had been laid
down in the case of aequisition of any de-
fence equipment from abroad. He detailed
here— | tHought it was a very cogent and a
very illuminating statement which he gave of
how if any piece of defence equipment hasto
be bought from abroad what are the various
stages and steps of procedures, of parame-
ters, of principles, of safeguards at each
stage which have to be gone through before
any such purchase is carried out. Now, what
we want to know here is— Are we not
justified in wanting to know whether negotia-
tions with Bofors which started in 1977, and
were concluded only in 1986, whetherthese
negotiations were in conformity with those,
according to Mr. Arun Singh, strict proce-
dures, parameters, principles and safe-
guards which had been laid down tor every
stage? Did they conform strictly to those
guidelines or has there, at any stage, been
any deviation? We must knowthis. Youwere
negotiating for so long, for 9 years. That is
why we have raised the questionin 1987, not
to know about every Defence contract which
has bean gntered into since 1980, but to
know whether Bofors deal strictly conforms
to those approved procedures, practices
and parameters and all that. We must know
that.

SHRI K.C. PANT: Sir, the language is:

“to examine the Government policy and
decisions in relation to purchase and
procurement of Defence equipment,
stores and ancillaries - since January
1980 and procedures laid down from
time to time for purchase of such equip-
ment and stores in pursuance of GSR.”

That is not restricted to Bofors at all. That
is a fishing expedition. This is what | said.

SHARI INDRAJIT GUPTA: Sir, in the
motion standing in my name, List No. 5, you
will find that after that paragraph which Mr.
Pant has read out, the next paragraph (b)
says:
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“to examine whether the purchase of
Howitzer 155 MM guns from the Swedish
firm Bofors was in conformity or not with
the above mentioned policies and deci-
sions.”

SHRI K.C. PANT: First is (a). Then you
come to (b).

SHRI INDRAJIT GUPTA: All right, that
can be amended, the decisions part of it can
be changed into procedures, policies, para-
meters, whatever you like. The meaning of it
should be understood. It is not difficult to put
it in words which convey the sense properly.
So, that first objection of Mr, Pant is not
correct. The second is, of course, regarding
the demand that the Opposition has made
that this Joint Parliamentary Committee
should also examine the allegation in regard
to payment of commission in the purchase of
submarines from West Germany. Why did
we put this? A part from that, before these
things came to light the Government, the
Prime Minister and other representatives of
the Government had been stubbornly deny-
ing that there has been any payment, any
middleman, any kick back and all that. Apart
from that.....(Interruptions). That is your
headache now, not mine, because once it is
being established that such things had been
happening on a big scale, the cloud of sus-
‘picion which has been created in the coun-
try the cloud-of suspicion in the pubiic mind
is not hovering over my head, not our heads.
It is hovering over your head. If you are
interested that that cloud of suspicion
should be dispersed, you must not give any
impression that you want a truncated terms
of reference which will permit you fo cover up
many other things.

Now, Sir, it was said that because of the
Audit Report of Swedon, a prima facie
evidence was available; therefore, after that
we immediately decided to have a Parlia-
mentary Committee. But | want to know
about the submarine deal. Is it or is it not a
fact that the information was conveyed by
the Government of the Federal Republic of
Germanyto our Indian Embassy in Bonn and
the India Embassy in Bonn sent that mes-

AUGUST 3, 1987

Joint Committeere 476
Bofors contract

sage through atalex to our Government here
stating that some amount of Rs. 30 crores or
something has passed hands as kickbacks
in this deal. | should say that in that case
either the Government of F.R.G. has misled
us. Now you say, ‘they say that there may
have been some misunderstanding.' What is
that misunderstanding, | would like to know.

SHRIK.C. PANT: So would I.

SHRI INDRAJIT GUPTA: Or, the Indian
Embassy in Bonn has not understood what
it was told to transmit, or it transmitted a
wrong message, in which case, they should
be pulled up. But if this chain of information
which was at that time reported was correct,
then in that case also, all that remains to be
found out is, according to Mr. Pant’s logic,
that which is the party which swallowed that
Rs. 30 crores as kickbacks in the Submarine
deal. Why can't this committee go into this?
It is much less complicated than Bofors.

SHRI K.C. PANT: There is a difference.
HDW is a public sector undertaking and it is
directly owned by the State Government
plus the Central Government of Germany.
So, there is a difference between these two.
But inquiries must be held. I am not saying
inquiries should not be held. But they have
reached acertain point. There is a difference
between the stage at which Parliamentary
Committee was thought justified in Bofors
case and the stage to which inquiries-have
gone into in this case. Those differences are
there.

SHRI INDRAJIT GUPTA: | follow these
subtleties. But | am saying, we should be
more interested because, an aspect has
been added to it by the fact that it is reported
that these submarines for which we have
contracted, the blueprint of those same
submarines has been sold or transmitted by
that same company to the South African
Racist regime. This is not a thing which we
should relish. It is a thing from which we
should recoil. It is a repugnant idea. And the
whole world will get some kind of informa-
tion, may-be wrong, may-be exaggerated,
may-be coloured, saying that subramines
which have been sold to the South African
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racist regime have been contracted for by
the Government of India to buy for her own
Navy. So, we should be more interested in
finding out who came in between and took
this kickback. Any-way, that is why, we have
put this point forward. But Mr. Pant who is
doing his research work on our substitute
motion has discovered only these two points
which according to him, are substantially
different to his motion. Well, | will try to show
that this is not much of a difference except
that either you include the submarine deal or
you do not, which is a different matter. We
cannot compel the Government. But if that
matter is not cleaied up also, Ithought it was
a good opportunity, since the Parliamentary
Committee was being set up, it is a good
opportunity that both these matters should
be given a look into. If you do not want to do
it, you do not do it. It will be kept hanging.
That will have to be cleared up. That ques-
tion mark is there in the minds of the public.
You cannot dispel it just by leaving it to some
departmental enquiry or something like that.

Now my next point is that in this report,
which we have received from the Swedish
Embassy, they have said:

“However, in his letter to the Indian
Ambassador of 25th April, 1987, A.B.
wofors has verified that payments had
been made during the specified pe-
riod. Furthermore, they confirm that
they were related to the F-11-77 deal
but concern payments to a Swiss
company.”

This is a mystery. Is it not a mysterious
thing? That payments were made which
were related to this Howitzers deal but the
concern makes payments to a Swiss
company. So, you may not be able to findout
where the money has gone and if it is in
secret accounts in Switzerland, | believe.

ou should also have told us, what are the
indings of that so-called high-power delega-
tion led by the Deputy Governor of the Re-
serve Bank which has just been sent to
Switzerland to talk to the Swiss Baak and
negotiate whether there is any way of
making or entering into treaty or having
some kind of understanding with them. Any-
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way, you have not said anything about that.
Butitis not a question of Swiss Bank. It says,
it has made payments to a Swiss company.
the question is, what company, owned by
whom? Is it some company owned by some
non-resident Indian in Switzerland? We do
not know. Do you know? Have you bothered
to try to find out?

SHRIK.C. PANT: Yes, we have. Thatis
the one you have read out. That is very
specifically the question posed to Bofors.

SHRI INDRAJIT GUPTA: No, no. The
identify of the company, | am asking. Is it
Lotus, tell us?

SHRIK.C. PANT: A person or company?

SHRI ABDUL GHAFOOR: It may be
Swedish company, in order to get rid of
income-tax.

(Interruptions)

SHRI INDRAJIT GUPTA: The Swedish
radio which, of course, | do not also consider
to be a hundred per centreliable, whatgame
they were up to, | do not know. But we must
remember this. The Swedish radio had
made an allegation which was quoted on
Reuter from Stockholm saying that a big
payment, between 16 to 20 million dollors
was made under cover of an operation -
code-named “Lotus” which was paid during
the last two months of 1986 into secret
account of the Swiss Bank Corporation and
when Bofors was asked about this, they
said, this report from Sweden says:

“When Bofors was asked about it, senior
company sources were not prepared to
comment on it”.

They did not comment on it. They did not
affirmit. They did notdeny it. They refusedto
comment. they said “No comment.” A cloud
of suspicion has not appeared out of no-
where, out of the blues. There are many
things. Some may be false, some may be
exaggerated and some may be motivated.
But now when the Audit Report has come
out, it is known that money has been paid. it
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has changed hands. The.whole thing cannot
be brushed under the carpet like that.

The middieman business has been dis-
cussed here sufficiently. Everbody is now
harping on one point that, at the time of
signing the contract, there was no middle-
man. Before that, was there any middie-
man? “We do notknow”. After, was there any
middleman? “We do not know. When we sat
down at the table to sign, there was no
middleman hovering about.”

Bofors also said ‘it was a direct deal
betwgen the Bofors and the Defence Minis-
try of the Government of India.” But that, in
a sense, is worse. It puts things in the worst
light. It leads to more misgiving. It said
“There was no middleman involved.”

Atthe sametime, 50 crores or something
has pagsed hands. Then, negotiation was
direct between the company and the De-
fence Ministry of the Government of India.
But who took the money? It cannot be a
commission, in that sense. it may be just a
straight bribe. We do not know.

That is why | want to know that when you
have for so many years been inspecting and
negotiating with so many companies, at
least 4 or 5 companies, then you short-listed
it to two only,”the Swedish gun and the
French gun. Then further negotiations went
on. After all, there are foreign firms compet-
ing with each other to sell you their guns, it is
a big order, which means a big benefit,
income, for those companies.

Then over a period of 7 or 8 or 9 years,
when so many companies, in France, Swe-
den, U.K. and Austria, their guns are being
examined by you, by four Price Negotiating
Committees and your other Committees are
there, the technical committees, and natu-

rally these companies are mutual competi-.

tors, each wants to get the order, then, will
this parliamentary committee be empow-
ered? | do not know because there are no
hard and fast rules laid down anywhere and
it the whole thing is left to the discretion of the
speaker, it is a different matter, | do notknow
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wnat you propose to do when you say the
same rules as govemn other committees will

apply here.

For example, there was a Price Negetiat-
ing Committee consisting-of Defence Secre-
tary; Secretary, Defence Prodiction and
supplies; scientific Adviser to the Defence
Ministry; Secretary (Expenditure); Addi-
tional Secretary, Economic Affairs; Finan-
cial Advider, Defence Ministry and the
Deputy Chief of the Army Staff.

Quite high-powered seven people who
were on this Committee, who<e job was fo
go round and talk to all these different com-
panies and to bargain as far as prices are
concerned and also to look into the technical
competence of this equipment.

Will the parliamentary committee be
permitted to examine these gentiemen, if
they want to?

SHRI SHRIPATI MISHRA (Machhli
shahr): Yes.

SHRI INDRAJIT GUPTA: | do not know.
Pleasetellme. |am notgoing to, probably, in
any case | would not like to join 2 Committee
which is not perpiitted to go into these things.
Then, what is it all about? | have not got
anything against any official. But since they
were so closely connected with this whole
purchase deal lasting over so many years
and negotiations and allthat, if we feel, if the
Committee feels that there are some very
relevant questions which should be ad-
dressed to the members of this price nego-
tiating Committee, will we be permitted to
examine them? | do not know. What about

‘the Ministers concerned? Will we be permit-

ted to examine them? Can they take shelter
under some oath of secrecy that they have
taken atthe time of assuming office and say:
we cannotdisclose these facts because they
have something to do with the national
security. They might always argue that.
What happens in that case? Will all neces-
sary relevant documents be made available
to this Committee if they ask for it? There is
an Official Secrets Act. There is something
else. | do not know. | want to know: what is
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the status and what arethe the powers ofthis
Committee going to be? Just a Committee
you set up with 21 members and you say
please go and find out who are the people
who took the money. That is the end of the
matter. This is no Committee, in my view, at
all. It is a caricature of a Committee......
(Interruptions) It is a caricature of a Commit-
tee. | may say also incidentally that in Mr.
Pant's Motion, | do not understand why this
Clause (ji) has been put in: “to inquire into
and determine the India laws, rules and
regulations which were violated by the con-
cemed persons for receiving payment.”
Why should the Committee try to find out the
laws? This is not a legal Committee. This is
not the Legal Department of the Ministry of
Law. If it is established that such and such
people have taken this money, then whether
it is possible to prosecute them or not under
our existing laws, | think the Government
should be sufficiently well-equipped to be
able to do that, to make up its mind. Why
should this Committee be saddled with this
job that we have to read all the Indian laws
again in order to find out under which law
they have to be prosecuted?

(Interruptions)

PROF. MADHU DANDAVATE (Ra-
japur): The Committee can find out what the
law is.

(Interruptions)

THE MINISTER OF DEFENCE (SHRI
K.C. PANT): Why do you want the Attorney-
General to come to you? Is the attorney-
General going to come to you for legal ad-
vice or for something else? You have asked
for it.

(Interruptions)

SHRI INDRAJIT GUPTA: We have
asked for it.......

(Interruptions)

SHRI K.C. PANT: How are you inter-
ested in the legal aspects? That is not rele-
vant.
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SHRI INDRAJIT GUPTA: Mr. Pant, you
are not agreeing to the Attorney-General's

SHRI K.C. PANT: That is not the point.
The legal aspects are in your mind also.
Otherwise, you would not have asked, in
your Amendment, for the Attorney-General
to come.

SHRI INDRAJIT GUPTA: We have
asked because we are not lawyers.

SHRI K.C. PANT: | know.
(Interruptions)

SHRI INDRAJIT GUPTA: There may be
one or two lawyers. We are not lawyers.

SHRI DINESH GOSWAMI (Guwahati):
We have asked the Attorney-General’s
presence because in case the point is taken
that certain documents are confidential and
again be examined, then the interpretation
of this Committee’s powers in the light of the
Motion accepted, will be necessary and who
can give the interptetation except the the
Attorney-General? The highest authority will
be the Attorney-General.

(Interruptions)

SHRI K.C. PANT: Therefore, legal as-
pects will be taken into account and there-
fore you want the lsgal aspects to be also
looked into.

(Interruptions)

SHRI INDRAJIT GUPTA: How can the
Committee give legal opinion?.... (Interrup-
tions). Mr. Deputy Speakaer, Sir, howis it that
a Committee consisting predominantly of
non-layer MPs, | take it, is expected to give
a legal opinion as to under which law such
people can be prosecuted or not. Why
should you not put it in the terms of refer-
ence?

(Interruptions)
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SHRI DINESH GOSWAMI: That is why
we have asked for the Attorney-General.

(Interruptions)

SHRI INDRAJIT GUPTA: For that mat-
ter, Sir, willthe Committee be empowered to
take the help of the CBI if it wants something
to be found out? Will this Committee, a Sub-
Committee of this Committee, be allowed, if
necessary, to go to visit Sweden to talk to
some of these people? | do not know. There
is nowhere written ‘yes’ or ‘no’. Before this
proposal is put to the Opposition, all these
points have to be cleared up. That is why we
have asked for a discussion. Before bringing
it up, on the floor of this House and having
shouting and counter-shouting, it would be
much more civilised and cultured procedure
to have a discussion between the Govern-
ment and the Opposition where we would
have raised all these points.

SHRI K.C. PANT: But the culture has
come on the 8th day.

(Interruptions)
SOME HON. MEMBERS: No, no.
(Interruptions)

PROF. MADHU DANDAVATE: You do
notknow. Check upyour records. Youdo not
know the facts.

SHRI K.C. PANT: For 7 days, you had
been shouting.

SHRI INDRAJIT GUPTA: That was not
on this issue. You know why that happened.
You know you had to revoke that thing later
on.

Another point which | consider to be very
relevant to this whole discussion, if you look
at it in its comprehensive aspects, is this. |
had raised this point earlier, in the previous
debate, but | did not get any satistactory
reply from the Minister. This contract which,

we were told, was worth Rs. 1410 crores - |
am subject to correction....
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SHRI K. C. PANT: Rs. 1400 crores plus.

SHRI INDRAJIT GUPTA: On the 20th
April, in this House, Mr. Pant made a very
detailed statement running into some six
pages, and on page 4 of that statement,
towards the end, he had summed up the
achievements of this contract, what the
country has achieved by having concluded
this contract. He gave three items of these
achievements. The first, he said, was:
“Technically we have got the most preferred
weapon system”. Maybe, | do not know; lam
not a technical man; | take it at that. The
second was: “We got it at a cheaper cost
than the closest competitor.” This is what he
has said. The third was: “We got a price
reduction from the original bid which was
based on June 1984 prices plus escalation
and we converted it into a fixed price
contrct”. These were the three achieve-
ments. | had asked a question, and | ask it
again now: is it deemed to be an achieve-
ment or not an achievement for acountry like
ours if, through this contract, within the
umbrella of these Rs. 1400 crores or what-
ever it is, we also get the technical knowhow
which will enable us to manufacture this gun
indigenously? He has not mentioned this as
an achievement at all here. Therefore, | had
asked at that time ‘whather the value of the
whole contract includes or excludes the cost
of the technical knowhow which is required
in order to manufacture that gun subse-
quently here in our own country’. There was
no reply. He may give some reply now,
perhaps, Why did | ask this? Because, in
case this amount of money which we have
contracted to pay to Bofors does not cover
that entire technical knowhow, then it means

that a further contract will have to be made,
afurther commercial contract will have to be
entered into, with Bofors for the technical
knowhow in case we are interested in setting
up production facilities for making the gun
here. Then, we do not kncw yet how much,
altogether, the bill is going to be and whether
there is going to be anybody asking for a
commission on that extra amount also. All
these things, we must know. We should be
taken into confidencs if you wanttotreat it as
a serious Parliamentary Committee which
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has never been set up in the Indian Parlia-
ment before. It should be a serious matteron
a higher status, at a higher level. | ragret,
here, to some extent, it is still being treated
as- maybe, on both sides-a matter of party
rivalry or party opposition. This way, no

- Committee like this will ever work. There-

. fore, | wouid say that the terms of reference

"must include an item referring to Mr. Win
Chadha. There is nothing about it. There is
an Agreement entered into-the whole text
has been published-between Bofors and Mr.
Win Chadha. It has been referred to here by
so many Members. Not only that point; if the
whole Agreement had lasted for the whole
period, i.e., upto December 31, 1990, even
then Bofors would have had to pay, at the
rate of Rs. 2 lakhs per month, only Rs. one
crore and 20 lakhs to Mr. Win Chadha. Now,
are we expected to believe that that amount
of Rs 40 crores or Rs. 50 crores, whatever it
1s, was given to Mr. Chadha as winding-up
costs when the company had only to pay him
Rs. one crore and 20 lakhs for the whole
period of the Agreement? Somebody else
has taken that money. Further, what were
Mr. Chadha’'s services, we would like to
know, apart from booking hotels, sending
telex messages, hiring a car for Bofors offi-
cials when they came and allthat. For this he
was being paid Rs. 2 lakhs. Thereis aclause
in this agreement. It is here, Clause No. 5
and | quote:

“Bofors agree during the Iife of the Agree-
ment and thereafter to treat all informa-
tion received from the administrative
consultants in connection with the ad-
ministrative consultants’ performance of
this Agreement as strictly confidential

and for its own use.”

This throws a different light on this matter.
Not only that he was receiving this monthly
mount from Bofors in order to provide them
Edth some administrative services but then
e was also providing some information
from this country to Bofors which Bofors,
under this Agreement has pledged to keep
confidential and secret. Considering the way
that we have dealt with Win Chadha, | would
notbe surprised if a great deal of information
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which is undesirable from our security point
of view has been sent out of this country to
Bofors by Mr. Chadha who obviously was an
agent of long experience and standing and
probably had access herre in Delhi to many
highly placed people; to many departments
and corridors of powers from where he was
collecting information and sending it out to
Bofors. And Bofors said: ‘we will keep it
strictly secret and confidential.” We did noth-
ing about him. We allowed him to get out
from the country. We could have impounded
his passport earlier. What is the use of im-
pounding his passport when he is abroad?
And now you are pathetically putting a notice
in various newspapers in America saying
“came ack Mr. Chadha, come back, you are
required here, please come back.” Why
should he come back? He has disappeared.
He has either gone underground.... .(Inter-
ruptions) Our diplomatic establishments in

the USA should also at least be asked once
that when this gentleman came with his son

to your consular's office in order to get his
attestation on his papers, you knew who he

was; you knew about this whole hullabaloo
that is going in about Mr. Win Chadha. His
service was performed for him and he went
away and disappeared. Nobody knows
where he is now. His address is not known.

Nothing is known. This is the way we carry
out our measures against all these security
leaks. These things are going on. Why
should not a term of reference be included

suitably worded about the role played by Win

Chadha. What were his services? What was

he doing and how much he was paid and

who is responsible for his running away from

this country and we could not try to stop him?

Who is to take the blame and the responsi-

bility forthat? Nobody. Thenwhat should this
Committee do? it must look into all aspects
of this unsavoury aftair. its job is not only to
detect the names of two or three people who
might have taken the money. Finished.
Where the money has gone, nobody knows.

whether it is in the Swiss bank or whether it
is lubricating some Swiss firm which is

founded in Switzerland.....(Interruptions)

AN HON. MEMBER: It is in Bahamas.



487  Motion re
Appointment of

SHRI INDRAJIT GUPTA: Let him go to
Bahamas orHong Kong oranywhere. We do
not know.

So, Sir, | do not want to take up more
time. My point is, | agree with Mr. Jaipal
Reddy that we are basically, on principle, not
interested in boycatting the Committee but
it is not a question of any and every Commit-
tee. This is a special Committee. It should
have its own status, powers, its own dignity
and its own high responsibility for the whole
country. Something is invoived which the
whole nation and the entire public will be
watching. If the opposition decides ulti-
mately, if Mr. Pant cannot satisfy, that it won't
serve any useful purpose for us to be on that
Committee then it will be a 100% All India
Congress Committee. Then that also you
should think about. What kind of an image it
will present to the country? What will people
think? I think for the very success and credi-
bility of this Committee, the Government
also should be interested in‘associating the
Opposition with it, so that it really looks like
a Parliamentary Commitee. We had put for-
ward certain proposals which we considered
to be very reasonable. # you had discussed
it with us round the table, we might have also
been able to narrow down many of the differ-
ences. But you said nothing doing. It has to
be elected and passed in the House; and
finished. Take it or leave it. If that is the
attitude, then we won't take it, we will leave
it.

What do we gain by going into this? Then
people would say later on that nothing came
out of the Committee and you fellows also
went into it and became colluding partrers
withthese people inorderto hide things. lam
not willing to go in for that kind of a thing.

So, please considerthese matters. Think
over it. | am serious about it. It is not just a
question of scoring some debating points. |
think the whole country, even the whole
fourth estate, which Mr. Gadgil was so harsh
about, will play arole here. Those partsofthe
fourth estage which he has in mind need not
be provided with additional ammunition by
the Government’s foolhardiness so that it
will land us further in difficulties and compli-
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<ations.

| hope the Government will come forward
with some constructive response to what the
Opposition has put forward.

SHRI P.R. KUMARAMANGALAM (Sa-
lem); Mr. Deputy Speaker Sir: First of all |
think | should say | am grateful to Mr. Indrajit
Guptafor atleast an attempt has been made
to raise the level of the debate from a slang-
ing match to really look at the problem objec-
tively. | would like to look at this issue not
technically or going through any hair-split-
ting exercise of the various clauses and
interpretation of the Motion placed before
the House.

Irequest Mr. Indrajit Gupta and Mr. Jaipal
Reddy, if possible not to run away before 6
O’clock.

The issue realiy is not one to be taken
very lightly. ljoin issue with Mr. Indrajit Gupta
tothe extentthat this is a very serious matter.
An allegation has been made by a foreign
media agency and a foreign radio agency
saying that in the purchase of Bofors guns,
bribes have been paid to Indian political
leaders and officials-a very serious allega-
tion for which there were denials by the
Company which is alleged to have paid the
bribe and by the Government which stood
guarantee indirectly that this should not
happen.

SHRI DINESH GOSWAMI: Let us » con-
tinue the debate tomorrow Sir.

SHRI P.R. KUMARAMANGALAM: That
is the problem. | am also trying to wait till 6
o'clock to get a chance tomorrow.

MR. DEPUTY SPEAKER: Let him speak
upto 6 o’clock and continue tomorrow.

(Interruptions)

SHRI P.R. KUMARAMANGALAM: | am
trying to make a point which I think wquld be
of interest to many of you. The allegation is
basically based on a pointthatthose who are
decision makers obviously have made a little
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money on this deal-if not directly, indirectly.
Well, if they wanted to make money on this
deal | think the best possible method would
have been to have gone through the process
of a middleman. | think, the Hon. Defence
Minister would correct me if | am wrong, the
original offer from Bofors was somewhere
around Rs. 1900 crores and plus and the
contract was signed at about Rs. 1400
crores and plus. It obviously means that Rs.
500 crores less was the final bill in compari-
son with the original offer wihich had the
middleman continued.

Mr. Deputy Speaker, Sir, if the Govern-
ment of India or anybody in the political
leadership wanted to make money, there
was definitely a larger slice to be had from
Rs. 500 crores which was saved by the
exclusion of the middleman. So if we wanted
to make money then we could have made
Rs. 500 crores. (Interruptions) Afterall, mid-
dleman and agents in commercial transac-
tions are common factors especially when
private companies coms into the picture. Itis
we who insisted that middlemen/agents
should be done away with inorder to save
money for the country. We have actually
saved Rs. 500 crores. That is not noticed.
Instead innuendos and insinuations to cre-
ate a cloud of suspicion is the method
adopted by the Opposition.

MR. DEPUTY SPEAKER: The hon.
Member may continue with his speech to-
morrow. Now, Shrimati Sheila Dikshit.....
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18.01 hrs.

PAPERS LAID ON THE TABLE
[English ]
Indo - Sri Lanka Agreement

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMATISHEILA DIKSHIT): Sir, I,
cr behalf of the Prime Minister, begto lay on
tre Table, a copy of the Indo-Sri Lanka
Agreement (Hindi and English versions)
signed in Colombo on July 29, 1987 and
letters exchanged by the Prime Minister with
President Julius Javewardene. [Placed in
Library. See No. LT-4553A/87)

MR. DEPUTY SPEAKER: The House
stands adjourned to meet tomorrow at 11
AM.

18.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, august 4,
1987 Sravana 13, 1909 (Saka).
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